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LOKSABHADEBATES

LOK SABHA

Wednesday, Ma y 12, 1993/ Vaisakha 22,
1915(Saka)

The Lok Sabha metat Eleven ofthe Clock
{MR.SPEAKER inthe Chair]
[ Translation)

SHRISHARAD YADAV (Madhepura): Mr.
Speaker, Sir, yesterday 10-11Members of Par-
liamentof ourpartytook aplane at2 o’Clock and
reached here at 110’Clock. Jt was such an
importantissue andvotingwas alsothere. Iwant
tosubmitthatit was done deliberately, itshould
beinquiredinto.

(English]
MR.SPEAKER: QuestionNo.961.
(Interruptions)

MR. SPEAKER: Please donotdisturb the
Question Hour.

(Interruptions)*
MR.SPEAKER:No«hgisgohgémewd.

(Interruptions)

MR. SPEAKER: Iitis not goingonrecord..
lam notallowingit.

(Interruptions)*
MR.SPEAKER: QuestionsNo.961.
(Interruptions)

11.02hrs. .
ORALANSWERS TOQUESTIONS

[ Translation)
Subsidy on Fertilizers

*961.DR. PARSHURAMGANGWAR: Wil
the PRIME MINISTER be pleasedtostate:

(a) the extent of subsidy given on various
fertilizers during 1990-91, and 1991-92, sepa-

ratety;

(b) whether this subsidy is being given
during the cumrent financial year also; and

(c)itso, the extentthereof?
[English}

THE MINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO). (a)to(c): Astate-
mentis laid onthe Table of the House.

“Notrecorded.
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STATEMENT

(a) Anamountof Rs. 4389.06 crores and
Rs. 4799.60. crores was disbursed as subsidy
on fertilizers during 1990-91 and 1991-92, re-
spectively.

(b) and (c). Nitrogenous fertilizers still
continue tobe subsidised. Thereis abudget
provision of Rs. 3500 crores for 1993-94 for
subsidy on fertilizers.

[ Translation}

DR.P.R.GANGWAR: Mr. Speaker, Sir,’

the hon. Minister has not given rightanswerto
my question because | had asked aboyt the
subsidy given on different types of fertilisers
separately bufhe has juststatedaboutthe total

. subsidy. ltwas Rs.4389croresduring 1990-91,
during 1991-92itwas Rs. 4999croreanditwas
reducedto Rs. 3500 crorein 1993-94. iwantto
submitin this regard that during 1991-92 the
priceofD.A.P.wasRs.192perbag, MPKRs.173
perbag, UreaRs.115perbagwhereastheprices
of perquintal of wheatwas Rs.215, prise Rs.17-
1800andsugarcane Rs.41 perquintal. Nowin
1993-94 theprices of DAPis Rs.435, MPK Rs.
102. Urea Rs.146 and Wheat is Rs.303 per
quintal.... .

MR.SPEAKER: Youneednotgive alithis
information, you justask yourquestion......

DRP.R.GANGWAR: This informationis
relatedtothis questionthatis why lam givingall
thisandas such. wanttosubmitthattheprices
of fertilizers increased three-fold and on the
contrarythe prices ofthe produce of thefarmers
have gonedown. Iwanttoaskwhenthefarmers
are sutferingon account ofincreasedprices of
thefertilisers, what are the reasons behind not
making any clear policy regarding providing
subsidy on fertilizers? Is the Government
formalty any policy of giving any subsidy by
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fertilizers, if so, the reasons for giving-less
swsldymtheyear1993-94'7

[Engksh)

SHRIEDUARDO FALEIRO: Sir,1would
Jespectfully submitthatwe dohaveaveryclear-
cutpolicy onfertilizers. | willcometothatina
moment. Butfirst, letme reply tothe pointmade

_bythehon. Memberthatinmy written answer,

Ihave notgiventhe details thatheis askingnow.
Toourunderstandingofthe question, we have
givendetails. More details. fertilizer-wise. are
available withmerighthere. Icanreadthemor
lay them on the Table, as per your direction.
Perhaps you wouldlike me tolay them onthe
Tablebecausetheyarea little longer.

Now, onthe pointwhetherprices havebeen
goingupduetolackofany policy. letme saythat
wehave aclear-cutpolicy. Thepolicyisas per
the recommendations of the Joint Pariamen-

. tary Commiittee. Onthe question of prices of

fertilizers gdingup, | wouldjustlike tomaketwo
orthree points. Firstly. whenthe fertilizer sub-
sidy was startedin 1977, itwas tothe extent of
about Rs.25 crore. Now. afterdecontrol which
has reduced the burden by about Rs.2.000.
crore, it reached to about Rs.5800 crore last
year. Justtogive anidea of the magnitude of this
increase andtheburdenthatithas created. the
increase from 1977 uptonow. even afterde-
control, istothe extent of roughly 2,300 percent!
Levenasoftoday Sir, of allthe major subsidies
including food subsidy on PDS, includingthe
export subsidy, subsidy on fertilizers is the
highest. itismuchmorethan the foodsubsidy
andfarhigherthanthe export subsidy. Now Sir,
thisistheposition. .,

Inbrief. | will outline the main elements of
our fertilizer strategy and policy. Firstly, to
maintain subsidy onureaandinfact,todecrease
itby 10 percent. Secondly, to giveincentives
to our units to produce better and more by

-eliminating customs duty, by refunding the cus-
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toms duty insome'cases on import of capital
goods, by reducinginterestrate byaboutthree
per cent and so on. These, broadly, are the
outlinesandlamnotgoingintodetails. Thirdly,

loencouragefamerstoproducebetterandgive .

" themincentives. Therefore, money hasbeen
givenforinfrastructuraldevelopment, borewells
andsoonandsoforth andtoincrease procure-
mentprices everyseason. LastKhariff season,
the ilcrease was 17 per cent.. We should
compensatealithese. So. thereisaclear-cut
policy andstrategy and | have outlinedjustnow,
The three main elements. Thisis as perthe
recommendations of this House through the
JointParliamentary Committee.

| Translation]”

DR.P.R.GANGWAR: Mr. Speaker. Sirl
wouldliketo ask the hon, Ministerwhetherthe
subsidy givenby the Centre to farmersis also
givenbystates, if nbtthe reasons therefore7 If
the Govemmentconsideringto provide fertliz-
erstothefarmers on creditbasis whichmeans
the paymenttowardsthefertilizers willbe made
afterthe produceis soldandifforariyreason.the
crops are destroyed , then the supply of the

tertilizers willbe stopped? Ifthe Govemmentis -

notconsideringuponthe crednbasspohcythe
reasons therefor?

| English)

SHRI EDUARDO FALEIRO: Sir. letme

make it clear thatas far as this Departmentis
concemed. itdeals with production of fertilizers
and despatch of fertilizers to the consumption
pointg . The rest is the responsibility of the
Ministry of Agriculture. Yet. speakingaboutthe
State Governments. | would liketosaythatin
this contribution to lesson the burden on the
farmers. the State Govemments candomorein
certaincases. Forinstance, salestaxin States
was ata particularrate, say at 8 per cent, before
decontrolandthey usedtogetcertainrevenue.
Nowthe costs have gone up andtheretore, the
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revenues have increaéed at the cost of the
farmer. They canreducethe salestax andtoget
the same revenue because th :e prices have
goneup. Thatway, alotofthings can be done.
It isforthe State Governmentstoconsider. We
are doingour best on ourside.

[ Translation)

SHRIPRAKASHYV. PATIL: | wouldlike to
know whether the prodyction of foodgrain has
gone down due to withdrawal of subsidy on
fertilizersandwhetherfertilizers are beingused
inlessquality. Conéidering alithiswhetherthe
Govemmentis goingtoimportfertilizers forthe
farmers oritis goingto give some tax conces-
siononthe prices of the fertilizers.

(Englishi

‘SHRIEDUARDO FALEIRO: As I said, the
major bulk of fertilizers used is urea anditis still
under control. The8e fertilizers are not only
under control, butcosts have been reducedby
10. percentinview of the recommendationofthe
Joint Parliamentary Committee. In fact, the
othernitrogenbased fertilizers whichwereear-
lierdecontrolled, were againintroducedunder

* controltogive this benefit. Onthe otherside.

otherfertilizers are beingimportedtoanextent
and at the moment. intemational prices are
comparatively low. Thatis the position.

Asfarasthe pointraised by the Memberis
concemed, itis necessary-and| agree withhim
-toeducate the farmers that evenif the cost of
some fertilizer. asmall percentage of fertilizer.
hardty one-third of the fertilizer, asmaltpercent-
ageoffertilizer. hardly one-third of the fertilizer.

. hasgoneup. itisinthe economicinterest of them

tousethisfentilizerforabalanced use because
asthe Memberhas said. balanceduse compen-.
sates in terms of output and production. As |
havealready said. procurementprice hasbeen
raised andotherbenefits aregiven. Evenitthey
pay a little more tor the small portion of the
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fertilizer, the benefits that accrue tothem, ex-
ceed the costs incurred by them. Thatis my
submission.

SHR|LOKANATHCHOUDHURY: With
regardtothe moneythathasbeengiveninthe
lasttwoyears, | wanttoknow howthe disburse-

mentofthatmoneyis madebythe state Govern- -

ments. Itis said that the pooraand marginal
farmers could not receive the money. Has it
actually reachedthe marginal and small farm-
ers? Hasthe Governmentmade any study on

_ thisaspect?

My second point is that there is some
subsidy this year on fertilizers. | wanttoknow
whetherindustry willbe given some subsidy,
wherethe cost of productionperunitis horethan
the costofimportedfertilizer. Isthe Govemment
considering some subsidy tothose industries
which are unable tocope duetosomany historic
factors. Apartfrom benefits such as duty free
import, concession onincometax, etc. which
are mentionedin the Policy, arethe Govemment
goingtogive some budgetary supportorsome
other supporttocontinue the production, espe-
cially of DAP, which has beenclosed.

MR.SPEAKER: Youhave askedthe ques-
tion. Lethim reply.

SHRILOKANATHCHOUDHURY:: Lastly,
Iwanttoknowwhetherthe Govemmentis aware
of the fertilizer subsidy given to farmers in
countries aliovertheworld. The WorldBankhas
forced our Government to cut subsidies. But,
has our Govemmenttaken into consideration
thefactthat countries such as America, Japan
andsome European countries, which produce
fertilizer, are giving subsidies to theirfarmers?

‘Whatis theirper capita subsidy and whatis our
percapitasubsidy?

SHRI EDUARDO FALEIRO: The hen.
Memberwantsto know whatwe aredoingforthe
marginal farmers and small farmers. !
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repeatthatthis Department deals with produc-
tionanddespatch. Whenitdespatches, whether
itbe bigfarmer orsmallfarmerornofarmer, they
are entitled tobuy the produce. Asfaras this
Departmentis concemed, that is the responsi-

bility.

With regardto giving othersubsidies and
otherbenefits tothe farmers, | would like to say
thatitcomes underthe jurisdication of Ministry
of Agriculture. We shall definitely askthem to
lookinto different suggestions madeby the hon.
Member.

SHRISAIFUDDIN CHOUDHARY: Yes-
terday | made a request to the hon., Prime
Minister with regardtothis. So, today | will put
mythatrequestin the form of question. Inview
ofthe demands ofthe farmer, the Government
has announcedtorestore some majorsubsidies
tocertaintypes of fertilizers. Phosphatic fertil-
izer is one of them. In the scheme of giving
subsidy to phosphatic fertilizers only DAP fer-
tilizer is included. There is another type of
phosphatic fertilizer, thatis the SSP, whichis
mainly usedby the smalland marginalfarmers
asthisfertilizeris very cheapanditis called as
the poorman’stertilizer. SSP is beingleft out
fromthis scheme which is causing a real dis-
tress to the poorand marginalfarmers. | would
request that vhile giving subsidy to the phos-
phaticfertilizers, SSP fertilizer should alsobe
includedintheinterestofthe smallandmarginal
farmers and alsoin the interest of the industry
which is producing the said fertilizer in the

country.

SHRIEDUARDOFALEIRO: Inviewofthe
suggestion made by hon. Member, | willlook
intothis. Tobemorespecific, | willcallameeting
ofthe representatives of this industry tofind out

.theproblem.

[Translaton]

SHRIASHOK ANANDRAO DESHMUKH:
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Mr. Speaker Sir, | have asked questions regard-
ingfertilizers ohmany occasions. Lastyear, de-
controlledto aprice increase and where there
is aincrease in prices then naturally industry
alsosuffersaloss. Youhadpromisedtogivea
subsidy of Rs. 1000/- onfertilizers, which you
gave promptly, butithardly made any difference
andfarmersareindistress. Now|wanttosubmit
thata subsidy of Rs. 1000is notsufficientforthe
bringing the fertilizer prices at par with those
prevailingin 1990thenhowmuchsubsidy should
be given? Secondly, there are 450 agricultural
districtsinthe country. 150 ofthese districtsuse
80 percent of fertilizers and other districts use
lessfertilizers. Duetorisein prices offettilizers,
there isa30percentshortfallin theuseofD.A.P.
and 50 per cent in pertasium fertilizers as a
result of which the food production, whichshould
havebeen 185 milliontonne hasbean only 181
milliontone . Therefore, | requestthe Govem-
mentto give ita serious thought.....

- MR. SPEAKER: Cometothe question.
SHRIASHOK ANANDRAO DESHMUKH:

Mr. Speaker, | want that Govemment should
give more subsidy on fertilizers and | have

prepared and senta policy in this regardtothe

Prime Minister. | wantthat Government shouid
make available fertilizers to the farmers at
cheaperrates. What steps are being rakenin
this regard?

[English}

MR. SPEAKER: | will summarize the ques-
tion. His questionis what are yougoingtodoto
reducethecostoﬂecﬁlizers.

SHRIEDUARDO FALEIRO: Sir,weare
taking several measures in different directions
which!have aiready outiined. Theseare some
benefits forthe farmers forinfrastructural devel-
Oopment, incentive forthe industryforincreased
Production, and maintaining subsidy on major
tertilizer which is Urea | would respectfully like
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tosay, Sir, that our overall approach shouldbe
inlinewithwhatJPC has said. Unless we make
aneffort, tothe extentpossibletoreduce the cost
of fertilizers our own entire macro-economic
policy willgo outof gearand ourfiscal debt will
increase. As the sources are not elastic, it
shouldbe atthe cost of planned expenditure.
This willhave along effect on oureconomy. -

[ Transtation]

SHRIASHOK ANANDRAO DESHMUKH:
Mr. Speaker, Sir, |wanttoknow.....

MR. SPEAKER: Thisis notthe right way.
Youpleasesitdown. Yourstatementis notgoing
onrecord. Pleasesitdown . ShriRampal Singh.

SHRIRAMPAL SINGH: Mr. Speaker, Sir,
justnow hon. Minister has stated thata sum of
Rs.4389.06crore in1991-92 asumofRs.4799.60
crorein 1991-92 ahd Rs.3500 crores for 1993-
94 hasbeengiven as subsidy onfertilizers. The
hon. Minister had said while replying to the
debate atthetime whendemandsforgrantsthat
were being passedthatthe concession being

_ given for agriculture will not be curtailed but

whenprices are soaring high, the rupeeisbeing
devaluedthen why the sum of subsidy hasbeen
reduced in comparison with those of yester

years?
[English]

SHRI EDUARDO FALEIRO: As | have
already mentioned, compensationtothe farm-
ers and allthese aspects are dealt withby the
Ministry of Agricuiture.

[ Transtation]

SHRIMATISANTOSH CHAUDHARI: Mr.
Speaker, Sir, the factis thatthe subsidy which
actually goestothe farmersis only 50 percent
ahd the rest of 50 per cent is grabbed by the
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tactory owners. The Comptrollerand Auditor
Generalinhis reportforthe year 1992 hasstated
thatthe subsidy meantforfarmers onthe fertil-
izers is directly given to factory owners also.
Through you, | want to know from the hon.
Minister whetherthe Governmenthas consti-
tute any cornmittee for fixing the pﬁce offertil-
izers andgiving subsidytofactory owners?Ifso,
the aimthereof andwhatnorms have beenfixed
byit? -

[English)

SHRIEDUARDO FALEIRO: Wearelook- -

ingintothis matter, Sir.....
[ Translation]

SHRIDAUDAYALJOSHI: | wanttoknow

fromthe hon. Ministerthe names of the states -

which gave relief the 1992-93 and on which

items andamount| relief given by therse states

separately? .

MR. SPEAKER: He does nothave such
information. This questionis disallowed.

SHRI SURYANARAYAN YADAV: Mr.
Speaker, Sir.the Govemmentaims at providing
assistancetosmallfammers. iwouldliketoknow
fromthe Governmentas towhomwillitconsider
smallfarmers? Willafarmerhaving 30bighta
oflandwithirrigationfacilities be considered as
asmallfarmer.? ’

[English]

SHRI EDUARDO FALEIRO: As | have
already mentioned. our Department hasalim-
itedresponsibility inthis regard. This matteris
being dealt with by the Ministry of Agriculture.
Recently, inthe pasttew years we had schemes
specially directedto smalland marginalfarm-
ers. There have been difficulties inimplement-
ing these schemes precisely because of its
cxactdefinition and otHerwi<a. .
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[ Transtation)
SHRIANNAJOSHI: Mr. Speaker, Sir, the

hon. Minister has just now stated that the
Govemmentis providingmany incentivestothe

. producersincluding reductioninexcise duty on

fertilizers. The indigenous producers andfertil-
izerfactories inourcountrycannotcompete with
multinationalcompaniesinourcountry andthe
import of fertilizers has resultedin the closure
of about 12 fertilizer factories in our country.
Therefore, | would like to know whether the
Government has any scheme of providing pro-
tectionto indigenous production so that they
may be able to compete with multinational
compaines andprovide fertilizerstothe farmers
atcheaperrates?

[English)

SHRIEDUARDO FALEIRO: Indigenous
production shouldbe given more encourage-
mentbutthey must also be abletocompete. |
had ameeting with the representatives of the
Fertilizers Association of Indiawhenthey com-
plained aboutthe dumping by foreign compa-
nies. Isuggestedthemtotake recoursetoanti-
dumping measures. tam happy toinformthe
Housethatthey have already filed antidumping
proceedinginthe Ministry 6f Commerce.

SHRIANNAJOSH!: You are askingthem
totake action againstthe dumpingpolicy. Why
not Government takes initiative in this direc-
tion? : :

MR.SPEAKER: Commence Ministry is
alsopartofthe Government.

SHRIEDUARDOFALEIRO: ltis notcon-
templatedthatthe Govemmentshouldtake anti-
dumpingproceeding. infactthe Govemmentis

_ actingina quasi-judicial capacity while decid-

ingonthe proceedingthe Commerce Ministry.
So, somebody whohad the elementandwhc
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complained. filedapetition. Thatpetitionis now
underthe consideration by the concemedofficer
in the concemed Ministry. They also com-
plainedthatthey havetoimportthe raw materi-
als andthatthe prices of raw materials mustgo
down with theimport of Phospharitic Acid, Sul-
furic Acid, phosphoric Acidand Ammonia. lam
happy toinform the House that the prices have
gonedowntosomeextent. Forinstance Senegal
have reducedthe price of fertilizers. Similarly,
others have alsoreducedtheir price. Another
approach is to have joint ventures withthose
countries which have those raw materials irr
their countries which are not available in our
country. We have made some progress in this
- regard. Atthe moment we are‘exploring the
possibility of warkingwith the Jofdans.

We have alsoaskedthe Geologicalsurvey
oitIndiatofind our such depositsinthe country.
Thesearejustafewsteps alongwithwhat | have

- said earlier in reply to earlier supplementary.

~ SHRIANNA JOSHI : What about other
industries which are fallen sick?

Electronic Sector
+

*962. SHRIBOLLA BULLIRAMAIAH:
SHRI.D. VENKATESWARARAO:

Wilithe PRIME MINISTER bepleasedto
state:

(a)the details of theinvestment proposals,
includingforeign tie upsinthe electronic sector
which are pending with the Union Government
for approval

(b)the reasonsfomotcleanng thesepro-
posals; and

(c)the time by whichthesearelikelytobe
clearéd?

VAISAKHA 22,1915 (SAKA)
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THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a)and (b). Three applica-
tions for industrial licences for entertainment
electronicsitems. four proposats for Electronic
Hardware Technology Park/software Technol-
ogy park units and eight proposals for 100%

- ExportOniented Units. thatis, altogetherfifteen

proposals are under consideration.

(c) All steps are taken to expedite deci-
sions. -

SHRI.D . VENKATESWARA RAO: Mr.
Speakaer, Sir, the hon: Minister has stated that
fifteen proposals altogetherare underconsider-
ation. Accordingtothe information available,
there areaboutfortyinvestment proposals out of
which, seventeen areforeigntie-ups which have
beenrecommended and approvedbythe Stand-
ing Committee on Industriai Approvals and
Foreign Investment Promotion Board.

Sir. the Minister has notanswered about
the reasons for the delay. This hasbeen ap-

" provedby these two units, eight months back.

Wasittrue that the Department of Electronics
proposed a single window Clearance System
whereby these delays canbe putanendtoand
tenseinvestments canbebroughtinas earty as
possible? The investors like the USA. UK.
Singapore and Thailand arethere. Somany
sophisticatedelectronic devices arebeingcon-
templatedinthis. These people are willingtogo
backbecause ofthe delay thatis being created
inthe Department. Isthere any proposal withthe
Govemmentlike Single Window Clearance of
somethinglike that?

[ Transiation)
SHRIMATIKRISHNA SAHI: Mr. Speaker.

Sir. regardingthe question raised by the hon.
Member| would\liketostate that 15 proposals
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wergdiscussedwhereas the hon. Memberwas
sayingthat45 proposals are pending withthe

eign capitalinvestments are under consider-
ation. Out of them four proposals are from
Electronic Hardware and Software Technology
Park Units ard three proposals are from 100%
export-oriented units. These proposals were
receivedtillMarch-April, 1993andthe proceed-
ing of the proposals take atleast 4 to 6 weeks’
time. In addition to that, there aré five other
proposals of 100 percent export oriented units
under consideration in which foreign capital
investmentis notinvolved. Foursuchproposals
receivedby the Govermmentbetween Novem-
ber, 1992 andMarch, 1993. One proposalof 100
percent export-oriented units is with the Gov-

emment for quite a long time. Some policy.

decisions were tobetaken inthis regard which
have since beentaken. Three proposalscon-
ceming electronics, are under consideration.
The meeting of the committee for the month of
Mayis scheduled tobe held and Ithink a decision
wouldbe taken o them very soon. The other
question askedbythe hon. Memberis regarding

" MR. SPEAKER: He has asked about
single window clearance.

~ SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, the intention of the Govemmentistohave
uniformity in policy and its implementation. At
the same time, there should be a simplified
procedureforthe entrepreneurs and actionmay
be taken as early as possible through single

- window agency. Only one units is taken for
single window clearance and there is no delay
in it. - The Ministry concerned........

(Interruptions) .

MR. SPEAKER: He has asked aboutthe
policy only.

SHRIMATIKRISHNA SAH: s our policy

butitis being cleared through single window
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system after getting information fromthe con-
cemed Ministry andthere is nodelayinit.

[English}

SHRI D. VENKATESWARA RAO: The
electroniccomponentsindustryis facingagreat
recession in the current financial year. The
capacity utilisation has gone downasmuchas
30percent. The proposed growth rate of the
electronic industry in the country is 12.1 per
cent;andbytheend ofthe Eighth Five YearPlan,
peryear, Rs.10,000 crore worth of electronic
goodswouldbe exported. But, atthe sametime,
the decision of the industry is that 40 per cent
capacity utilisation willbe there inthe current
financial year. Isitdue to the import duty has
beenreduced onso many items orsomething
likethatorwhatexactlyis the reason? Howis
the Govemment goingtocorrectthis system?

[ Translation)

SHRIMATIKRISHAN SAHI: Mr. Speaker,
Sir, what!understandfromthe question asked
bythe hon. Memberisthatthereis declinein
the developmentof electronics industry anditis
nptgrowing. Inthis regard i would like toinform
the hon. Memberthatin the electronics sector
‘heannual production hasincreasedfrom9to 10
percentduringlast2-3years andtheincrease
in software exportiis also remarkable. Itwas
Rs.220croreis 1991-32 whichhasincreasedto
Rs.660 crore in 1992-93 which means anin-
crease of 170percent. Whatcanbe morethen
that.

[English]

SHRI MRUTYUNJAYA NAYAK: Inthe
eastern region of the country, the economic
prospects and the industrial development is
inevitably merge and bleak. In the case of
Orissa, particularly my district Phulbaniis the
mostbackward district and noindustry district.
While giving clearancetosuch projects, willthe ,
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Govermnment consider to give priority to the
backward andtribal regions of the country?

[Translation] -

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, though it does not relate to the original
question, yet | would like to say that our new
industrial policy stands for encouraging
industrialisation. Underindustrialisation plan
we irclude backward areas also.

SHRI RAJESH KUMAR: Mr. Speaker,
Sir, lwouldlise toknow whetherthe Govemment
of Japan has offered to set up an Electronics
Industry in collaboration with Government of
Indiaat Bodhgayain Biharwhichis aplace of
internationalimportance. If so, thetermsand
conditions of the offer?

 [English]

MR.SPEAKER: Thisis aboutinvestment

[ Translation]

_ SHRIMATIKRISHNA SAHI; Mr. Speaker,
Sir, if such proposal comes from Bihar, we
would definitely think overit.

[English)

SHRIPRITHVIRAJ D. CHAVAN: Inthe
electronic sector, many foreigninvestmentpro-
posals are pending because of certain policy
decisions have not been taken yet. In the
scheme for electronic hardware technology
parks, original scheme had envisaged 15 per
centvalue added; thatmeans minimum 15per
centforeign exahange value willbe added to
production. -

There are multinational corporations who
are pleading with the Govemmentthatthis per-
centage bereducedtoaslowas zeropercent;
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itisourunderstandingthatsome proposals with
as little value added as 8 per centhave been
sanctioned.

Has any new initiative in the scheme for
electronic hardwares technology park been
takentoreduce thevalue addedcontantfrom 15
percenttozeroor 8 per cent?

[ Translation]

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, these schemes relate tothe Department of
Electronics, hence | am unable to give any
details aboutthem.

(English)
Educated Unemployed

*963. SHRIBALRAJ PASS|: Willthe Min-
ister of PLANNING AND PROGRAMME
IMPLEMENTATIONDbe pleasedtostate:

(a)thepattemof assistance proposedtobe
providedtovarious States duringthe Eight Five
Year Planto tackle the problem of educated

unemployed; and

(b)the nature and extent of Central assis-
tance giventoeach stateforthe purpose during
the cumrentfinancialyear?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) and (b). A statementis laid
onthe Table ofthe House.

STATEMENT

Employmentgenerationinvarious States,
bothforthe educatedand uneducated, depends
ingeneral, uponthe paceand pattemn of growth
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anddevelopmentinthe states. Planassistance
tostates is provided on ablockbasis. nopartof
. which is specifically earmarked for special
schemes foreducatedunemployed. Thereisa
Central Sector Scheme for Self-Employment
for Educated Unemployed Youth (SEEUY)
launched in 1983-84. which encourages the

educated unemployedyouth to undertake self-
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employmentventures throughprovision ofloan
b)} banks and capital subsidy (@ 25% of loan
contracted) by CentralGovernmentreleased
through thebanks. The scheme extendstoall
areas ofthe Country exceptcities withmorethan
one million population as per 1981 census.
State-wise targets of beneficiaries underthe
schemes for 1993-94 are given in enclosed.
Annexure.
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[ Translation]

SHRIBALRAJPASSI: Mr. Speaker, Sir,
the hon. Minister has not given satisfactory
reply to my question. In 1983-84 the Central
Government started a scheme for providing
employmenttothe educatedunemployed. The
schemeis meantforencouraging unemployed
youth butthey have to run from pillarto post for
gettingemployment. | would like to submitthat
thereis vast difference betweenthe pnce level
. of 1983-84 and oftoday's pricelevel. Inview of

infiaction | wouldtike to know fromthe Govern-~

mentwhetherthatamountis stillsufficient orthe

Governmentis goingtoincrease the amount?

Further.| wouldlike toknow whetherthe Govem-

mentis going to do away with the obstacles like

those of guarantors necessary for obtaining
“tunds underthe scheme?

[English)

SHRIGIRIDHAR GOMANGO: Sir.inthe
statementas | have explained that the question
is regarding assistance providedtothe states.
We are providing assistance tothe states on
block basis and ascheme is being operated by
the Government of India. Department of small
scale Industries for self-employment for edu-
cated unemployedyouth. The state-wisetarget
of beneficiaries is fixed.

The Governmentof Indiais not releasing
directly the subsidy of 25 percent, Itis routed
through the Reserve Bank of india andthe Bank
gves subsidytothe beneficiaries. | have replied
that state-wise assistance is notearmarked or
' provided.

Ihave replied to the main question which
the hon. Memberhas asked.

MR SPEAEKR: Would you like to give
more money for this purpose.

SHRI GIRIDHAR GOMANGO: On the
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basis of beneficiary target we are providing the
assistance. ‘

[ Translation]
" SHRIBALRAJ PASSI: Mr. Speaker, Sir,

itisnotclearwhat doesthe hon. Ministerwants
tosay. My question is regarding allocation of

‘tunds and assistance and it is not clear what

does the hon. Ministerwanttosay

MR. SPEAKER: He has statedthat as per
the targetthe state Governments are allocated
funds.

SHRIBALRAJPASSI:Rs. 30.000is being
sanctioned as perthe norms of 1983-84 butthe
value of money has drastically gone down

[English)

MR.SPEAKER: Pleasecometothe
nextquestion

[ Translation]

SHRIBALRAJPASSI: Mr. Speaker, Sir.
the hon. Ministeris notgiving any categorical
reply. But.inview of the grave unemployment
situation. the Govermment must senously view
it. The hon. Pnme Minister is present in the
House and|wouldlike to appealtohimtoo. The
Govemmentclamstohaveformulatedschemes
atblock levels in states but for the educated
unemployedno such scheme has been formu-
lated. People from ruralareas andsmalltowns

.are migrating to cities. | would like to know

whetherthe Govemmentin consulations with
state Govemments contemplatestoformulate a
scheme inview ofthe growingunemploymentin
the cotintry tocheck migrationfrom ruralareas?

{English)

SHRIGIRIDHAR GOMANGO: Alithese
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aspects were considered by two Committees
on; One a Committee of Ministers under the
bhairmanship of Day Chairman PlanningCom-
mission andthe otheroneis NDC sub-Commit-
tee. Whateverschemes orproposalsare there,
thatare beingimplemented by the states. Soit
starts from village block level upto state level.

The question relating to educated unem-
ployed.

MR.SPEAKER: Willyoube able top tell
thehon. Member, whataretheexistingschemes?
Ifthere are noschemes, would you like tohave
newschemes”?

SHRIGIRIDHAR GOMANGO: Wehave
hon schemes towhichthe hon. Memberhas
referredto. The other schemes which are there
forthe rural areas. that! have explained in my

. statement.

| Translation)

SHRIBALRAJ PASSI: The hon. Minister
has stated thatfor the unemployedno scheme
1sbeingimplemented.

|Englishj

SHRIGIRIDHARGOMANGO: TwoCom-
mittees are already constituted.

One Committee is of thé Ministers andthe
other is a sub-committee of the NDC. The
reports are yettobe consideredby the Govem-
ment and the NDC respeectively. All these
points have beentaken into consideration.

MR.SPEAKER: Areyouinthe process
,ofmaking any new schemes?

SHRIGIRIDHAR GOMANGO: No. The
report which has been submitted is yet to be
consideredbythe NDC. Then, anotherCommit-
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tee ofthe Ministers willconsiderit. itisyettobe
completed by the Government.

KUMARI MAMATA BANERJEE: | am
grateful to you fgr having called me to put a
suplementary. This is animportantquestion.
(Interruptions)

[ Translation]

SHRIANNA JOSHI: Lethis questionbe
repliedto as his question has notbeenreplied
(Interruptions)

SHRIBALRAJPASSI: Mr. Speaker, Sir.
atpresentthere are more than 4 crore unem-
ployedpersonsinthe country

[Enigish]
MR.SPEAKER' He has givenitin writing.

KUMARIMAMATABANERJEE: Thisisa
very important question. The number of edu-
cated unemployed is increasing day by day
Accordingtothe reply givenby the hon. Minister
there is only one programme. that is. self-
employment programme foreducated unem-
ployed. Nothingelseisthere. The number of
educated unemployed youthis now more than
three croresinthe country. Inmy stateitiseven
more than 50 lakhs. That is the number of
educated unemployed. We do not know the
numberinthe unorganisedsector.

My submussion willbe to the Pnme Minster.
Heisthe leader ofthe country and he Leader of
the House. Therefore. my request will be.
whetherthe Prime Minister will call an exclu-
sive meeting of the NDC to discuss the problem
ofunemploymentto sit with the state Govern-
ments to chalk out a comprehensive pian ot
actionforthe unemployedyouth. Otherwise
these unemployed youth may create a difficult
situationinthe country, because some political
parties. smugglers andterrorists are tryingto
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misuse the youth. Thatis why they shouldbe
utilisedfor constructive purposes.

Thisis my requestandthis may be giventhe
first priority in the next meeting ofthe NDC. |
request the Prime Ministertocall a meeting of
the NDC specially for this purpose.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Some. exercise has al-
ready been done in the NDC but as the hon.
Membersuggeests, | willhave no objectionand
,infact, Iwouldcertainly like tohave ameeting
specially for this purpose.

ANHON. MEMBER: Thanyouvery much.
[Translation] .

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, through you, | wouldike to submit
to the hon. Minister that at present growing
populationandunemploymentare the two most
severe problemsbeforethe country. The hon.
Prime Ministerhas statec thatefforts are being
made in this regard but the manner in which
schools andcolleges arebeingopenedandthe
way the courses of Bachelor of Arts, Bachelor
of Commerce and Bachelor of Science are
beingstarted generate furtherunemployment.
Isthe Govemment goingtoformulate ascheme
formakingthese courses employment-oriented
sothatevenwhile pursuinggraduationcourse,
students canchoose anddecide whatthey have
todoinfuture? Becausein view of the grave
unemploymentsituation and extreme poverty,
the youth are notable todoany thing. Only due
tolack ofemployment opportunities the youth go
astray. Unemploymentdrives the youth ofthe
country onto the path of destructioninstead of
construction. Tobringthe misguided youthback
tothe mainstream whethera self-employment
schemeis beingformulated?

MR.SPEAKER: This has already been
repliedto.
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(Interruptions)

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, this has notbeenreplied.

[English]

MR. SPEAKER: There are existing
schemesandthe Committees are lookinginto
the matter. The NDC will look into it and the
Prime Ministerhas agreedthatameetingofthe
NDC willbe called.

(Interruptions)
[ Translation)

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir.today he has statted aboutthe unemploy-
mentinruraliareasonly. As ourcolleague has
submitted that more that nothingis beingdone
tto provide employmenttothe edt:cated youth.

AsKumariMamataBanerjee has alsosaid

that they have not been given any concrete
assurancetothiseffect, thereis only areference
thatthe matterwouldbe lookedintoandprojects
havey been welcomed. Mr. Speaker, Sir, |
would like to submit that more than 10,000
doctorsareunemployedin Uttar Prade..:shand
there are than 20, 000 doctors unemployedin
Biharin spite of the fact that a major amount of
Govermment funds is spent on theireducation.
Similarly engineers are also unemployed.
These people are even unabletostarttheirown
employment under the Self-Employment
Scheme because they are eligible to getonly
25%amountinthe form ofloan. Moreoverthere
arenobanks inruralareas.

MR. SPEAKER: Please don't deliver
speechinthis manner.

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, how long willittake the Govemmenttotake
concrete measurestoeliminate unemployment
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andwhetherthe Govemmentwould assurethe
" Houseinthis regard?

(English]

SHRI GIRIDHAR GOMANGO: Sir, the
hon. Prime Ministerhas assuredthatthere will
be aspecial NDC meetingtoconsiderthe report
of the NDC Committee on Employment, which
was placedbefore itigsttime. So, there willbe
aspecialmeetingtoconsiderthat report. Apart

" from that, a Committee of Ministers has been
constituted on Educated Unemployed anditis
awaiting Cabinet's approval. We are notsaying
thatwe havejustconsideredthe reports. We wili
discussthesetworeports in detail.

[ Translation]

SHRISURAJMANDAL: Mr. Speaker, Sir,

thereis TRYSEMscheme under Self Employ-
ment Programmeto alleviate unemploymentin
ruralareas. Underthis scheme notonlytraining
is imparted but loan is also provided to the
unemployedpeopletoenable themtostartself-
employment. As per the prevailing situation
people havebeenunabletogetioanevenfor4-
Syears after receiving training and coulid not
stantany self-employment. Doesthe Govem-
mentproposetoprovide financial assistanceto
thetrainedpersonsunderthe TRYSEMscheme
during the Eigth Five YearPlan?

[English)

SHRIGIRIDHAR GOMANGO: Already
the schemeis existing.

[ Transiation]
Land Under litigation

*964. SHRI KASHIRAM RANA: Willthe
PRIME MINISTERbe pleasedtostate:

(a)whetheradecisionhadbeentakeninthe
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meetingofthe Revenue Ministers, heldinMarch,
1992 regarding settlement of land casesunder
litigation;

(b)ifso,the detailsthereof: and

(c)the directions issued or proposedtobe
issuedby the Union Governmentto the state
Governments particularly to Gujaratin this re-
gard?

[English]

THEMINISTEROF STATE IN THE MiN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWARTHAKUR) : (a)to(c). A
statementiislaidonthe Table ofthe House.

STATEMENT
(a)Yes, Sir.

(b)and(c). Itwas decided interaliainthe
Revenue Ministers’ Conferenceheld on 14th
March, 1992 at New Delhithat 75% ofthe land
involvedin litigation before the Revenue Courts
must be freed from such litigation to make it
available for distribution tothe eligible landleess
poor. Suchdistribution shouldbe completedby
30th September, 1992. The concemed staté
Govemments have beenadvised accordingly.

Besides, the respective state Govemments
including state Government of Gujarat were
requestedthrough lettersincluding d. o. letters
from Prime Minister on 7th November, 1991,
andfrom the Minister of state, Rural Develop-
menton2stNov., 1991.6th April,27the Juneand
28thNov.. 1992 and 16thFeb., 1993todistribute
available ceiling surplus land expeditiously and
alsotosetupspecial Land Tribunalunder Article
323-Bofthe Constitutionorrequesttheirrespec-
tive High Counts toset up Special Benches for
quick disposal of litigation cases.
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[ Translation]

SHRI KASHIRAM RANA: Mr. Speaker,
Sirthe land Reforms Actandthe Land Ceiling
Actwereenactedtodistribute andtothelandless
people butthese laws were notimplemented
effectively. Only about49lakh acres of land out
ofthetotal 72 lakh acres have been distributed
sofar.

Mr. Speaker, Sir, a meeting of the State
Finance Ministers was held in March 1992.
Priortoit,ameeting of Chief Ministers was held
in October 1991 inwhich the participants regret-
tedthatthrough the Govemment wantedto dis-
tribute land amongthe landiess and poor people.
yetmiddle-men and iand-lords were creating
obstacles intheway. As aresultabout 1088842
acres of land has been involvedin litigation. It
was decidedin the meeting of Chief Ministersto
distribute the entire land but only about 156742
acres of land has been distributed till
June......(Interruptions)

MR. SPEAKER: You are to raise your

question, soplease cometoit.

SHRIKASHIRMA RANA: | am comingto
my question. The state Governments were
directedtotake stringentmeasurestoachieve
thetargetby setting the landinvolvedin litigation
uptoJune 1992, By June about 156,743 acres
orlandhadbeendistributed. Since thetarget
fixed could not be achieved, another meeting of
Finance Ministers of that of Chief Ministers or
thatof N.D.C. should be called and concrete
measures be taken in this regard so that the
Landless people may getland. ltwas decided
in the meeting of the Finance

Minister... ... (Interruptions)

MR.SPEAKER: Youhave askedsucha
longquestionjusttoknowwhatthe Govemment
propose todoin this regard.
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[English]

THE PRIME MINSTER 9SHRI
P.V.NARASIMHA RAQ): Sir, this questionhas
beenengagingthe attention of boththe Central
Govemmentandthe state Govemments. Right
in 1991, nolessthan the Chief Ministers of the
states came and gave acommitment thatall
these cases willbe settled. The distribution of
the surplus landwouldbe - .compleetedby
March, 1992. Now, we havetodependon the
commitment given by the Chief Ministers. After’
thatitwas foundthatthere was some progress
andtheprogress was aquite good. But, thenthe
target of 100 percentdistribution of the land by
March, 1992 was not completed. Then, the
Revenue Ministers were called because they
were dealingwiththe subjectthemselves. Chief
Ministers canonly givegeneral directions. There
alsothey made certaincommitments, some of
which were completed; others were notcom-
pleted. Now, exceptcallingfor Chief Ministers
and Revenue Ministers, the administration of
this subjectbeingunderthe state Govemments,
the Central Govermment has notmuchtodo.
How is it going to help by calling the Ministers
againandagain? Theywillalsofeelthatweare
tryingto supervise theirwork. ltisnotgoingto

be good. We will be writing them, we willbe

tellingthem. But, hon. Members of Parliament
also could take up this matter with the Chief
Ministers and Revenue Ministers of the state. If
they help atthe state level, we will certainly do
whateveris possible. Ofherwise, callingthem
againand again willnotbe proper. itwillnotbe
seenasagoodmethodology. .

[ Translation)

SHRI KASHIRAM RANA: Mr. Speaker,
Sir, |have said about convening another meet-
ingbecause the state Governments have not
beentaking any stringent measure inthis re-
gard. Withregardto Gujarat, | submittedthatout
ofthedeciared2.51, 528acregofland, 132,358
acres have been distributed and out of the re-
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maining 1,19, 130acres of land 97,000 acresis
stillinvolvedinlitigation. The governmenthad
fixedatargettodistributelandbyJune 1992. The
Govemmentof Gujaratdistributed 1651 acres of
landamongthe landless. The Government of
Gujarat does notseemto be serious in taking
measuresinthis regard, thoughthelandis quite
- feftile and bigbuilders andlandlords donotwant
togivetheland. Inview ofthis, whatinitiative is
being taken by the Governmenttomonitorthe
entirework? The Central Governmentcannot
escapeits responsibility onthis account. Keep-
inginview the factthat the state Goverments

have neitherbeentaking legal action norfollow- -

ing the instructions of the Union Government,
whetherthe Government propose to take any
action. The Governmentof Gujargthas been
making repeated announcements to distribute
landtothe landless people, and thatitpropose
to give relaxation in ceiling of the land. What
action does the Central Government propse to
takeinthis regard?

SHRIRAMESHWAR THAKUR: Thehon.
Prime Minister has already givenreply tothe
main question. | wouldlike to submitto the hon.
Member that as the hon. Prime Ministerhas
pointedoutthatthe meetings were convenedon
4and5.11.91followedbyaletterfromthe Prime

Ministeron 7th November 1991. Thereafter, .

ShriVenkat Swamy and | wrote letters on 5th
May,26.7.92,28.11.92and 16.3.93. itisnottrue
that no initiative was taken'in his regard . A
specialcampaignwas launchedby the statesin
this regardandthere are twofactorsinvolvedin
it. Some cases are involvedin litigation while
insome cases, considerable progress has been
made. Underthe special campaign 1.33,709
acres of land was distributed for October 1991
to March 1993 whereas from April 1992 to
January 1 993this year78490acresoflandwas
distributed. Sofarasthe matter ot litigation is
concemed. itistruethat 13,02,923acres of land
isinvolvedin liigation . There are 22748 cases
intotal. out of which 14135 involving 5, 58,578
acresof land arein Revenue Courts, while 7825

VAISAKHA 22,1915 (SAKA)

Oral Answers 38

casesarein HighCourts and 778 cases arein °
Supreme Court. .

MR.SPEAKER;The hon. Memberwants
to know whether government can find out a

. solution constitutionally figures need not be

given.

SHRIRAMESHWAR THAKUR: Thehon.
judge ofthe Supreme Courthasbeen requested
inthis regard, who has soughtthe details of 778
cases, Bench-wise. He has assuredtogive a
verdict which Would be acceptable tothe High
Courtas well astothe Revenue Courts. Con-
crete steps have beentakeninthis regardand
states are directedtofumishthe requiredinfor-
mation. The basic points will be decided by the
Supreme Court and directions will be jmple-
mented by the High Court and the Revenue
Courts.

[English]

SHRIANKUSOHRAO RASAHEB TOPE:
Mr. Speaker, Sir,| wantto know fromthe hon.
Ministerwhetheritis a factthat only some of the
states have implementedthis scheme of distri-
bution oflandwhichisinexcess andsome of the
states have not implemented it at all. If so. |
would like to know which are the states which
have notimplemented the scheme of distribu-
tionofland. ’

SHRI RAMESHWAR THAKUR: Sir, we
haveacompletelistotstatewise caseswitharea
involvedin |ifigation invarious courts. Wehave
gotalistoftwenty-twostates. Complete details
are there and if you like. | can place
... (Interruptions).

SHRIANKUSOHRAO RASAHEB TOPE:
Sir.lwantedtoknow whether allthe states are
implementingthis scheme ornot. ltsome otthe
states are notimplementing it. which are those

“states andtwillthe Govermmentmake itcompul-
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sory for all the states to implement these
schemes?

SHRIRAMESHWAR THAKUR:Sir., vary-
ing level steps have been taken by different
states. Forinstance, Andhra Pradesh High
Courthas setup a Special Benchand...(/Inter-
ruptions).

MR.SPEAKER: Thesearethethingstobe
looked into by the state Governments constitu-
tionally.

[ Translation)

SHRIRAMNAGINAMISHRA: Itisavery
serious matter. The administration alsowants
the land declared surplus afterimposing ciling
to be distributed. | do knowthatthe land-lords
registerwronginformationinthe names of their
grandchildrenin Govemmentrecords, besides,
there are many legal obstructions. Casesre-
maininvolvedinlitigation for alongperiodeven
fortwenty years.

12.00hrs.

Keeping this problemin view | wouldliketo
submittothe hon. Prime Ministerand alsowant
toknowwhetherthe Union Govemmentpropose
toenactsuch alaw atthe nationallevelas may

provide thatthe cases concemingare notdistri-
bution of surplus land keptpendingforalong
timein courts, rather a restriction may be im-
posed onfiling of such cases in courts sothat
surplus land may be distributed among the
needy people. This law can not be enforced
unlessthe Central Govemmentenactalaw to

. thiseffect. The problemcanneverbe solvedin
view of such litigation keeping these factorsin
view whetherthe Central Govemmentpropose
toenactany law?

MR. SPEAKER: Whateveriawthe Central
Government can make itwould make. It Ithink
S0.

SHRIRAMESHWAR THAKUR: The Cen-
tralGovemmenthas madeitcleartoevery state
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thatthere are differentlaws regardingland. Land
tribunals havebeen setupinseveralstates. Out
of 975 cases of land ceilingin Tamil Nadu, 478
havebeensettliedandactionis beingtaken with
regardtotherest. The hon. Memberraisedthe
issue of Bihar. Land Tribunalhas beenformed
theretoobutthe High Court struckthe matter. it
isnowlyingpendinginthe Supreme Court. The
Supreme Court would decide whethertherethe
formulation of land Tribunalis properornot. B
esides, the Patna High Court has also been
requestedthat a special Bench may decide the
cases. ThatBenchmay dealwith allthe cases
ofdispute.

SHRI RAM NAGINA MISHRA: Will the
Central Government make alaw concerning
land at centrallevel sothatcases are not kept
pendingfor longer period and the surplusland
may be distributedamongthepoor.....

MR. SPEAKER: Itis constitutionally diffi-
cult.

WRITTENANSWERS TOQUESTIONS
[ Translation)
SuperComputer ‘Param’
965. SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRICHETANP.S.CHAUHAN:

Willthe Ministerof PRIME MINISTERbe
pleasedtostate:

(a)'whetherthe Govemmenthave devel-
oped'PARAM multi-purpose supercomputer;

(b)ifso, the mainfeatures of thiscomputer;
(c)thetotal costincurredonits production;

(d)whetherallithe partsusedinithavebeen
indigenously manufactured; and
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(e)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTER OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRi
RANGARAJAN KUMARAMANGALAM): (a)
Yes sir. The Center for Development of Ad-
vanced Computing (C-DAC) , a Scientific Soci-
ety underthe administrative control of the De-
partment of Electronics, has designed and de-
veloped 'general purpose super computer
‘PARAM' based on paraliel processing archi-
tecture.

(b): The Machine s available in 2 series
PARAM 8000 series provides apeak comput-
ingpowerof 1 GFLops, supports 1 Gigabits of
main memory and a secondary storage upto 40
Gigasbytes. The PARAM 8600 series provid-
ers peakcomputing powerof 5 GFlops. supports
upto 5 Gigabits of main memory ands second-
ary storage of 40 Gigabits. These supercomput-
ers are endowed with advanced programming
environment 'PARAS' These can be usedfora
variety of applications such as image process-
ing, remote sensing, computational fluied dy-
namics. finite elementmodeling, computational
chemistry, bio-technology, signal processing,
graphics and visualization.

(c) Thetotalamountreleasedby the Gov-
emmentof indianfordevelopmentandproduc-
tion of these machinestill 31.3.93 was Rs.34
crores.

(d)and(e): Theentire design. development
and engineering of PARAM supercomputer,
both hardware and software, has beendone
indigenously. The only components which are
imported are the microprocessors, memories,
glue-logic chips and Winchesterdisks.

VAISAKHA 22,1915 (SAKA)
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Arwsp and National Drinking Water
Mission

966. MAJ.GEN.(RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
PRIME MINISTERbe pieasedto state:

«+ (a)the objectives of the Accelerated Rural
Water Supply Programme:

(b) the exteyt to which these objectives
havebeenachieved,

(c)whetherannotherprogramme knownas
national Drinking Water Mission has alsobeen
introduced:

(d) itso. the objectives of this Mission and
whetherithas any linkages with ARWSP;

(e) the number of villages which been
provided drinking water underthese schemes
sofar;and

(Hthe number of villages still tobe provided
drinking water and the time by which these
villages are likely to get drinking water facility ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL)

ANWS AND NATIONAL DRINKING
WATERMISSION

(a) The actuated Rural Water Supply
Programme (ARWSP) aims atsupplementing
the efforts of the States/Union Territories in
providing adequate and safe drinking waterfa-
cilities to the population made by the States/
WTs under the Minimum needs
programme(MNP). The States/UTS have to
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p‘rovide funds under MNP equaltoo morethen
the central allocationthrough ARWSP.

(b) 3,11,591 problem villages were cov-
ered with safe drinkingwaterfaciities underthe
Accelerated Rural Water Supply Programme
and the State Sector Minimum Needs
Programme during the period from 1972-73to
1985-86: the coverage thereafter is givenin
part(e).

(c) Yes, Sir.

(d) The objecte of “Technology Mission
on Drinking Waterin Villages and RelatedWater
management (laternamed as “ Rajiv Gandhi
National Drinking Water Mission”) are as fol-
lows:-

Tocoverthe identified problemvillages as
on1.4.1986 numbering 1,37,155.

Tosupply potable water at40 litters open
capita perday (Lpcd)to alithe human population
inrural areas andtosupply an additional 30 ipcd
forcattlein desertareas.

Toevolvecost effective technology mixto
acnivethese objectives withinthe constraints of
planresources and Totake conservation mea-
sures for sustained supply of water.

ARWSP is one of the main programme of
" the Rajiv Gandhinational Drinking Water Mis-
sion. Other programmes of the Mission have
linkages with ARWSP and State Sector MNP,
Coverage of identified problem villages is

achievedthroughthe variousprogrammes of

the Mission, namely, 55 minimissions, 5 Sub-
Missions, ARWSP sandthe Start Sector MNP.

(e) During the period from 1986-87 to
1992-93. 1,36,353identified problem villages
have been provided drinkingwaterunder these
schemes. Thisisin additionto 1,77 963partially
coveredvillages which have beenprovidedsafe
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drinking water facilities duringthe same period.

() Ason31.3.93,772, 'NoSource'prob-
lemvillages were stillto be provided with safe
drinking water facilities. These villages are

" plannedto be provided with safe drinking water
facilities during 1993-94. The partially covered
villages/habitations and the remaininguncov-
ered population are likely to be provided safe

* drinkingwaterfacilities by the end of the Eighth
Five YearPlan. )

Reconstitution of National Building
:. g i i .

A 967. SHRI NI.TISH KUMAR: Willthe Min-
isterof URBAN DEVELOPMENT bepleasedto
state:

(a) whether the national Building
Organisation was reconstitutein August. 1992;

(b) ifso, the reasons therefor:

(c)whetheralithe nécessary sanctionsin
this regardhadbeen received;

(d) it not, the reasons therefor;

(e) whether the area of operation of the"
National Building Organisation has alsobeen
modified after reconstitution: and

(f)if so, the details thereot?

THEMINISTER OF URBAN DEVELOP-
MENT (SHRIMATI SHEILAKAUL: (a)to(d):
Havingregardtothe requirements of National
Housing Policy to straighten the management
Information system and various other Socio-
economic and statistical functions connected
with housing andbuilding activities. and alsoto
ensure more effective and systematic technol-
ogy transfer atall levels involvinglarge scale
dissemination. use andcommercial application
of low costandinnovative technology. the na-
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tionalBuilding Organisation, an attached office
underthe Ministry of Urban Development, was
restructuredin August, 1992.

The restructuringwas effected througha
Government notification issued with the ap-
proval of the Minister of Urban development.

(e)and(f): The restructured national Build-
ing Organisation continues to function as an
attached office under the Ministry of Urban
Developmentthrough with modified functions.
The maijorfunctions ofthe restructured National
Building Organisation are giveninthe attached
statement.

(a) Study and survey of Socio-economic
aspects of housing, collection, collation, coordi-
nation, analysis and dissemination of building
andhousingstatistics, organisation ans. setting
up of a Management Information System *~
monitorimplementation of National Hc .
Policy.

(b) organisation and coordination of activi-
ties relating to housing census and sample
surveys on housing condition.

(c) Maintaing linkages with Centraland
State and Local agencies, financial, institions
and all statistical agencies in ordertocollate,
store, retneve and disseminate information on
shelterindicators and housing schemesona
continuous basis andto network with the United
nations and other intemational agencies onthe
exchange of information relatingtoshefterand
will alsofunction as the United Nation Regional.
Centerfor ESCAP.

(d) Statistical and socio-economic func-
lions connected with housingandurbandevel-

opmentandproperupkeep of data throughcom-
puteriseddatabank.

(e) Editing, production. distribution of films,
slide presentation, exchange andsupply of pub-
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licationsincludingtechnical pamphlets relating
tohousingandurban development activities. as
alsocollection and documentation oftechnical
literature, etc.

Equipmentin Mechanical and Electrical
Stores

968. SHRIRAMKAPSE: Willthe Minister
ofbe pleasedtostate:

(a)whetherthe Comptroller and Auditor
General(CAG)inparas8.2.&8.7 of RepoitNo.2
of 1992 has statedthat equipmentin Mechanical
and Electrical Stores valued more than Rs.2
millionwas lyingidie from5to 11yearsasitwas
purchased without proper quality surveillance;
and

(b)ifso, the reasons therefor; and

o' the remedial steps proposed in this

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE SHRI
BHUVNESHCHATURVED!): (a) Yes,Sir.C&
AGinpara8.2& 8.7 of ReportNo 2 of 1992 had
made observations regarding avoidable extra
expenditure on procurement of turbine blades
for Tarapur Atomic Power Station and lead
bricks for Bhabha Atomic Research Center.

(b) The turbine blades were procured for
Taraopur Atomic Power Station since erosion
forthturbine blades onthe 17thand 18thstages
was noticedin Aprii, 1974. Theturbine blade was
animported equipment and theretore was pro-
guredandkept as insurance spares and was
meant for replacement as and when original
blade failed to avoid any underirable eventual-
ity. Incase offailure to the turbine blade, it would
require 40 weeks for getting new blades which
could have resultedin a loss of about Rs. 623
lakhs.
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Theleadbricks stockedare fundtobe very
essential, day-to-day item for an laboratory
engaged in Post Irradiation Examination of
nuclear fuels and materials. In case of any
bresas down in threactor , the entire qunmty
stocked willbe immediately consumed. Keep-

ingin view the exciting need for the leadbricks -

are made these items were stocked. The entire
stock of lead procured has since been usedfor
setting up of alead shieldedfacility forexami-
nation of full length pressure tubes received
from operating Nuclear Power Stations.

(c) Future requirements of lead materials
willbe assessed keepingin view the need for
sustaining on going programmes and instruc-
tions have been issued accordingly.

[ Translation}
Technical know-howfor rural Industry

669. SHRIMATI BHAVNA CHIKHALIA:
Willthe PRIME MINISTERbe pleasedtostate:

(a) whetherthe Govemment have formu-
lated any scheme to provide technical know-
howfor the development of ruralindustry;

(b)if so, the details thereof; and

(c)if not, the reasons therefor?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRY ANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNMACHALAM) (a): Yes, Sir.

(b): The statementis laidonthe Table ofthe
House.

(c): Does notarise.

The development of technology for rural
industries as aninstrumentforimproving pro-
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ductivityandincome ofthe artisans, isacontinu-
ous process and is undertaken by different
agencieé/organisations engaged in the
programme of ruralindustrialisation. Presently,
about 8.7 percent of the total employment is
provided by traditionalindustries, most of which
areifi ruralareas.

Khadiand village Industries Commission
and Council for Scientific and Industrial Re-
search have jointly taken up aprogrammeto
improve the technology for rural industries.
Khadi and Village Industries Commission
(KVIC) has carried out “In-house Research” for
improvement of the technology and has also
sponsored the projects to otherresearch and
developmentorganisations. The Appropriate
Technology Cell of the Ministry of Industry is
alsoengagedindeveloping and disseminating
the technology forruralindustries on a counties
basis and as numberof equipment’s have been
developed.

National Small Industries Corporation
(NSIC), through its Prototype Development
Centers, is engaged in developing new tech-
nologies forboth rural and small scale indus-
tries. The Coir Board has also developed a
mumber of improved equipment's for
modemisation handincreasing the productivity
of the Coirindustry.

[English)
Coirindustry

970. SHRIN. DENNIS: Wili the PRIME
MINISTERDbe pleasedtostate:

(a) the steps taken by the Union Govern-
mentto modemise the coirindustry;

(b) whetherany financial assistance has
alsobeen giventothe privatesectortomodemise
the coirindustry; and
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(c)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a)to (c) Coir Boardtaken
anumber of steeds formodernisation of Coir
Industry viz. introduction of motorisedrats and
automatic spinningmachines, motorisedbeam-
ing arrangements, semi-automatic looms, in-
digenous fabrications of 2 mtr. and 4 mtrwide
powerlooms, holding of quality camps, setting
up of moderndye house.

Itisthe policy ofthe Governmenttoencour-
age modmisation and improve productivity in
the coirindustry. Government of India through
ChoirBoardhasbeenextending financial assis-
tance for modernisation of coirindustry. The
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beneficiaries include private escort also.
Cooperativisation scheme, Scheme of assis-
tance to Brown Fibber Sector and Scheme of
financial assistance to Brown Fibber Sectorand
Scheme, offinancial assistance forestablish-
ingmechanical deferringunits in provaste sec-
torare some ofthe schemes beingimplemented
formodernoisation of Coir Industry. Govern-
menthas also decidedto assist the Project for
Integrated Coir Development at an estimated
costofRs.44.24 crores. Assistance will alsobe
provided to similar schemes when received
from other State Governments. Govermment
has alsoapprovedproposalof CoirBoardtoset
up two Common Facility Centers to provide
bleachingand dyeing facilities to small scale
manufactures.

Following are the details of financial assis-
tance extendedto private sectorsofar;-

1. Financial assistance extendedto private unit

in Brown Fibber sector. Rs.33.67lakhs
2 Financial assistance for construction of

Loom Sheds Rs. 17.22lakhs

Industrial Townships

971. SHRI MOHAMMAD ALI ASHRAF
FATMI: Willthe PRIME MINISTER be pleased
tostate: ’

(a) whethersome foreign countries have
showninterestin setting upindustnialtownships
inindia;

(b) if so, the details thereof;

(c)the details of the proposals rec
farfrom each suchcountry;

(d) whetherthe Government have taken
any final decision inthis regard; and

(e)itso, the details thereof

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT AND HEAVY INDUSTRY)(SHRIMATI
KRISHNA SAHI): (a) and (b): Yes, Sir. Japan
has shown interestin setting up an Industrial
Model Town (IMT) in India. Further, Singapore

"has expressedinterestfor an Indo-Singapore

Corridor (Madras Industrial Corridor/Park)
IC)nearMadras: °

(c)to(e): Nospecificproposals have been
received. The Japan International Cooperation
Agency is conducting aMaster Planstudy ofthe
IMT Project. the Government of Tamil Nadu
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have offered about 1000 hectares of land near
Madras forthe MIC. As the conceptual details
are beingworked outfor both projects, nofinal
decisions have beentaken.

[ Translation)
Developmentof Cities in Rajasthan

972 PROF. RASA SINGH RAWAT: Will
the Minister of urban developmentbe pleased
tostate:

(a)the details of the various schemesin
regardtothe developmentofcitiesin Rajasthan;

{b) the details of schemes taken up on
priority bais andthe amount provided therefor
duringeachofthe lastthree years;

(c) the total-amount provided for urban
developmentin Rajasthan duringthe lastthree
years andthe amountspentthereon, year-wise

(d) whetherthe Government propose to
formulate aconcrete action plan tocheckmlgfa-
tion of rural people tocities; and
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(e)ifso,the details thereof?

THEMINISTER OF URBANDEVELOP-
MENT (SHRIMATI SHEILAKAUL): (a)to(c):

- urban Development is a State subject and

schemes for development of cities are formu-
latedby the State Governments and union Ter-
ritory Administrations. A Centrally sponsored
scheme ofintegrated Developmentof Smalland
Medium Towns (IDSMT)was Integratedin 6th
Five Yearplan (1979-80) and would continuein
the 8th Five Year Plan. The objectives of this
scheme aretoprovide infrastructureinthe small
and medium towns having populatingupto 3
lakh. evolve resource generatingschemesand
arrest migration of rural population to larger
cities.

Basedonvario ‘sproposalreceived from
the Government of Rajasthan, development
schemesin29towns havebeensanctionedand
Rs.1166 lakh released from 1979-80to 31st
March 1993. Duringthe lastthree yers 11towns
have been covered and Central assistance of
Rs.287.5 lakh provided as per details given
below:-

Ls. Pén'od Amo&nro/Cemra/Assistance No. oftowns
o (RAs.inlakh) — covered
1. 1990-91 82.5 3
2. 1991-92 100.0 3
3.» 199293 . 1050 5
. TOTAL 2875 . o —1—1 -

Inthe scheme of IDSMT the projects relat-
ingto sites and services. construction of reads

ptqvism'ofbustetminals.devebpnmdshop-
pingcenters, etcv, aretakenup.

The scheme of IDSMT isimplemented by

the State Govemance and details of year-wise
expenditure are not maintainedby the Central
Gowt. However, periodical progress reports are
receivedfromthe State Govi. Asintimated by

the Govt. of Rajasthan, anexpenditure of Rs 2226
lakh has beenincurredincludingmatchingcon-
a
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tribution made by the state Gowt. from 1979-80
t031.12.92againstCentralassistanceof Rs.1166
lakhsanctionedupto31.3.1993.

- (d)and(e): The 8th Five Year Plan envis-
agesatwoprongedstrategytoreduce migration
from rurdl areas to cities particularly the larger
cities, viz.

(1)implementation of programmes forthe
generation of more employment opportunities
andcreating of betterfacilities forlivingin rural
areas, like the integrated Rural Development
Programme, jawahar Rozgar Yojana, Develop-
mentof Women and Children inthe rural areas,

Accelerated Rural Water Supply Programme,

Minimum Needs Programmes etc.

(2) greateremphasis onthe development
of small and medium towns with a view to
increasing employmentopportunities andnec-
essary urban infrastructure for absorbingthe
surplus rural labor and to provide necessary
backward andforward linkages betweenthe
rural hinterland andurban areas.

Leather Development Programme

973. SHRISATYADEO SINGH:
SHRIRAJENDRAAGNIHOTRI:

Willthe PRIMMINISTER be pleasedto
slate: :

(a)whetherthe Govemmentpropose ook
introduce any leather developmentprogramme
onalarge scale with assistance fromthe United
Nations Development Programme;

(b)if so. the details thereof:
(c) the target fixed for the production of
leatherduring 1993-94 andthe Eigth Five Year

Plan;and

(d)the stepstakento removethe difficulties
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beingfacedbythe leatherproducers?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND
DEPARMRENT OF HEAVY. INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a): A UNDP-
assisted National Leather Development
Programme has beenlaunchedin April, 1992.

(b): Astatementislaid onthe Table of the

(c): No Production targets are fixedforthe
leatherindustry as production takes place largety
inthe unorganised small and cottage sectors.

(d) Govemment makes appropnate policy
changes fromtime totime to help the leather
industry.

The National Leather bevelopment
Programne (NLDP) aims at strenéthening the
leatherindustry inthe country in somecritical
areas such as humanresource development.
desingandproductdevelopment, researchand
development development of supportindus-
tnes. exportenhancement, poliution controland
development of systems of coordination. UNDP
assistanceinthe programmeistothe tune of US
Dollars 15.05million and govemmentimputs of
Rs.28.43crores. The duration ofthe programme
is fouryearandits implementation has com-
menced with effect from 1st April. 1992. The
programme is beingimplementedthrough the
following ten institutions:-

1. Central Footwear Training Centre,

Agra.

2. CentralFootwear TrainingCentre. Ma-
dras.

3. CounciltorLeather Exports, Madras.

4. Central Leather Research Institute.
Madras.
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5. FootwearDesign & Developmentin-
stitute, Noida.

6.  GovememntofWestBengal, Calcutta.

7. Indianinstitute of Leather Products,
Madras.

8.  Khadi& Village Industries Commis-
sion, Bombay.

9. Nationalnstitute of Fashion Technol-
ogy, New Delhi.

10. Prototype Development & Training
Institute, Madras.

Low Cost Sanitation Facilities

974 SHRI CILASRAO NAGNATHRAO
GUNDEWAR: Wil the Minister of URBAN
DEVELOPMENT be pleasedtostate:

(a) whether certain cities of Maharashtra
have been selectedto provide lkow cost sanita-
tion tacilities;

(b)ifso, the details thereof; and

(c)the extentto which such facilities have
been providedinthesecities?

THEMINISTEROF URBANDEVELOP-
MENT (SHRIMATISHEILAKAUL): (a) Yes,
Sir.

(b) A Statementis laid on the Table otthe
Sabha.

(c) 93,000 dry latrines have been con-
verted into pour flush latrines. 9577 low cost
sanitation units have been constructed in
househoods which previously had nosanitation
facilities.
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LISTOFAPPROVED TOWNS

APPROVEDDETAILS

TOWNS APPROVEDBY MINISTRY -

STATE : MAHARASHTRA OF URBAN

DEVELOPMENT

SI.No. TownName

1.

12.

13.

14.

15.

16.

17.

Ahmednagar
Akkalkot
Amravati
Aurangabad
Balapur (Akola)
Beed

Bhum

Billoli
ChandurRly
Chikhaldara

Dahanu

Daryapur

Dhamangaon Rly.

Faijpur
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SI. No. Town Name SI.No. TownName
19. Gevarai 41.  Gadohiroli
20. Gondia 42 Gangapur
21.  igatpuri 43 Ghatanj
2. Jagaon 44.  Hadgaon
23. Jana 45  indapur
24, Jintur 46. Hadgen
25.  Ahmedpur 47.  Javhar
2. Akola 48 Kalamnuri
27.  Anjangaon Surji 49 Kalamb
28. ° Ausa 50. Kalmeshwar
29, . Bashamagar 51.  Kandhar
0. Bhagur 2 Kamala
31 Bhusawal 53 Khepa
P Chandpur 54 Kiwat
3. Chandurbazar 5. Kundawadi
34.  Chikhali 56. Lawr

35.  Danha 129, Tehara
3%. DeoigaonRaja 130. Tulapur
37. Deugaon 131, Uman
3. Dhanr 12. Venguria
3. Dondaicha 13 Viear

4  Erondol 134 Yawal



59 Written Answers

MAY 12,1993

Written Answers

60

SI.No. TownName

SI.No. TownName

135 Alibeg
136. Ambejogai
137. Baramati
138. Buidhana
139. Daund
140. Desaiganj
141. Digras
142.  islampur
143. Kagal
144. Khed
145. Manmad
146. Mhaswad
147. Pan

148. Phaltan
149. Rahur
150. Roha
151. Sangamner
152, Sawantwadi
163. Sinnar
154. Uman
155. Waiiapur

156. Warud

157.
158.
158.
160.

161.

163.
164,
165.
166.
167.
168.
169.
170.
7.
172,
173,

174,
175.
176.

177.

Ambad
Balapur(Chandrapur)
Bhakardan

Chiplun

Degloor

Dhamabad
Goshiigaon

Karanja

mahad

Parti-Vaijanath

Ratnagini

Sailu

Shrirampur
Trimbak
Vasai

Warora.
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Planetariums

975. PROF. PREM DHUMAL: Will the
PRIME MINISTERbe pleasedto state:

(a)thename State/Union Territories which
donothave even asingle planetarium;

(b) whetherthe Governemnt propose too
provide the necessary assistance to these
States/Union Territories to set up atleaston
planetarium;

(c)ifso, the details thereof; and

(d)ifnot. the reasonsthere for ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONIES AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Thefollowing States Union Termitories, have no
planetaria;

STATES:

Arunachal Pradesh, Mizoram, Haryana,
Himachal Pradesh jammu & Kashmir, Kerala,
Madhya Pradesh, Manipur, Meghalaya,
Nagaland, Sikkim, TripuraandGoa. -

Union Temitories:

Andaman & Nicobar islands, Chandigarh,

VAISAKHA 22,1915 (SAKA)

Written Answers &

Dadra&NagarHaveli, Daman & Diu, lakshadeep
and Pondicherry.

(b) to (d) At present there is no plan to
provide assistance forsetting up planetary due
toresource constraints. Govemment does give
assistance foe acquisaition of inflatable dome
type portable planetara against viable propos-
als.

Most of the planetary were setup by the
respective State Governments. Municipalities
and/orprivate gropes

The portable planetasria were (orare be-
ing) acquiredinthe following States with centrai
govemmentsupport:

Himachal Pradesh. Gujarat, Rajasthan,
Haryana. Punjaband Tami!Nadu.

Heavy Waterplants

976. SHRIK. PRADHANHI Wilithe PRIME
MINISTER bepleasedtostate:

(a) the details of the heavy water plants
commissioned so far and the location ofthose

plants;

(b) whetherthe Govemmenthave any pro-
posaltosetup some new heavy waterplantsin
the country: and

{c)ifso.the places identified for the pur-
pose?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI):



MAY 12,1993 Wiritten Answers 64

Written Answers

63

asije jou sa0Q (2)

‘Sjue|d 1318 Areap mau dn jos o) Jussaid le sue|d ou aJe alay (q)

(weang puz]
1661 98Q .
(weangis) {ysepe.d esypuy)
L1661 yoJepy -op- S8l ninBnuepy 8
abueyox3 (ueyjsefey)
G861 |udy 181em apiyding usboiphy S8 ejoy L
(lewsayy -1g) (essuQ)
G861 |ldy abueyoxy uaboipAH-eluowwy S'2Z9 Jayoje ) 9
(1esefng)
1661 994 -op- oLt BliZey S
(esnyseseyepy)
/861 ludy -op- oLt leyy 14
(npeN jiwej)
861 bBny -op- 6v uuoanny €
(lewsayy ouopy) (1eseing)
0861 bBny abueyoxg uaboipAH-eluowwy St eposeg Z
. uonie|insig g (qefung)
1961 Bny uoneoyinbi usBoipAn 8 |eBuen I3
uonesedo (1 W) Ayoede) jenny
[eniewiwo) Jjo ejeq §5800.y eAoeYF u0ned207 ON 'S

*-$MOJ|0} SB 18 SUONEIO] JIBY} PUB 1B} 08 PBLOISSILULIOD SjUB|d JOIRAN Anven ay) jo syejep oy (8)



65  Wiritten Answers
Polat:SatelliteMchVoNde

977.SHRI RABI RAY: Will the PRIME
MINISTERDbe pleasedtostate:

(a) whetherthe polar Satellite launch Ve-
hicle (PSLV) is likely to be launched by the
Indian Space Research Organisation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes, Sir.

(b) Thefirst developmentallaunch of Polar
Sateliite Launch Vehicle (PSLV-Dl)is expected
to take place in the second helf of 1993. The
primary aim of this launch will be toflight-prove
all the subsystems and to inject the Indian
Remote Sensing Satellite-1E (IRS-IE) into a
polarsunsynchronous orbit.

Judicial l.¥frastructure

978. SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be
pleasedtostate:

(a) the total allocation of funds during the
Eighth plan for judicial infrastructure, State/
Union Territory wise;

(b) the detaits ofthe schemes forwhich the
allocationrelates; and

(c)the details of judicial reforms proposed
tobe introduced during the Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRIH.R.BHARDWAL): (a)
and (b): The Govemmentis in the process of
finalising details of the Centrally sponsored
scheme intended to provide for infrastructural
facilities for the Judiciary. State/Union Terri-
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tory-wise allocations are beingworked out. As
the expenditure onthe schemeistobe shaed
equally betweenthe Centraland State Govern-
ment, it is not possible to quantify the total
allocations that will be made during the Eighth
Plan.

(c); Judicial Reforms are a continuos pro-
cess. The Various recommendations of the
malimath Committee are proposedtobeimple-
mented duringthe Eight Plan.

[ Translation)

Crisis in Public Sector Undertakingsin
Bihar

979. SHRILALBABU RAI: Willthe PRIME
MINISTERbe pleasedtostate:

(a)the details of the public sectorundertak-
ingsin Biharatpresent;

- (b) whether most of these public sector
undertakingsincrisis

(c)ifso, the details thereof andthe reasons
therefor; and

(d) the remedial stops proposed in this

regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (d): As on 31 March
1992, there were 15central public Sector Enter-
prises havingtheir registered office inthe State
of Bihar. The names of these enterprises are
given in the Statement enclosed. Out of the
above mentioned 15 PSEs, the following 5
PSEs are sick as per the provisions of sick
Industrial Companies (Special Provisions) act,
1985based onthe performance uptothe year
1991-92:-
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1. BiharRefractoniesLtd.

2. India Fire-bricks & Insulation Co. Ltd.

3. MicaTrading Corpn.

4. Heavy EngineenngCorpn.

5 projects Development (IY&td.

The general reasons for these units be-
coming sick are locate al disadvanteges high
inttial capital investment, obsolete technology/
machinery, excess man-power. etc. These sick
PSEshavebeenreferredto andregistered with
the Boardfor industriatand Financial Rs-con-
struction (BIFR) forformulation of revival/reha-
bilitation schemes

STATEMENT

LISTOFCENTRAL PSE SINTHE
STATEOFBIHAR

1. 2
1. Bharat CokingCoal Ltd.
2. Bharat Refractones Ltd.
3. BharatWagon & Engg. Co. Ltd
4. Central Coalifieds Ltd.

5. CentralMine Plarihing & Design
Institute Ltd.

6. Engineering Projects (india) Ltd.

7. Ferro Scrap Nigam Ltd.

8. Heavy Engg. Corpn. Utd

9. India Firebricks & Insulation Co. Ltd.

10.Metali orgical & Engg. Consultant
(inida)Ltd
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11.Mica Trading Corpn. India Ltd

12. Projects & Development India Ltd
13. Pyrites, Phospates & Chemicals Ltd.
14 Ranchi Ashok Biharhotal Corpn. Ltd.
15. Uranium Corpn. Of India Ltd.
[Enghsh]
Solar Energy For Cooking

980 SHRIMANIKRAOHODLYAGAVIT:
Willthe PRIME MINISTERbe pleasedtostate:

{a) whetherthe Govemment have formu-
lated any programme forexpioiting solarenergy
forcooking purpose;

(b)ofso. the details thereof and the progress
made in this regard; and

(c)the steps proposedtobe takenby the
Govemmenttoencourage commercial produc-
tion of solarcookers?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRI.
KRISHNAKUMAR): (a) The govemmenthas
beenimplementing a solarcooker programme
for the promotion of solar cookers. The
programme s to continue during trh financial
year1993-94. )

(b) Underthe programme, a central sub-
sidy of Rs. 150/-is being giventothe useronttie
purchase of solarcooker. Atotalofover2,87,000
solar cookers have been sold in the country
under this programme till 31stmarch, 1993. A
targetforthe sale of 50,000 solar cookers has
been setforthe year 1993-94

(c) The Govemment has been providing
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fiscalincentives such as exemption on excies
and central sales tax, softloan andtechnical
guidance to the manufactures for the
commercialisation of solar cookerproductionin
thecountry.

Workshop onintegrated Rural Energy
Programme

8249.SHRI SANAT KUMAR MANDAL.:
Will the Minister of PLANNING AND
PROGRAMME be pleasedtostate:

(a) whether a 5-day workshop onitegrated
Rural Energy as heldinthe Capitalduringthe
lastmonthto focus on experience-shanng, in-
formation disseminatiorrand joint venture ac-
tivities in developing countries on the rural

energy front;

(b)theforeign participants in this Conter-
ence;and

(c) the expenence gained from othercoun-
tnes which hadachieved substantialprogressin
the field?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTING (SHRI GIRIDHAR
GOMANGO) (a)to(c): Afive-day Intemational
workshop on Integrated Rural Energy
Programme was organhised by the Planning
Commission, Rural Energy Dwvision, and Dethi
Administration atthe Mahatma Gandi Institute
ofintegrated Rural Energy Planningand Devel-
opment, Bakoli, Delhi, from 12- 16 April, 1993.
The Workshop was supported by the UNDP
which sponsored the participation of delegates
from 13countnes as per statement enclosed.
Indiass the . only country which has and on-going
operatial Integreted Rural Energy Programme.
Information was exchangedwith the partiupating
countries ontheirexpernienced on different as-
pects on Integrated . Rural Energy
Programmes, Including those for new and
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nenewable sources of energy, rural electrifica-
tion, planning andimplementation instilutional
aspectsofruralenergy,among othertopics. The

Antemational Workshop concluded with a Bakoli

\)eclaration on Rural Energy whichendorsed

the Indianmodel of the Integrated Rural Energy
Programme as the basis for setting up inte-
grated Rural Energy Programmes in other de-
veloping countries.

Listof countries which participatedin the
First International Workshop on IREP help at
Mahatma Gandi Institute of integrated Rural
Energy Planning & Development. Bakoli. Dethi
from April 12-16.1993.

SINo  Nameofthe Country
1. Nepal

2 "SriLakna

3 Thailand

4 Philippines
5. SouthKorea
6. Ghana

7. Tanzania

8. Kenya

9. Nigena

10 Egypt

1. Brazi!

12. Columbia

13. Mexico

Encroachments in Cantonment Areas

8250. SHRIINDRAJITGUPTA:

SHRITARA CHAND
KHANDELWAL.:
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Will the PRIME MINISTER bepleasedto
state: :

(a) whethersome cases ofthe Government
properties beig aligedly encroachedin different
Cantonment areas a have come to the notice of
the Govemment; .

(b)if so, the details of such cases particu-
larty in Lucknow and Kanpur Cantonments:

(c) whether any investigation has been
cials fortheirlapses in this regard;

(d)ifso, the detaits thereof: and

(e) if not , the resons for delay in taking

THEMINISTEROF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRIMILLIKARJUN)
(a)and(b) Yes, Sir. There are 163 encroach-
ments covefing an area of 9524.35 sq. mtrs. in
KanpurCantonment. As regards Lucknow Can-
tonment, there are 529 encroachmentscovering
an areaof5913.00sq. mrs.

(c) to (e): No lapse on the part of the
inthis regard. Hence, the Question of ordering
aninvestigation does notarise.

Oid Grants from Cantonments ending in
Courts

8251.SHRI ANNA JOSHI: Willthe PRIME
MINISTERDbe pleasedtostate:

(a)whetheralarge number of cases of ‘Old
Grants™ fromvarious Cantonments in the coun-
try are openingin different judicial courts all over
the country since long;

(b) if so, the reasons therefor; and
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* (c)the steps proposedtobe taken by the
Govemmentto expedite the disposal; of such
cases?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a): Some cases pertaining to oldgrant sites are
pending in various courts since long.

(b)and (c): The cases have arisendue to
violation ofthe terms of old grants by Holders of
Occupancy Rights, unauthorised constructions,
anddisputes regarding Govemment's title over
these lands. The judicial process in suchcases
istime consuming.

Improved Cooking Device

8252.DR.K.V.R.CHOWDARY: Wilithe
PRIME MINISTER be pleasedtostate:

(a) whetherthe Union Govermment have
started a National programme on improved
cooking devcides with a view to conserve for-
ests and fuel-wood and also to improve the
of women andto make an doverallimprovement
in quality of life;

(b)if so, the details thereof; and
(c)ifnot, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
\STRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUAMR): (a): Yes, Sir. National
Programme on improved Chulha was taunched
asademonsiration programme during Decem-
ber, 1983. t was subsequently convettedinto
anationalprogramme witheffectfrom 1.4.1985.,

(b) Since the inception of the programme
about 14 million improved chuthas have been
installedinthecountry ., ithasbeenfo  thatthe
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Programme could contribute a lot towards
removall reduction of smoke reductioninthe
drudgerg of women andchildrenfromcookingin
the smoky kitchens and collection of luetwood,
reduction of cooking time etc. inthe microlevel
and fueled conservation, check on deforesta-
tion, environmental up gradation and opening
employment opportunity to the rural poor atthe
macrolevel. Ithasbeen estimatedat 14 million
improved chulhas is saving about 98 tonnes of
- fuelwood/wood equivalentperyear.

(c): Doesnotarise.
Colour T.V.Industry

8253 SHRIMATI BHAVANA CHIKHALIA:
Willthe PRIME MINISTERbe pleasedtostate:

(a) the status of colour Television Industry;

(b)the production by each colourtelevision
manufacture along with brand. name and the
quantity producedby each onthemduring 1992;

(c) the muttinational companies approved
for manufacture of colour television and the
annual production by each of them; and

(d) the steps taken by the Govemment to
boostindigenous television industry sothat it
cancompete with multinational television com-
panies?

THEMNISTEROF STATEINTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICSANDDE-
PARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
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TRY OF PARLIAMENTARY AFFAIRS (SHRI
P.RANGARAJAN KUMARAMANGALAM): (a)
The production of Colour Televisionin the coun-
try during last 3years was as follows:

Year production

1990 :12.0lakhsno.
1991 ; 8.8lakhs no.
1992 : 8.3lakhsno.

(b) The names of Colour TV (CTV) manu-
facturing units and the brand names used
alongwithnumber of CTV setsmanufacturedby
each during the year 1992 as reportedto the
Departmentof Electronics are giveninthe State-
ment-!

(c) Kalyani Sharp india Ltd., Pune and
Peico Electronics & Electrical Ltd., Calcutta,
are the two companies with foreign equity hold-
ings approved formanufacture oftelevisionand
their production of colour television during the

last2 years was as follows:
Name of the Production
Unit 1991 1992
Kalyannisharp 49,095 49524
Peico 36,520 38454

(d) Measures taken initiated by the Gov-
emmenttogive boosttothe growthof TV Indus-
try are given in the Statement- 1
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STATEMENT -l

Measures taken/initiated by the Govemment
togive boosttothe growthof TV Industry. .

1. General policy andprocedural measures:
Licensing:

(a) the enire electronics industry has been
exempted from the ocational imfation improsed
onthereindustries

(b) Licensing has been abolished for all
industnrial undertakings including conmpaines
covered under Monopolies and Restrictive Trade
Practices (MRTP) and Foreign Exchange Regu-
lation Act (FERA)for B&W TV sets.

(c) The system of phased manufacturing
programme (PMP) has been abolished.

(d) Development of smali scale industry is
being encouraged. Approvals registration have
totally dccentralisedtothe level of state Direc-
torates of Industnes. Investmentfimit for this
sectorhas been revised upwards to Rs.60 lakhs
andthatforancillary unitsto Rs. 75 lakhs

(e) Existing units are pamitted to manu-
facture any article without addihonal investment
underbroad-banding subjecttocertain condi-
tion .

(f) Amendmenttothe MRTP Acthas re-
moved threshold limit of assets in respeat of

MRTP compannies.

(9) Government decided to discontinue
withthei ition of the additional "
in Letter of Intent/Industrial Licence inthe case
of Color TV Industry.

Import and Export Policies:

(a) Access to foreign exchange for the
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import of capital goods, parts and components
required has been provided freely though the
system of full convertibility introduced in the

Budget 1993-94.

(b) tools, Dies moulds are available under
OGL atconessional rate of customs duty.

(c) The New Exim Policy allows free im-
portofinputs except afew items covered under
the negative list.

(d) Theexporterif TV sets are now eligible
forimporticences toimport populated loaded or
stuffed printed cirtuirboards and CPTs. The.
value ofimportlicense will be limited to 3895 of
the FOB value of export realisation.

Fiscal Policies:

Custom Duty on components other
than CPT brought downto alevel of
50% (custom duty for CPT brought
downto 75%)

- CustomdutyonaglasspartsforCPT
broughtdown to 20%

Excise dutyon 14" 20"/21 CTVsre-
duced.

- Exist duty on CG and instruments
reduced

Electronics Hardware Technology Park:

Govemmenthas asnnoucedthe Electronic
Hardware technology park Scheme 1o attract
major intemationl electronic companies to
extranlis globel scale manufacturing facilities
incorporating that lasttechnology. This will also
help Indian enterprises toinatta global scales of
operations and thereby enhance their product
and process quality and internatioal

compatetivencers °
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Velocity of Business:

Action has beeninitiatedforimprovingthe
Velicity of Business in the Electronics Industry
Itaims atremoving procedural bottienecks per-
tainingtolicensing customs intrastructure etcto
speedup the development of electronics indus-

try
Il Infrastructure and other facilities:
Appiications of Electronics.

(a) Fordeveloping awareness of quality, a
network of Standardisation, Testing a Quality
Control (STQC) Laboratones have been setup.
Some ofthese laboratories are authonsedtotest
and certify forintemational and national quality
standards. This must helpinthe export of elec-
tronic products.

(b) Toassure consumers quality produc-
tion, B&WTVandCTV Certification Schemes
havebeen introduced.

(c) Forexportsto “Single European mar-
ketafter 1992°, theindustry is being offered help
and assistance in preparationtomeetthe 1ISO
9000 requirements.

(d) Technology developmentprojecthave
been intiated by the Technology Development
Council, with a view 1o promote innovation,
product design and development which are all
basic for the growth of a healthy industry.

(e) Electronics Research and Develop-
ment Centers a have been set up to carmy out
R&D in well indebtified areas which is also a
measure for developing self-reliant industrial
base.

() A number of Canters for Electronic
Design and Technology (CEDTs) havebeenset
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up invarious parts of the country with the basic
objective ofimporting training withemphasis on
aspercts such as design, product deveiopment,
technology and manufactuning processes with
due regardto quality control. reliability, mainte-
nanceetc.

(g) Sixmonths service Technician Train-
ing Programme for repair and maintenance of
common consumer electronic products has
beeninitiatedin 161 1Tls.

Expeditionsto Amtarctica

8254 .SHRI MULLAPPALLY
RAMACHANDRAN: Wili the PRIME MINIS-
TERDbe pleasedtostate:

(a) the number of Antarctica Expedmons
undertaken by Indiasofar;

(b) the significant achievement/finding of
these expeditions: and

(c)when Indiais likely to launch the next
expedion?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM). (a)
Sofartewelve Scientific Expeditionhave been
undertaken to Antarctica.

(b) A summary of achievements is at-
tached as statement

(c) Thethireenth indian Scientific Expan-
sion is expected to be launched in November/
December, 199G.

Scientific Achievements of the Antarctic
- Expedition
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EARTH SCIENCES graphical mapping of the Schirmacher
ranges undertaken.
1. GEOLOGY
ATMOSPHERIC SCIENCES
*  Scientific studies have beencamed
outtounbderstsndthe strucvtrure on Collection of meteorogircsal param-
Antarctic Geology, the various forma- etersto study the monsoonandthe
tion andmineralisation processes and ozone hole phenomena.
the Paleoenvironmental chages.
Mterorological data for helping the
**  Survey of the entire Schiimmacher logistics personal for setting up of
and Wohlthat region have beencom- camp facilities.
pleted and a geological map proper-
tied foran area of 8000 sq.km. Study of the planetary boundary layer
and collection ot air sample for analy-
* * * Severalrock samples have beencol- sis of trace gases.
lectedfor laboratory analysis.
BIO-SCIENCES

* ** *Denfification/extension of gravimet-
ncandmagnetic measurements have
been undertaken dunngthe cumrent
expediion.

2 GEOPHYSICS

The geo-physical survey of
Schirmacher ranges and Paterman
ranges of hew Wholthat regions have
beencompleted.

* *  Rock samples have been collected
for gravimeterric and reo-chemical
analysis.

3. GEO-MAGNETISM

Study of the earth’s magnetic fieldand
contoiumnpois recording the mag-

netic parameters has been accom- .

plished.
4 TOPOGRAPHICAL SURVEY
Geo-detic control pomnts have been

estiablished at a number of points in
. the Schiermacer ranges and topo-

*  Collection of oceanographic data
enroute to Antarctica.

** Study ofthe sample collected from
the lkes near maitn station or under-
standthe fresh water ecosystem.

* * * Collection ot algae hand study of nitro-
genfixing blue green aigae to under-
stand the existence of primitive live
groms.

ENVIRONMENTAL PHYSIOLOGY

Study of the human metabolism and
psychological behaves in could and
tsolated conditions so as to enhance
the physical performance of person-
nel. The application of the data would
alsobe usefulfor extreme conditions
inindia. '

" POLARHORTICULTURE_

Agreen House has been established
at Maitni Station and some plant like
tomatoes, carrots andcucumberhave

beengrown.

.
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Strategy by BHEL

8255. SHRIHARISHNARAYANPRABHU
ZANTYE: Will the PRIME MINISTER be
pleasedtostate:

(a) whether the Bhart heavy Electricals
Limited (BHEL ) has worked outany strategy for
expanding. diversifying and strengtheningits
operations duringthe Eighth Five YearPlanand

(b)ifso, the details thereot”

"THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a)and(b) Yes. Sir..BHEL s
adoptingthe following approach:

Jointworking with reputed companies
by formulating bids with consortium
arrangements for power generationboth
in private and public sectors.

- Marketing drive to obtain balance or-
ders of Vlli plantorpower generating
equipment.

Setting up power stations with private/
public sectorcompanies including eq-
uity participation.

Mopping up business from existing
power stations thorough life extension
renovation/modemisation of old equip-
ment.

Graterthrust on exports (both physical
anddeemed)by focussing specific po-
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tential areas. A company wide
programme to obtain ISO-3000 Quality
certificationis being pursued.

- Duversification into new synergistic
growth are as where BHEL s existing
infrastructure skills and capabilities
couldbe gaintully utilised. -

| Translation)

Assistancethrough national renewal
FundinMadhyaPradesh

8257. SHRIKHELAN RAMJANGDE: Wil
the PRIME MINISTER be pleasedto state:

(a) the names of industries in Madhya

_ pradeshtowhich assistance has been provided

throughthe national Renewal: Fund dunngthe
lasttwoyears: and

(b) the nature of assistance provided to
theseindustries inMadhya Pradesh?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI)(a)and (b): Inthe firstinstance.
assistance is provided from the national Re-
newal Funds for meeting payments of the Vol-
untary Retirement Schemer (VRS)in Central
Public Sector Enterprises including those in
Madhya Pradesh. Details of such allocations for
theyear 1992-93and 1993-94 are given inthe
Annexure. Apartfromassistance for VRS pay-
ments, funds have been made availabletothe
nationalisedtextile sector tormeetingimmedt-
ate liquidity requirements.
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HousesinRural Areasin Bihar (b) Doesnotarise.
8258. SHRIRAMTAHALCHOUDHARY  [Engfish]

:Wilithe PRIME MINISTER be pleasedtostate

: Nuclear Power Reactors

(a) whetherthe Union Government pro-
posetoprovide financial assistance to Biharfor
the construction of houses in the rural areas of
the State ; and

(b) if so, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR) :(a) No, Sir.
However, underindiraAwas Yojanahousesare
providedfree of costto the SCs/ Sts and freed
bonded labourers below poverty line in rural
areas in all the states / UTs including Bihar.

Inclira Awas Yojanais asub—echemecofJawahar .

RozgarYojanaand6%ofthefundsunderJawahar
Rozgar Youjanaareeamarkedfor indiara Awas
Yojana and allocated among the States UTs
including Bihar.

8259. SHRI RAM NAIK : Willthe Prime
MinisterbepleasedtoState:

(a)thelocations ofthe nuclearpower reac-
torsin operation, atpresent;

(b) the arrangements made for safe dis-
posal of radio—active fission products of each
nuclearreactor;

(c)whetherthe latest availabletechnology
has beenusedin disposing of such waste; and

(d) if sothe detaits thereof ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a) Thedetailsof
location of nuclear power reactors incommer-
cialoperation atpresentare givenbelow " -

Name ofthe Units Location Capacity MWe
Tarapur Atomic Tarapur, Unt— 160
Power Station Maharashtra Unt—2 160
Rajasthan Atomic Rawalbhata, ~ U—1 0
Power Station Rajasthan Unt—2 200
Madras Atomic Kaipakkam, Unt—1 220
Power Station Tami Nadu Unt—2 220
Narora Atomic Narora, Unt—1 220
Power Station Uttar Pradesh Unt—2 220
Kakrapar Atomic Kakrapar, Uit—1 220
Power Station Dist. Surat,
Gujarat.

(b)to(d). Mostofthefissionproductsinthe

fuel are containedinfuelbundies which areclad
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with Zircaloy material. Spentfuel afteruse are
storedunderwaterinspentfuelbayinthe reactor
plantforaninterim period. Each plantwith 2K
220 MWw units has aspentfuel bay capablie of
storing discharged spent fuel forabout8years
of operation ofthe units. After this period, these
willbe senteitherfor reprocessing orfor storage
for further periods to an Away from Reactor
facility.

Thelasterstavailabletechnologyisusedin

the waste managementschemes employedin

" thenuclearpowerplants. These schemesare

drawn up to meet the safety stipulations ofthe
Atomic Energy Regulatory Board (AERB).

Air releases from the reactors are passed
thronghigh efficiency particulate filters which
essentially remove all particulate matters. Fil-
teredairis released through atall stack atleveis
wellbelow the limits stipulatedby AERB.

Liquid wastes after segregation are sub-'
jectedtotreatment methods like filtration, lon—
andthe residue solidified for safe burial within
the exclusion zone of the plant. Very low active
liquid wastes are disposed of by diution and

Solid wastes afterconditioning and com-
passion, are buried withinthe exclusion zone.
Concrete Trenches,R.C.C. Vaultsand Thes
holes are usedforsolidwaste storage withinthe
piantcomplex. Tese storages are subjectedto
surveillance by set ofborrowera sumounding the
budalaveafordndmgmypoaabbmgranm
of radioactivity.

[ Transiation)
Sulabh Souchalayas in Gujarat

8260.SHRIN.J. RATHVA: Willthe PRIME
MINISTER be pleasedtostate :

(a) the number of Sulabh Souchalayas in

VAISAKHA 22, 1915 (SAKA)
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Gujaratas ondate;

(b) the number of additional Sulabh
Souchhalayas proposedtobe constructedin
Guijarat, particularly in Chota Udaipur Adivasi
areaduring Eighth Five YearPlan;

(c)the estimated expenditure proposedto
beincurredthereon; and

(d) the time by which these Sulabh
Souchalayas are likely tobe constructed?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURL DEVELOPMENT)
(SHRIUTTAMBHAIH.PATEL): (a) The State
Govemmentof Gujarathas reportedthat Sulabh
Souchalayas are not Constructed in the rule
areas. 58,965 sanitary latrines were constructed
inthe rural areas duringthe periodfrom 1stApril
1989to 31stMarch, 1993 underthe State sector
Minimum Needs Programme, Centrally Spon-
sored Rural Sanitation Programme and the
projects assisted by the World Bank, UNICEF
andthe Netherlands Govemment.

(b) The number of additional sanitary la-
trines proposedtobe constructedinrural areas
in Gujarat under the State sector Minimum
Needs Programmeis 60,000 duringthe remain-
ingtouryears ofthe Eighth Five Year Plani.e.

1993—94101996—97 Underthe Centrally Spon-
sored Rural Sanitation Programme, 53,540
sanitary latrines are proposedtobe constructed
inGujaratduringthe Eighth Five YearPlan. This
includes 5000 sanitary latrines atan estimated
costof Rs. 1 croretobe constructed in Baroda
district which includes chhota Udaipur Adivasi
area.

(c) The estimatedexpenditure.roposedto
be incurredon construction sanitary latrines
duringthe Eighth Five YearPlan Rs. 15crores
under State sector Minimum Needs Programme
and Rs. 10. 70 crores under Centrally Spon-
sored Rural Sanitation Programme.
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(d) The sanitary latrines referredtoinpart
(b) are likely to be constructedby 31.3.97.

{English]
AssistanceforSick Whits

8261. SHRIHARADHAN ROY : Willthe
PRIME MINISTER be pleasedtostate:

(a) the total assistance provided by the
Union Govemmenttoeach State duringeach of
the lastthere years forthe revival of sick small
scaleindustries; and

(b)the assistance proposedtobe given for
1992—93, State—wise ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
RURAL (INDUSTRIES) (SHRI M
ARUNACHALAM): (a) and (b) : The amount
sanctioned by the Union Govemmentunderthe
margin money scheme forthe revival of sick
small scaleindustries was Rs. 10lakhs during
1989—90tothe state of Uttar Pradesh, Rs. 28
Lakhstothe state of Kamataka during t990—91,
Rs.3.37 Lakhsand Rs.24.02 Lakhstothe states
of Rajasthan and Tamiinadu respectively during
1991—92. During 1992—93, the amountof Rs.
15.17 lakhs was sanctioned to the state of
Karnataka. Other states except those men-
tioned above have notclaimed any such assis-
tance duringthelast4 years underthe scheme
.Besides the banks are also helpinginrevival
of sick units as per RBI guidelines.

TrafficMechanismfor Drug Equalisation
~ account.

8262. SHRI B. DEVARAJAN : Will the
PRIME MINISTERbe pleasedto:

(a)whetherthe Govemment have anypro-
posalfortraffic mechanismioreplace the drug
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* equalisation account. andsafeguardtheinterest

ofindigenous producers; and

(b)ifso, thetime by whichthe list of drugs
to be covered under this scheme is to be
finalized andthe guidelines, if any , laid down for
identification of these drugs?

THE MINISTER OF STATE IN THE
MINISTERY OF CHEMECALS AND FERTIL-
IZERS (SHRIEDUARDO FALEIRO)(a): No,
Sir.

(b)) : Doesnotarise.
Working of C.S.1. R. Laboratories

8263. SHRIBAPU HARICHAURE: Will
the PRIME MINISTERbe pleasedtostate :

(a) whetherthe Government have made
any study of the working of the council of Scien-
tific& Industrialresearch(C. S.|. R) laboratories
andthe newtechniques andprocess evotvedby
themintheir respective fields;

(b)ifso, the details of such newtechniques
andprocesses evolved bythem overtheyears
andthe number, out of those which have been
followedby industries forcommercial use;

(c) whetherany steps are beingtaken to
makeworkingofthe C.S. 1. R. laboratories more
efficientand purposeful; and )

(d)ifso.the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
EDEPARTMENT OF OCEAN DEVEL.OP-
MENT) AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS)
(SHRI RANGARAJAN KUMARA-
MANGALAM): (a) A Review Committee ap-
pointedas recentlyasin 1986 had goneintothe
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working of CSIR laboratories. The Committee,
however, didnotmake any specific study about
the newtechniques and processes evolved by
various CSIRS laboratories in theirrespective
areas.

(b) Ofthe 232 processes andtechniques
evolved between the period 1987 to 1992 by
various CSIR laboratories, 105 processes /
techniques have beenlicensedto Industry for
commercial use. Some of the important pro-
gesses /techniques licensed to Industry are
giveninthe attachedstatement.

(c)and(d) Yes, Sir. Stes have been taken
toréorientmer&seard\progammandprcmds
in CSIR laboratories to make them more user
oriented. Further, new measures and mecha-
nisms are being putintoplace tobuild an efficient
marketingsystemin CSIRtoincrease interac-
tion between its laboratories and the industry
andotherusers.

Processes/Techniques Licensedto Industry

1. Automatic freefallhammer

2. Concreteblockmakingmachine

3. Highfrequency DC link converter

4. Digital PHtransmitter

5. Uninterrupted power supply system

6. Traditional instant foods (Pulse,
samber,
Rasam, Tamarinc Rice, Pongal,
Blackgram
Tamarind Beaten Rice)

7. Synthetic high Alumina cement by

"Sintering
technique.

VAISAKHA 22,1915 (SAKA)

8.

9.

10.

1.

12.
13
14.
15.
16.
17.

18.

19.

21.
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Heatwheel (Rotary Generator)

Gallic acid & trimethoxy benzoic acid
Fishing hook.

Projection lens objectives (10x, 20x,
25x,50x, 100x,)

Distillation of rose oil
Precipitatedsilica (lightdensity )

Pressure sensitive adhesives & its
formulations

Corrugated adhesive

Stationery adhesive

white oil

Mobile laboratory forwateranalysis
Bact—o—dl

Windbattery charger
Alkylcarbonates by nonCO roqte
Wateranalysis kit
Watertreatmentplant

Automatic tide gauge

Flexible grap;lite tapes & sheets
Multifuel domestic chulla
Carbonpaper

Extraction ot coconut milk/cream

Ferrocement manhole covers.
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ForeignInvestmentin Drugs Sector

8264. SHRIPARASRAMBHARDWAL :
Willthe PRIME MINISTER be pleasadtostate

(a) whether foreign multinational compa-
nies operatingin India in drug/pharmaceutical
sectorhave hardly made any new investmentin
this sector since long;

(b) if so, the details of such companies
which have more than 25 per centforeign equity
in drugsector; and

(c)the production of various drugs by each
suchcompany andimportofthese drugs during
eachofthelasttwoyears ?

MAY 12,1993
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO) : (a) Nosir, Dur-
ingthe lasttwo years industrial Approvals with
investmentindications to the extent of approx.
Rs. 104 crores have beengiventothese Com-

panies.

(b) Information to the extent available is
given atthe enclosed statement|

(¢) We do not maintain data regarding
companywise importofdrugs. Details of oduction
fortwoyears by thesecompanies ofthese drugs
which are monitored by us are given a the
enclosedstatement—
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ImportofFertilizers

8265. SHRIANNAJOSHI : Willthe PRIME
MINISTERbepleasedtostate :

(a) thetotal quantity of fertilizers imported

afterdereguiation of phosphate and Potassium

fertilizers; and

(b)the nameofimportingagencies andthe

-
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landed costofthesefertilisers ?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO):(a)and(b) The
quantities & landed cost (weighted average of
major fertilisers (viz. Urea, DAP and MOP)
imported on Govemment accounttill31.3.93.
following decontrol of phosphatic and potas-
siumfertilisers on 25th August, 92 are as follow:

Fertilizer Quantity Weightedaverage
(inlakhtonnes) landedcost
(Rs.pertonne)
UREA 1191 412107
DAP 1.78 473708
MOP 5.86 374420

Insofaras Urea & MOP are concemed, all
imports have been on government account.
importof DAP was however, decanalised with
effectfrom 17th Sept., 92 and it canbe freely
imported. The statistics of imports made on

Setting Up of solar Thermal Power Plant
AtGaya

8266. SHRI BASUDEB ACHARIA: Wit
the PRIME MINISTERbepleasedtostate :

(a) whether there is any proposal under
consideration of theGovemment for setting up
of Solar Thermal Plants in Bihar’

(b)if so, the details thereof, location—wise

(c) whetherthe Union Govemmenthave
received any proposals fromthe Govemmentof
Bihar for setting up of Solar Thermal Power
Plantsinthe State’and

(d)if so, the actiontaken by the Govern-
mentthereon ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON—CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNAKUMAR): (a) and (b) Noproposalfor
setting up any solar Thermal Power Plant in
Biharis underconsideration ofthe Govemment.

(c) Feasibility Reports for2.x 30 MW Solar
Themmal Power Plants each atGaya and Chakai
hadbeen received from Bihar State Electricity
Board (BSEB).

(d) BSEB was suggested to modify the
Feasibility Reportbased on recorded meteoro-
logical data forthe sites. However, generation of
powerthrough Solar Thermal Route is anew
technology whichis notyetcost effective. The
Techno—Economicviability of such powerplants
isbeinglooked intoby the governmentin view
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of very high capitalinvestmentinvolved.

[ Translation}

Purchase of G.D.A.andM.D. A. Flatsby
DDA

8267.SHRISURENDRA PAL PATHAK :
Willthe Ministerof URBANDEVELOPMENT
bepleasedtostate:

(a) whetherthe Dethi Development Author-
ity propose topurchase housing units of various
categories constructed by the Ghaziabad De-
velopment Authority and the Merut Develop-
mentAuthority; and

(b)if so, the details thereof?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEIN THEMINISTRY OF
WATER RESOURCES {SHRI P. K.
THUNGON): (a) The DDA has reported that
there is no such proposal underconsideration.

(b) Quitrent does not arise.
(Engksh)
Bomb Explosionin Puigaon City

8268. ' SHRI RAMACHANDRA
GHANGARE: Willthe PRIME MINISTER be
pleasedtostate :

(a) whetherabomb belongingtothe Central
Ammunition Depot, Pulgaon district, Wardha
explodedin densely—populated Puigaoncityin
March, 1993;

(b) it so, the details thereof;

(c) whetherthe Government have made

anyinquiryintothe piferage ofthe bomb fromthe
Depot;

VAISAKHA 22, 1915 (SAKA)
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(d)ifso, the details thereof; and

(e)theacﬁbntakenorpmpcsedﬁobetﬂten
against the guilty officials and also to check
recurrence of suchincidents ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)

(a)to(e) Aminorexplosiontook place in
Puigaon town inMarch 1993. From the prelimi-
naryinvestigations camried outand onthe basis
of information obtained from the civil police
authorities, althoughiitis difficult, at this stage,
toidentity the precise nature and source of the
material which exploded, itdoesnot appeartobe
bomb belonging to Central Ammunition Depot
(CAD) Puigaon. All possible security measures
in allammunition depots are takento prevent
anytheft of arms and ammuniition.

Drinking Water Problem

8269. KUMARI PUSHPA DEVISINGH :
Will the PRIME MINISTER be pleasedtostate:

(a) whether the Govemment have sanc-
tioned some amounttoGovemmentofMadhya
Pradeshtoimprove the drinking water problem
inthe droughtaffected areas ;

(b)if so, the amount sanctioned; and
(c)the stepstakentoretease the amount ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL):(a)to(c): A
sumof Rs. 31.54 crores was releasedto Gov-
emmentofMadhya Pradeshduring 1932—33for
improving the drinking water problemin rural
areasincluding drought affected areas. Asum
of Rs. 10.60crores has alsobeenreleasedas
firstinstalment offunds under Accelerated Ru-
ral Water Supply Programme for 1993—94.
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Production by Nagaon Paper Mill Limited

8270. SHRIUDDHAB BARMAN : Willthe
PRIME MINISTERbe pleasedtostate :

(a) whether Nagaon Paper Mill (HPC) at
Jaoiroadis producingmuch below its installed
capacity;

(b)ifso, the details of the installed capacity
and actual production during each of the last
threeyears;

(c)the reasons forless capacity utlisation
by this Mill;

(d) the steps taken proposed tobe take to
improve the production of NPM;

(e) whetherthe Govemment have decided
toreduce the manpowerin NPM; and

(f)if so, the details thereof?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI): (a) and (b) As againstthe
installed capacity of one lakhtonnes perannum

the production at Nagaon Paper Mills, Jagiroad
inthelast3yearswas :—
Year ProductioninM. T.
© 198091 66125
191—@ 57544
192203 55662

(c) Thelowproductionis due to operational
ability of stable and uninterrupted power from
State Grid and siuggish market conditions.

(d) Thetechnical problems have beeniden-
tified and action initiated to overcome them.

MAY 12,1993
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(e)and(f)Vohptuaryﬁeﬁtemede\eme
(VRS) hasbeen introducedin Hindustan Paper
Corporationincluding Nagaon.

Disisnvestment of Shares of PSUs

8271.SHRISYED SHAHABUDDIN : Wil
the PRIME MINISTER bepleased tostate :

(a) the total amount realised from
disinvestment in shares of the Public Sector
Undertakinginthefirst, second and third round,

public sectorundertaking—wise;

(b)thereasonsforthe non—achievement of
thetarget,

(c)whethernon—achievementis duetothe
lack ofthe profits in purchase of shares;

(d) whether most of the shares have been
purchasedby UT! and othersemi—Govemment
§ ial institutions; and

(e)if so, the reasons therefor ?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND
DEPARMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI): (a)to(e): During
1992—93, againstthetargetof Rs. 3500 crores,
Govermnmentthroughdisinvestment of a part of
its equiey holdings in 16 PSEs, realised Rs.
1912.51 crores. Theamountrealised, undertak-
ing—wise, is given inthe attached statement .
Since the prices for PSE shares quted by the
bidders were less thanthe referal pricesfixedby
the Govemment, allthe shares offeredwerenot
sold. The PSE shares were sold by inviting
tenders from banks, companies, institutions,

- mutualfunds, individuals, etc., who were per-

mitted to buy, hold and sell shares in India.
During 1992—93 UT| and other public sector
financial institutions have purchased PSE
shares for Rs. 1906.56 crores as they were
successfulinthe bidding.
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Allotment of Migfiats to Retired Govern-
. memtServants

8272. SHRI RAJNATH SONKAR
SHASTRI: Willthe Ministerof URBAN DEVEL-
OPMENT be pleasedtostate:

(a) whetherthe High Court of Delhi have
asked the Delhi Development authority notto
cancelthe allotment of M. |. G. flats to retired
govemment servants on the grounds of their
inability to pay the cost of the flats incash;

(b)if so, the details thereof and the action
takenthereon;and

(c)whetheritis proposedtogive the option
tothe retiring/ retired govemment servants to
purchase the DDA fiats on hire purchase keep-
ingtheirfinancial status/purchasing capacity in
view of the abnormalincrease in the price of flats
booked by them 14 years earlier?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEIN THEMINISTRY OF
WATERRESOURCE (SHRIP.K. THUNGON)
:(a): Yes, Sir. The DDA has reportedthatin Civil
Wirit Petition No. 1102 /93the Hon'ble High Court
has ordered notto cancelthe aliotment of 64
persons mentionedin the Petition.

(b) the Hon’ble High Court, Dethi, while
issuing orders on 23.2.93. has and 12.3.93
directed that each member mentionedin the
write petitioh should pay 20% of Rs. 2,10, 000/
—to DDA within afortnightfrom the date of order
and, ifthis is done, the allotment of flats to them
should notbe canceledtill further orders. The
matteris subjective.

(c)No, sir.
Dwelling Unitsfor SCe/STs in Kerala
8273. SHRI  MULLAPPALLY

VAISAKHA 22, 1915 (SAKA)
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RAMACHANDRAN : Willthe PRIME MINIS-
TERbepleasedtostate: :

(a) the amount allocated to the state of
Kerala for constructing dwelling units for the
Scheduled Castes and Scheduled Tribesunder
Indira Awas Yojanaason 31 March, 1993.

(b)he numberof dwelling units constructed
in North Wynad in Kerala under indira Awas
Yojana;

(c) whetherthese dwellingunits werecon-
structed by the beneficiaries or any middie men/
contractors have beenengaged; and

(d) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI RAMESHWAR THAKUR) : (a) : The
amountallocatedto Kerala State forconstruct-
ing Dwelling units for Scheduled Castes and
Scheduled Tribes underindira Awas Yojanaas
on31stMarch, 1993(1992—93)isRs.214.66
lakhs.

(b) 248 House were completedin Wynadin

* Keralaunderindira Awas Yojana.

(c) As reported by the State Govemnment,
No otherinstances of engaging any middiemen
/contractors have sofarcometonotice.

(d)does notarise.
Commercialisation of Residential Houses

8274. DR. ASIM BALA : Willthe Minister
of URBAN DEVELOPMENT bepleasedtostate

(a) whether the Govermmment have an-
nounced any scheme forthe commercialisation
of residential Houses onthe main roads having
80ft. wide road;
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(b) ifso, the reasons therefor;

(c) whether the houses on the main
AurobindoMarg specially Green Park arealso
coveredunderthe scheme;and

(d) ifso, the details thereof?

THEMINISTEROF STATEINTHRMIN-
ISTRY URBANDEVELOPMENTANDMINIS-
TEROF STATEIN THE MINISTRY OF WA-
TERRESOURCES (SHRIP.K. THUNGON)
(a)No, Sir.

(b)to (g!) Questiondonotarise.
Posting of Spouses

8275.SHRIJAGAT VIR SINGH DRONA:
Wilithe PRIME MINISTERDbe pleasedtostate:

(a) whetheralarge number of complaints
havebeen receivedby the Department of Public
grievances for not postingthe spousesinser-
vice atthe same staiion;

(b)the number of such requests accededto
duringthelastoneyear;

(c)the number of requests still pending for
consideration; and

(d) the time by which the Government
proposetodecide these cases?
THEMINISTEROF STATE INTHE MIN-
- ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTEROF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMAT!I MARGARET
ALVA)(a)No, Sir.

(b)to(d) Itisforthe various Cadre Contro-
ling authorities to consider requests from
spousesforposting atthe same station keeping
in view the guidelines issued in this regard by
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Department of Personnel and training on
3.4.1986. Information regardingthe requests
agreedto andstill pending for considerationis
notcentrally maintained.

Funds for Superconductor Project

8276.SHRIROSHANLAL: Willthe PRIME
MINISTERDbepleasedtostate:

(a) whether attention of the Govemment
has beendrawntothe news—item captioned.
“Super—conductorprojectfreezesasfundsdry
up” appearingin the Business Standard dated
April 8, 1993.

(b)if so, the facts thereof;

(c) whether the proposals for a Rs. 200
crore project submitted by former Chairman of
the National Programme Management Council
for superconductivity, have sincebeenrejected;
ad

(d)ifso, the reasonsthereforandthe extent

“towhichdisapproval offunds has hitthe super-

conductivity programme inthe country?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEAN DEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM):(a)
Yes, Sir.

(b) The superconductivity Basicand Ap-
plied R&D under the National Programme is
being supported as a long term programme
involving more than 60 groups with 8th Plan _
budgetary allocations of about Rs. 25 crores.
Some good results have been achievedbothin
Basi and Applied research work and qualified
trained manpowerbase has been created.
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(c)and(d) While the initial projections for

the 8th Plah period (1992—97) were Rs. 65

* crores for Department of Science and Technol-

ogy Departmentof Atomic Energy and Council

of Scientific and Industrial Research, Planning

Commission'sindicative outlay is about Rs. 25
crores.

Water Supply Projectfor Chethala taluk
and Kuttanad Taluk

8277.SHRITHAYLJOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a)whetherthe GovemmentofKeralahas
forwarded afinal report about a project of water
supplytothe Chethala TalukandKuttanad Taluk’

(b)ifso, the details thereof; and

(c) the action taken by the Union Govem-
mentinthis regard?

THEMINISTER OF STATEINTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAI H. PATEL) (a) : No, Sir.

»  (b)and (c):Donotarise.

Unauthorised Constructions Made By
CP.WD.

8278. SHRICHANDRESHPATEL : Will
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetheranumberofunauthorisedcon-
structions have been made by C.P.W.D. offi-
cialsfortheirown use nearbungalows flats of
Members of Parliamentin North Avenue South
Avenue, Ferozeshah Road, Kushak Roadand
otherplacesin New Delhiareas;

(b) if so, whether a number of complaints

VAISAKHA 22,1915 (SAKA)
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have been received from M.Ps in this regard,;
and

(c)ifso, the action taken/proposedtobe
takeninthis regard?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON) : () while no pucca constructions
for residential purposes have been made in
these areas by CPWD officials, some workers
have putup unauthorised jhuggies and made
encroachments behind North Avenue .

(b)and(c): The matter has been reported
to the NDMC Authorities for removal of

. unauthorisedjhuggies andis alsounderconsid-

eration of both the House commiittees of Parlia-
ment. The unauthorisedencroachmentsinthe
nearside of accommodations allotted to work-
ersarebeingremovedbythe C.P.W.D.

[ Transiation)
Demolition of Houses in Pull Prahaladpur
879. SHRIRAMBADAN:

SHRIB.L. SHARMAPREM:
SHRIMATISAROJDUBEY :

Will the Minister of URBAN DEVELOP-
MENT be pleasedtostate:

(a)whetherthousands ofhouseshavebeen
demolishedinthe name of sanitation andbeau-
tificationin Pull Prahaladour area of south Dethi
asreportedin some newspapers;

(b)ifso, whetherthere houses were ille-
gallyconstructed;

(c) if so, the reasons for which no action
couldbe takenin this regardtilidate?
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON) : {a)to(c): According to the Munici-
pal Corporation of Delhi, only 15 structures and
2 boundary walls coming inthe right of way of
SurajKund Roadware demolished, afterfollow-
ing the legal provisions as these houses were
constructed unauthorisedly.

Work done by NBCC in Pragati Sathan
and Pragati Vihar

8280. SHRI SWAMI SURESHANAND: :
Willthe Minister of URBAN DEVELOPMENT

be pleasedtostate:

(a) whetherthe work done by the National
Buildings Construction Corporation and the
Contractorsin Pragati Sathan and Pragati Vihar
was of sub—standard;

(b)ifso, whether the quality control officers
of NBCC have conducted any inquiry in this
regard.and -

(c)ifso, the action taken against the officers
of NBCC found guilty?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON) : (a) The National Buiidings Con-
struction Corporation Limitedis not executing
any workin Pragati Sathan. In respect of works
being executed by NBCC in Pragati Vihar nei-
therthe work done by the Corporation northe
work of the contractor is sub—standard.

(b) Asis the practice in the Corporation for
ensuring quality controlin construction, a rou-
tine surprise check of the project was conducted
on 1.3. 1993. Cartain observations were made
by the Quality control Team of NBCC andthese
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observations were attended_to bytheproject.

(c) Inview of the fact that observations
made by the Quality Control Team of NBCC
have been attendedto, the question of taking
actionagainstthe officers does not arise.

Govermment Accommodationto
Joumnalistsin Press information Bureau

8282. SHRI UPENDRA NATH VERMA
‘Willthe Minister of URBAN DEVELOPMENT
be pleasedtostate:

(a) the prescribed qualification for accred-
ited journalist in Press Information Bureau and
the rulesfor providing Govemment accommo-
dationtothem;

(b) the names of the Joumnalists towhom
Govemment accommodation has been pro-
vided and the duration for which it has been

provided;

(c) the names of such journalists out of
themwhohave notvacatedthe accommodation
evenafter the expiry of tenure; and

(d) the steps taken/ proposedtobetaken
togetthe accommodation vacated andprovide

tothe needy journalists?

THEMINISTEROF STATE IN THE MIN-
ISTRY URBAN DEVELOPMENT ANDMINIS-
TEROF STATE INTHE MINISTRY OF WA-
TERRESOURCES (SHRIP.K. THUNGON) :
(a) Accredition is granted by Press Information
Bureautoany Joumalistwhohas morethan5
yearsprofessional experience. Underthe exist-
ingpolicy guidelines Press Pool accommoda-
tion s allottedtothe accredited Press corespon-
dents & News Cameramen on the recommen-
dations of the Screening Committee subjectto
conditions giveninthe enclosed statement .

(b) The names of the Joumnalists towhom
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- accommodation has been providedis givenin
Statement it

(c) and(d) The accredited Joumalist who
fulfill the eligibility criteria have been allotted
accommodation, under the guidelines as
~ amendedfromtimetotime. However, keeping

_ inview the existing allotments, the PiB is re-
viewing the policy guidefines in consultation
~ with the Ministry of Urban Development with a
view to provide accommodation to the needy
Joumalists.

STATEMENT

ANNEXURES REFERRED TOINREPLY .
TOPARTS (a) & (b) OF UNSTARRED
QUESTIONNO.8282FOR 12.593L0K
SABHA.

ANNEXURE—|

Guidelines for allotment of General Pool
accommodationtoaccredited Press commespon-
dents and Joymalists.

Allotment of accommodation from thepress
Poolto accredited Press Commespondents and
~ Joumalists is made subject to the following

conditions :

a He/She doesnotownahouseinhis/
her name or in the name of family
member or dependents at the time of
allotment or subsequently in Delhi.

b. thecaseshallbefinalised aftertaking
into consideration the recommenda-
tions of the Screening Committee set
up by the Ministry of 1& B headed by
the Principal | formation Officer of
which Joint Secretary Additional Sec-
retary (Estate and Director of Cstates
shalibe ex—office Members, andfour
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Joumalists to be nominated by the
Ministry of 18.8 shallbe Members.

He/Sheis acomespondent represent-
ing indian Press and not any foreign
Press/Media.

The persons concemed are drawing
salaryuptoRs.8,920/—

Suchofthese allotiees who are draw-
ingemaolumentsupto Rs.8. 9204—p.m.
would be charged ficence fee under
FR—45 A or fiat rate of licence fee

the type of accommodation wouldbe
determined on the basis ofthe basic
pay of the official but imited to Type
V_..A or lower types; allotted of the
accommodationhigherthan TypeV_A
may be allotted type V..A accommo-
dation, if they are otherwise efigible
immediately.

Thedurasionof alloimentbe uptothree
years, the posilion be reviewed there-
aer. .

" There would be periodic review of °

accreditation of Press Correspon-
dents/News Cameramanbythe Min-
istry of 1&B and the Directorate of
Estateswouldbeinformedofchanges,
i any, to enabile canceliation of allot-
ment .

No Editor of Newspaper shouid be
eligible for allotment from Press Pool
/General Pool.

The allotment shall be made keeping
nviewthe seniority istmaintained by
the PiB.
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[Englishj
Loanby Khadi & Vikage Industries Board

8283. SHRIMATIGEETAMUKHERJEE :
Wilithe PRIME MINISTERbepleasedtostate

(a) whetherthe Khadi and Village Indus-
tries Board provides loanstothe poor entrepre-
neurs;

(b)if so, the details thereof;

(c) whetherthe Punjab Khadiand Village
Industries Board hasfailedto recover outstand-
ingloans of about Rs. 3.25 crores; and

(d)ifso, the steps taken /being taken to
recoveertheseloans?

THE MINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRY ANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) and (b) Central Govem-
mentprovides financial assistance toKhadiand
Village industries Commission (KVIC) by way
of grants andloans for the development of KV
Sectorinthe country. KVIC intum provide funds
toits directly aided institutions throughout the
country for starting and continuing KVIwork.
KVIC alsogives funds to 30 KVIBoards working
atthe State/U.T. levelforpromoting KViwork
within their respective jurisdiction throughco—
operative Societies and individual entrepre-
neurs. All details such as loans sanctioned,
loans recovered etc. in respect of individual
entrepreneurs are maintained atthe State Board's
level. e

(c)and(d): TheMember Secretary, Punjab
KViBoard has informed that Rs. 1. 08 crores
havebeenrecoveredduring 1991—92andan
amoutof Rs. 1.75 crores have been recovered
in 1992—93 by the Board. Board has assured
thatthe reasiningamount will also be recovered
on priority basis. The Chairman ofthe Boardis
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personally looking afterthe recovery matters
andisintouch with the Revenue Authorities.
Recently Finance Commissioner (Revenueis-
suedaninstruction to District Collectorstotake
effective stepsforrecovery ofthe Board'sdues.
Recoveries of the Board's dues willbe effected
asarrearsofland revenueby the District Collec-
torconcemed.

Renting Out of Public Placeby C.P.W.D.

8284. SHRIJEEWAN SHARMA : Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherpublic parks and other open
spaoceare rentedoutby C.P.W.D. forcommer-
cialand otherpurposes;

(b ifso, the details withreasons andnorms
laid down therefor; and

(c)the details of the funds collected, by way
of rental value during 1992 and how the same
comparewiththe precedingthree years ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON): (a): Yes, Sir.

(b) No rent is charged when such allot-
ments are given for social functions. Forallot-
ments givenforcommercial purposes rent at
the rate of Rs. 620/— per hectare per day is
chargedinadvance.

(c) Rentrealised during 1992 and the pre-
cedingthree yearsis asunder:

1989 Rs.22,042.00
1930 Rs.14,334.00
1991 Rs.1,09,532.00
1992 Rs.75,274.00




185  Written Answers
Unauthorised Constructionin Okhla
Barrage

8285. SHRIMANJAY LAL : Willthe Min-
i$ter of URBAN DEVELOPMENT be pleased
tostate:

(a) whetherthe Government are aware of
the unauthorised construction around Okhla

Barrage;

(b) if so, the details of the unauthorised
constructionsin this area; ’

(c) whetherthe Dethi Development Author-
ity has demolished these constructions; and

(d) the action proposedtobe taken against
the builders as well officials of the Delhi Devel-
opment Authority who allowed this illegal /
unauthorised constructions?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON) : (a) to (d) According to Delhi
DevelapmentAuthority, 43,6 acres of landwas
acquiredforthe planned developmentin vilage
Okhla. However, possession of only 37 acres
wastakenover. Possession ofthe remaining 6.6
acres could not be taken over due to buiit up
natureof the area or stay orders fromthe courts.
The position of encroachments as found during
asiteinspectionofthe areaby DDAiInJune, 1992
was asunder:—

i. Outofthe 37 acres of land, possession of
which was taken over, 19.3 acres were
underencroachment.

- ii.  Outof 19. 3 acres of encroached area, -

encroachmentson 10.4 acres, whichcom-
prises of 300—350houses, wereold (5—6
years) and the remaining areas lie. 8.9
=cres were encroachedinthe recentpast.
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DethiDevelopment Authority has reported
thatit has taken following action to detect
and remove the encroachments
unauthorised constructions:

i. Field staff has been deployed to check
unauthorised constructions/ encroach-
ments. Whenever any unauthorised con-
struction encroachment takes place, a
reporttothe Police Stationisimmediately
launched. In respect of encroachments
taking place at Batla House 37F. |. Rs.
were lodged. Acase has alsobeenregis-
againstthe land grabbers. ‘

il.  Security girds have been deployed round
the clock to check the unauthorised con-
structions encroachments by thelandgrab-
bers atsite.

iii. Demolition programmes were fixed for
removing the encroachments/
unauthorised constructionson3.9.1991,
2110.19081,12.1982,22 4.1962,22 6.1992,
12.9.1992, and26.9.1982. However, these
couid not materialised d ¢ tonon—avail-
ability of police force or due to administra-
ableforcdiearance operation atBatia House
on 13.3.1993andinthe process 13acres
oflandwas reclaimed.

Water Supply and Sanitation Projects -

8286. SHRI BOLLA BULLI RAMAIAH :
Willthe Minister ot URBAN DEVELOPMENT
bepleasedtostate:

(a)whetherthe World Bank assistance has
beenprovided to Andhra Pradeshforimplemen-
tation of water supply and sanitation projects;
and

(b)ifso thenumber of schemes under the
World Bank aid sofarimplemented ?
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THEMINISTEROF STATEIN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON):(a): Yes, Sir.

(b) : The Hyderabad Water Supply and
Sanitation Project is the only scheme being
implemented with World Bank assistance.

Foreigninvestment

8287.SHRI ASHOK ANANDRAO
DESHMUKH : Wilithe PRIME MINISTER be
pleasedtostate:

(a) the details of investments made by
NRIs and foreign companies duringthe each of
the lasttwofinancial years andduringthe current
financial yeartilldate; and

(b)the projects for which these investment
have beenmade ?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENTANDDEPART-
MENTOFHEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) : (a) and (b) Details of the
investment approvedbyforeign companiesin-
cluding NRis duringthe financial years 1991—
92;1992—93;and 1993—94 areasunder:—

TotalNo. offinancial ~ Amountof
proposals approved investments
approved
(Rs. inmillions)
191—R2 415 132789
199293 679 461106
1993—HA 65 4036.5

(April’93)

Themainsectorsinwhichthese proposals
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havebeenclearedareinthefields ofengineerir
goods, machinerytimes, textiles, electronic

chemicals, petroleum & natural gas, oil refiner

power, food processing & agro—basedindu:

tries, fermentation, granites and ceramic dect
rated tiles, rubber and leather goods, powe
generation equipment, transportation, hospitals
hotelsetc.

[ Translation)

Gratuity to Central Government
Employees

8288. DR. MAHADEEPAK SINGF
SHAKYA : Will the PRIME MINISTER be
pleasedtostate:

(a) whetherthe Union Government pro-
posetoincrease the amount of gratuity tothe
Central Govemmentemployees; and

(b) if so, the details thereof?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA)(a):No, Sir.

(b)Does notarise.
Foreigninvestment Proposals

8289. DR. RAMESH CHAND TOMAR:
Willthe PRIME MINISTER be pleasedtostate
thetotalamount offoreigninvestment proposals
clearedduring February and March 1993 vis—
a—vis the foreign investment proposals ap-
provedinJanuary 19937

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
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KRISHNA SAHI): Details offoreign investment
proposats andamount of investment approved
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asunder:—
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No. of Foreign Investment

Amountof Foreign Investment

Proposals approvedin 93 approved
(Rs.incrores)
January B 815.85crores o
February (6] 1579. 11 crores
March 5 181.40crores

LossMaking Public Sector Undertakings.

8290. SHRIMATIVASUNDHARARAJE :
Wilithe PRIMEMINISTERbe pleasedtostate:

(a) whetherthe Govemment have identi-
fiedthe loss making public sectorundertakings
inthe country;

(b)ifso.the names of such public sector

undertakings;
(c)howmany ofthemareinthe coal sactor;

(d) whether the Govermnment propose to
close down these loss making undertakings:
and )

{e) the loss sustained by these public
sectorundertakings duringthe lastthree years?

THE MINISTER OF STATE IN THE
MINISTRRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIALDEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY (SHRI
JRISHNA SAHI) : (a) and (b) : As per the
performance uptothe period 31stMarch, 1992
102 public sectorundertakings have beeniden-

'~ tified asloss making enterprises. The details

havebeenindicatedin StatementNo 7B.Page
S—47 of Volume —I of Public Enterprises Sur-

vey 1991—92placedbefore Pariament on 26th
February. 1993.

(c) There aretwo enterprises inthe Coal
Sector.

(d)No, Sir.

(e)theloss sustained by these undertak-
ings during the last three years have been
detailedin Statement —7 Breferredtoabove.

Drinking Water in Delhi

8291. SHRI TARA CHAND
KHANDELWAL : Willthe Minister of URBAN
DEVELOPMENT be pleasedto state:

(a)the watertreatmentplant purchasedtor
Delhiwhich are yettobe commissioned stating
the period for which these plants are pending
commissioning andthe reasons therefor;

(b) the estimated drinling water demand
risenbythe endof 1992 as againstthe demand
in1990and 1991 andby what percentage the
demandfordninkingwaterin Delhihasbeenmet
dunngtheseyears:

(c)theareas whichhave beencontinuously
sufferingfrom watershortage statingthe extent
ofthedemandmetinthese areas; and
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(d)themeasurestaken by the Govemment

to augmentthe drinkingwater supply in Dethi

duringthe summer season:

THEMINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON) : Delhi Water Supply & Swage
Disposal Undertaking has reportedthat:

(a)FirstPhase (50 MGD) of2nd 100MGD
Water Treatment Plant at Haiderpurhas been
completed. Out of 50 MGD treatment capacity
30 MGD of water supply has beeninjectedinthe
existing system after flushing of conveyance
mains. The remaining 20 MGD of potable water
will alsobeinjected inthe water supply system
after flushing of conveyance mains is com-
pleted. The work of construction of watertreat-
ment plantin Nangloi along with laying of the
pumpingmains hasbeenawardedbyD.W.S.&
S.D.U. recently and is targeted for compilation
oy December, 1994. The raw water require-
ments forthis plant are tobe metfrom Haryana
in exchange fortreaied sewage affluent.

(b) The requirement of during water has.
ncreasedasunder: 1989—30:585MGD 1990—
91622 MGD 1991—82 655 MGD Thepercent-
age of drinking water requirement met is as
under: 1989—90:88.47% 1990—91:80.30%
1991—92:76.33%

(c) DWS &SDU reportsthat watershortage
exists in areas in South Delhi, Mehrauli and
other areas situated atthetai: end of contribution
system mainly consisting of rural areas. Per-
centage of drinking water requirement met at
presertinS + th Dethivaries from 50%t060%
whereas in rural areas the requirement metis
~ about40%.

(d) As reported by DWS & SDU as per
cnclosedstatement.
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The presentinstalled capacity of the
watertreatment plants is 472 MGD. By
maximising, on average 500 MGD of
wateris being produced. Recently DWS
&SDU have commissioned one Ranney
Well in village Hirankii is and village
Alipur Block, thereby improving water
supply considerably. The Undertaking
has also competedthe work offirstphase
of(50MGD) of 100MGD watertreatment
piantatHaidepur. Afterflushingandtest-
ingofthe main 30MGD hasalreadybeen
injected in the grid and remaining 20
MDGiis likely tobe injected very shortly.
Water supply has already been im-
proved considerably in North West Dethi
and Rohini areas. 73 nos of tugewells
havebeeninstalledin vanous areas.

The Undertaking has deployed trucks
mounted with sintex tanks tractors,
mountedtrailers etc. tomeetthe demand
inshort supply areas of Dethi.

Toattend varnious complaints regarding
water supply. 13control rooms roundthe
clock invarious zones, 2 control rooms
from6.00a.m.t0 10.00p.minKarolBagh
Zone and Mehrauli Zone have been set
up. One control room at Varunalaya
Phase ll, Jhandewalanis also function-
ing round the clock.

Amobile laboratory has beendeployedin
rural areas of Delhi for monitoring the
quality of water, in addition to 4 well
equipped and modem labdratories setup
afthe treatmentplants.

Alishaliow hand pumps installedin re-
settiement colonies have been paintedin
redcolourwithindication ‘'WATERNOT
SITFORDRINKING™.
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6. Thedrinkingwaterbeing suppliedby

. the DWS & SD Undertakingis potable
and conforms to standards laid down

by the Ministry of Urban Development.

The quality of wateris checkd atevery
stage of treatment right fromthe raw
water stage upto storage in service
reservoirs and also in distribution sys-

tem in service reservoirs. Besides
watersupplied fromthe Ranney wells
andtubewellsis alsotestedonregular
basis to ensure that no containations

has taken place duringtransmission of

water through municipal mains. Near
about 200 water samples are lifted

daily from the distribution systemi.e.
individual taps and public hydrants

etc. Testing kits have been providedto

allJ.Es. toperiodically test the quality

of wateratconsumer's endduring their
roundstothearea.

Tobe Answeredon Wedr:esday, the 12th
May 1993 Changes in Grants—in—Aid

8292. SHRIGEORGE FERNANDES : Will
the PRIME MINISTERbe pleasedtostate :

(a) Whetherthe Govemmentare contem-

(b)tso, whetherthese changeshavebeen
introducedin view of the difficulties experienced
intheimplementation of the on—going projects;
and

(c) if so, the details thereof?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WASTELANDS DEVELOP-
MENT) (COL. RAORAM SINGH):(a) : Yes,
Sir.
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(b) & (c) The Grants—in—Aid Scheme is
being refined under the new name “Supportto
Non—Govemment Organisations for Develop-
mentofWastelands™. Thechangesinthescheme
will take into consideration the new mandate of
the National Wastelands Development Board
andsuggestions given atthe consultations held
with the Non—Govemment Organisations re-
cently regarding procedures and cost norns
currently ad@pted by the scheme.

Wastelands

8293.DR.K.V.R.CHOWDARY : Willthe
PRIMEMINISTER bepleasedtostate:

(a) the estimate of wastelandin country,
State—wise;

(b) the schemes implemented and pro-
posedtobe implementedby the National Waste-
lands development Boardduringthe Year 1992—
93;and

(c) thefinancial outlay fixed/ proposéd for
theyear 1993—94 forthese schemes ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF WASTELANDS DEVELOP-
MENT) (COL. RAM SINGH): (a) No detailed
survey foridentification of wastelands has yet
been carried outin the country. However. ac-
cordingtoone estimate, theextentof wastelands
inthe country is 129. 574 million hectors out of
which 93. 685 million hectares is non—forest
wastelands. State—wise estimates of waste-
lands (including non —forest wastelands) in the
countryis given in enclosed statement.

(b) The National Wastelands Development
Boardin 1992—933implementedthe schemes
giveninthetable below:—

A
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Serial Name of the Central Assistance
No. scheme releasedduring
1992—93(Rs. inLakhs)

1. Integrated Wastelands Development Projectscheme 1672.38
2. Fuelwood and Fodder Projects schene 326.00
3 Grants—in—Aidséheme 84.96

4. Decentralised People's Nursery scheme 316.00

(c) Thelist of schemes aingwith financial outlayfor 1993—94 are giventhe table below:—

Serial Name ofthe Outlayfor 1993—94
No. scheme (Rs. inlakhs)
1. Integrated Wastelands Developine nt Project Scheme 3032.00
2. Investment Promotional Scheme 400 .00
3. Supportto Non—GovemmentOrganisations
forWastelands Development 500.00
4. Technology Development and Extension Scheme 150.00
5. Scheme for Promotional and Critical
Support Services 450.00

6. Wastelands Development Task Force 200.00
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[ Translation}
Ashoka Paper Mills Limited

8294. SHRIBHOGENDRA JHA: Wilithe
PRIME MINISTERbe pleasedtostate :

(a) whetherthe Govemment of Biharhave
sentany proposal tothe Union Govemmentto
revive the unitof the Ashoka PaperMills Limited
atRameshwarNagarin Bihar;

(b)if so, the details thereof;

(c)the reactionof the Govemmentthereon;

(d) whetherthe Government are contem-
platingtomake this Unitself—reliantby produc-
ingpulp from rags andsetting up its own captive
power station;

(e)if, sothe details thereof; and
(f) if not, reasons therefor ?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a)to(c) : The State Govem-
mentof Biharhadagreedbeforethe B.I.F.R.to
nationalise and revive the Bihar unitof Ashoka
PaperMilis Limited because of whichthecase
pendingbefore B.I.F.R. wasclosed. Itis, there-
fore, forthe State Govemment totake appropri-
ate measures for revival ofthe unit.

(d) to (f) No such proposal was received
recently. No Industrial Licence is required for
manufacture of pulpbased on rags orforcaptive
power generation. Under the liberlised policy
only an industrial Entrepreneurs Memorandum
(IEM) has to be filed with the Department of
Industrial Develooment for this purpose.
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Earth Stationat Bhubaneswar

8295. DR.KRUPASINDHU BHOI: Willthe
PRIMEMINISTER bepleasedtostate :

(a)whetherGovemmenthave aproposalto
setupany Earth Station at Software Technology
Park, Bhubaneswar;

(b) if so, the details thereof;

(c) the time by which itis likelytobe set;
and

(d) the total cost likely to be incurred
thereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT
JANDMINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). It has been decidedto establish IBS

«— Earth Station at Software Technology Park,

Bhubaneswar.

(c) IBS Earth Stationis likely to be estab-
lishedbyJanuary, 1994.

(d) The total estimated cost for the high
spead Date Communication facilityis Rs. 3.05
crores.

NCC Battalions

8296. SHRI SUDHIR SAWANT: will the
PRIME MINISTER be pleasedtostate:

(a)the numberandiocations ofthe National
Cadet Corps (NCC) Battalions in Maharashtra;

(b) the criteria laid down for locating the
NCC Battalions;
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(c)theincreasingthe NCC coverage dur-
ing 1992—93andtheproposedincreasetherein
during 1993—94, State—wise;

(d)thedetails ofthe ruraland urban popu-
lation separately, coveredbythe NCC sofar;

(e) the criterialaid down for shiftingofa
NCC Battalion unit from one location to an-
other:

(f) whetherthere is demandfor shifting of
the NCC Battalions located at Kolhapur to
-Sindhudurgand Ratnagiri districts; and

(g)ifso.the decisiontakenby the Govemn-

mentinthisregard ?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
:(a) There are 59 National cadet Corps Battal-
ionsin Maharashtra. Statement | containing
place—wise Senior Division Units in
Maharashtrais enclosed.

(b) The allotment of NCCis made onthe
followingcriteria:—

(i) Demand from Institutions.

(i) Adequate studentpopulation.

(i) Recommendation of the Directorates.
(iv) Availability of funds and cadetstrength.
(v) Sanction from State Government.

(vi) Coverage of backwardareas/popu-
lation;

MAY 12,1993
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(vii) Availability of properinfrastructure for
raising of NCC in the Institution, anda
secureplace forkeepingweaponsetc.,
sufficientplace forcarrying outtraining
and availability of associate NCC Offi-
cer. -

(c) The Governmenthas approvedincrease of
50,000 cadetstrengthforplanperiod 1991—
96attherateof 10,000peryear. Directorate—
wise allotmentis givenin statement il The
proposedincrease for 1993—94 is under
finalisation.

. (d) The statistics on rural and urban population

coveredbythe NCC are notmaintained.

(é) the Criterion taken into consideration for shift-
ingofan NCC Battalionare :—

(i) Non—functioning of unitata particular place;

(ii) Demand for NCC at a new place, including
infrastructure and Associate NCC Officer

support:

(i) State Government concurrence forall sup-
port, includingfinance forrunningthe unit at
the newlocation;

(iv) Recommendation of Deputy Director General

ofthe State.

(f) Thereis noformaldemandfor shiftingthe
NCC units from Kolhapur to Sindhudurg and
Ratnagiriby State Government.

(g) Questiondoes notarise.
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IndiraAvas Yojana

8297. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the PRIME MINISTER be
pleasedtostate:

(a)the numberof houses constructedunder
Indira Avas Yojana duringthe currentyearin
Uttar Pradesh; and

(b) the totalexpenditureincurredthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a) During
1992-93,21577 houses are reportedto have
been constructed in Uttar Pradesh and 655
houses are reportedtobeinprogress underthe
Indira Awas Yojana (IAY). Allocation of houses
under|AY forthe currentyeari.e. 1993-94 is
beingfinalised.

(b) During 1992-93,an amountof Rs.2853.
87 lakhs was spent on Indira Avas Yojana
housesin Uttar Pradesh.

Scientific Society for Advance
Research
8298. DR. LAXMINARYANA
PANDEY:
SHRICHETANP.S.CHAUHAN:

Willthe PRIME MINISTER bepleasedto
state:

(a) whetherthe Govemmentproposetoset
up ascientific society foradvance researchand
developmentin the electronic sector;

(b) whetherthe society has since been set
up;

(c)ifso, the details in this regard;

MAY 12,1993
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(d) if so, the time by which the society is
likelytobe setup?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
THEDEPARTMENTOF ELECTRONICSAND
DEPARTMENT OF OCEANDEVELOPMENT)
ANDTHEMINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHR!
RANGARAJAN KUMARAMANGALAM)(a) to
(d). The Government of India. Department of
Electronics vide Resolution N0.25 (i)/92-ER &
DCI, dated 8th April, 1993 published in the
Gazette of India, have decided to establishan
autonomous registered Scientific Society known
as Electronics Research & Development Cen-
tre of India (ER&DCI), New Delhiby ergingthe
five autonomous registered Scientific Societies
presently known as Electronics Research &
Development Centre (ER& DC) located at
Calcutta, Lucknow, Mohali, Pune and
Thiruvananthapuram, intoa single Registered
Scientific Society. The main objectives of ER&
DCl are asfollows:-

(i) Toundertake application oriented,
region specificresearch, designand
development in the State of the it
Electronics Technology including ru-
ral applications soastogenerate and
develiver know how for
poroductionisation to various manu-
facturing units in the country.

(i) Topromote growth of electronicsin-
dustries in the country by providing
R& D supporttotheindustriesinthe
region small scale industries in par-
ticular.

(iii) Toplaythenodalroleinthe regionfor
technology developmentand main-
tain close linkages with other national
laboratories and academicinstitutions
in the country so as to attain and
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maintaintechnological competence,

. enhancedself reliance and reduced

Vulnerability in strategic areas per-
tainingtoelectronic technology.

[ Transiation]
Hand Pumps

8299. SHRIARJUN SHIGH YADAV: Will
the PRIME MINISTER be pleasedtostate:

(a) whetherallocation has been madeto
installhand pumpsinthe ruralanddroughtprone

areas of Uttar Pradesh during 1991-9;2and -

1992-83;

(b) if so, the number of hand pumps in-
staliedin such areas by the end of December
1992;and

(c)thenumberofhandpumpstobeinstalited
duringthe currentyear?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAM BHAI PATEL): (a) Separate
allocation for installation of handpumps was
madebythe State Govemmentof Uttar Pradesh
to allthe districts including drought prone dis-
trictsin 1991-92and 1992-93.

(b) 44, 463 handpumps were installedin
Uttar Pradesh during the period from Ist April,
1991to31stDecember, 1992.

(c) The Govemmentof Uttar Pradesh pru-
posetoinstall 15,000' handpumps during 1993-
894 subjecttobudgetary provisions.

(Englsh}

Construction of Government Quar-
ters

8300. SHRIRAMSINGHKASHWAN:
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DR.RAMESHCHAND TOMAR:
SHRISURENDRA PALPATHAK:

Will the Minister of URBAN DEVELOP-
MENT bepleasedtostate: |

(a) the number of Government quarters
constructedin Delhiduring 1992, type-wise;

(b) whetherany irregularities inthe allot-
ment of Government accommodation have
cometo notice duringthe lasttwoyears: and

(c) it so, the number of guilty officials found
andactiontakenagainstthem?

THEMINISTEROF STATEINTHE MIN-
ISTRY FOR URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATERRESOURCES (SHRIP K. THUGON):
(a) Thetype-wise number of quarters constructed
in Delhiduring 1992is as under:

Type-lV - 255Nos

TypeV - 21Nos.

(b) Yes, Sir. Sofarone case of fake allot-
menthas come to notice.

(c) The erring official has been placed
under suspension.

Land to Sadhu Vaswani Mission
: School

8301 SHRI SANAT KUMAR MANDAL.:
Wilithe Ministerof URBAN DEVELOPMENT
be pleasedto refertothe reply given on March
24,1993tothe Unstirred QuestionNo.4201 and

- state;

(a)whetherthdresany limituptowhichthe
School can coverthebuilt-in areas at this plot;

(b} if so, the details thereof;
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(c)whetherinciuding an auditorium mas- THEMINISTEROF STATE INTHE MIN-
sive additionshave beenmadetotheexisting  ISTRY OF INDUSTRY (DEPARTMENT OF
building by the Mission; SMALL SCALEINDUSTRIESANDAGROAND
' RURAL INDUSTRIES) (SHRI M.
(d)whethertheyhavebeenapprovedbythe  ARUNACHALAM): (a) No, Sir.
Urban Arts Commission; .
(b)to(d). Does notarise.
" (e)ifso, whethertheauthorities concemed
" havebuiltupanyinfrastructurelikewaterand  [English]
electricity supply and sewerage systemtocope
withthis additional load without affectinginany Scavenging Systemin Cantonments

manner theinterests of the nearby residents of
the colony;

' ()ifso, the details thereof; and
(g)ifnot, the reasons theretor?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHR!I P.K.
THUNGON): (a) to (g). Information is being
collected and will be laid on the Table of the
.Sabha.

[ Translation}
Training Centre by Khadi and Village
Indystries Commission

8302. SHRIRAM PRASAD SINGH: Will
the PRIME MINISTER be pleasedtostate:

(a) whetherthe Khadi and Village Indus-
tries Commission proposes to set up some
training centres ineach Panchayat;

(b) it so, the details thereof;

(c) whether this is likely to reduce rural
unemployment considerably; and

(d)it s0, the extentto which rural employ-
mentis likelytobe generated as aresult thereof?

8303. SHRIV. SHREENIVASA PRASAD:

Wilithe PRIME MINISTERDbepleasedtostate:

(a)whetherinsome Class 1/AClass Can-
tonments workingunder Central Commandthe
scavenging system by manual labor for re-
moval of night-soils is still continuing;

(b)ifso, the details thereot; and

(c)the steps taken orproposedtobetaken
bytheGovemmenttochecksuchpractice? -

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a)to(c). The system of scavenging by manual
labour for removal of night-soil is in practice in
some areas of ceratain Class Cantonments
underthe Central Command as all public group
latrines and private latrilnes have notyetbeen
convertedinto waterbome system. Presently
there are 2452 dry public group latrines and 10,
046 private latrinesin 16 Class| Cantoments
underthe Central Command.

: Drymnmmm
verted gradually, depending on availability of
funds.

Order Book Position of BHEL
“* g34. SHRI SHRAVAN KU MAR

PATEL: :
SHRIGEORGE FERNADES:



225  Written Answers
Willthe PRIME MINISTERbe pleasedto
state: »

_ (a)whethertheheavy electrical equipment
divison ofthe Bharat Heavy Electricals Limited
hasbeenfacinga major disruptionin production
forwant of orders as reprotedin the ‘Economic
Times' dated April, 1, 1993;

(b) whether the company has been
manufacurtingthermalsetsforthepast 15years;

(c) if so, whether these have been lying
underutlisedforalongtime;

(d)if so, thereasons therefor;

(e) the precise order book position of each
unitof BHEL at present; and

(f) the stepstakenbeingtakentoimprove
the order book positon of ali these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY)
(SHRIMTIKRISHNA SAHI): (a) BHEL ishav-
inga lean order book position for power gener-
atingaquipmentinits units at Hardwr, Bhopal,
Hyderbadand Trichy.

(b) Yes, Sir.

(c)No, Sir.

(d)Questiondoes notarise

(e) The total orders in hand for power

generating equyipment are 5716 MW as on
1493

(f) BHEL is adopting the following approach
toimprove the order bookposition:-

Greaterthrust on exports (both physical

' VAISAKHA 22, 1915 (SAKA)
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and deemed) by focussing on specific potential
areas. Acompan ywise programe toobtain 150-
9000 quality certrification is being pursued.

- Mooping up businees from exsting
power stations though life extension
renovetion/modemistaion of old equip-
ment. : '

- Diversioficationinto new synergistic
growth areas where BHEL 's exsting
infrstructre, skills and capabilities
mcouid be gainfully utilised.

by formulatng bids with consortium
arrangmens forpowergenerationboth
inprivate and pubhc sectors.

- Markatingdrive o obtainbalance or-
ders of a Vil and IX Planforpower
_ Retainingmarket leadershipin exist-
ingareas by seictive nmodersniatiory
.uyprgadation of faciities and
technnolgices.
. /
Government Accommodation o
Private Organisation -
8305 SHRIN.K. BALIYAN: Willthhe Min-
isterof URBAN DEVELOPMENT bepleasedto
state: -

(a) whether pprivate organisations,
injstitutions and societies regestered orother-
wise are allotted Government accomodation;

(b)if so, the details thereot;

(c)thecritena laid downinthis regard; and

(d)the numberof such cases sanctioned
druingeach ofthe lastthree years?
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THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINIUSTRY
OF WATER RESOURCES (SHRI P K.
THUNGON): (a)to(c). Thereis noprovision for
allotment of acommodation toprivate organiza-
tions, institutions and societies registered or
otherise from General Pool. Inidnividuyal cases
howerver. attimes such bodies are given allot-
ments on speciatconsiderations. with the ap-
provalof CCA.

(d) Thenur= ofcasessantionedduring
the lastthree yearsis given below:

1990 1
1991 2
1992 5

Payment of MES service charges toPune
Cantonmnet Board

8306. SHRIANNA JOSH!: Willthe PRIME
MINISTERbe pleasedtostate:

(a)the amountthe Govemment have to
paytothe Pune Cantonmnet Boardtowards the
MESservicechar1=3;

(b) the date since when the paymentis
aue;

{c) the reasor:s for dely iln making the

payment; and

(d) the time by which the dues are likely
tobe paid?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLLIKARJUN):
(a)to(d). The arrears of service charfges be-
came due to Pune Cantonments since 1990-91.
Thetotal arrerars of service charges payableto
Pune Cantonmentason 31-03-93forthe years
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1990-91, 1991-92 & 1991-93 were Rs. 3.02
crores out ofﬁs Rs. 0.1997 crores were
releasedtothe Boardduringthe years 1992-93.
Dueto severe budgetary constrcuaints, ifhas
notbeen possible forthe Governmnet todis-
bursethe reguisite service charges. The pay-
ment o;f service charfes in full is subject to
avaiulability of tunds.

Transiation]
DDA Cases Pendingin Courts

SHRIJANGBIR SINGH:
SHRIMOTILAL SINGH:

8307.

Willthhe Minister of URBAN DEVELOP-
MENT be pleasedtostate:

(a)thetotalnumber of D.D.A. cases pend-
~ Jinvanous Courts.

1. hetotalnumberofthe persons/membrs
submitted applications forthe out of court settle-
ment of the cases and the total number of
applications out of them clearedsofar;

(c) the time which the remaining
applicasions would be cleared;

(d) whether meetings for these settiement
havebeenheldrarely; and

(e)itso.themainreasonstherefor? -

THE L' INISTEROF STATE IN THE MIN-
ISTRY O'- 'JRBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) DDA has reportedthat, asper
the records 20. 379 court cases by/agaismt DDA
were pendingin varuous courts ason 31-3-
1993

(b) 216 persuns ahve submitted aphcations
to DDAill date for out of court settlement of th~
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cases. 33cases have already been disposed of
by the Committee set up by DDA forout of court
settiementofthe courtcases.

(c) DDA hyasreportedthatitisto possible
tofixanytime limitforthe final disposal of ali the
remaining aplications.

(d) No, Sir. The meetings forconsidering
outofcourtstaementare heldfromtimetotime.

(e) Inview of ‘d’ above q8estion does not
arise.

Medical Facilities to Quasi-Central
Govermnment Pesnsiners

8308. SHRIVIJAY KUMAR YADAV: Will
the PRIME MINISTER be pleasedtostate:

(a) whether an Inter-Departmental
Commitee setup under the Ministry of Person-
nel, Public Grievances and Pensionsto exam-
ine the issue of extending medical facilities
(amendites) toquasi-Central Govemmentpen-
sioners whgoare notcoveredunderthe CGHS,
has since submitted its report;

(b)ifso.the recommendations ofthe Com-
mittee: and

(c)thereasonsfordealy inimplementation
otthese recommedations?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF PERSONNNEL,PUBLIC GRIEV-
- ANCES AND PENSIONS ANDMINISTEROF
STATE IN THE MINISTRY OF
PRLIAMENTARY AFFAIRS (SHRIMATIMAR-
GARET ALVA):(a) NosuchInter-Departmental
Committee to examine the issue of extending
medicalfacilitiesto Quasi-Central Govermment
pensioners who are not coverted under the
CGHS was appointed under the Ministry of
Personnel. Public Grievances and Penssios
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(b)and(c). Donotarise

Blanket Expetiontosmaliscale
industries

8309. SHRIV. SOBHANADREESWARA
RAO VADDE: Wilithe PRIME MINISTER be
pleasedtostate:

(a) whether blanket exemption to small
scale sector from price control has resultedin
anumber of malpractices;

(b) whetherthe Govemmenthave received
anysuchcases:

(c)ifso, the details thereof?

(d) the reasons givingforgranting blanket
exmptioninstead of exemption from price con-
trol upto a value limit as recommeded by the
Kalker Committe;

(e) whetheranumber of small scakle sec-
torunits are selling producingthe brand prod-
ucts organised sector units by gettingthe brand
name duly transferred/assigned;

{f)if so. the details of such products: and

(g) the names of the multinational drug
companes gettingtheir products manufactured
by smallscale units?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS
(SHRIEDUAROSFALEIRO): (a)to(c).(e)and
(f). At present., exemption to Small Scale
Sector Pharmaceutical units fromthe provisons
of DPCO. 1987 is regulatedin accordance with
the provisions of Goverrnment S.O 719 (E)
dated 21.7.1988. \Whereever instances of
companmes avaialingexemptinin violation of
the conditions of the said order come to the
notice of thegopvemment the same are looked
intoand dealt with in accordance with he provi-
sionsof DPCO. 1987.
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(d) Govemmenthas taken anindependent

view in exempting small scale sector units from

~ pricecontrolinrespectof Category Il foramaltions
underDPCO, 1987.

(g) Atpresenmt, thereisnobanasuchon )

multinational coampanies or otheroraganised
sector unmts geting the products anufatured
from SS|unmits. SSI omits, however, insuch
cases are noteligible forexmptionundera.S.O.
No.719(E)9daed21.7.88

Allotment of Landto Andh
Mahavidhyalaya, New Delhi

SHRIVILASMUTTEMWAR:
SHRI RAMCHANDRA
VEERAPPA:

8310

Willthhe Minister of URBAN DEVELOP-
MENT be pleasedtostate:

(a) whetherthe landforthe construction of
school building and hostals to the Andh
Mahavidyaiaya. Panchkulan Road. New Dethi

was aliottedinHaringar, Chantaghar, New Delhi;

(b) if so, when and the area of the and
alltted;

(c) the name of the builder and the time by
which the construction work is likley to be
completedand

(d)thereasonsforthe delayinthe construc-
tion of the bulding

THEMINISTEROF STATE IN THE MIN-
ISTRY OF cl)JRBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). itis reportedthat a
piece of land measureing 2 acreas at Narinagar,
Clock Tower was allotted to Andh
Mahavidhyalaya on 25-1-57 due to non-con-
struction of building, the lease deed was can-
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celledby A andthe possessionwas takenback
ﬁomtheglloneesmG-Z-M.

(c)and(d). Inviewof(a) and (b). above, do
notarise.

Wholesale Garment Market

8311.SHRIB.L. SHARMA PREM: Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherthe Govemmenthave acqiured
landin GandhiNagar, East Delhiforsettingup
of any wholesale garments market;

(b) i so, the details thereof;

(c)whethersome portion of acquiredland
has been grabbed by private parties; and

(d) if so, the details of the land grabbed
and the action taken in the regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENTAND
MINISTEROF STATEINTHE MINISTRY OF
WATERRESOURCE (SHRIP.K. THUNGON):
(a) As reported by the office of the Deputy
Commisssioner of Dethi no specific proposal
for acquiring the land in Gandhi Nagar, East
Dethi for setting up wholesale garment maket
has been received, DDA has reportedthatithas
notacquired any land for setting up the garment
market.

(b) [to(d). Question doesn't anise.
Economy Measures

8312. SHRICHHEDI PASWAN: willthe
PRIME MINISTER be pleasedtostate:

(a) the details of the economy measures
taken by the Ministry of Rural Development to
minimise the expenditure; and :
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(b)theamountsavedsofaras resultthereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a) and (b).
On the Plan side, the expenditure is mostly
incurred by the States/District Rural Develop-
ment Agencies /Zilla Parishads, etc. forimple-
mentation of Rural Development Programmes.
Funds are released tothem according to ap-
proved allocation criteria and on fulfillment of
prescribed conditions. Releases are made un-
der Plan Programmes after adequate scrutiny
antakingintoaccountthe needofthe implement-
ingagencies under each Programme.

As regards Non-Plan expenditure, though
measures havebeentakentocontainthesame,
itis not possible to quantify the amounts saved.
The main economy measures implemented
recently are:-

(i) 18postshavebeenabolishedand 11
’ more posts are likely to be abolished/
drowngradedinthe duecourse.

(i) 12telephoneshavebeensurrendered.
(iii) Expenditure onovertime allowanceis
to be maintained at last year's level

despite rising OTA expenses onac-
countofincreased DA, etc.

Performance of Cement Corporation of

India
8313. SHRIAMRITLAL KAALIDAS
DR.L.K.PATEL:
SHRI ATAL BIHARI

VAJAPYEE:

Wilithe PRIME MINISTER bepleasedto
state:

(a) whetherfifty per cent paid up Capital of
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the Cement Corporationofindiahasbeen eroded
as reported in the ‘Hindustan Times’ dated
March 13,1993;

(b)if so, the reasons therefor; and

(c) the remedial action proposed to be
taken by the Govermmentto preventlossesin
C.C.I. and to improve its production perfor-
mance?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHAN SAHI): (a) AsperC& AG's reviewon
the working of CCl, which was reportedin the
Hindustan Times datedthe 14th March, 1993,
the capital of CCl has been eroded tothe extent
0f50%.

(b) The erosion is mainly the result of the
accumulated losses incurred by the Corpora-
tion in the past due to a host of reasons which
include low productivity, infrastructural con-
straints, delayed implementation of projects
efc.

(c) Gowt. is constantly monitoring the infra-
structure position like supply of coal , power &
are being reviewed. Intensive monitoring for
managementinformation is takning place

[ Transtation)

8314. SHRIRAJENDRAAGNIHOTRI: will
the PRIME MINISTER be pleasedtostate:

(a)whetherany mobile courts intherecent -
pastwere orgnised inthe capitalfor the firsttime
to provide justice to the peopie at their door
steps:
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(b)if so, the details thereof;

(b) the names of the institutions which
helpedin organisingthesecourts: and

(d) the extent of success achievedthere-
from?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R.BHARDWAJ): (a)to(d).
The information is being collected and willbe
laid on the Table ofthe House.

(Englsh]
Assistance/Loanby KVIC

8315. SHRI RAM NIHOR RAI: Will the
PRIME MINISTER be pleasedtostate:

(a)the details of the new industrice re-
servedfor societies/indusriduals by the Khadi
and Village Industries Commission and the
loan/assistance being given by these societies
andindividuals for the purpose;

(b) the decision taken by the Khadi and
Village Industries Commission atits meeting
held in November, 1992 regarding listing of
societies; and

(c)thetimetaken in disposing of the appli-
cations submitted by the societies/institutions
fortheir new projects/proposals?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY(DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAMY):(a) Underthe amendedAct,
96industrious have been eammarkedforimple-
mentation by Khadiand Village Industries Com-
mission (KVIC)throughits directly aided insti-
tutions and 30 State/UT KV|Boards. The KVI
Boards inturn provide financial assistance to
Co-operative societies andindividuals. Theto-
talamount ofloan provided by KVIC forimple-
mentation of various KVI schemes and
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programmes under the purview during 1991-92
isRs.87.85Crores.

(b) The Commissioninits meetingheldin
November, 1992 redelegatedthe powerfor di-
rectlisting (Registration) toits State Directors
in respect of cases of Hill and Border Areas/
ScheduledCaste and Seheduled Communities/
Tribal Areas and North-Eastern States. Inre-
spectof remaining cases, acommittee com-
prising of Joint Chief Executive Officer, Deputy
Chief Executive Officer (Khadi) and Deputy
Chief Executive Office (Village Industries),.
KVIC has been constituted in Head Office of
Khadi and Village Industries Commission
(KVIC)forexaminingandfinalisingthe proposal
for direct listing duly recommendedby Zonal
Members of KVIC.

(c) Such proposals are disposed off expe-

Centrally Sponsored Scheme

8316. SHRIHARISHNARYAN PRABHU
ZANTYE: Will the PRIME MINISTER be

pleasedtostate:

(a) the details of Centrally sponsored
schemes in operation in various States under
Rural Development Programme; and

(b)the details of allocation of funds scheme-
wise during each of the last three years in
general and for Goa State in particular with
performancethereof, State-wise?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (a) and (b).
Majorcentrally sponsored scheme in operation
invarious states are (i) Integrated Rural Devel-
opment Programme (IRDP) (ii) Jawahar
Rozagar Yojana (JRY) and (i) Accelerated
Rural Water Supply Programme (ARWSP).
The details of allocation of funds underthese
programmes duringthe lastthree years as well

as physical performancein various states in-
cludingGoaaregivenin statementitolil.
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R jshikesh -Badrinathroad

8317. MAJ.GEN. (RETD.) BHUWAN
CHADRA KHANDURI: Willthe PRIME MINIS-
TER be pleasedtostate:

(a) whetherthe Govemment are aware of
the poor condition of the Rishiksh Badrinath road
duetolandslides during rainly seasun;

(b) the amount of expenditure incurred on
the repairs of the road during late threefinancial

years, year-wise;

(c) whetherthe Govemment proposeto
declarethis road as a National Highway keeping
in view its strategic andtourists importance;

(d)if so, the time by which decisionis likely
to be taken in this regard and if not, the con-
straints therefor; and

(e) whetherthe Goversnment propose to
widen the roadforthe safety of passengers, if so,
the amount alocated for the purpose duringthe
currentfinancialyear?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a) Landslides do occur like any other hill road
but the road conditions normally remain satis-

factory duringthe rainy seasons
(b) The details are given below:-
(Rs. incrores)
1991-92 1.70

o '1982-83 1.0

VAISAKHA 22, 1915 (SAKA)
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(c)and (d). The roadin question has not
been recommended by the Govt. of Uttar
Pradesh forits declaration as a new National
Highway duringthe 8th Plan. Besides, the Min-
istry of Surface Transporthave also advised that
due to meagre allocation of funds, it is very
difficultto consider declaration of any new Na-

tional Highway.

(e) Yes, Sir. AsumofaboutRs. 3.70crores
hasbeenallocated during93-94

World bank Assistance for water Supply
Schemes

8318. SHRI HARDHAN ROY: Will the
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a)the World Bank assistance provided for
water supply schemein different cities during
the lastthree years. State-wise:

(b) whetherthe Union Government have
received any requestfor World Bank assistance
for watersupply scheme in West Bengal;

(c)itso. the details thereof; and

(d) the action taken by the Union Govem-
mentthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCE (SHRIP.K. THUGON):
(a) Alistof cities/towns for which Worid Bank
assistance hasbeen providedforwater supply
and other amenities duringthe last 3yearsis
enclosedas statement.

(b)No, Sir.

(c)and(d). Donotarise.
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STATEMENT

Gujarat Anand, Godhra, Nadiad,

Bhavanagarandfamnagar
TamilNadu
Coimbatore. Madukkarai,

Chettipalayan. Ettimadai,
Othakkalmandapam.
Thirumalvampalatam, Vellalore,
Porivanaichennalyan, Koodalur,
Naras immanaickenpalayam.
Thdiyalur, Sakrasamakulam
Chinnavadamaptti. Idikarai.
Kalapattot, Aravancmcatti. Vollakinar.
Karumathampatti, lrugur. Palladam.
Madurai. Corpn., Salem. Attur.
Suramanoalam Mohern.
Omalur.Karupour, LKannankurichi.
Auyathapattinam, Valapadi.
Yethapur. Pothanaickenpalkyam
Narasinagapuram. Kaniyar, Gudaiur.
Veermandy.KorrbaimPannap&ram.
Thevaram, Paravai, Vodasandur.
Keeranolurm, Kamuthim Abiramam
Puduvayal, Kandanur,
Sambavarvadakari. Koolapavoor,
Alwarkurichi, Thevour, Arasiramani,
Kuaalurm, Athani, Chonnamudram,
«Knshanryapuram,, Kattuputhur,
Kallakudi, Pullambadi, Ariyalurm.
Udayarpakayam liluppur,
Perumagalur, Needamangalam,
Sirkali, Killai, Pennerim. Palkpet,
Summidipoondi, Pallikonda,
Thiruvalam, Ammur, Kilapnnathur,
Odugathur, Ponnamdam,
Vadakkanandal. Valavanur,
Thittakudi. Coonoor. Kodaikanal.
Thenkasi, Theni-Allingaram,
Gobichettipalayam. Attur, Aranthangi,
Ambur, Panurti, Pollachi, Puddiketta,
Manapparai, Sankarankjopil,
Thiruvaannamalai and

Kancheepuram.
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Puthencruz, Greater Cochin Devel-
opmentarea, Quilon Municipal, Adoor,
Chithara, Vilappil, Panchayat,
Attingal, Punalur, Mavelikara, Palai,
Moovattupuzaha, Trichur, Shomur,
Ponnani, Vadakara, Kasaragod.

4 MAHARASHTRA
Bombay

5 ANDHRA PRADESH Hyderabad
and Secunrderabad

6. UTTARPRADESH: Kanpur, Agra,
Varanasi, Allahabad, Lacknow,

Banily Moradabad, Gorkhpur, Aligarh,
Saharanpur, Ghaziabad Dehradun,
Nainital, Jhansiand Meerut.

7 WESTBENGAL Calcutta.
CBlinquiry into Fertilizer Uinits

8319. SHRt MOHAN RAWLE: Will the
PRIME MINISTER be pleasedtorefertothe
reply giento Unstarred Question No. 9274 on
May 6, 1992 and state:

(a) whether CBI has since completedin-
quiry/investigation in all the cases referredtoit;

(b) fi so. whether the Govemment have
since examinedthe reports of CBI submitted by
itsofar;

(c) it so, the suggestions and
recommedations made by CBI in their

reports.and

(d) the action taken by the Government
theseon?

THE MINISTER OF STATE IN THE MIN-
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ISTRY OF CHEMICAL AND FERTILISERS
(SHRIEDUARDOFALEIRO): (a) Outofthe six
cases mentioend in the reply to Lok Sabha
Unstarred uetion No. 9274 on 6-5-92, the CBI
have since completedtheirenquiry andsubmit-
tedreportin the following four cases;

(i) cases relating to award of contractfor
painting work costing Rs. 3.5 crorestoiaprivate
firminvoling Chariman cum Mansging Director
(CMD), Rashtrya Chemicals and Fertilizers
Ltd. (RCF), otheroffices of RCF andprivate firm.

(i) The case relating to purhase of jute and
HDPE bags through the Central Pruchase
Committe involving CMD, RCF, the then Man-
aging Diector, National Fertilizers Limited (NFL)
andthethen Managing Dorector, Knishak Bharat
Cooperatie Limted (KRIBHCO)

(w) case 1elatingto payment of brokerage
toaprvate party fordepositof Rs. 20 crores by
RCF in the Canara Bank Financial servcies
Limited

1v) The case relatingto purchase of sub-

randardextrudedpackingmateial atexerbtant

ite by RCF invoiving CMD and other offices of
nCF

(b)to (d). In all the above cases the CBI
have recommended initiation of Regular De-
partmental a Action for major penailty against
the CMD and otherofficers of RCF. The Govem-
menthave since examinedthe reports of CBlin
thefirsttwo cases mentioned above consulation
withthe Central vigilance Commission (CVC)
and as remodeled by the CBI. Regular Depart-
mental major penalty has been inftiated against
the CMD and three other officers if RCF inthe
firsts case. Inthe secondcase oo, the recom-
Ymendations of the CBl tointtiated Regular De-
partmental Action for majorpenalty againstthe
aCMD and another officer of RCF have been
accepted, and chargeshs issue tothe officer
concerned. Inthe cases (iii) and (iv) mentioned
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above, the reports of aCBlI are beingexamined
bythe Govemmentandthe advice ofthe CVCis
awaited. Inthe case refatingtopurchase offax
machines atexorbitantrates. the reportofthe
CBI is yet to be received. In the matter of
purchase of plantimumingots by RCF the note
ofthe CBiwas examinedby the Department and
the CBlhavebeen requestedtoconduct anopen
enquitry intothe matter and submittheir report.

Cost of Open Spacesin DDA Fiats

8320. SHRI SANAT KUMAR
MANDAL

SHRITEJNARAYAN SINGH:

Will the Minister of URBAN DEVELOP-
MENT be pleasedtostate the formula adopted
by the Dethi Development Authority in appor-
tioning the cost of open spaces and lawns while
determining the cost offlats inthe DDA's devel-
opedcolonieswhere LIG, MiGand SFSfiats are
constructed in separate blocks butin one com-

pound

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATERRESOURCES (SHRIP.K. THUGON):
(a) The DDA has reportedthat while determining
thecostof LIG, MIG. and SFSflats constructed
inseparate blocks butin one compound. the cost
of openspace andlawnsiis distributed inpropor-
tion of gross area of the scheme and net plinth
area of the flats of LIG. MIG and SFS.

Software Packages by Computer Firms

8321. SHRI B. DEVARAJAN: Wili the
PRIME MINISTER be pleasedtostate:

(a)the concessions offeredtothose firms
forimiportof computers having substantialcom-
puter software export obligation: :
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(b)the steps beingtakentopreventthose
companies which are providing services of

computer specialists through deputation;

(c) whether indian computerfirms are able
to develop software packages which can be
patented. and

(d) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
AND THEMINISTEROF STATE INTHE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHR!
RANGARAJAN KUMARAMANGALAM): (a)
Import of computer hardware for software export
1s permitted at a concessional customs duty of
15° under export promotion capital goods
scheme as stipulated inthe Exportimport Policy
1992-97 with export obligation equivalentto 4
times the CIF value of the hardware tobe com-
pletedin Syears.

Import of computer systems for software
export is permitted at zero duty under 100%
EQU/EPZ/Spofware Technology Park (STP)
schemes for 100% export obligation.

(b) while there is no policy to prevent
companies deputing Computer Specialists..
encouragementto offshore development is be-
ing given by providing wide band data commu-

MAY 12,1993
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nication networks being established through
Earth Stations at Bangalore.. Hyderabad.
Gandhinagar. Thirvananthapuram and
Bhubaneswar andthrough microwave equip-
ments at Delhi.. Bombay and Madras.

(c)and(d). Indianpatents Acts 1970doest
not prohibt software products from being pat-
ented. However_software developersprefertheir
products to be protected through the Indian
CopyrightAct. 1957 asamendedin 1984.

Chemicals and Fertilizer Unitsin
Maharastra

8322. SHRIANNA JOSHI!: Willthe PRIME
MINISTERbe pleasedtostate

(a) the names of chemicals andfertilizer
units in Maharashtra andtheir production ca-
pacity duringthe lasttwoyears:

(b) the annual requirement of fertilizers in
the State; and

(c)themannerin whichthe gap indemand
and supply is likely to be met?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a) The details of
fertilizer units as also some ofthe majorchemi-
calunits in Maharshtra withtheir installed ca-
pacity as perinformation readily available are
givenbelow:-

Proauct Annualinstalled
Fertilizers capacity (MT)
1. RashtriyaChemicals &
FertilizersLtd., Bombay  Urea 427500
Complex
Fenrtilizers 3.00.00
ANP 361.00
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S.No.

1.

12.

Rastriya Chemicals
Fertilizers Ltd., Thal

Deepaka Fertilizers &
Petrochemicals Corpo-
tationLtd., Taloja

Bharat Fentilizer Unit-
Il Bombay.

BharatFertilizer
Unit-1ti, Bombay

DharamasiMoraji
Chemicals Company.
Ambemath

Maharshtra Agro Indus-
tnal Development Cor-
portion Ltd., Panvel

Hidustan Farms & Fent-
ilizers. Raigarh.

Noble Fertilizers.
Taljoa

Rama KnshiRasayan,
Loni Katbhor

Vidharbha Phos. & Fertil-
lizers. Pulgaon.

PaselNarayanDas Bhag-
wan Das Fertilizers,

Gaigaon

RaashiFertilizers.
Nasik

Fertilizers

VAISAKHA 22, 1915 (SAKA)
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Urea

(23:23)

SSP

sSSP

sSSP

SSP

SSP

sSSP

SSP

SSP

SSP

SSP

Product

14.85.000

230,000

66,000

66.000

3,00,00

45,000
50.000
20,000
66,000

66.000

33.000

33.000
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Annual installed
capacity (MT)
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S.No. Name ofthe Units Product Annualinstalled
: Chemicals capacity(M.T)
1. RashtnyaChemicals& ~ Methanol 49,500
Fertiizers Ltd.. Bombay
Ammonium
Bicarbonate 4.000
Dimethy lether 85
Sodiym Nitraate/
Nitnte 4,000
Concentrated
Nitric Acid 20,000
Methylamine 4.000
2 Rashtnya Chemicals &
Ferilizers Ltd.. Thal Methytamine 5.000
Dimethyal
Formamude 2.500
3 DeepakFetilizers &
Petrichemicats Corpo- Nitoiric Acid 2.00.000
ration Ltd., Taloj. Ammonum
Nitrate 36.000
Concentrated
Nitric Acid 33.000
Methanol 300 Tonnes
perday.
4 Hindustan insecticdes
Lid.. Rasayani. Tech.DDT 5.000
Form.DDT 10.000
Tech, Malathion 1.800
Form. Malathion 3200

Tech, Butachior 1.000
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S.No. Name of the Units Product Annual installed
' Chemicals capacity(M.T)
Form. Butacholr 905

Tech. Monocratocphons 300

Form.Monocrotphos 255
5. HindustanOrganic
Chemicalsl.td., Nitriprodutcts 38430
Rasayani. Hydrogon 1200
Aniline 12,000
Acetainlice 2,000
Acids 60,300
Formaidehyde 30,000
Chlorobenzene 8.150
Acetyl Products 6.330
Other Chemicals 1,646

(b) The comsumption of fertilizer nutnents
in Maharashra during lasttwo years is given

(000'MT)

1990-93

1991-92 Anticipated
Narogen 725.00 782.00
Phosphate 341,00 294,00
Potash 198.00 14000
Toa s 121600

(c) The production of nitrogenous fertiliz- phosphatic fertilizers inthe Mahrashtra State is
ersin Maharashtra State is more than its con- meteitherthroughimports or from the reduction
sumption. However, the gapinthedemandof o phosphoricunits situatedinother States. The
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entire requirement of potassic fertilizers is met
throughimportsinMaharashraasinevery other
State.

Finger Print Project

8323. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be

pleasedtostate:

(a) whether attention of the Govemment
hasbeendrawntothe newsitemtitied ‘india’s
inginthe ‘Indian Express’ dated April 22, 1993;

(b)ifso. thefacts thereofand actiontaken
thereon; and

(c) the time by which the projectis likely
tocomeinshape andthe reasons forthe delay
therein?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND THEMINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir;

(b)and(c). The Department of Biotechnol-
ogy (DET)in association with the Min. of Home
Affairs and the Council of Scientific & industrial
Researchis finalising a Memoranda of Under-
ture of the propc sed organisation in connection
with the DNA Finger Printing Facility. The DET
is nthe proess of obtaining necessary approv-
als. and thereafter the project will become op-
erational.

Unauthorised ConstructioninAshok
Vihar

8324. SHRINAWAL KISHORE RAL: Will
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the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a)whetheranumberof allottee of DDA LIG
fiats in Ashok vihar (Phase |) Delhi have con-
structed athirdstoreunauthorisedty; -

(b) if so, the total number of such
unauthorised constructions;

(c) whetherthese double storequarters are
technically soundto bearthe burden of an addi-
tional storeandifnot, the action the Govemment
propose to demolish these unathorised struc-
turesand

(d)the action the Govemment porposeto
take against the officials responsible in this
regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEIN THEMINISTRY OF
WATER RESOURCES (SHRI PK.
THUNGON): (a)to(d). Theinformationis being
collected and will be laid on the Table of the
Sabha.

Mittion Wells Scheme in Kerala

8325. SHRI MULLPPALY
RAMACHANDRAN: Will the PRIME MINIS-
TERbe pleasedtostate:

(a) the number of wells dug inthe State of
Keralauner Million Wells Scheme asonMarch
31,1993;

(b) whether fresh allocations are being
made to the State of Kerala for this scheme
duning 1993-94. and

{c): if so. the details thereot?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
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PARTMENT OF RURAL DEVELOPMENT)

(SHRIRAMESHWAR THAKUR): (a) 6269wells
have been constructed in Kerala under Million
Wells Scheme (MWS) during the period from
the inception of MVS in 1968-8910 31 stMarch
1993, '

(b) Yes, Sir.,

_(c) Duringthe year 1993-94, Rs.212.51
lakhs has been released on 19.4.93 as first
instaliment of Central assistance to Keralaun-
der MVS. Total allocation forvarious States/
UTsunderJawahar Rozgar Yojanaincludingits
sub-scheme MWS forthe year 1993-94is yet
tobe finalised.

Viliages Electrified under integrated
Rural Energy Programme

8326 SHRI SYED SHAHABUDDIN: Will
the Ministerof PLANNING AND PROGRAMME
IMPELMENTATIONDbe pleasedtorefertoreply
givenin Aprit 21,1993 to starred Question No..
687 andstate:

(a)thetotal outiay inthe integrated rural
energy programme during the Seventh Five
Y ear Plan with State-wise break-up. number of
blocks covered and number of villages electri-
fied. and

VAISAKHA 22, 1915 (SAKA)

Whitten Answers 274

(b) the total proposed outlay for the
programme under the Eighth Five Year Plan
withtargetrsinterms of power generation, addi-
tional number of villages to be electififed and
additional populationtobe covered?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO): (a) and (b). Under the Central
Sector IREP Scheme amount released during
the Seventh Five Year Planwas Rs. 6 05 crores
asagainst approved outlay of Rs.5.91 crores.
This amount was utilised as grants-in-aid to
State/UTsforsettingup of IREPcelis atthe State
levelandinthe selected blocks, as well as for
training and R&D activities. The total number of
blocks coveredin all StatesAUTs inthe Country
by the end of the Seventh Plan (1989-90) was
205 (The State-wise break-up of blockiis given
inenclosedstatement.Inthe eighth Plana Pro-
vision of Rs. 500 crores has beenmade forthe
m.i omdomestic energy needs of the eco-
nomically weakersectionsinthe [REPblocks.
Aseparate provisionof Rs. 250 crores hasbeen
made for development of capabilities forthe
planningandimplementation of Integrated Rural
Energy Programme in State and UTs. The
Village Electrification Programme is a part of
the State Plan and is not taken up separately
under centrally sponsoredscheme of IREP. -

STATEMENT

State-wise Break-up of IREP Blocks Covered Under Centrally Sponsored IREP Scheme

by the end of the Seventh Five Year Plan.

Sl. StateU.T

1. AndhraPradesh

2. Aruanchal Pradesh

No. ofblocks

8

10
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Sl StateU.T. No.ofblocks
. .

4. Bihar 7
5 Goa 4
6  Guarmat 12
7. Haryana 12
8 Himachal Pradesh 13
9. Jammu & Kashmir 5
10. Kamataka 8
1. Kerala 4
12  MadhyaPradesh 7
13. Maharasthitra 1
14, Manipur 2
15.  Meghalaya 6
16. Mizoram 3
17.  Nagaknmd 2
18. Onssa 7
19. Punjab 6
2 Hajasthan 6
21, Sihkaim 2
2. TomdN. R
23 Trpura 5
. UttarPradesh 3
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s/, State/U T
No.

25, West Bengal

Total

2. A&Nislands
27. Chandigarh
28. Dara & Nagar Haveli

29 Daman & Diu

Dethi
Sl takshadweep
2, Pondicherry
o
Total: STATES/UTs

Encroachmenton Mirdard Road.
Dethi

5277 PROF RREM DHUMAL Wiltthe
linister of URBAN DEVELOPMENT be
Jeasedtostate.

nwhethar conplaints have been received
about allegedenercac hmentinNirdard Raca.
farket Flew Delhiby stacking cosian
timrzr on the toadunauthonsedty for thalast
Several yeshs and

e - ”
Ssandhih

(b)ifso Incactiontaken pranosadiote
‘aken pvineGovernmenttoremoveSuch tock -
prles andl encyoach nenks?

THE MINISTER OF STATE INTHE

ISTRY OF URBAN DEVELOPMENT AND’

.v“._’g"\v—“ A -
AMAIQT IR O TTATE N THE ML TR
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No. of blociks

WATER RESQURCES (SHRIP P K

THUNGON /aiYes, Sir

(h) AQtien 3gainstunautharised squatters
runfiin@coaldepotsis being taksnunder P E
Actforevictionrecovery of aamages Further
pracedings underP P E Ad havebeen staved
by theDelhiHigh Court n tre patitions flec by
the gquatters . The maitr i§ sub-Judiec

Compiaints Regarding Bungling in
lawahar Rojgar Yojana

TR SHRIMATI BHAVANA
CHIKHALIA
SHRIMATI KRISHNENDRA

KAUR(DEEPA)

Vil RIME MINISTER ! e picased to
State .
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(a) whetherthe Govermenthave received
several complaints regarding bungdinginthe
funds of Jawahar Rojgar Yojana;

(b)if so. the action taken thereon; and

} (c)thestepstakentoimplementthisscheme
smoothly?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRI RAMESHWAR THAKUR): (a)and (b).
Jawahar Rozgar Yojana (JRYOis bemngimple-
mented by District Rural Development Agen-
cies (DRDAs) /Zilla Panshads (ZPs) at the
districtlevel and by village panchayats at vilage
level. A few complaints have been received by
the Govemment of India regarding misuse of
JRY funds. Whenever such complaints are
received, they are referred to the concemed
State Government for appropnate remedial
acton.

(c) The systemof checks andbalancesis
built into the Jawahar Rozgar Yojana (JRY)
Programme so that misutialisation of tunds
does not take place. The resources under JRY
aliocatedtothe village pachayats are keptina
bank account or a post office accountin the joint
names of the Sarpanch and another member
nominated by the panchyat. Every drawi from
the bank is requiredtobe authoredinthe meeting
ofthe village peanchayat.. The accountof DRAs/
ZPs /GPs are subjectedtoareguiar auditonthe
basis of whichfunds are released, Besides this.
asystem of aiudit at the village panchayat level
has also been prescribed in the guidelines
Meetings of the village pachyants are tobe held
every month on afixed date andtime in which
every member of the village community cam
raise any issue regarding implementation of
JRY

Since JRY isimplemented by about 2.20
lakhs village panchayats all overthe country.
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the State Govemments have drawn up a
programme of inspection of these works by
senior officers, from the State/District/Block
levelwhoare requiredtoinspectthe worksinthe
villages/district at a frequency decided by the
State Level Coordination Committee. Thisis
supplemented by the visits of Central Govem-
ment Officers from the Ministry of Rural Devel-
opment, whohavebeenassignedspecificareas
forsuch visits and follow up. Monthly and quar-
terly reports are prescribedfor aregular flow of
information from the districts to the State and
Centrallevels sothatboththe State andCentral
Govemments can monitor the performance of
the programme periodically.

With the enactment of Constitution Sev-
enty Third Amendment Act. 1932 durability of
the Panchyati Raj Institutions (PRIs) will be
ensuredthroughregular elections The PRIiswitl
atsohave adequate powerstocheck anymisuse
offunds.

[English)
LandCeilingCases

8329. SHRIBAU HARICHAURE: Wilithe
PRIME MINISTER be pleasedtostate:

(a)the States which have special courts to
dealwiththe land ceilingcases. and

(b)thetime by which thc remaining States
arelikelytohave such specialcourts?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHR! RAMESHWAR THAKUR): (a) The
States of Bihar. Kerala. Tamil Nadu and West
Bengalhave enactedlegislations for settingup
land Tribunals under Article 323-B of the Con-
stitutionto deal with land disputes Also, Land
reforms Tribunalis fumctioingin Gujarat and
Maharashtra while Special Bench hasbeenset
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upinHigh CourtinBihar.. ®.j.as1n Andhra
Pradesh where two additivnai PPrimary Tribu-
nals and six full ime districts level Appellate
Tribunals have alsobeen setup.

(b) States like Assam, Haryana,
Karanataka, Madhya Pradesh. Orissa, Punjab,
Rajasthanand Uttar Pradesh have already ini-
tiated or areinitiating action for setting up land
Tribunal/Special Bench.

{ Englishi
Price of Acquired Land

8330 SHRIMANJAY LAL Willthe Minis-
terot URBANDEVELOPM® " 1T bepleasedto
state:

(&) the price atwhich the land from farms
vacacquredbythe Governmentin Delhidunng
11292 andthe prnice atwhichland was soldtothe

hudders dunngthe period

it the difference between the purchasc
price andsale price of land per yard dunngthe
vear 1992:

(c)whetheralarge numerof farmers have
filed cases in the Court for iliegally acquinng
theirland payingless price: and

(d) the steps taken by the Delhi Develop-
ment Authority to give the tarmers their nght
share?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a)and (b). The agriculturalland
inrural area inthe national Capital Territory of
Delhiis accuired by the Governmentas perthe
minimum price of the agriculturalland fixed as
under:

JAISAKHA 22,1915 (SAKA)
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(i) Rs. 1.5lakhsperacresforlands situated
inthe riverbedbetween the forwardbund.

(i) Rs. 4.65 lakhs per acres for all other
agrnicultural lands.

In addition to these minimum price the
farmers /land owners would also be entitled to
30% solutium and other benefits providedforin
the Land Acquisition Act.

The Price fixed for plots varies according
tothe use designatedforeachplot. Inthecases
of Dwarkaresidential colony. the Govemmentof
Indiahas approvedthe predeterminedrate of Rs.
1650.65persg.mt. for 1992-93forthe allotment
ofaltercate plotstolandownerwhoselands were
acquiredthe samerate has been provisionally
fixedforotherzones

(c)and(d). Thereisnosuchcaseregarding
illeqgally acquinngtheland. However. according
tothe provisions of the Land Acquisition Actthe
interested persons can make reference under.
Section 18 forseeking higher compensation
fromthe Court of additional District Judge. 332
persons have filedthe applications under Sec-
tion 18 for seeking the higher compensation”
againstthecompensationawardedbythe Land
Acquisition Collector

Agrobased Industries in Andhra
Pradesh

8331. SHRIBOLLABULLIRAMAIAH:
SHRI D. VENAKTESHWAR
RAO:

Willthe PRIME MINISTER be pleasedto
state:

(a)the total capital investment proposals
received duringthe lasttwoyeas torsettingup
of industries in agro based sector in Andhra
Pradesh;
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(b) the details of the foreign investment
proposals approved during the period; and

(c)the time by whichthese proposals are
likely tobe implemented?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI): (a) As perthe New Industnal
Policy (asamended). most ofthe agrobased
industries are delicensed. ForAndhra Pradesh,
117industrial Entrepreneurs Memoranda (IEM)
duringthe penod August 1991 to March 1993
have been filed formanutacture of vanous agro-
based Indsutreis like vegetable oils. industrial
alcohol. cottonyam andbaggase-basedpaper
ctc. Fortheagrobased industries under compul-
sorylicensing, 93 applications pertaintosugar,
25topotable alcohol.beerand?2 forvedgretable
cwmanufacture forlocatingindustnesin Andhra
Pradesh.

{b) Approvale for foreign collaboration/in-
ve:stment generally do notindicate location ct
the projecttobe setup underthe collaboraticn
and accordingly detaits of approvals speciic to
alocation are not centrally maintained.

(c) Approvats for foreign cotlaboration are
accorded inresponse tothe proposals made by
entrepreneurs and are generally clearedwithin
45days.

| Translabon]

Foreign investment in indian
Compmiies

A332. SHRILAL BABU RAI: Withe PRIME
MINSTER bepleasedtostate:

(awhetherthe Goverrynarthaveincreased
the percemtage odforeign investmentin india
Companes; and
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(b) itso, the investmcntmade during last
year as aresult of steps takenin this
regard?

THE MINISTE R OF STATE INTHE

MIN-ISTRY OF INDUSTRY  {(DE
PARTMENT OF
INDUSTRIALDEVELOPMENT

ANDDEPART-ME NT OF HEAVY

INDUSTRY) (SHR IMATI KRISHN A SAHI):
(a) and (b). The Reserve Bank of India
accords automa tic approval for raising
foreign equity unto 51 % in existing
com-panies provided they undertake .an
expansion of the high pnorty sector (Annex Il
or if they are already engaged in Annex i
actvity. Other proposals for “raising foreign
equity or inducting foreign equityinexisting
companies or outside the parameters for
autom3titcelebranceanaralsocangideted.amiilatred
on merit by the Government. .

Since the announcement of New Industrial policy
on 24th July, 1991.100 Approvals have been given for
raising foreign equity in existing companies envisaging
total foreign direct investments of Rs.562.30 crores till
March, 1993

Super Computer

8333 SHRIUPEND A NATH VERMA
Willthe PRIME MINISTER be pleasectostate.
(a) whether a supercompurerworth Rs.
400cores was imporntedfrom UISA in
1987-88 and was mstalledd i Inc nan
Mcteorological, De -partment at Lodh Road.
NewDelhiforLongRange weatherforecasting
butithas neverbeen usedsotar; and

(b) if so. the reasons therefor and the
steps taken or proposed to be taken to
make up the losses?

THE MINISTER OF STATE IN THE
MIN-ISTRY OF SCIENCE AND
TECHNOLOGY  (DEPARMTENT OF
ELECTORNICS AND
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DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJANKUBMARMANGALAM); (a)and
(b): A Supercomputer Cray X-MP/14 was im-
ported at a cost of Rs. 2. 40 crores during
Octber, 1988 from/M/s. Cray Research Inc.
USAby the Departrment of Science and Tech-
nology for National Centre for Medium Range
Weather Forecastingandwas installed at india
Meteorolofical Departmentcampus, LodiRoad.
NewDehifor devetopmentof numerical weather
predchontechrigpes mediumrange (3-10days
in advance) weatherforecasting. It has been
operational since endof March. 1989 Itisalso
beingusedfor crop-weather modehng studies
Ly the india Metoralogical Department and instr-
wtions ke Indian rstitute of Tropical Meteoroi-
oqy. Forthese screvtiic apphcations the Indian
soerdists havebeenusingthe € ..oercomepute”
midependently.

Mnrich .
&334. SHRIBALRAJPASSI:

SHRIRAJENDRAAGNIHOTRI

Wilt the PRIME MINISTER be pleasedto
state:

(a)whether a fire broke out recently m a
trubmne of a local unit of the Bharat Heavy
Edectrical Limited. Handwar:

(b)if so, whether the causes of fire have
beenascertained;
(c) i so. the detasts thereot:

(dthelossaflife and praperty sulfereddue
fothis fire; and

(e) the measures contemplated by the
Govermmem to check the recurrence of such
aieres?
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THEMINISTEROF STATEIN THE M
ISTRY OF INDUSTRY (' EPARTMENT O¢
INDUSTRIAL DEVELOPMENTANDDEPART
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI): (2) Yes. Sir

(b)and(c). There was aseepage of oil irom
the olguardringof the frontbeanngpe «- talntn
the thermalinstila tion of the steam pipe
lines The ol came to miodirect contact with
hot steam and caused a fir.

(d) There: was no loss of ite: The loss Of
property was approximately Rs.500/-

{e1Tthe Company has made the .
foliuowing arrangemaents to avoid recun ence
of such inct- dents:

in Increased frequency ot periodic v
Spechion

a1 Athoroughinspection. rectificatt

anareplacementafcomponents whei
evernecessary wouldbe camed out
during the next scheduled mainte-
nanceinJune 93.

(Enghsh
¢ ormpulsary Voting

8335. SHRIN DENNIS: Willthe PRIME
MINISTER be pleasedtostate

(a) whether the Governmenipropose to -
make votng compulsor v 1n all the election

(b)itso. the details thereot: and

(c) the steps taken 1o stieamhine the pro
- cess?

THEMINISTEROF STATE INTHEMIN
ISTRY OF LAW.JUSTICE AND COMPAN
AFFAIRS (SHRIH.R. BHARADWAJ): (a) No
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Sir.

(b) and(c). Donotarise.

Public SectorUndertakingsin Andhra
Pradesh

8336. SHRID.VENKATESHWARARAO:
Wilithe PRIME MINISTER bepleasedtostate:

(a)thetotalinvestmentmade ineach public
sector undertakings in Andhra Pradesh:

(b) the amount of profiteamedandlosses
incurred by these undertakings during each of
thelastthreeyears; .

(c) the number of employees workingin
eachofthem; and

(d)the details of the Centralprojectsinthe
Statein which the Union Government propose
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tomakefurtherinvestments?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to(c). ason 31-3-1992
there weretwelve Central Public Sector Under-
takingsinthe State of Andhra Pradesh. names
ofthese enterpricetogetherwith the totalinvest-
ment. No. of employees and profits and loss
duringlastthree yeas are giveninthe enclosed
statement.

(d) The details of Central Projects costing
morethar Rs. 100 crores under Central public
Enterprises whichareunderimplementationas
on 31-3-1992 are givenin public Enterprises
Survey 1991-92, Volume-latpages 43-48. laid
onPariamenton 26-2-93. This includes details
of original and anticipated costs of proejcts
locatedin Andhra Pradesh Also.
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‘ WnamfForécaabyaRadudfm
SHRISATYADEO SINGH:

SHRI DATTATRAYA
BANDRAU:

4337

Willthe PRIME MINISTER be pleasedto

sat

() whether the Indian Scientists have in-
~ieled - meteoriogicall Radar near Triuapti
wnich canforecasteatherof one year:

(b) whether this Radar can forecast about
drought ormore rainin any part the country

(c)the time by which the facility of weather
torecastis likely tobe available; and

(d)the expenditure incurred thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVANESHCHATURVEND!): (a) No. Sir.
Theradarw «  hasbeencommissionednear
Tirupatiis the Mesosphere. Stratosphere. Tro-
posphere (MST) Radarand notaweatherfore-
castingradar. Testobservations have already
heencarnedoutby the raderwhichis expected
10 be made available tothe atmospheric scien-
wsts nthe country by the middie of thisyear. This
projectfor the development andcommissioning
of MST radarwas taken up as amulti-agency
fundedactivity to carryout fundamental research
in the fields of atmospheric dynamics andre-
"wadPhenomenan. This radaris differentfrom
A eatherforecastingradar viv s usentor
wseationalpurpose eg tracking of cvelones and
anpressions overthe coastairegions.

(r» Na. S This radar 1s not ment for
1recastingweatne: . redicting drought aftected
£33 07 predicing ine reqions receivingheavy
ot any part of tne country. The basic
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studies which are tobe camed out usingMST
radarwill help improving the understanding ot
atmospherc phenomenaparticulariy retatedto
the windfields. waves andturbulenee. itis also
expectedthatabetterunderstandof these atmo-
spheric processes may provide additional in-
puts tothe present system of weather forecast-
andsateliite sensors.

(c) The MST radar has already been’in-
stalled near Tirupati and the tnalobservations
have been conducted. The scientific vakdation
ofthe MST radardata s plannedtobe completed
in 1-2 month's time after which the facility will
become aviable for the userCientiststoconduct
vanous experiments to study atmosphesicphe-

(d)AnamountofRs. 8.777 croreshasbeen
ing ofthe radar. The amount has been pooled
fromthefundingdepartmentsi.e. Departmentol
Space (DOS). Defence Researchand Develop-
ment Organisation (DRDO) . Councilof Sciecific
and industnal Research (CSIR). Depanment of
Science & Technology (DST). Department of
Electronics (DOE) and Deparntment of Environ-
ment& Forest(DOEn &F).

[English]

Fire Safety Measure in Buildings
8338. SHRI TARA CHAND
KHANDELWAL.:

SHRI V. SREENIVASA

PRASAD

Willthe Minister of URBAN DEVELOP-
MENT bepleasedtostate:

(a)the details of the buildings in the capeal
inwhichescape routes andcompartrmendisaton
havebeen propenty built up with appropriat: fuc
safety equipment's
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(b) whether a large number of high rise
buildings and Government offices fack such
routes andcompartmentisation:;

(c)ifso,the remedialmeasures proposed
inthis regard:

(d) whether any Commitee of engineers
hasbeen constitutedin this regard:

(e) if so. the composition and terms of
reference ofthis committee

(1 whetherno standarisedfore protection
force are available inthe country; and

(g) if so, the eftorts made to make such
doors available? ’
THEMINISTEROF STATE IN THE MIN-

ISTRY OF URBAN DEVELOPMENT AND

VAISAKHA 22,1915 (SAKA)
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MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) The details of 224 such build-
ings which have been clearedby the Dethi Fire
Serviceis givenin enclosed statement.

(b) and (c). The works of
compartimentaliisation of multi-storeyedbuild-
ings are carried cut wherever required . Simi-
larly escape routes, by clearing comidors andby
additions /alternations in partition walls, are

(d)and(e). NosuchCommittee hasbeen
constituted by the Central P.W.D.

() Stanmderdisedfire protection doors are
available inthe country.

(g) Question does notarise in view of reply
topartaofabove.
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Scheme For Removal of Backwardnessin
Rural Areas of Bihar

8339. SHRIRAM TAHAL CHOUDHARY:
Will the Minister of PLANNING AND
PROGRRMMEIMPEMENTATION bepleased
tostate:

(a)whether aconcrete schemehasbeen
formulatedto solve the problem of backward-
ness and unemploymentinthe rural areas of
Bihar,

(b) if so, the salient features thereof;

(c) whether any survey has been con-
ductedinthisregard; and

(d)if so, the reportthereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a)to (d). Removal of backward-
ness and unemploymentin any State depends
onthe pace and pattem of developmentin the
Stateforwhichthe State Govemmentis respon-
sive. The Union Govemment supplements the
efforts of the State Govemmentin the creation
of employment opportunities and removal of
backwardness thorough Centrally Sponsored/
Central Sector Special Employment
Progammes, importantamong which arethe
Centrally Sponsored Schemes of integrated
Rural Development programme (IRDP),
JawaharRozgar Yojana (JRY)andthe Central

Sector Scheme of Self-employmentforedu-

cated andunempioyedyouth.

FivegrowthCentres havebeenselectedin
Bihar to serve as magnet for attracting the
industrybackward areas. The project reports for
these Centres are under properation by the
States Government

VAISAKHA 22, 1915 (SAKA)
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Development of Smali Scale industriesin
Gujarat

8340. SHRIN.J. RATHVA: Willthe Minis-
ter of PLANNING AND PROGRAMME
IMPEMENTATIONDbe pleasedtostate:

(a) whetherthereis any proposal afiocate
more funds to Gujaratfor the development if
smallscaleindustries

'(b)if so, the detailsthereof:

(c) the allocation made for this purpose
duringthe cumrentFive Year Plan, and

(d)theextenttowhichitisless as compured
toprovions Five Year Plan?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) and (b). The Planning Com-
mission has notreceived any proposalfromthe
State Govemment of Gujaratforincreasingthe
allocationoffundsforthe development of small
scaleindustries

(c)and (d). In the eighth Five Year Plan
(1192-97), the public sector outlay for Village &
Smallscale Industries sector (including Small
Scale Industries) for Gujarat Stateis Rs. 435
crores which s higher than the Seventh Five
Year Plan (1985-90)’s outlay of Rs. 130.23
crores.

[Englishj
ProducﬂonhTAFco

8341.SHRIV. SREENIVASA PRASAD:
Wilthe PRIMEMINISTER bepleasedtostate:

(a)whethertheproductionhas fallensharply
inthe pastsixmonths in the Tenure and Foot-
waaqufporaﬁondlrﬂald T -
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(b)the details of resourecs deployed by the
Company inthe same periodforthe production
only;

(c) the details of consequent reductionin
the target duringthe same period;

(d) whether the Company is unable to
mobilise other resources forachieving higher

production;

(e) whetherthe Government propose to
make available desired financial resources to
boost the production thorough institutional fi-
nance; and

(Hinat thereasonstheretor?
THEMINISTEROF STATEINTHEMINISTER
OF INDUSTRY (DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT AND DEPARTMEN
OFHEAVY INDUSTRY(SHRIMATIKRISHNA
SAHI)(a) Yes, Sir.

(b) Duringthe period November, 1992to
April, 1993 TAFCO has deployed aroundRs.
125lakhs forprocurement of martial forproduc-

tion purposes.
(c) Thetargets were mot reduced.

(d) The Company is unable to mobilise
otherresources forachieving higherproduction
on accountof several reasons suchasi) Lack
of orders , (ii) in competitive prices, (iii) Low
productivity, (iv) High overheads and (v) Sur-
plus man-powereic.

(e)ad(f). The Companyhasbeen refereed
to BIFR. The Board had delacred TAFCO as
sick unit. Depending upon the recommenda-
tions of the Board, appropriate package will be

thought of
" Desalination Plants

8342. SHRICHETAN P.S. CHAUHAN:
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Willthe Minister of URBANDEVELOPMENT
bepleasedtostate:

(a)the location of desalination plants set-up
inthe country sofarto convet sea water into
drinkingwater;

|
(b) whetherthereisany proposalstosetup
more suchdesalinationplants;and

(c)if so, the locations thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) This Ministry is not aware of
any desalination plants setupinthe country so
fartocovertsea waterintodrinkingwaterforuse
inurbanareas.

(b)and(c). Proposals have been received
recentty fromthe Govt. of Tamil Nadu for setting
up of desalination plants in the following urban
areas ofthe State:-

(i) Sayaludi; (i) Rameswaram;

(iif) Ramanathapuram; (iv) Uchipuli;
(v) Madras; (vi) Titieorin;

(vii) Nagapattinam; (viii) Cuddalore;
(ix) Thirupullani; (x) Karungulam;
(xi) Pottagavayal; and

(xii) Rajakkalpalayam.

Drug Price Equalisation Account

8343. SHRI. SOBHANADREESWARA
RAO VADDE: Willthe PRIME MINISTER be
pleasedtostate:

(a)whetherinterestandpenalty are charged
from the companies under the Drug price
Equalisation Account onamountdue against
them;

(b) whetherthe Govemmenthave issued
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anyfinalnoticestoeach defaulterandfixedany
time limit for paying the amount;

(c) the names of the companies to whom
notices wereissued andthe amountinvolvedin
eachcase;

(d) whetherthe Govemmenthave made
anyfresh assessmentof these companies dur-
ingJanuary and February, 1993; and

(e)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO) (a): interest is
leviable on amountsfounddue forpaymentinto
the Drug Equalisation Account.

(b)and(c): Inrespect of allunpaid amounts
the concemedcompanies have challengedthe
computedfigures and are eitherbeing heardin
the Department ortheircases are pendingin
various courts.

(d):No, Sir. .
(e): Doesnotarise.
Institute of National Integration

8344. SHRIPARASRAMBHARDWAJ:
Wilithe PRIME MINISTERDbe pleasedtostate:

(a)whetheran Institute of Nationalintegra-
tion has been setup by the Army at Pune;

(b) if so, the details thereof;

(c)whetherammangementshavebeenmade
foradmissiontocivilian studentsintheinstitute
after passing the Matriculation Examination;
and

(d)ifso, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN) ,

VAISAKHA 22,1915 (SAKA)
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(a)and (b): The Institute of National integration,
Pune was establishedin 1985 with the aim of
promotingnationalintegrationinthe Atmyinan
organised manner. The Institute runs two
Courses-

(i) Nationalintegration Course forthe Offic-
ers,JCOs; and NCOs; and

(ii) Religions Teacher's Course for the
newly recruited religious teachers inthe Army.

(c):No, Sir.
(d)Does notarise.
Allocations for Tubewells /Wells

v 8345. DR.K.V.R.CHOWDARY :Willthe
PRIME MINISTER be pleased to state: the
state-wisefinancial allocations of Centralfunds
fortheassistance tosmallandmarginaltarmers
forconstruction of shallow tubewells/wells dur-
ing 1992-937 '

THEMINISTEROF STATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): The objective
of integrated Rural Development Programme
(IRDP) is to enable selected families in rural
areastocrossthe povertyline. ltis achieved by
providing productive assets andinputs tothe
target group consisting of small and marginal
farmers, rural artisans and agricultural labourers
etc. The assets which could be in primary,
secondary ortertiary sectorare providedthrough
financial assistance inthe terms of subsidy by
Govemment andtermcreditadvanced by the
financial institutions.

Smallfarmeris given 25% and marginal
farmer 33.33% subsidy. Thereis no monetary
ceilingonsubsidy for minorirrigationshemes.

Asfaras minorirrigation schemeis con-
cemed, under IRDP assistance onthe above
pattemis giventotarget groups for tubewelis,
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dug-wells, pump sets, Diesel engines, electric
motors, tankirrigation, liftirrigation etc. Com-
munity irrigation projects are also sponsored
underIRDP. There are noactivity-wisefinancial
allocations fixed under IRDP.

UnderjawaharRozgaryojana(JRY),20%
ofthetotal resources are earmarked forimple-
mentation of million Wells Scheme (MWS) with
the objective of providing openirrigation wells
free of costtopoorsmalland marginalfarmers
belonging to Scheduled Castes/Scheduled
Tribes and freedbondedlabourers. The alloca-
tionis intended for open wells only and where
construction of wells is not feasible due to
geologicalfactors, otherscheme of minorirriga-
tion like lrrigationtanks, waterharvesting struc-
ture canbetaken up. The state wise allocation
forMWS during 1992-93under JawaharRozgar
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Yojana (JRY) s given in the enclosed State-
ment-|

ACentrally Sponsored Scheme of Assis-
tance to Smalland Marginal Farmers forcon-
struction of Shallow Tubewells/DugWellswas
inoperationfrom 1998-89to 1991-92underthe
Special Food grains Production Programme of
Ministry of Agriculture for wheat and rice dis-
tricts. As perdecision of National Development
Council (NDC) the Scheme has been trans-
ferredtothe STATE Sectorforimplementation
witheffectfrom 1.4.92. As perthe decision ofthe
PlanningCommission, Central Funds allocated
forthe implementation of the Scheme to that
Ministry during 1992-93 weretobe transferred
tothe State Govemmentsalongwiththe Scheme.
Theamountof Centralfundstransferredtothe
State Govemments during 1992-93 aregivenin
the enclosed Statement-Il.

STATEMENT

ALLOCATIONUNDER MILLION WELLS SCHEME (MES) DURING 1992-93

SI. STATEUTs ALLOCATION
M -

1. ANDHRAPR. 373864
2 ARUNACHAL PR. 64.50
3 ASSAM 997.67
4, BIHAR 750349
5. GOA 1.88
6.  GUJARAT 157821
7. HARYANA 375.85
8. HIMACHAL PR. 22145
9, JAMMU & KASH. 314.35
10. KARNATAKA 236242
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sl. STATEUTs ALLOCATION
No. ~
11.  KERALA 124767
12. MADHYAPR. 5150.18
13. MAHARASHTRA 398416
14. MANIPUR 82.67
15. MEGHALAYA 96.74
16. MIZORM 40.76
BRYA NAGALAND 103.69
8. ORISSA_ . 255435
19. PUNJAB 326.86
. RAJASTHAN 2497.85
21. SIKKIM 37.75
TAMILNADU 336973
TRIPURA 107.38
24, UTTARPR. 996648
25  WESTBENGAL 424987
2.  AB&Nislands 30.54
27. DADRA&N. HAVELI 16.58
28 DAMAN & DIU 9.77
29, LAKSHADWEP 15.31
0. PONDICHERRY 29.89
Total 51056.69 -
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Allocation under Special Foodgrains Production Programme

State Allocation (Rs. in lakhs)

1. AndharaPradesh 452,08
2 Assam 45.00
3 Bihar 146725
4 Gujarat 34.25
5. Haryana Nil*
6. Kamataka Nil*
7 Madhya Pradesh 47243 .
8 Maharashtra Nil*
9 Orissa 134.90
10. Tamil Nadu 106.94
1. UttarPradesh ‘2626.40
12. WestBengal 197.75

N Total 5537.00

* Funds nottransferredto these States as they had sufficient Unspentbalance of previous years.

IrregularitiesinD.D.A.

8346 SHRIJEEWAN SHARMA: Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate: )

(a) whether attention of th)Govemment
hasbeen drawntothe press reports regarding

alleged corruption charges against the officers
of D.D.A.inmany cases as appearedin ‘Nav
Bharat Times' dated April22, 1993;

(b)if so, the factsthereof;
(c)the actiontakenthereon, if any; and
(d)thetime bywhich D.D.A.isproposedto

be trifurcated for better control and manage-
ment?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER  RESOURCES  (SHRI
P.K.THUNGON): (a): Yes, Sir.

(b): Four cases of irregularities are enu-
merated in the press clipping in New Bharat
Times dated April 22, 1993, resuiting in the
overpaymenttothecontractors.

(c): DDA has reported that in one case
responsibility forthe delayintaking action against
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aretiring officerhas beenfixed andthe disciplin-
ary authority have ordered initiation of minor
ing Engineer and one Executive Engineer. The
Vigilance Departmentof DDA hasbeenasked
toconduct detailedinvestigation in the remain-
ingThreeca§esasreponedbyDDA.

(d): The Govemmenthas already decided

torestructurethe DDA and the numberof actions
havebeentakenin pursuance ofthis.

Fuel Saving Measures in Armed
ForcesVehicles

8347. SHRIK. PRADHANI: Wilithe PRIME
MINISTERbe ploasedtostate:

(a) whether the Govemment have taken
anyfuel saving measures inthe vehicles being
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(b)ifso, the detailsthereof; and

(c) the results achievedtherefrom?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF DEFENCE :(SHRIMALLIKARJUN)
(a): Yes, Sir.

(b): Severalmeasureshavebeentakenby
the Defence Services to reduce the fuelcon-
sumption. These measures include the follow-
ing:-

(i) Introduction of fuel efficient vehicles.

(i) imposition of cuts in consumption of fuel
oils taking 1987-88 as the base yearfor Army
and 1989asthebaseyearfor AirForceandnavy.
During 1992-93, the following cuts were im-
posedin the consumption of diesel, petroland

operatedbythethreeWingsoftheAmedFores;  kerosene by the three Defence Services:-
Petrol Diesel Kerosene
Army % 10% %
Navy % X% -
Air Force 15% 10% -

(iii) Upwards revision of consumption
norms interms of Kilometers per litre.

(iv) Training of drivers toimprove driving
habits for achievingfuel efficiency.

(v) Use of field kits for oil testing.

(vi) Use of multigrade lube oils.

(viii) Recovery of used engine oils.

(viil) Trials foruse of compressed natural
' (c): As a result of the above measures,

substantial savings by way of reduced con-
sumption of fuel oilhave been achieved, and

expenditure has been limited within Budget
allocations inspite of increases in the adminis-
tered pnoes

Feefor Conversion of LeaseholdInto
Freehold

8348. DR.ASIMBALA: Willthe Minister of
URBANDEVELOPMENT be pleasedtostate:

(a)whetherdoubie story single unithouses
constructed by DDA on 40 sq. yds piots in
Janakpuriare exempted from paymentoffeefor
conversionintofreehold; and

(b) if not , the reason for discriminating
themfrom 50 eq. maters plots which are totally
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exemptedfromfree?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON): (a): No, Sir.

(b): As per Scheme of conversion, the flats/
tenements falling under janata category have
been exemptedfromthe paymentofconversion
charges, whereas the flats mentioned abovein
part(a) are of LIG category.

Restructuring of Sick Public Sector
Undertakings

8349: SHRIGEORGE FERNANDES: Will
the PRIME MINISTERbe pleasedtostate:

(a) whetherthe Govemment are consider-
ingto setup expertcommittees for re-structur-
ing the sick public sector undertakings in the
services sector;

(b if so. whether these committees are
proposedtoworkoutarevivalpackage forthese
undertakings; and

(c) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
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INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI): (a): no, Sir.

(b)and(c): Donotarise.
Production of Caustic Soda

8350.SHRIHARISHNARAYANPRABHU
ZANTYE Willthe PRIMEMINISTERDbe pleased
tostate:

(a) the total requirement? production and
importof Caustic Sodainthe county duringeach
ofthelastthree years andthe projectedrequire-
ment during the Eighth Five Yearplan period;

(b) whether the private parties are en-
trusted with supply of Soda Ash and Caustic
soda required by the public sectorundertakings;
and

(c)the arrangementmade forprocuringthe
same along with the commission paidto such
private parties duringlastone year?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDO FALEIRO)(a): Nodemand
estimated has been made tor Caustic Soda for
the Eighth Five Year Plan Period. The produc-
tion andimports of Caustic Soda, tothe extent
available.duringthe last 3years are asunder:-

1990-91

199192

1989-90
(figures in Metric Tonnes)
Production 970,754 10,40,906 10.80,585
N.A 66,446

53,481

(b) and(c): There is no statutory control
over distribution and price of Soda Ash and
Caustic Soda and the chemicals are freely
available inthe market.

OverChargingby Pharmaceutical Units.

8351. SHRIANNAJOSH!: Willthe PPRIME
MINISTERDbe pleasedtostate:
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(a) whetherthe Govéemment are aware that
some pharmaceutical units are overcharging
the users by 40 percent more for atleaston 20
types ofdrugs; and

(b)ifso, theremedialstepstaken/proposed
tobe takentostop suchoverchargingbythese
units?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO)(a)and (b) This
Ministry had received some complaints alleg-
ing overcharging of prices of bulk drugs which
have been forwardedto the concerned state
Drug Control Administration for investigation
andnecessary actionunderthe Essential Com-
modities Act.

Tothe extentinformationis available, the
State Doug Controllerof Maharashtrafiledcom-
plaintsin Court of Law against9 unitsincluding
traders andmanufactures. The state DrugCon-
troller, Gujarathave alsoinitiated action against
3uniton account of overcharging of prices.

Losses by Jessopand Company
Limited

8352. SHRI SANAT KUMAR MANDAL:
Willthe PRIME MINISTERbe pleasedtostate:

(a)whetherthe Jessop and Company Lim-
ited. Calcutta continues tosustain losses;

(b)if so.the reasons. therefor;

(c)thenetaccumulatedloss sufferedby the
company as onMarch 31,1993; and

(d)the steps being takentoimprove the
working of thiscompany andto prevent further
losses?

THEMINISTEROF SATEINTHEMINIS-
TRY OF INDUSTRY (DEPARTMENT OF IN-
DUSTRIALDEVELOPMENTAND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
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KRISHNA SAHI): (a) and (b): Yes, Sir. Jessop
& Company Limited has beenincurringlosses
mainly due to paucity of orders for longwall
mining equipment andcranes. Surplus man-
powerhasalsocontributedtotheloss.

(c): The provisional accumulatedloss suf-
feredby the company andon 31-3-93amounts
toRs.2779lakhs.

(d): The Company is taking severalmea-
sures to improve its working which include
diversification of productionbase, augmenta-
tion of production of EMU coaches andreduction
of manpower through Voluntary Retirement
Scheme.

Harmful Wastes/Chemicalsinthe

Seas
8353 SHRI MULLAPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TERbepleasedtostate:

(a) whether any study has been made to
determine the existence of harmful wastes/
chemicals inthe seas ofthe Malabar coast of
KeralaatCannanore, Calicutetc.,

(b)if so, the finding thereof;

(c)the sources forthese harmful wastes/
chemicals; and

(d)the stepstaken/proposedtobetakento
preventthese hazardous substances from pot-
lutingthe seas?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND THEMINISTEROF STATE IN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) Presence of dissolved petroleum hy-
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drocarbon of Cannanore; mercury, petroleum
hydrocarbons, ammonia, phosphates, nitrites
andnitrate off Kozhikode; acidityinwateratnear
Trivandrum, have been reportedinthe study
conducted by the Department of Ocean
Development's pollution Monitoring Units in
Kerala.

(c) Thefindings have beenreferredtothe
Kerala state and pollution Control Board for
identification ofthe

(d) Sources and fortaking suitable action.

Complaints againstKVIC

83%4 PROF.PREMDHUMAL

DR. LAXMINARAYAN
PANDEYA:

SHRICHANDRESH PATEL.:

SHRI PRABHU DAYAL
KATHERIA:

DR.G.L.KANAUJIA:

SHRI SANTOSH KUMAR
GANGWAR:

SHRIGOPINATHGAJAPATHI:

Willthe PRIME MINISTER be pleasedto
state:

(a)whetherthe Govemmenthave received
some complaints againstthe chairmanofthe
Khadiand Village Industry Commissionregard-
ingthe allegedirregulanties beingmadeinthe
Commission;

(b) if so. the details of the complaints so
made; and

(c) the action taken by the Government
thereon?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM):(a):Yes,Sir.
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(b): Some of the major complaints re-
ceivedrelateto:

(i) Supply of mill-made barrackblankets
toDGS & DbyKVIC.

(iiy Disbursementofioansin Meerutregion
by KVIC without obtaining feasibility
reportetc.

(iii) Appointmentofofficersin KVIC, violat-
ingGovemment'sbanorder.

(iv) ExcessAdministrative expenditurein
KVIC.

(c) Onthebasis of an assurance given by
the Prime Ministeronthe floor of the House, an
enquiry hasbeen conducted by an Additional
Secretaryinthe Ministry of Industry regarding
some complaints. Action has already been
inilisted by the Governmenton the basis of his
report. The Governmenthas alsoissued some
directives to the Commission which are as
under-

(i) nottoregisterany new institution formanu-
facture of Khadiincluding polyvastra ex-
ceptinginareas selectedforspecialem-
ployment programme;

(i) no new institutions for village industry
should be directly aided by KVIC, In all
suchcases, they should be financed by
State KVIBoard;

(iiiy KVIC shouldimmediately review the func-
tioning of the institutions whichhave been
registered duringthe lastthree years and
sendareporttothe Govermnmentof india.

(iv) Commission should not purchase any
property without getting separate alloca-
ticn of funds forthis purpose inthe budget
approvedby the CentralGovernment.

(v) The present Commission should notsanc-
tion any funds to any society/institution ill
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the new Commissionis constituted.

AmendmenttolandCeiling Act

8355. SHRIBOLLABULLIRAMAIAH:
$HRID.VENKATESWARA
RAO:

Willthe PRIME MINISTER be pleasedto
state:

(a) whetherthe Government are aware that
implementation of Land Ceiling Acthas been

very tardy;

(b) whetherthe Govemment propose to
make amendmenttothe LandCeiling Act; and

(c)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT!
(SHRI RAMESHWAR THAKUR) (a): Itisnot
correcttosaythatimplementationof Land Ceil-
ing Act has been very tardy.«As a result of
effective implementation of the laws for ceiling
onlandholdings inthe States, 72.94 lakh acres
of tand has been declared surplus out of which
50.08lakh acres has beendistributedto47.78
lakh beneficiaries.

(b) and (c): ‘Land’ being a subject of the
State List of the Constitution, the Land Ceiling
Acts fall within the jurisdiction of the State
Govemments. Therefore, itis forthe statesto
make changesintheirrespective ceilinglegis-
lations.

Allotment of Accommodationin
Western Courtand Vithal Bhai patel
House

8356 SHRI MOHAN RAWALE: Will the
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) the rules for allotment of accommoda-
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tion in Western Count Hostel and Vithalbhai
PatelHouse;

(b) the number of persons overstaying
unauthorisedly atboththese places;

(c)thereasonsfortheir overstay;

(d)whethersome of the persons have not
yetpaidthe duesfortheir stay/overstay;

(e)the stepstakento realise the dues from
them orfromthe persons on whose recommen-
dationsthe flats were allotted atthese plaes; and

(f) the measures taken to get the
unauthorised occupation vacated in these
places?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINSTEROF STATEIN THE MINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a): , There are norules for
allotment of accommodation in Westem Court
HostelandV.P House. However. as pernormal
procedure. in General Pool, the allotment is
made tothe Ministers foraccommodating their
guests for short period of 7 days, which is
extendiable bythe another7 days onrequest.In
onecase, the allotmenthas alsobeenmadefor
regularresidential purpose toa Minister.

(b); Thereare 7 cases ofunauthorisedstay
in respect of general pool accommodation in
Westem CourtHosteland V.P.House.

(c): The Governmentis not aware of the
reasons therefor.

(d); Yes, Sir.

(e)and(f) : Incases of unauthorised occu-
pation, the allotment has been cancelled after
the expiry of the stipulated period of allotment
andactionforvacation ofthe premiseshasbeen
initiated underthe Public premises (Eviction of
Unauthorised Occupants) Act, 1971. The re-
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queststoclearthedue havealsobeenmadeand
the bills have accordingly been sent to the
sponsoring Minister.

Financial Help to Weaker Sections of
Society

8357 SHRIRAJNATHSONKARSHASTRI:
Will the MINISTER OF PLANNING AND
PROGRAMME IMPLEMENTATION be
pleasedtostate:

(a) whetherthere is any provision to help
weaker sections of the society financially on
regularbasis:

(b)ifso, the details thereof; and

(c) the procedure to getthatfinancial help
regularty?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO) (a)to(c): The particulars of the
schemes atthe Centre which are beingimple-
mentedto help weaker/poorersections of soci-
ety are given below;

(i) Integrated Rural Development Programme
(IRDP): This programme aims at providing
self-employment opportunitiestothe rural
poor through assistance in the form of
subsidy and bank credit with which they
can purchase productive assets and in-
puts, and/or receive training.

(ii) Jawahar Rozgar Yojana (JRY): This
programme aims at providing additional
gainfulemploymentfor the unemployed
and under-employed (men and women
alike) in rural areas who are below the
poverty line. This programme gives only
wage employmentand nofinancial assis-
tanceis giventothe beneficiaries.

(iit) Financial Assistance to SCs and STs:
UndeFthis scheme assistanceis provided
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to SCs/Ststhrough ScheduledCastesand
Scheduled Tribes Finance Development
Corporations for Self-employment. inad-
ditionthere are some other schemes like
Scholarships/stipends, Educational Aids
for for Promoting education as also im-
provingthe skillsamong SCs and STsfor
which financial assistance is providedon
aregularbasis.

(iv) Nehru Rozgar Yojana (NRY): Underthis
scheme the urban poor are providedfinan-
cialassistance for setting up Urban Micro
Enterprises.

(v) Scheme forself-employment forthe Edu-
cated Unemployed Youth (SEEUY). Un-
derthis scheme financial assistance is of
givento educated unemployedyouthbe-
longing to afamily withan annualincome
lessthan Rs. 10,000/- perannum, for self

employment.
Powerfrom Garbage

8358. MAJ. GEN. (RETD.) BHUWAN
CHANDRAKHANDURI: Willthe PRIME MIN-
ISTERDbepleasedtostate:

(a) whetherthe Government have formu-
lated any planto generate powerfromgarbage
waste; '

(b)if so, the details thereof along with the
proposediocation:

(c)whetheritis likelytocreate any health
hazards:and

(d) if so, the details thereof and counter-
measures proposedtobetakeninthis regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF NON-CONVENTIONALENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMAR): (a) and (b): Aithough no
planforuse ofgarbageforpowergenerationhas
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beenformulated, the existence ofthis potential
is well recognised. A pilot R&D project for
generation of 3.75 MW power from garbage
(Municipal Solid Waste) was installed at Delhi
in 1987 but failed to demonstrate successful

operation.
(c)and(d): Does notarise.

Retired Judges for Enquiry Commis-
sions
8359. SHRIMATI BHAVNA
CHIKHALIA:

SHRIRATILALVARMA:

Willthe PRIME MINISTER be pleasedto
state:

(a) the number of retired judges of the
Supreme Courtand High Courtswhohavebeen
authorisedtositonenquiry commissions during
thelastthreeyears;

(b) the criteriafollowedforselectingajudge
torconductingsuchinquiries. and

(c)the policy ofthe Govemmentinregard
toassignment of inquiriesto retiredjudges?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R.BHARDWAJ): (a): The
information is being collected andwilibelaid on
the Table ofthe House.

_ (b)and(c): As persection 3(2) of Commis-
sions of Inquiry Act, 1952, itis forthe appropriate
Govemmenttoappointa Commission of Inquiry
and nocriteria have been laid down for appoint-
ing a member of the Commission of Inquiry
underthesaid Act.

Small Scaleindustries

8360. SHRIN. DENNIS: Willthe PRIME
MINISTERbepleasedtostate:

(a) whetherthe Govemment have exam-
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ined theimpact of liberalisation of majorindus-
trial attitudes on the survival of small scale
industries;

(b)ifso, the details thereof. and

(c)the steps takentocheckthe formation
of cartelsin these sectors?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
RURAL  INDUSTRIES)(SHRI M.
ARUNACHALAM): (a)to(c): Govemmenthas
constantly been reviewing the impact of
liberalisation andis of the viewthat this will help
this sectortogrow atfasterrate. Govemment,
however,isalsoaware ofthe apprehensions
expressedfromvarious quarters onthe adverse
impact of liberalisation including formation of
cartels, etc. With this endin view. the policy of
reservationis being continued, fiscal conces-
sions have been enhanced and to make SSi
units more competitive, Govemnmentis provid-
ing supportformodemisation, assistance for
quality upgradation, etc. ACommittee underthe
Chairmanship of Shri P.R. Nayak, former Dy.
Govemorof RBlwas constitutedtoexaminethe
adequacy of institutionali creditand related as-
pects. The Committee has submitted its report
whichis being examined by the RBI. RBl has
already announcedits acceptance of some of
the recommendations. Sofaras formation of
cartels is concermned these are regulated by
MRTPAct.

DevelopmentofCitiesin Andhra
pradesh

8361. SHRID.VENKATESWARARAO:
Willthe Ministerof URBAN DEVELOPMENT

bepleasedtostate:

(a) whether the Union Government pro-
posetodevelopsometownsandcitiesinAndhra
Pradesh;

(b) if so. whether some forcign countries
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have provided aidto Andhra Pradesh Govem-
mentinthisregardand

(c)if so, the details thereof

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON); (a): Since 1979-80, a Centrally
Sposored Scheme for Integrated Development
of Small and Medium Towns (IDSMT) is in
operationinthe various Statesand UTsinclud-
ingthe State of Andhara Pradesh. Projectpro-
posalfor Central assistance underthe IDSMT
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Scheme are formulated by the State Govem-
ments and UT Administrations cery year in
accordance with the guidelines in force and
submittedto the Central Government for ap-
proval. Based on various proposals received
from the State Govermment, schemes have
beensanctionedin40towns andCentral assis-
tanceamountingtoRs. 11.54 croresreleasedto
the Govermment of Andhra Pradesh underthe
IDSMT Scheme from 1979-80till 31stMarch,
1993.

(b)and(c):-Habitatimprovement projects

are beingimplementedin three towns with as-
sistancefrom U K. as perdetails below

(Rs.incrores)

Nametotowns  No. of slumstobecovered: Projectcost
Hyderabad 300 3.4’LSS
Vizakhapatnam 174 2864
Vijaywada 136 49.16

Besides a Water Supply Project for
Hyderabad ity isbeingimplemented atacost
of Rs.257.06 crores with assistance from the
World Bank.

[Translation]
‘Beat System’

9362 SHRISATYADEOSINGH:
DR.RAMESH CHAND TOMAR:

Will the Minister of URBAN DEVELOP-
MENTbe pleasedtostate:

(a)ywhetherthe DelhiDevelopment Author-
ity has started ‘Beat System'in Rohiniareato
protect public land and to check the case of
accidents duetoopenmanholes;

{b) it so. whether the above system is

helpfullinpreventingthe encroachment ofthe
D.D.A.land andto checkthe theft of lids of the
manholes;

(c)whetheritis possible toavoidthe prac-
tice of shifting responsibility afterthe accidents
byimplementing the above system;

(d)if so, whetherthe D.D.A. proposesto
launchthe same schemein otherareas ofthe
capital;and

(e)ifso, the details thereof?
THEMINISTEROF STATEFORURBAN
DEVELOPMENT (SHRIP.K. THUNGON) (a)

to(c): Yes, Sir, asreportedby DDA.

(d)and (e):-‘This system has beenstarted
inallzones as reportedby DDA.
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Unemploymentin Gujarat

8363 SHRIN.J.RATHVA: Willthe Minister
of planningand programmeimplementation be
pleasedtostate:

(a) whetherunemploynmenthasbeenin-
creasingin Gujarat duringthe lastthree years;

(b)if so, whetherthe Planning Commission
contemplates top formulate different schemes
in orderto create employment opportunitiesin
the State:

(c)ifso, the details thereof; and

(d)the amount allocatedto Gujaratforthe
purpose during each of the last three years,
Scheme-wise?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
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GOMANGO) (a) Asperthe assessment indi-
catedinthe State Government’s draft Annual;
Plan 1993-94 document. the number of unem-
ployedpersonsin Gujaratis estimatedtobe 5.99
lakhs, 6.20lakhs and 6.69 lakhs atthe beginning
0f1991-92, 1992-93and 1993-94 respectively.

(b) to (d): Employment in any State, in
general, depends on the pace and pattern of
developmentinthe State, forwhichmainly the
State Government s responsible. The Union
Govemmentsupplementsthe efforts ofthe State
Government in the Creation of employment
opportunities through Centrally sponsored Cen-
tral Sector special employment programmes,
the more important on-going schemes among
which arethe Centrally sponsored schemes of
Integrated Rural Development Programme
(IRDP), Jawahar Rozgar Yojana (JRY) and
Nehru Rozgar Yojana (NRY) andthe Central
Sector Scheme of Self-Employment for edu-
cated Unemployed Youth (SEEUY). The
scheme-wise and Yearwise amount allocated
by the CentretoGujarat are given below:

(RsinCrores)
 Schemes 1990-91 199192 19@2:93
IRDP. 1133 10.66 10.05
JIVY 173 64.73 | 6313 7 V
N.R.Y 3.79 291 1.93
SEEUY 3.45 1.62 0.33
“Amountof i i nns tusi e of Central subsidy of 25% of the loan) sanctioned by banks to benefic

[ Enghsh)

Projects/Schemes of Gujarat. Orissa
and Bihar forInclusionin Eighth Plan

836.1 SHRI LAL BABU RAL: Wil the Min-
ister ot  PLANNING AND PROGRAMME
IMPLEEMENTATIONbe pleasedtostate:

(7) whetherthe Governemnt of Gujarat,

Orissa and Bihar have sent any projects/
schemes forinclusion in the Eighth Five Year
Plan;

(byifso. the details thereof: and

(c) the names of the projects/schemes
proposedtobe implemented with World Bank
assistance?
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THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
‘GOMANGO)(a)to(c): ,The proposals ofthe
Govemments ofthe States of Gujarat, Orissa
and Biharforthe Eight Five Year Planamount
to:Rs. 10,200/~ Rs. 11,500/-and Rs. 13,000/-
crores respectively. The majorhead-wise out-
lays asproppedbythe State Governments and
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as agreed by the Planning Commission are
giveninthe enclosedstatement. The details of
theproposals are available in their respective
Eighth Five YearPlan(1992-97)andthe Annual
Plan (1992-93) documents which have been
placedinthe parliamentLibrary. Theinforma-
tion regardingthe projects/schemes proposed
topbeimplementedwithworld Bankassistance
arealsogiveninthese documents.
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Production of Liquorfrom Molasses

8365. SHRI SOBHANA DREESWARA
RAO VADDE Will the PRIME MINISTER be
pleasedtostate:

(a)\the controlled rate of molasses per
tonne paid tosugarfactories and approximate
quantity ofliquor/wine producedtherefrom;

(b) the amount of revenue earned by the
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Govemmentthrough excise duty onliquor/wine
produced from one tonne of molasses; and

(c)thetotalrevenue eamedbythe Govem-
mentthroughexcise onliquoriwineinthecurrent
financialyear, sofar?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF CHEMICAL S& FERTILIZERS (SHRI
EDUARDO FALEIRO)(a): Thecontrolledprices
of sugarmillmolasses are as follows:-

i) Grade | molasses Rs.
i) Grade llmolasses Rs.
iii) Graqdellimolasses  Rs.
iv) BelowGradelll Rs.

144pertonne
115pertonne
86pertonne

8.60forevery 40Kilogramme reducing
sugarcontenttherein

Forproducing 1KiloLitre of rectified Sprite
ConformingtolSistandardNo. 323-1959, naked
forequivalentvolume of 100 percentvivstrength,
approximately 4.3 Tonnes of Grade Imolasses
is consumed.

(b): The Control Govt. donotcharge any
Excises Duty onliquor/iwine.

(c): Does notarise.
[ Translation)

Unauthorised occupation of Govern-
mentLand

8366. SHRIMAT! SHEELA GAUTAM:
Willthe Ministerof URBAN DEVELOPMENT
be pleasedtostate:

(a) whetherthe landbelongingto Govem-
mentof India Press Aligarh has been occupied
unauthorisedly by the land Mafia;

(b)whetherthe quarters of residential colony
of Govemment of India Press Aligarh arebeing

occupied and misusedby unauthorised people
forthe lastfouryears;

(c) whetherthe Government are aware of
anysinistersalliance betweenthe land grabbing
Mafia andthe personswhohave unauthorisedly
occupiedthose quarters of press colony;

(d)whetherthe rights andpowers conferred
uponthe Management Board of Govemment of
India Press for securing these Government
quarters and land from unauthorised occupa-
tion;and

(e)ifnot, the actionbeingtaken by the Union
Govemmentto remove such encroachments?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEIN THEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a) : No such unauthorised
occupation of land has come tothe notice ofthe
concemedauthorties.

(b): Yes, Sir. Some quarters have been
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foundtobe underunauthorised occupation.

(c): No, Sir.

(d) and (e) : Managements of the Govt. of
India Presses enjoy sufficientpowersunderthe
Public premises (Eviction of Unauthorised
Occupants) Act,togetunauthorisedoccupants
evicted with the help of local police after follow-
ingthe procedure prescribedin the said Act.

| English}
Encashmentof Half-Pay-Leave

83%7. SHRINAWALKISHORERAL:
SHRISHASHIPRAKASH:

Willthe PRIME MINISTER be pleasedto
state:

(a) whether the orders regarding
encashmentof Half-pay-Leave of Central Gov-
emment Employees onsuperannuationhave
sincebeenissued; -

(b)ifso, thefinanciaibenefitthatwill accrue
tothe retired Central Governmentemployees
priortoJanuary 1, 1986 andthose whoretired
afterJanuary 1, 1986 separatelyin accordance
withthe foormulaprescribedunderthese orders;

(c)whetherpensionis calculated at 50% of
the average emolumentsi.e. average payand
underthese orders nobenefitis admissible to
retired and retiring Central Government Em-
ployees after January 1,1986 underthe pre-
scribed formuta of calculation forencashment of
hat-pay-leave; .-

(d)if so, the rationale behindissuing such
orders; and

(e)the stepstaken/proposedtobetakento
modify the existing orders on the pattern of

orders regarding encashmentof eamedleave?

THEMINISTEROF STATE IN THE MIN-
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ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTEROF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): (a):Yes Sir.

(b)and(c): Thefinancialbenefitwilldepend
ontheamountofhalfpayleave atthecreditofthe
lent of gratuity drawn by him on the date of
superannuation.

(d)and (e): Orders havebeenissuedstricily
inaccordance withthe Awardgivenbythe Board
of Arbitration onthe demandof the staffside. The
question of modification ofthese orders onthe
pattemoforders regardingencashmentofeamed
leave therefore does notarise.

Water Supply toCantonment Areas

8368. SHRIK. PRADHANI: Wilithe PRIME
MINISTERbe pleasedtostate:

(a) whetherthe Govemment have identi-
fiedthe cantonmentsinwhichtheresidents are
facingscarcity of drinkingwater:;

(b)ifso, the names of these cantonments;

(c) whetherthe Government have formu-
lated schemes to augment drinkingwatersup-
plyinthesecantonments; and

(d) if so, the details thereof?.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a)to(d) Majority of the Cantonment Boards in
the country are dependentonwatersupply from
the MES. The wateris receivedin bulk and is
further distributed by the Cantonment Boards
through theirown distribution net-work. Due to
increase ncivilian populationinthe Cantonment
areas, CantonmentBoards have hadtodrawup
their own schemes to augment the existing
water supply. These schemes are based on
tube-wells andhand-pumps. in some Canton-
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ment, water supply augmentationschemeshave
been executed throughthe public Health Engi-
neering Departments ofthe State Govemment.
Some others have also made arrangements
with the adjacent Municipal Corporations for
supplem:anting the existing watersupply.

2.Inasmany as 25 Cantonments, the per
capita availability of water supplyislessthan 50
liters per day. As the augmentation of water
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supply schemes will require heavy capitalin-
vestment, Cantonment Boards with theirmea-
greresourcesbase have notbeen abletotake
uptheseworks ontheirown. Theneedy Canton-
mentBoards have dependedon specialgrants-
in-aid from the Central Government to meet
either partially or fully the capital project costs.
TheCentralGovernment have sanctioned spe-
cialgrants-in-aid ofthe orderof Rs.433.11lakhs
sofarforaugmenting water supply schemesto
thefollowing9 Cantonments:-

Name ofthe Cantonment

Special grants-in-aid
sanctioned (inlakhs of Rs.)
‘ Aurangabad 37.45
Cannanore ‘ 5.41
Dalhousie 8.63
Danapur 9.62
Dehradun 60.84 -
Deolali 206.00
Ferozepore 22.09
Ramgarh 69.66
Wellington 13.41
L Re it
Murthy Committee on Leather these recommendations; and
Industry
(d)ifnot, the reasons therefor?

8369. SHRISANAT KUMAR MANDAL:
Willthe PRIME MINISTERbe pleasedtostate:

(a) whetherthe Govemmenthave setupa
Murthy Committee on Leather industry;

(b) if so. the details of the recommenda-
tions made by the Committee;

(c) the action taken by Government on

THEMINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNA SAHI): (a): Yes, Sir.

(b): Astatementis attached.

(c)and(d): Theprimary recommendations
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have already beentakenup with the concemed
authorities fornecessary action. As one of the
follow up measures, Government has since
announcedthedelicensingofleathersectorvide
press Note No. 4 (1993 series) dated the 28th
April, 1993issued by the Departmentof Indus-
trial Development.

The majorrecommendations ofthe Com-
mittee include the following:-

1. DereservationandDelicensing
2. JointventuresinIndiaandabroad
3.  Establishmentofbondedwerehouses

4. Augmentation of domestic availability of
Rawmatenals

5. Mobilisation of finances
6. Manpowerdevelopment

Technology upgradation

~

8. Infrastructure improvement
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9.  Streamliningof procedures

10. Classification oftheindustry as an Ex-
portGrowth industry.

Public Sector Undertakingsin Kerala

8370-. SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TERbe pleasedtostate:

(a) the details ofthe public sector Undertak-
ingsfunctioninginthe State of Keralaatpresent;
and

(b) the profiteamedby each undertaking
duringeach of the lastthree years?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMAT!
KRISHNASARI): (a)and (b): Ason31-3-1992,
there were 5 Central Public Sector Undertak-
ings with their registered Offices located in
Kerala . The details along with the profit/loss
eamedduring 1991-92, 1990-91 and 1989-90
are asfollows:

(Rs. inlakhs)

Sl Name of PSU rrofit/loss (-) during »
1991-92 1990-91 1989-90
1. Cochin Refineries Ltd 5604 _ ;3084 6876
2 Cochin Shipyard L:td -1492 -2097 2771
3 Fertilizers & Chemicals 2900 2361 301
(Travancore) Ltd.
4 HindustanLatex Ltd. 217 276 297
5. HindustannewsprintLtd. 1448 2112 2036
| -E;ectronic hardware Technology parkin ‘ pleasedtostate:

Goa

8371SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be

(a)whetherthe Govemmenthavedecided
tosetup Electronic Hardware Technology park
(EHTP)schemeineach state duringthe Eighth
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Five YearPlan:

(b)ifso, the details of the scheme under
execution and changesif any proposedforits
coverage in each state inidentified industrial
growth centesrparticularly in Goa;

(c)the details of proposals received from
private parties forsettingup of EHTPinGoaand
decisiontakenthereon; and

(d) the steps envisaged for promotion of
environmentfriendly technology andelectronic
labourintensive industries in Goa during the
. Eighth Plan?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM) (a)
and (b): The Government of India, Ministry of
Commerce vide their notification No. 42(N.8)/
92-97 dated September 14, 1992 publishedin
the Gazette of Indiahas announcedthe Electron-
ics hardware Technology park (EHTP) Scheme
forbuilding up a strong electronics industryin
the country with facues on enhancingits export
potentialand developing an efficient electronic
componentindustry. The Government of Indiais
notinvesting in setting up infrastructure facili-
ties under the EHTP Scheme during the 8th
Plan. State Govemments are beingencouraged
to setup infrastructure facilities in their respec-
tive states.

(c): Noproposal has been received from
any panty torsettingup an EHTPinGao.

(d): The Government of India have an-
nounced 5 years tax holiday commencingfrom

" 1993-94 for setting up new industrial undertak-
inginGoatoencourage establishment of Units
inthe field of Electronics. An Electronics Test
& Development Center has also been estab-
lished in Goa to support local electronic
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industry.

Sick Public SectorUndertakings

8372. SHRIBOLLABULLIRAMAIAH: Will
the PRIME MINISTER be pleasedtostate:

(a) whetherthe Govemmenthave any pro-
posalto set up various expert committees for
restructuring the sick public sectorindertakings;

(b) if so, the details thereof;

(c)thetime by whichthese committees are
likelytobe setup; and

(d)the number of sick public sectorunder-
takings at present and the number of those
chronically sick?

THEMINISTEROF STATEINTHE MiN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT OFHEAVY
INDUSTRY) (SHRIMAT! KRISHNA SHAHI):
(a):No.Sir.

(byand(c):donotarise.

(d): As per the performance upto 31-3-
1992. 50 public Sector Enterprises have been
categorisedas sickunder SICA Actand refer-
abletoBIFR.

Electricity from Sea Waves

8373 MAJ. GEN. (RETD) BHUWAN
CHANDRAKHANDURI: Willthe PRIME MIN-
ISTERbe pleasedtostate:

(a)whetherthe Department of Ocean De-
velopment have establisheda pilot unitforgen-
eration of electncity from seawaves:

(b)itso.the detailsthereof; and

(c)the estimated cost of the project?

THEMINISTEROF STATE IN THE MIN-



o~

375 Written Answers

ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEANDEVELOPMENT)
AND MINISTER OF STATE IN THE MINIS-
TRYOFPARLIAMENTARY AFFAIRS) (SHRI
RANGARAJAN KUMARAMANGALAM):
(a)Yes, Sir.

(b) Anexperimental wave powerplanthas
beeninstalledat Vizhinjam, near Trivandrumin
kerala. Thetechnologyforgeneration of electrify
was successfully demonstrated in October
1991.

(¢) The expenditureincurredonthe project
isRs.2.4crores.

High CourtJudges from States

8374.SHRIN. DENNIS: Willthe PRIME
MINISTER bepleasedtorefertothe reply given
toUnstamedQuestionNo 2376 onAugust9, 1991
regarding posting of High Court Judged from
other states and state:

(a) thedetails ofthe efforts made forimple-
mentation of the decision sofar;

(b)the States where one-thirdof High Court
Judges arefromother States atpresent;

(c) the stepstakentoimplementthis deci-
sion _in other States also; and

(d) the reasons for delay inthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS: (SHRIH.R.BHARDWAJ) : (a)to(d):
The Govemment have accepted as apolicy.
recommendations ofthe Law Commission, in
its 80th Report, that by convention, 1/3rd of
Judges ineach High Court shouldbe from any
otherstate. The Govemment alsodecided that
this be implemented either by making initial
appointments from outside orby effecting trans-
fers. Abeginninginthis direction was madein
January, 1883by adopting the policy of having
Chief Justices from outside. Pursuant to this
policy, appointmentiransfer of Chief Justices of

MAY 12,1993

Written Answers ‘376

High Courts aré beingmade. Sofarsince 1983,
appointment of 41 Chief Justices interms of
Article 217 ofthe constitution of Indiato outside
High Courthavebeenmade. Interms of Article
222 ofthe Constitution, 22 Chief Justices have
beentransferredfrom one HighCourttoanother
and, in addition, 20 puisne Judges have also
beentransferredfromoneHigh Courttoanother.

Sofarinitial appointments of 6 Judges to
outside High Courts havebeenmade. The pro-
cess of appointment/transter of Judges and
ChiefJustices of High Countsin ordertoachieve
the ratio of 1/3rd of Judges from outside High
Courtshastobegradual.

Sikkimis the only High Courtwhere. out of
the sanctioned strength of 3,2 Judges arein
position and both of them are from outside the
State.

Stock of Phosphatic Fertilisers

8375 SHRI SOBHANADREESWARA
RAO VADDE Will the PRIME MINISTER be
pleasedtostate:

(a)whetherthe Govemment are aware of
the mounting stock of phosphatic fertilisers in
thecountry threateningthe viability of the fertiliser
production unitsin 1993;

(b) the estimated unsold stock of these
fertilisers withthe phosphatic fertiliserunits and
the various cooperative bodies inthe States:

(c)the percentage offallinthe sale of DAP
in 1992 rabiseason as comparedtothe precious
Year,and

(d)the stepstakentodispose of the unsold
stock and help these units?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS & FERTILISERS
(EDUARDO FALEIRO) (a) and (b) Following
decontrol of phosphatic fertilisess, imported
Dia-Ammonium phosphate is available at a
considerably lower price thanthe costof produc-
tion ofindigenous Dia-Ammoniumphosphate.
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Indigenous manufacturers of phosphatic
fertilisers have accordingly beenfindingit diffi-
culttodispose oftheirstocks. Ason 1.4.93, 6.88
lakh tonnes of Dia-Ammonium Phosphate pro-
duced by indigenous units were reported as
lyingunsoldwiththe manufacturers. Takinginto
accountbothindigenously produced andim-
ported Dia-Ammonium phosphate, the amount
of stocks lying withmanufactures and handling
agencs ason 1.4.93was reportedas 9.35lakh
tonnes. In addition, stocks of Dia-Ammonium
phosphatewithinstitutionalagenciesason 1.4.93
amountedto3.08lakhtonnes.

(c) During Rabi 1992-93, Dia-Ammonium
phosphate sales declined by about 23% as
comparedtothe sales during Rabi 1991-92.

(d) Certainmeasures have beentaken by
the Govemmentto reduce the cost of production
ofindigenous phosphatic units and thereby im-
prove their competitiveness. These include
abolition of customs duty onimport of phospho-
ric acid, refund of customs duty paid on capital
goods by unitscommissionedonorafter1.1.91
and also concession of 3% in interest rate on
termloanstaken by suchunits, providedthatthe
netinterestrate afterthis concession remains at
aminimum of 12%. To the extent the competi-
tiveness of the indigenous fertiliser units im-
proves, it would be easier to sell theirproduce
andavoid large accumulation of stocks. Gov-
ernment have in additionto price concessions
to farmers in the purchase of decontrolied
fertilisers, also hicked the procurement prices
of major cereals tocompensate farmers forthe
increasein prices of fettilisers. Alithese these
steps have beentakenwith a view tostimulating
the demandforfedtilisers and helpin disposal of
the stocks.

UNDP AssistanceforlLeather
Industry

8376.SHRIINDRAJIT GUPTA: Willthe
PRIME MINISTERbepleasedtostate:

(a) whetherthe Govemment have worked
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out any plan or programme to improve the
leatherindustry with united nations Develop-
ment Programme assistance;

(b) if so, the details thereof and the total
funds received sofar;

(c) whether the funds received from the
UNDP have beenrestrictedforthe development
of leatherindustry in private sector;

(d)ifso, the reasons therefor;

(e) whetherthe Government have been
askedbythe stipulationsinthe UNDP funds not
todeploy the given resources to the cause of
development of leatherindustry in public Sector
Undertakings;

(f)if so, the details thereof; and

(g)the action proposedtobetakentoassist
the public sector leatherindustry in securing
foreign buyers for their products?

THEMINSTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI):(a) Yes, Sir. The Govememnt
launched a national leather Development
Programme with UNDP Assistance in April,
1992.

(b) The UNDP assisted national Leather
Development Programme aims atstrengthen-
ingthe leatherindustryin Indiain some critical
areas such as human resources development,
research and development, product develop-
ment, pollution treatment and control, export
promotion, development of supportindustries
and development of systems of coordination.
The UNDP assistance to the programme is
estimatedat US Dollars 15.05 mitliontobe spent
over a four year time frame. The amount re-
leasedforexpenditures upto 31stMarch, 1993
bythe UNDP forthe programme are ofthe order
of US Dollar 3.0 miltinn
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- (c) No, Sir.

(d): Doesnotarise.
(e):No, Sir.
(f): Doesnotarise.

(g): The Conncilforleather Exports, which
isthe nodal agency forpromoting exportsinthe
leathersector, assists the leatherindustry, in-
cluding the public sector, in securing foreign
buyers fortheirproducts.

[Translation]

B

Reductionin Export Duty on Alcohol
inUttarPradesh

8377. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleasedtostate:

(a)whetherthe Uttar PradeshGovemment
have reduced the export duty on alcohol;

(b) if so, the reasons therefor; and

(c) the total loss of revenue likely to be
incurred by the State as aresultthereof

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRIEDUARDOFALEIRO)(a)
Yes, Sir.

(b) Thisisforthe purpose ofimprovingsale
of Rectified Spirit/potable alcohol todeficit States.

(c) There maybe loss perunitof aicohol but

onoverallbasis, the Govt. of Uttar Pradeshis
likelytoeam more revenuebyincreasedsales.

[English]

Utilization of Amount Sanctioned to
Madhya pradesh

8378. SHRIPUSHPA DEVISINGH: Will
the Ministerof Planningandprogramme imple-
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mentationbe pleasedtostate:

(a) whetherthe amount sanctioned under
differentcentrally sponspored schemes have
notbee utilised by the Government of Madhya
pradeshinlastthreeyears;

(b)ifso, theamountsanctioned toMadhya
Pradeshinthoseyears;and -

(c) the amount already spent and the
unspentamount retumedtothe Centre during
this period?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO): (a)to(c): Centrally Sponsored
Schemes are formulated by the various Central
Ministries/Departments and are implemented
by the State Government or their agencies.
Funds for such schemes are provided to the
States by the concemed Central Ministries/
Departments who alsomonitorthese schemes.
Consolidation of dataregardingamount already
spentontheimplementation ofthese schemes
andthat remainingunspent, in respectof States
including Madhya pradesh for any particular
yearhas nottakenplace.

Profitearned by Drug Companies.

8378-A SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleasedtostate:

(a) whetherthe Government have issued
noticestosome ofthe drugcompaniestodeposit
the unintended profits earned by them in a
Govemmentaccount;

(b)ifso, the details thereof and the action
takenthereon;

(c) whetherthere is any proposal to ask
othercompanies manufacturingconsumerprod-
ucts tofollow the suit; and

(d)if not, the reasons therefor?
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THEMINISTEROF STATEIN THEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRIEDUARDOFALEIRO)(a)and (b): Yes,
Sir. The liability of anumber of companies was
computed and communicated andthe compa-
nies were directedto pay their duesinto Drug
prices Equalisation Account and in case of
defautt, the Govemmentwouldbe constrainedto
process action forrecovery of the amount as
arrears of land revenue alongwithinterest from
the date of defauit.

Most of the companies have not so far
dischargedtheir liabilities. Some ofthem have
challengedthe computation of liabilityandhave
asked forpersonal hearings which have been
granted are granted. A few have filed writ peti-
tions invarious Courts and have obtained in-
terim orders.

(c)and (d): The DPCOs 1979/87 do not
coverconsumerproducts.

[ Translation)
12.00hrs

SHR!I GEORGE FERNANDES (
Muzaffarpur): Mr. Speaker, Sir, lhave givena
breach of privilege notice and this notice was
giveninyour office inthe morningintime.

Sir,anewsitem has appearedintheissue
of Gujaratidaily ‘Sandesh’ datedmay |, whose
photocopy l have annexed with my notice.......

MR. SPEAKER : | will look into it thor-

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | have also given its English
translation.

[Enghsh)
Absence duringvotingon Budget: Political

observers suspect George Femandesiis finally
soldout.
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MR. SPEAKER :Iwill carefully lookintoit.

[Translation)

SHRIGEORGE FERNANDES: Thisis-
suehasbeenraisedhere onthe basis of news-
itemwhich has appearedin newspaper. There
was anelectionofthe National Welfare Boardon
Sea-farers.|wasin Ahmedabad. Mynamewas
givenby myparty leader as a candidate forthe
election. When the Congress party came to
know about this. They decidedto vote forme
instead of theirowncandidate. | donotknowwhy
this decision was taken? Later, itwastoldthatthe
hon. Prime Minister had said that vote should
have beencastinfavourof George Femandes.
Thisledtosome disputeinthe Congress party.
| do not know why. on the other hand, it has
appearedinthe newspaperthatvote is castin
favourofanothercandidate defeatingtheirown
candidate, presumably Prof. K.GV. Thomas
wastheircandidate. If George Femandes does
not remain present here during voting on the
Budget, adeal wilibe struck as heis being sent
to attend the election of the national Welfare
Boardon Sea-farers.ithinknotasingle meeting ¢
ofthis Board has evertakenplace, ateast,not
in the last one year when | was in it. This
newspaper says that | have finally been sold

MR.SPEAKER: ltsaysthatallothershave
already been$old outand ! was sold outinthe
[English]

MR. SPEAKER :I willcarefully lookintoit.
[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, this is notagainst me alone. An
nsulta Member like this -

'English;

This 1s a strong and Prima facie case of
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~ contemptofthe House.

[ Translation)

MR. SPEAKER: | have receivedthe no-
tice...... Ireceiveditjusttwo-three minites before
coming tothis House.

[English)

SHRI GEORGE FERNANDES: Thisis
contempt of the House.

MR.SPEAKER: | willcarefully lookintoit.
[ Transiation]

SHRIRAM VILAS PASWAN (Rosera)
Mr. Speaker, Sir, thereis noneedtogive anotice
inthis regard. There was only one post, sowe
askedthemto supportourcandidate. ShriVidya
Charan Shukla had saidthatif they wantedto
fieldaCongress candidate, they mightdosoand
he hadnoobjection, but ShriGeorge Femandes
wasthereinittillnow. Thereis only one postand
underthe parliamentary demdcracyithasbeen
the practice, sothey should support. Shri Shukia
saidthat he wouldtalk tothe memberof his party,
and it appears to us that it is right. So, they
withdrew the name on the basis of such notice.
There is nothing to hide all the factsinit. But if
anewspaper maligns a particularmemberon
the bais of these facts, i thinkthe freedom of the
mediadoes notmeanthatthey cansay anything
aboutanymember.

SHRILALK. ADVANI(GANDHINAGAR):
Mr. Speaker, Sir, regarding privilege motions,
the members are being told that if they give
notice late their motions will notbe considered.
Thedisposalofthese motions should alsonotbe
delayed. As ShriGeorge Femandes has given
a privilege motion against a newspaper, simi-
larly. an hon. Member of our party had given
notice about the Uttar Pradesh Governmeint
statingthat he was arrestedinawrong manner
butyou were notinfcrmed about his arrest. This
amounts to a prime facie case of contempt in
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itself, which should be takeninto notice.

MR. SPEAKER: With due respect, Iwould
like like tosay that| have received a number of
privilege motions. Butmostofthem have given
notices about some outside dispute with police
orsomeoneelse. Suchcasesdonotcome under
privilege motion. Before disposingof suchcases,
Igointothem. ifyouwant, |can dispose of the
matter immediately without even asking the
member. In this case it will not have the little
effectwhichitdoes have atpresent.

SHRISHARAD YADAV (Madhepura): Mr.
Speaker, Sir, thisis not the question of one ortwo
cases.

MR.SPEAKER: If notevenasingleissue
amountstobreach of privilegeinthatcase no
Membercan askme totakeit up inthis House.
ititis aprivilege issue, | will certainly take it up.

SHRISHARAD YADAV: Mr. Speaker, Sir,
pleaselistentome . |amsayingthatitis nota
matterconcerdedwith ShriGeorge Femandes
alone butefforts ofcharacter assassination are
always made againstthose whoareina public
lite. There are notonly one ortwo cases. Shri
George Femandeshas moveda privilege motion
here. Heis in public life for long, buteventhen
doubts were raised about his character.

MR. SPEAKER :| dothis everydaywhen *
you raise the issues during zero-hour.

SHRISHARAD YADAV: Mr. Speaker, Sir,
we are very careful aboutthe issues we raisein
zero-hour. We neverwantthatcharacterassas-
sination of any personis done unnecessarily.
Wehavenever saidanddone suchthing. iwould
requestyoutotake upthisprivilegeissue, sothat
the Press becomes aware of its responsibilities.
itshould notbe sothatthey can printanything
theywant. Several such cases were broughtto
your notice and such cases are broughtto your
notice every nowandthen.

SHRIRAMVILAS PASWAN: Mr. Speaker,
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Sir,tomake allegations orto give statementsis
adifferentthing. Severalothertype ofissuesare
alsoraised here. Twodays ago, weraisedhere
anissue regarding acorrupt DDA officialwho
had misappropriatedfundstothetune of Rs.45
crore. The Press also came out with some
news. Thisissue was firstraisedin the House
by a B.J.P. Member and on the basis of his
question, we again raised it here. CVC had
already inquiredintothe matterandthe charges
have been proved, buteventhenthe Govem-
mentistryingtosave him: If we raise anyissue
againsthim, such statements are giventothe
pressthat ShriRam Vilas Paswanwas saying
this andthat such. Mr. Speaker, Sir, what want
tosay is that you should take suchissues abit
seriously.

MR. SPEAKER: Itisgoodthatyouhave
raisedthis issuein zerohour. | would like totell
you that ourcountry has several seers of laws
andthis House alsofunctions accordingtosome
rules. Ifyouwanttogetremedy oncertainissue,
which has come outinthepress, butis notlinked
with the proceedings of the House, you can
challengeitinthe court. Butifitis relatedtothe
proceedings of the House or causes impedi-
mentindischarging of yourduties, itcancome
upinthe House.

Ifyouwantto bringany outside issue here
andsay thatsince this is the highest authority,
Youwillmove privilege motion against anyone
here anditshouldbetaken up, | think the entire
House will agree with me that outside issues
shouldnotberaisedhere.

SHRIRAMVILAS PASWAN: We donot
bringsuchissues here, buttheissue raised by
ShriGeorge Femandes is certainly aprivilege
issue.

MR. SPEAKER: Ihave notiookedintoityet
andyou are raisingithere. | have asked Shri
Geroge Femandes onlytoraise it here, butyou

alsoraising itandadvancingarguments. | have
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| will only take up such issues, Which are

actually aboutbreach of privilege. Donotaskme
totake up otherissues also.

Outsiders alsohave some rights and they
dodeserve respect. if you have any dispute with
any outsider andyou find nofaultof yoursinit,
youcanmove the court.

Thenyoucanmove the court of law. It will
not be good to raise the matter. This will go
againstyourdignity and againstthe dignity ofthe
Houseaswell.

[English}

Iwilldispose of allthe cases immediately
whenthey cometomy hand.

[ Translation]

SHRISATYADEO SINGH (Balrampur):
Mr. Speaker, Sir, | would like to ask you a
question.

MR. SPEAKER : | am not supposed to
answeryourquestions.

(/nterruption)

SHRISATYADEO SINGH: Mr. Speaker,
Sir, the matter does not constitute any dispute
regardingbreach of Privilege. He was unlaw-
fully detainedfor S days. Thememberwas thus
perfectedfrom participatingonthe proceedings
ofthe House as House was in session during
thesedays. (/ntgrruption)

Mr.Speaker, Sir,youarenotreadytolisten
toanybody's submission. If you donotgive a
hearingto our submission, whereelse shaliwe
gothen? (Interruption)

Mr. Speaker., sir, you happen to be the
speakerofthe House, soifyoudo notlistento
whatwe wantto submitthen before whom else

canwe make our submission. Mr. Speaker, Sir,

saiditeartier also andwouldlike tosay again that we need your protection.
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MR.SPEAKER: Well. what sort of protec-
tion you need fromme?

SHRiISATYADEO SINGH: Sir. yousaid
thatapersonaiquarrel orapersonal dispute has
notingto do with the activities of this House. |
would like to ask a different quesiion fromyou.

MR. SPEAKER : Youhave norighttoput
aquestiontome.

SHRISATYADEO SINGH: Mr. Speaker.
Sir. lwanttomake a submission.

MR. SPEAKER : Ailright, say what sub-
mission vou tlave tomake

SHRiISATYADEQ SINGH: Mr. Speaker.
sir.anhon. memberofthe House was unlawfully
detainedin Jailfcr 5 days and was presented
fromtakingpartin the proceedings ofthe House.
Moreover. information in that regard was not
conveyedtoyou. Does itnotconstitute abreach
of privilege Thatparticularmemberwas uncon-
stitutional prevented from taking part in the
proceedings of the House. Does it also not
constitute a breach of privilege? Sir. How long
the matteris iikely tobe lingeredon? (Interrup-
tion)

MR.SPEAKER: Youshouldunderstandi:.
Ihave saiditappears tomethatihave received
informationinthis regard. (/nterruption)

{English}
MR SPEAKER: Youhave nofacts with

you . Unnecessarily you are arguingsomeone
else'scase

SHRISATYADEO SINGH: i am making
anargumentonbehalf of the House

{ Translation)
SHR! BRIJ BHUSHAN SARAN SINGH

{Gonda): Mr. Speaker, Sir. have youreceived
tneinformation regarding detention ofthe mem-
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berbythe Uttar Pradesh Govermmentfrom 17th
to21st of the month or not (Interruption)

MR.SPEAKER: | willlistento yourpoints.
Youmeet me personally inmy chamberalong
withyourlawyer. (Interruption)

MR.SPEAKER: Pleasebeseated.itisnot
likethat. (Interruption)

{English}

MR.SPEAKER: Youshouldbeveryclear
inyourminds. f you have a quarrel with some
potice officer or any officer outside this House
which has nothing to do with the activities of this
House. itdoes not constitute a breach of privi-
lege.

Ifanybody has wntten againstyouin any
nawspaperandithas notingtodo with activities
ofthis House. it also does notconstitute abreach
of privilege. The remedy liesina Courtof Law,
remedy does not lie with the Speaker. | expect
youtogotothe law of privileges, studyit, from
the opinioriand come to me correctly. lhave no
difficulty indisposingalithe privilege cases on
the same day. Butitriadto give yousome reliet
by doingitand it you don'tunderstandthatalso,
well, iamhelpless.

SHRi LALK ADVANI: Mr. Speaker, Sir,
yourobservation as to what are the limitations
andparameters ofthe cases of privilege vacant
be disputed. They are Perfectly correct. Butin
this particularcase, as i pointed out onanearlier
occasion. iwantedtoknow whetherthe detention
ofanhon Member. informationinthatregard
hasbeenconveyedtoyouornot. Today, you
saidperhaps infonmation hasbeensent.ldonot
recallhavingseenitinthebulletin. if it wasthere
inthe bulletin, thenthe matterwouldhave ended.
We are not complairting about anything else
exceptthatpnme facie if the detaining authori-
ties have done so illegally, unlawtully, when
there is another resort. If they have notcommu-
nicated that, it constitutes a breach of
pnvilege.
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MR. SPEAKER : Yes: it constitutes a
breachofprivilege. -

SHRILALK. ADVANI: Asfaras|recallyou
have pointed out on that very day that there
seemstohavebeenalapse.

SHRICHANDRA SHEKHAR(Ballia): Mr.
Speaker. Sir. the matteris simple whetherthis
matterhas comeinthe bulletin ornot. Firstofall,
let us know on what day in the bulletin it was
publishedthatthe hon. memberwas arrested
andthenthe matterwillbe over. Ifithasnotcome
inthe bulletin. whetheryousaidonething orthe
otheritdoes notmake any difterence.

Hasthe matterbeenreportedinthe Bulletin
thatthe Concerned Officerinformed the House
thatthe hon. Member ShriBrijBhushan Saran
Singh has beenarrested? Ifthatis notgivenin
the Bulletin. it is a clear breach of privilege,
whether the breach of privilege goes to the
Secretariat of the Lok Sabha or to the Police
Officer. Thisis not private affair. Itisa matterfor
which ruies and procedures have been laid
down. Ifthe matter was informed by the Police
Officer.that should have beenreported onthe
same dav inthe Bulletin ofthe Lok Sabha ltthe
matterhas notbeen reportedinthe Bulletin of the
Lok Sabtia. somebody is atfaulttorit. whether
itisthe police Otticer orthe Secretariat of Lok
Sabha.

MR. SPEAKER : i williook inta it.

| Transiation!

SHRIBHOGENDRA JHA Madhubani):
Mr Speaker. Sir.youhave said. whatis gener-
ally afact. Butwhen we gooutside inthe capacity
of aMember of Parliament and are arrested or
beatenthenitshouldbetreated as a matter of
breachof privilege. There has beensuch pre-
cedentsinthe House. (Interruption)

MR.SPEAKER - Iwiligive you achance
forargument.
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SHRIBHOGENDRAJHA: Yousay some-
thing, that willbecome a ruling.

MR. SPEAKER : | will notpass anyjudg-
mentin a hurry in such matters. it will not be
properalso. Youcanargue which | will certainly
hear.

(Interruption)

MR.SPEAKER: Youcanenlightenme.

SHRIBHOGENDRA JHA:Whenamem-
beris arrested orassaultedorhe sustainsinjury
outside the House, it should then be a mater of
breach ofprivilege.

MR.SPEAKER: Youtellmethe case and
I willlook intoit.

SHRIMATISUMITRAMAHAJAN (Indore):
Mr.Speaker. Sir. withmuch anguish andresent-
ment | would like to repeat the something
Terrorists have hitthe offices at Srinagar with
rockets kilingtwopersons. Thereis nosecurity
there. Moreover. the Chief of Hindu Raksha
Samiti andthe workerofthe B.J.P. Shri Satish
Bhandariwas killed at Kishtwarin Doda district.

1217hrs.
[SHRIRAMNAIK in the Chairl

The same satish ji was attacked a few
monthsbackandthenbeingputinabaghe was
throwninjungle underthe impression thathe
was dead. Butsomehow orthe other he man-
agedtoescape. he wasfightinga battle against
terronists there. Today he has beenkilled. When
wehadraisedthisissuefourdaysback. Thehon.
Minister of Home Affairs had assuredthat he
wouldiook intothe matter. Even atthattime we
had demanded that military should be posted
theretoprovide protectiontothe people living
those areas. People otthe area should be pro-
vided arms from for the sake of seff-protection
Moreover relief should be providedto the fami-
lies ofthose persons who are killed by terrorists
None of these measures have however, been
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takensofarandkillingsare goingonthere. The
situation as it prevails in the whole of Doda
district is compelling the rest of the Hindu
famnilies tothinkinterms of fleeing that district.
Thatistosay the whole of Doda districtis under
the grip of terrorists.

Through you | would once again reiterate
the demandthatthe Govemment shouldmake
a statement regarding the time by whichitis
likely totake action and deploy armyin orderto
provide proledtiontothe people., Thecommon
employees were attackedin Srinagarwhilethey
were goingtoattendtheir offices. People there
fearfrom going outto reportforduty. Thedistrict
of Doda s also inthe grip ofterrorism. Tension
prevails throughoutthe district, curfewhas been
clamped and moreover a call forthe band in
Jammuhas also beengiven. Doesthe Govem-
mentintendto handoverthe JammuandKash-
mirtoterrorists? Does the Govemnmentintend
nottotake any action?

1 would like thatthe Government should
give a categorical assurance thatit would pro-
vide protectionto the people of the whole of Dada
district. i would further like to know the steps
proposed to be taken by the Governmentfor
helpingthe victims of terrorists. (/nterruption)

DR. LAXMINARTAYAN
PANDEYA(Mandsaur): Theincident of rocket
attack in Shrinagar in kashmir valley killing
many persons causes concem. Thereis panic

-allaroundfollowing theincident. Terror prevails
throughoutthedistrict of Doda. Theworkerofthe
Bhartuya janataparty hasbeenkilledthere. itis
aseriousmater,. Thereis unrestallaround. thad
drawnthe attention of the hon. Ministerto this
matertwo days ago. He should now Stateasto
what concrete steps are being proposedtobe
taken. (/Interruption)

SHRI DAU DAYAL JOSHI (Kota): Em-
ployees ofthe State Govemmenthave notbeen
attendingtheir offices formanydays. The Gov-
emment should therefore take some concrete
steps fortheir security. (Interruption)
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SHRILAL K.ADVANI(Gandhinagar): Mr.
Chairman, Sir, normally, | should not have
raised this issue to day but | am doing so
because the presentsession of parliamentis
goingtobe overthe day aftertomorrowand we
willmeetonlyin July thereafter. itwould have
beenbeter, hadtherebeenadiscussioninthe
House on the overall situation of kashmir that
has emergedthereinthelasttwomonths and
the shiftinGovemmentpolicy onkashmirinthe
lasttwo months. Now thatis perhaps not pos-
sible. Nevertheless, | would appealthatbefore
the House is adjoumed the day aftertomorrow,
the Govemmentshouldmake astatementinthe
House regarding the current situation of Kash-
mirreferringto allthe incidents thattook place
there, taking the house into confidence. The
overallsituation asis being reported by news-
papersis quite serious and alarming. We pre-
sume thatwhenthe Govemorwas changedtwo
months go, the policy alsochangedwiththatthe
situationhas deterioratedthere duetothecharge
in policy.

Inunderstand thatthe Governmentitself
feels thatchanging of policy is notaright step.
Aneffortisbeingmadeto streamlineitbut it will
bebatterifallrelevantfacts are presentedinthe
housebefore Friday anda clarificationbe made
aboutthe Govemment's policy.

SHRI CHANDRA JEET
YADAV(Azamgarh): Tomymindthe leader of
opposition has rightly said that it is a serious
matterandthe situationin Kashmiris deteriorat-
ingdaybyday. | knowthatitcannotbe discussed
nowbutitis true thatbefore House adjoums for
the day the Governess should come forward
with acomprehence statement onthe situation
of kashmirin orderto apprise us withthe factual
position there . When we go to our areas the
people will enquire about it Therefore, | support
this demandthatthe Govemmentshould make
astatementinthis regard.

SHRISHARAD YADAV (Madhepura): Mr.
Chaimman, Sir, what Advaniji has saidis true.
Various news items have appeared about
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Kashnirinthe newspapersinthelastfewdays.
Anincident of R.D.X. bomb blast took place.
Suchmaterial has reached kashmir and differ-
entparts of the nationinhuge quantity. Thisisa
materif grave concem. The people belongingto
aparticularorganisationb were preventedfrom
boarding a plane. many such incidents took
place. The police revolt and the changes in
Administration have created many problems.
There is no harm in presenting a clear and
accurate picture of the situation prevailingthere.

The Governmentshouldtelithe country the
accurate position prevailingthere. Thisisvery
essential . The nextsiting of the House will take
place afteralongtime therefore, | requestthe
Govemmenttocome forwardwith a statement
inthis regard.

MAJ.GEN.(RETD) BHUWAN CHANDRA
KHANDURI (Garhwal): | very well know the
situation prevailingthere. | may alsobe givena
chancetospeakin this regard. (Interruption)

MR. SPEAKER : You have not given a
notice.

(Interruption)

MR. CHAIRMAN: | have called out his
name.

SHRIBHOGENDRA JHA: Mr.Chairman,
Sir, sofarastheissue raised by the leaderofthe
opposition ids concemed, | think thatthere can
be notwo opinionsinthis regardinthe House.
ltis fearedthatincidents taking place afterthe
strike of the security force will continue infuture
also. Has the Govemment evaluated the posi-
tion forchanging the policy and what willbe its
future course of action.

We have experiencedin the pastthatasoft
attitude towards terrorism or a policy of ap-
peasementis notinthe interest ofthe nation. We
have learntthis lessonin Kashmir. We hadto
face difficulties in 1990 as a resent of this
appeasementpolicy. Therefore, you mustgive
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anassurancetothe House that Govemmentwill
come forward with a statement giving details
regarding present position and the steps pro-
posedtobetakenbyitbefore the adjournment
ofthe House and will take the House into confi-
dence.

SHRICHANDRA SHEKHAR: Mr. Chair-
man, sir, daily there is anews aboutkashmirin
the newspapers. The Ministers also give state-
ments. Itis alsotold time and again as to what
policy and strategy is being adopted in this
regard. This questionisbeingraisedinthe House
forthe lastsomany days. Today, hon. Advaniji
has raisedthisissue. Probably, thisisthe only
Parliamentinthe Word, Where almost every
importantdeclarationis made outside the House
andnot asingle worldis uttered inthe House
about that. Mr. Chairman, Sir, will the parlia-
mentary traditions be observed ornot? Suppos-
ing, thereis any secret matterandthe Govern-
mentdoes notwanttodiscloseit, thenwe can
understandit. Buthave the statementare being
given outside the House. Details of the secret
meeting are leaked outandgetpublishedinthe
newspapers butif hon. Members or leader of
opposition demandthata statementshouldbe
given then the Government keeps mum.
Mr.Chairman, Sir, thisis not a praiseworthy
situation therefore you should give instructions
thatthe Government should atleastinformthe
House about the news published in the

newspapers....(Interruption)

MRJ.GEN(RETD.)BHUWANCHANDRA
KHANDURI: Mr.Chairman, Sir, | along with four
otherMembershave beento Dodaforthere days
andwe have witnesseda numberofthongthere.
Iwouldliketoremind youfourpoints once again.
Like the recentmurder of Shri Bhandariji, Shri
Santhosh Thakur jiwho was a office bearer of
B.J.P.,waskilled on 19th December ataplace
whichwas atadistance of 200 yards from D.C.
‘s office andthe local police post . He had written
alatertoD.C.thathehadand apprehensionthat
his life is in danger and therefore, he had de-
manded police security butnoactionwas taken
thereonand he was murderedon 19th. He had
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mentioned names of four persons accordingto
him, who were planningtokill himbutno action
was takenin this regard Secondly, Iwanttotell
youthatfour Govemmentemployeeswerekilled
in Bhadrawah, two of them were killed in April
and othertwo were killedin May and Govern-
ment offices, schools andshops are closedfor
the last23days. We wentthere andpersuaded
the people there.(Interruption) Let me speak.
One more thingisthere, fourpasses are open
andthoughthese passes people are coming
from Anantnagto Bhadrawah and Doda Dis-
tricts, therefore,hon. Ministershould give a state-
menttothis effectinthe House.

[English]

SHRISAIFUDDIN CHOUHURY (Katwa):
1, onbehalf of my party . also fully support the
demandfor a statement on the kashmir situa-
tion. The pointis. itseems, we donothave any
coherent policy on Kashmir. We shouldhave a
very well-coordinated policy on Kashmir sup-
ported by anationalconsensus. it should in-
clude many featuresincluding, howtocombat
the hard core militants. how to deal with the
people, howtocoordinate the activities of the
different security forces and howto bring back
the people tothe mainstream of the country.

These are the questions that are really
causingconceminthe minds of the people ofthis
county. So, | demandthat Govemmentcome out
with a statement andtake the House into confi-
dence andbythattake the countyintocondience.

SHRI MRUTYUNJAYA NAYAK:
(Phulbani): My only submission is , it is very
sensitive matter and this problem is a very
chronic onealso . Inorderto provide immediate
justice to the people of Jammu and kashmir, it
is necessary that, amoung all MPs from differ-
ence parties, a JPC groupis constituted to visit
theJammuandKashmir State and give areport.

[ Translation)
SHRI MOHAMMAD YUNUS SALEEM

(Katihar): Sir, the leader of opposition has raised
animportant question in the House aboutthe
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situationin Kashmirandhave demand a state-
mentfromthe Govemment aboutthe prevailing
situationinkashmir. Recently, therewas anews
items inthe newspapers, accordingto which
some people from Kashmir appliedforgoingon
Hajbuttheyweretreatedinsuchamannerwhich
showsthatGovernmentdonothave any proce-
duretodothe thingsinarightmanner. itisawell
know procedure thatfor goingfor Haj, firstof all
applications areinvited. Afterthe acceptance of
application moneyis deposited thenthetickets

. arehandedovertothe personsconcerned.In

this case. aftertakingmoney from them they
were issued tickets and were brought from
Srinagarto Delhi. Here in Delhi. they were given
tickets for Jeddah and 3fter giving boarding
cards they were instructed to board a plane.
Whenthey were approaching the plane, they
wereintercepted andtold thattheirpass ports
hadbeenimpounded. This showsthatthe Gov-
emmentdoes not have any policy. Whenthese
people had submitted theirapplications, if their
credentials were doubtful, they should have
been stoppedthen andthere. They should not
have asked them to deposit the money and
should not have been allowed to fly to Delhi.
Whenthey were in Delhithey shouid nothave
been given boarding cards. | want that if the
Governmentcomes forwardwith any statement
inthis regard then it should clarify that why did
theyactinsuch manner? The way the Govemn-
menthas stopped pilgrims from going Hajhas
agitatedthe people notonly in Indiabutinthe
entireworld.

SHRI GEORGE FERNANDES: Sir. a
discussionis going onthe issue of kashmirand
the question of terrorism but | am unable to
understand that how much should we expect
fromthe Govemmentinthis regard. Today, Anti-
Terrorist Billis proposedtobe presentedinthe
House andif some one has read the aims and
objects of the Billhe must have noticed

[English)

“Trrorism which was initially confined to
the States of Punjab, Jammu & Kashmirandthe
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North-East.....”

after their taking over the Government
again,

“....hasspreaditstentaclestothe States of
UP,MP Himachal Pradesh, Maharashtra,
Haryana, Delhi, Gujaratand West Bengal.

[ Translation]

Itbearsthe signature of ShriS.B.Chavsan.
Itis coming up fordisussion today itself there-
fore. What can be expected fromthemis your
concem.ButDoda.....

MR. SPEAKER :Whatdo you expectfrom
the Govemment?

SHRIGEORGE FERNANDES: Iwantthat
Governmentshouldgo. Butwhatcanwedo? |
know thatitis there because of us. Mr. Chair-
man, Sir, iIwanttosaythata questionabout Doda
has been raised but leave aside Doda, to my
mindthe situationinwhole Jammu and Kashmi»
is deteriorating. Therefore, | wanttosay som. -
thing. If Govemmentmakes a statement, which
| think it will not then it should include all data
aboutthe numberof shots fired by terrorists and
the number of the terronsts arrested in that
moreoverit should notrestrvetitsetf only to this
delive but it should also include the details
regardingthe stepstakenbythemduringthe last
two-threemonths . Imay letyouknow its reason
because itwouldmake easyforthe Govemment
to make a statement in this regard. Farooq
Abdullah was called from Britain. He partici-
patedinnegotiations. Amessage were sentthat
National Conference and Congress are jointly
making efforts to form a Govemment there,
which evoked serious reactions.

[ English)

MR.CHAIRMAN :You are extendingthe
scope ofthe demand.

[ Translation)

SHRI GEORGE FERNANDES :People
arereactingtoit whichis furtherdeterioration of
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the situation. You have virtually handed over
Kashmirtothetwo Generals-General Raoand
General Zaki. lamnotgoingintothe capacities
of these two Generals. On the one hand the
Governmenttalks about the political process
andonthe otherhand, itis talkingtosolve the
problemby givingcommandin the hands of two
Generals. Besides, italsotalks about asking
two parties to run Government there which
further deteriorate the situation. Therefore, we
wouldlike todraw the attention of the Govern-
menttoalltheseissues...(!nterruptions)

SHR!I RAMESH CHENNITHALA
(Kottayam) : Mr.Chairman, Sir. as hasbeen
stated here that the situation in Kashmir is
deterioratingdayby day, | wouldlike to state that
the youth Congress leader ShriMajaffarBaig.
whoisworkinginDebara. isreceivingthreaten-
ingletters. Yesterday i received atelephonic
message thattwo-three attempts were madeto
attackhimatnight .(/nterruptions) The situation
in Debarais very critical and the Government
shouid pay attentiontoit. '

Sir, threateningletters are beingreceived
thereforthe lastfivemonths andeffortsarebeing
madetoattack Congress workersthere. Iwould
like to submit to the Government that earlier
Debaraareawas notaffectedby the terronst's
activities but now terrorism has also spreadin
Debara andmany otherparts of Jammu region.

Sir,today we readinnewspapers andsome
hon.Members have also stated thatterrorists
are making attacks there with rocketlaunchers.
Nowterrorismis spreadingin peaceful areas
alsoandtherefore the Governmentshouldtake
firm action to check it.. | also would like to
requestthe Governmenttomake a statementon
it to dispel the fears from the minds of the

people....(Interruptions

MR. CHAIRMAN: Many hon. Members
have expressedtheir views on this important
issue. | hope the Government would make a
statement on it before the end of the current
session.
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KUMARIMAMATA BANERJEE (Calcutta
South) : Mr. Chairman Sir, | wantto raise and
importantissue. Sir,the Govemmenthadsetup
the BIFR, Board for Industrial and Financial
Reconstructionintheyear 1987. Afterthat, so
manyindustries have registeredtheirnamesin
the BIFR. But what is the result? Metal box
Company, whichis very importantand reputed
companyinCalcutta, hadregistereditsnamein
1988. Nowitis 1993. Five years have already
passed. 67 workers have already died. 2,100
workers are now starvingfor food. Itis reported
inthe pressthatthisindustry may be wound up
onthe 15th. Iraisedthis matterso manytimes
inthe Partiament. Ifyouwantmetoreadthelist,
i will read it Sir. There are 32 industries and
1.560 workers have already diedbecause ofthe
negligence ofthe BIFR .So, |demandthatif you
wanttodojusticetothe workers, the BIFR should
be abolished anditshouldbewoundup. Indus-
tries should notbe wound up. This BIFRis not
helpingthe industries and workersin any way.
The workers are only asking forjustice. What
isthe role ofthe BIFR? Whatisitdoing? Ifeel
thatitshould be closed. Government should
give an assurance thatallthe industries which
are pending for five years wouldbe revived. |
appealtothe Governmentthatthe BIFR should
be wound up andtheindustries mustbe revived.
The Government should give an assurance.
(Interruptions)

SHRIKODIKKUNIL SURESH (Adoor) :
Sir, we have given anew nametothe BIFR. It
is not Board for Industrial and Financial Recon-
struction. Itis Bogus Industrial and Financial
Reconstruction. (Interruptions)

KUMARIMAMATA BANERJEE : Sir, we
wantan assurance from the Govemment(/nter-
ruptions)

MR. CHAIRMAN : The Minister is
repsonding . Pleaselistentoher.

THEMINISTEROF STATE IN THE MIN-
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ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESANDPENSIONS ANDMINISTEROF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA) : All | can say is that we can certainly
coveythe sentiments ofthe House tothe Minis-
terconcemed. (Interruptions) )

KUMARIMAMATA BANERJEE : Other-
wise, | willsithere on ‘dhama’. (Interruptions)

[ Translation}

SHRIMOHAN SINGH (Deoria) :Mr.Chair-
man, Sir, | would like to raise a very serious
matter in the House. Recently, the Central
Govemment has lifted control on molasses.
Recently, the Chief Minister of a state was also
removedbecause he was tryingtosizelicenses
for manufacturing liquorto some factories in
some other way butin other states also, State
Govemments areissuinglicensesformanufac-
turingliquortoallindustrial alcoholmanufactur-
ingfactories. Recentlyitappearedinanewspa-
peralsothatinspite of thetotal banimposedby
the Central Govemmentonissuinglicense, one
officer of Madhya Pradesh Government has
issued licensetoindustrial alcohol manufactur-
ingfactory for manufacturingliquoras aresult
of which sputious liquor will be manufactured
which will kill people who consume suchliquor.

Sir, itis a serious matterand | would liketo
draw the attention of the Government to this
problem that in spite of the complete ban and
cleardirections giventothe State Government
licenses arebeingissued. Therefore, |ldemand
fromthe Govemmentto orderinquiryintoitand
cancel all such licenses issued so far by the
states.

SHRI CHANDRA JEET YADAV
(Azamgarh) : Mr. Chairman, Sir, throughyou, |
wouldliketoraise averyimportantmatterinthe
House. Sir,the hon. Speakerhasalsogivenan
assurance thaton the matterof reservationand
Mandal Commission many questions arebeing
raised, sothere shouldbe afull fledged discus-
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sioninthe House onthisissue.

Sir, the entire House andthe country know
thatthe provision of reservation was made for
socially and economically backward classes
butthe Congress Govemmenthas nottakenany
actiononitin42years ofits rule andinjustice is
beingdone tothe 52 percentpopulation of this
country. They are beingdenied theirparticipa-
tionin bureaucracy and political power ofthe
country. The question oftheirparticipationinthe
poweris afundamentalissue andthe Supreme
Courthasstated inits judgmentthatthe Govem-
menthas notdone any thingforthem duringlast
42years andnowthe Govemmentshouldimple-
mentit. Itisanimportant mattersolamraising
itin Parliament. Sir, it should notbe done that
somethingis given from one hand and taken
away bythe other. The Govemmenthas consti-
tuted an Expert Committee on the question of
creamy -layer and surprisingly the Govern-
ment, which could not do it in 42 years, has
acceptedits recommendations within 15days
The Expert Committee has setthe whole rec-
ommendations of the Mandal Commission at
naught. Nowitis notgoingtobenefitany one. it
hascreated great resentmentamongthe people
anditis alsoaviolation ofthe Supreme Court’s
judgement. The Supreme Court has statedin
itsjudgementthatthere cannotbe any economic
criteriabut the Expert Committee oncreamy-
layeris of the opinion thatit can be providedon
economic basis only. Thatis why thereis great
resentmentamong the backwardclasses. No
only this, the Governmenthas made its mindto
doaway withthe reservationgivento SCsand
STs in promotion on the basis of Supreme
Court'sjudgement. The Govemmentistryingto
implementitonthe farmers, becausethereisno
income tax on agriculture. The farmers who
have more than 8 acres of land have been
excludedformthe reservation. The officers of
class i category have alsobeen excluded. The
persons who have annualincome of Rs. one
lakh, which wiltcometoRs. 60,000 after deduc-
tion ofincome tax, will also not getthe benefit of
reservation. (Interruptions) Sir, throughyou, |
would like to request that there should be a
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discussiononthisissue andifthe Govemment
does not agree to the constitutional rights of
those classes, it will have to face the conse-
quences. We donotwanttocreate more prob-
lemsforthe country by starting an agitation. We
have never experienced such a violation of the
constitution and mockery of democracy. Every
day they aretakingthe names of Gandhijiand
Baba Saheb Ambedkarandreiteratingtheirfaith
in social justice butdo nothing. We would like
tochallenge the Governmentthatif it does not
agreetoit, wewillstartanagitationinthe country.

(Interruptions)

MR CHAIRMAN : t am calling the mem-
bers accordingtothe notices.

(Interruptions)

SHRIRAM VILAS PASWAN (Rosera) :
Mr. Chairman, Sir,the hon. Speaker, has said
‘-~ the House that the Welfare Minister, in
.~ultationwith leaders of concemedparties,
will take an early decision onit. The Welfare
Ministercalled us andwe have givenouropinion
oncreamy layer and 27 per cent reservation
quotatoOBCs. The currentsessionis goingto
endaftertwodaysthe youth of Backwardclasses
are being deprived of the reservation benefits .
Evenafterthe judgement ofthe Supreme Court,
advertisements are being given forthe vacant
posts butinthe wake of non-settiement ofthe
question of creamy-layer, OBCs are being de-
prived of the benefits of reservations. The
Govemmentshouldteliaboutitsintentionclearty
whetheritis goingtoimplementitornot. The
Congress Government cannotbe allowedto
play withthe sentiments of the youth of back-
ward communities. (!nterruptions)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly) : Sir, itis a serious matterand hence
an early decisionshouldbetakenbythe Govem-
mentonit. (Interruptions)

SHRIBHERU LALMEENA (Salumbar) :
Mr. Chairman, Sir, | would like to raise an
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importantissue. Many people of the backward
areas of Rajasthan have migratedto Gujaratas
they have nowork. | urge the Governmentto
immediately take adecisioninthisregard. As
aesultof excess rainfall cropsin the backward
areas were destroyed and subsequently the
regioncame in the grip of drought. People have
noworknor hasdroughtreliefworkbeenstarted.
Iwouldlike tourge the Govemmenttoimmedi-
ately startdrought relief work in the backward
areas, especially inthe Udaipurdivision, as no
elected Governmentis in power in Rajasthan
and nobody is sympathetic towards the plight of
the people. Ifthisis notdone the people will die
of hunger. (Interruptions)

SHRID.J. TANDEL (Daman & Diu) : Mr.
Chairman, Sir; throughyou, | would liketodraw
the attention of the House towards a matter
raised by me in the previous sessionon 11th
August, 1992 regarding the Union Territory of
Daman. On 1-8-91 the then Govemor of Goa
and Administratorof Daman and Diu ShriBhanu
Pratap Singhinviewoftheimage ofthe Sarpanch
of Bhimpir Panchayat, Shri Rami Bhai Patel,
appointedatteras Councillor. However, some-
times later ShriBedwan, anIAS was appointed
asthe Govemor of Goaandthe Administratorof
Daman and Diu. The new Administrator was
pressurised by the hon. Minster of Home Af-
fairs, ShriS.B. Chavan andthe then hon. Min-
isterof State inthe Ministry of Home Affairs, Shn
M.M. Jacob that Shri Ramu Bhai Patel is the
friend of BJP Member of Parliament, ShriD.J.
Tandel...(Interruptions ) Congress Workersin
Daman are very much agitated and are de-
manding removal of ShriRamu BhaiPatelfrom
the post of Councillorand are also pressurising
the hon. Ministerinthis regard.

MR.CHAIRMAN :Pleasebebriefandcome
tothe point straightaway.

SHRID.J. TANDEL :|am comingtothat.
Thehon. Minister pressurised the Administra-
torforremoving the Councillorbecause of his
BJP affiliations. The posthas gotnothingtodo
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appointedtothe post. Therefore, |demandthat
the removal of Shri Ramu Bhai Patel for no
ostensible reason needbe gotinvestigated. |
raisedthisissue earliertooand atthattime Shri
Ghulam Nabi Azad promisedthatthe reasons
willbe gotinvestigated. Inplace of ShriRamu
Bhai Patel, Shri Daya Bhai Patel has been
appointed Councillor. ShriDayaBhaiPatelwas
finedandarrested eartier forsmuggling activi-
ties. ShriDaya Bhaipatel should be removed
fromthe postand ShriRamuBhaiPatel should
be reinstated.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL):Itisnotcorrect
onthe partofthe hon. Memberto allege that |
exerted pressure forthe removal of ShriRamu
Bhaipatel.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad ) : Many perons died in natural
calamities and many houses alsocollapsedin
Bihar. People do not have shelter to live in.
Since the financial position of Bihar is in bad
shape, the State is helpless in providing assis-
tancetothe needy. lurgethe Central Govern-
menttopay Rs. one lakh eachtothe next ofkin
ofthe deceased andfinancial assistancetothe
poorandthe Scheduled Castes forrepairand
rebuildingof houses.

SHRI MANJAY LAL (Samastipur) : Mr.
Chairman, Sir, the hon. Minister of Finance
announced afive yeartax holiday in the Budget
of 1993-94 as anincentive forindustrial devel-
opmentinthe backward States. This proposal
was putforth to encourage industrial develop-
mentinthe economically backward and remote
areas. This benefitwillbe extendedtothe States
enumerated in the Backward Areas Official
Notification No. 165 dated 19-12-1986. Bihar
has been left out of the list even though it is
industrially backward. | urge the Govemmentto
stop discrimination with Bihar andinclude the
Statein the aforesaidlist. Inaddition....



405 Written Answers
[English]

MR.CHAIRMAN : Whateverheis speak-
ing now will notgo on record.

(Interruptions)*

i\

[ Translation]

SHR! TEJSINGHRAO BHONSLE
(Ramtek) : In the vicinity of Municipality of
Ramtek Constituency thereis avillage witha
population of more than one lakh. An agitation
is goingonthere. This areadoes notreceive
transmission of the relay centres of either
Nagpur or Amravati. Experts have failed to
identify the problem. | urge the Govemmentto
resolve this problem in the Eighth Five Year
Planforthe benefit of the population ofthe area.
People have spentlakhs of rupeesinpurchasing
TV sets but these are lying packed as the
transmissionis notavailable inthe area. The
government shouldimmediately lookinto this.

[English)

DR. KRUPASINDHU BHOI (Sambalpur)
Hon. Chairman Sir,lwanttobringtothe notice
ofthe whole House the matteraboutthe bomb
explosions. We arevery much alarmed about
the bomb explosions. InChemobylthere wasa
thermonuclear explosion. Butin India there will
be the population explosion, uniess we contain
it.

In the Eighth Lok Sabha there was an
official resolution forthis...

MR. CHAIRMAN: On which subject are
you speaking? The subject which you have
given hereis ‘deterioration of standard of medi-
cal education’

DR. KRUPASINDHU BHOI :Itis popula-
tion explosion.

MR.CHAIRMAN: No, thatis the only point
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which!havereceived.

DR.KRUPASINDHUBHOI :No, Sir Popu-
lation explosionis there.

MR.CHAIRMAN :Itis notthere. Doyou
want tospeakonthisissue?

DR KRUPASINDHU BHO! : Population
explosionis alsothere.

MR.CHAIRMAN:ihave gotthe papersand
accordingto that the subjectis deterioration of
standard of medical education’ Doyouwantto
speak on this subject? Otherwise you give a
notice tomorrow forthat subject.

DR.KRUPASINDHU BHOI: Itis written*
andpopulation explosion.”

[ Translation)
[English)

MR.CHAIRMAN : Please Speak on Medi-
cal Association, Be brief and conclude immedi-
ately. Otherwise | will callthe next Member.

DR.KRUPASINDHUBHO! : Thisisavery
serious matter. 1 wanttomade my pointthat
uniess there is acomprehensive legislation on
two-child or one-child norm, there wifl be a
population explosion.

32 very distinguished Members of Parlia-
ment of this House have suggestedthatacom-
prehensive legislation fortwo-child or one-child
norm shouldbe brought.

Now the population of our country is 850
million. Naturally every yearwe are adding one
Australia to our population. More than half a
million tonnes of food is requiredperday. One
lakh schools are required for the increasing
population. Solurge the Govemmentthrought

* Notrecorded

you thatfrom the Govemment side a compre-
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hensive legislation should be brought.
My secondpointis...

MR.CHAIRMAN :No, onlyonepoint. You
haveto speak only on one point.

SHRI DATTATRAYA BANDARU
(Secunderabad): Sir,in Andhra Pradesh very
severe drought affected areas of Telengana.
Rayalaseema’s projects like Sriram Suger, Sri
Sailam Right Branch Canals are undersetback
because the World Bankaided loanfordevelop-
mentof these projects is totally misused. The
WorldBank sanctioned Rs. 600croresfor SRSP
and SREC projects inthe year 1988. Inthese
six years Andhra Pradesh Govermment utilised
only Rs.300crores.

Three setsoftenderswere called. Thefirst
setof Rs.125crores worth works was caliedin
1988. In the first set of works due to some
irregulanties there was a dispute betweenthe
Govemment andthe contractors andthe workis
still pending.

In 1990 asetof Rs. 240 crores worthworks
was called. Ascomparedtothe 1988schedule
itwas 120 percentexcess.

In prequalifications itsef lot of illegal things
took place. Thenthe ChiefMinister, hon. Shri
Janardhan Reddyinthe Assembly assuredthat
these standards will be sent to inquiry by the
World Banl.

In August 1982, third set of tenders worth
Rs.230crores was called. Inthisthird set of
tenderalso 100 percent excess quotations are
there. Inspite ofthis, now the hon. Chief Minister
hasissued new G.O. fortenders in whichlot of
excess amounts are there. in Andhra Pradesh
the corruption is on the increase by selfish
contractors. Thereisacontractor,bureaucrats,
politician nexus, who are Ic ting the public
money.

lurge upon the hon. Prime Minster that
thorough CB! problem should be orderedto

rss Lorded
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expose the corruption.

| Translation)

SHRIMATISAROJDUBEY (Allahabad):
Mr.Chairman, Sir, | willbe brief as the matter
pertainstothe atrocities on women.

Sir.incidents of bride bumingin our country
forpetty dowry reasonis widespread. However.
the attempt to burn his wife after sprinkling
kerosene by anoffical of the Ministry of External
Affairs andthe subsequent shielding of the guilty
by the Indian Missionin Bangladeshis achal-
lengetothe laws meantforthe safety ofwomen.
Theofficial® postedinindian Mission-Dhaka
conspiredto kill his wife after sprinkling kero-
sene. That woman somehow survived and
camebacktoindiaandlodged FIRundersection
498 (a)in Model Town Police Station.

13.00hrs.

Even after one year no action has been
taken against the accused. The women is
running from pillarto post forjustice. |demand
that moststringent punishmentshouldbe meted
outtothe guilty Govemment officer. Atpresent
*is postedin Mauritius.

MR.CHAIRMAN: The name ofthe officer
mentioned by the hon. Member willnotgoon
record.

SHRIMATI SAROJ DUBEY : | demand
that “should be immediately recalled from
Mauritius. The Govemment must ensure safety
ofthe women going abroad as wives or posted
abroad. His wife should be rehabilitatedand all
the arrangements frohertreatment shouldalso
bemade.

Mr. Chairman, Sir, justimagine how the
beauty ofthewomanwas spoiledby herhusband
byburning. | demand most stringent punish-
mentagainstthe guilty persons. (Interruptions)
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MR.CHAIRMAN : She has presentedthe
casenicely.
(Interruptions)

[ Translation)

SHRILAKSHMINARAINMANITRIPATHI
(Kaisarganj) : Mr. Chairman, Sir, the specula-
tors and middiemen have hiked the price of
sugarin Uttar Pradesh by Rs. 100 perquintaland
thisinturn has led tosteepincreasein the price
of sugarinthe open market.

The sugarmillsannouncetosell particular
quantity of sugar at a particulartime. Onthe
basis ofthisannouncementthe middlemenbuy
this sugarfromthe milland sellittothe licensed
sugarwholesalersandcharge Rs. 100more per
quintal. As aresult,the market rate of sugaris
continuously increasing.

Throughthis House, lwouldliketodemand
fromthe hon. Minister of Food toimmediately
issue instructions tothe sugar mills that while
selling the sugarin open market, they should
directly deal with the licensed wholesalers and
deliverthe sugartothem. Inthe publicinterest,
| would like to demand thatimmediate action
should be taken onthis issue (/nterruptions)

MR. CHAIRMAN: You please give notice
tomorrow. Allofyou will get opportunity tospeak
tomomow

(Interruptions)
[English]
13.02hrs.
PAPERSLAIDONTHE TABLE

Review onthe Working of and Annual
Report of Nuclear Power Corporation of
India Limited, New Delhifor 1991-92etc

THE MINISTEROF STATE IN THE MIN-
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ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THEMINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): On behalf of
ShriBhuvnesh Chaturvedi, Ibegtolayonthe
table:-

(1) Acopyeach ofthe followingpapers
(Hindiand Englishversions) under sub-section
(1) of section619 Aofthe Companies Act, 1956:-

(i) Statement regarding Review by the
Govermment not he working of the
Nuclear Power Corporation of india
Limited, New Delhi, forthe year 1991-
R.

(ii) AnnualReportofthe Nuclearpower
Corporation of India Limited, New Delhi,
forthe Year 1991 -92 alongwith Audited
Accounts and comments of the
Comptrolier and Auditor
Generalthereon.

(2) Statement (Hindiand English versions)
showingreasons fordelay inlayingthe papers
mentioned at(1) above.

[PleacedinLibrary. SeeNo.LT 4049/93)

Notificationunder Companies Act, 1956

THEMINISTEROF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R.BHARDWAJ):|begtolay
onthetable acopy ofthe Companies (Appoint-
mentand Qualifications of Secretary (Amend-
ment) Rules, 1993 (Hindiand Englishversions)
publishedin NotificationNo.G.S.R. 372 (E)in
Gazette of Indiadatedthe 13th April, 1993, under
sub-section (3) of section 642 ofthe Companies
Act, 1956.

[Placedin Library. SeeNo.LT4050/93]
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Notification under Industries (Depart-
mentand Regulation) Act, 1951.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTEROF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): Onbehalfof Shrimati Krishna Sahi, |
begtolayonthetable:-

(1) Acopy ofthe NotificationNo. S.0.218
(E)/ 18A/ADRA/93 (Hindiand Rnglish versions)
published in Gazette of India dated the 31st
Mrach 1993 regarding extension of period of
take over of the management of Messrs Lily
Biscuit Company (Private) Limited and
Messrs Lily Barlley Mills Private Limited,
Calcutta, upto the 31st March, 1994, under
sub-section(2) of section 18A of the Industries
(Development and Regulation) Act,
1951.

(2) Acopy of the NotificationNo.S.0.219
(E)/18A NDRA 93 (Hindiand English versions)
published in Gazette of India dated the 31st
March, 1993 regarding extension of take
overof management of Messes Apollo Zipper
Company Private Limited, Calcutta, upto
the 31st March, 1994 undersub-section (2) of
section 18AA of the Industries
(Development and Regulation) Act, 1951.
[Placedin Library. See NoLT.4051/93

1951

THEMINISTEROF STATEIN THEMIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS ANDMINISTEROF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): |begtolayonthetable:-

(1) A copy each the following Notification
(Hindi and Englishversions ) under sub -section
(2) of section 3ofthe All India Services Act. 1951
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(i) The Indian Administrative Service Pay First
Amendment Rules, 1993 published in
Notification No. G.S.R. 84in Gazette of
Indiadatedthe 13th February, 1993.

(ii) The India Administrative Service (Fixation
of Cadre strength) First Amendment
Regulations, 1993 publishedin Notifica-
tionNo. G.S.R. 85in Gazette of the India
dated the 13th February, 1993.

(iii) The Indian Police Service (Fixation of Cadre
Strength) Amendment Regulations, 1993
publishedin Notification No.S.G.S.R.97
inGazefte of Indiadated the 20th February,
1993.

iv) The India Administrative Service (Fixation of
Cadre strength) Amendment Regulations.
1993 publishedin NotificationNo.G.S.R.
98 in Gazette of India dated the 20th
February, 1993.

(v) The Indian Police Service (pay) First Amend-
ment Rules, 1993 publishedin Notification
No.G.D.R.99in Gazette ofthe Indiadated
the 20th February, 1993.

(vi) The Indian police Service (Fixation of Cadre
(Strength) Second Amendment
Regulations, 1993 publishedin Notifica-
tion No. G.S.R. 100 in Gazette of India
datedthe 20th February, 1993.

(vii) The Indian Police Service (Fixation of
cadre strength) Third Amendment Regu-
lations, 1993 publishedin Notification No.
G.S.R. 118 Gazette of India datedthe 27th
February 1993.

(viii) The Indian Police Service (pay) Second
Amendment Rules, 1993 published in
Notification No. G.S.R. 119in Gazette of
Indiadated the 27th February, 1993.

(ix) The Indian Administrative Service (Fixation
of Cadre Strength ) Second Amendment,
Regulations, 1993 publishedin Notifica-
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tion No. G.S.R. 125 in Gazette of india
datedthe 6thMarch, 1993.

(x) The Indian Administrative Service (pay)
second Amendment Rules, 1993 pub-
lished in Notification No. G.S.R. 126 in
Gazette ofindiadatedthe 6thMarch, 1993.

(xi) The Indian Police Service (Fixation of Cadre
Strength) Fourthamendment Regulations.
1993 publishedin NotificationNo.G.S.R.
335 (E) Gazette of India dated the 26th
March, 1993.

(xii) The Indian Police Service (Pay) Third
Amendment Rules, 1993 published in
NotificationNo. G.S.R. 336 (E)inGazette
of India dated the 26th March, 1993

(xiii) The Indian Forest Service (Cadre) Amend-
ment Rules 1993 publishedin Notification
No. G.S.R. 379 (E) in Gazette of India
datedthe 19th APRIL, 1993.

[Picedin Library See No.LT 4052/93!

Annual Reportand Review onthe working

of electronics Research and Develgpment

centre, Calcuttafor 1991-92 and statement
for delay in laying these papers

THE MINISTEROF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): On behalf of Shri Rangarajan
Kumaramangalam; | begtolay onthe Table :-

(1((i)) Acopyofthe Annual Report (Hindi
and English versions of the Elec-
tronics research and Development
Centre, Calcutta, forthe year 1991-
92, along with Audited Accounts.

(ii) Statement(Hindiand Englishver-
sions) regarding Review by the Gov-
emmenton the working ofthe Elec-
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tronics Research and Development
Centre, Calcutta for the year
1991-92

(2) Statement (Hindi and English versions)
showing reasons fordelay in laying the papers
mentionedat(1)above.

[PlacedinLibrary. See NoLT -4053/93]

13.03hrs.
MESSAGES FROM RAJYA SABHA
[ English]

SECRETARY-GENERAL : Sir,Ihaveto
reportthe following message receivedfromthe
secretary - General of Rajya Sabha :-

(i) 1amdirected to inform the Lok Sabha
that the Rajaya Sabha at its sitting held on
Tuesday. the 27th April, 1993, adopted the fol-
lowing motion in regard to the Committee on
public Undertakings :- '

" That this House concurs inthe recom-
mendation ofthe Lok Sabhathatthe Rajya
Sabhado agreetonomiate sevenmem-
bers from Rajya Sabha to associate wtih
the Committee on Public undertakings of
the Lok Sabha forthe term endingonthe
30th April, 1994 anddoproceedto elect
in such manner as the Chairman may
direct.sevenmembers fromamongthe
members ofthe housetoserve onthe said
Commiitee.”

(2.tamturthertoinformthe Lok Sabhathat
inpursuance of the above motion, the following
members of the Rajya Sabha have been duly
electedtothe said Committee :-

1. Shri Sunil Basu Ray
2.ShriR.K.Dhawan

3. Dr. MurliManohar Joshi
4.ShriV.Narayanasamy
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Imegulanities into Securities and
Banking Transactions
5. ShriSantosh Kumar Sahu Committee on Public Accounts ofthe Lok
6. ShriPravat Kumar Samantaray - Sabha fortheterm ending onthe 30th April,
7.ShriG.Swaminathan 1994, and do proceed to elect in such
mannerasthe Chairmanmay direct, seven
(i) | am directed toinform the Lok Sabha members fromamongthe members ofthe
thatthe Rajya Sabha atits sittinghelcion Tues- Housetoserve onthe said Committee.”
day, the 27th Apxil, 1993, adopted the following
motioninregardtotheCommitteeontheWel 2. lamfurthertoinformthe Lok Sabhathat

fare of ScheduledCastes and Scheduled Tribes . inpursuance ofthe above motion, the following
- : members of the Rajya Sabha have been duly

electedtothe said Committee :-
“Thatthis House resolves that the Rajya
Sabha dojointhe Committee of both the . 1.ShriS.S. Ahluwalia
Housesonthe Welfare of ScheduledCastes 2.ShriSomappaR. Bommai
and Scheduled Tribesforthe term ending 3. ShriAnant Ram Jaiswal
on the 30th April, 1994 and doproceedto 4.Miss SarojKhaparde
elect, in accordance with the system of 5. ShriMurasoliMaran
proportional representation by means of 6. ShrimatiJayanthi Natarajan
the single transferable vote, tenmembers 7.ShriVirendJ. Shah’
from among the members ofthe Houseto -
serve onthe said Committee.” ~

i 13.05hrs.

2.1amfurthertoinformthe Lok Saabha that JOINTCOMMITTEE TOENQUIREINTO
inpursuance of the above motion, the following IRREGULARITIES IN SECURITIESAND

members of the Rajya Sabha have been duly BANKING TRANSACTIONS
electedto the said committee -
Extension of time for Presentation of
1. Shri Prakash Yashwant Ambedkar Report
2.ShriN.E. Balaram
3. ShriRam DeoBhandari [English}
4.Dr.FaguniRam '
5. ShriDipen Ghosh SHRIRAMNIWAS MIRDHA (Barmer): |
6. Shrimati Kailashpati begtomove:
7.ShrG.Y.,Krishnan
8. ShriMentay Padmanabham “Thatthis House doextenduptothe lastday
9.ShriRamRatan Ram of the first week of the Monsoon Session,
10. ShriNyodek Yongnam' 1993, thetimefor presentationof the report
of theJoint Committee to enquire into
(i1} ‘1 am directedtoimform the Lok Sabha imeguiatities in securities andbankingtrans-
thatthe Rajya Sabha atits sitting heldon Tues- actions.”
day, the 27th April, 1993, adoptedthe following
motion in regard to the Committee on Public MR CHAIRMAN : The questionis :
Accounts :-
“Thatthis House doextentuptothe lastday
“That this House concurs in the recom- of the first week of the Monsoon Session,
mendation ofthe Lok Sabhathatthe Rajya 1993, thetime for presentation of the report

Sabha do agree to associate with the ofthe Joint Committee to enquire into
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iregularities in securities and banking
transactions.” :

The motionwas adopted.

13.08hrs.

MATTERSUNDERRULE 377
(i) Need to provide a Road Link between
Seoni-Balaght and Arjuni and declare it
NationalHighway .

[ Translation]

’

SHRI VISHWESHWAR BHAGAT
(Balaghat):Mr.Chairman, Sir,onthe Alahabad-

- NagpurNational Highway a roadiink shouldbe

provided between Seoni Balaghat and Arjuni.
These aretribdl dominated areas and are not
linkedwith anyimportantroad. Nodevelopment
istaking place inthetribal areas of Balaghat.
Railwayfacility is alsonotavailable inthis area.
There are coppermines in Balaghat Manchaj
blotk. Duetothe lack of roads, several prob-
tems are cropping up in the way of mining of
copper. The development of raods in these
areas will also encouragethe agro-basedindus-

tries

So, | wouldlike to requestthe Govemment

. that a road link should be provided between

Seoni Balaghat-Arjunianditshouldbe declared
aNational Highway.

(ii) Needtointroduce TrainServices
between Kanyakumari and Madras Via
Tirnelvelli- Madurai- Dindigul- Karur- Sa-
lem~Jolarpet

- | Englsih)

SHRI R. DHANUSKODI ATHITHAN

(Tiruchendur): Sir, conversion of metre-guage.
" railwaylineintobroad-gauge between Tiruneiveli,

Tuticorin and Madras has already beencom-
pleted. But due to inordinate delay in the

conversion work between Yiruchiand Vilupuram
andbetween Vilupuram andChengaipet, pecple
from all walks in the southem districts of Tamil
Nadu are facing lot of difficulties in reachingnot
onty Madras but other parts of the country as
well. However, withthe avaibbale broad-guage
route between Kanyalumari and Maniachitrain
services could be maintained between
Kanyakumari and Madras Via Tirunelvelli-
Madurai- Dindigul-Karur- Salem- Jolarpet. |
would therefore request the hon. Ministerfor
Railways to immediately introduce train ser-
vices between Kanyakumari and Madras in
broad -gauge route Via Tirunevelli-Madurai-
Dindigul-Karur- Salem-Jolarpet whichis now
available so that the sufferings of people in
southern districts is eased as aiso tourists
visiting Kanyakumari and other temple cities in
thesouth arenctaffected.

The Express traing with 21 bogies with
modemfacilities shouldbenamedas KUMARI-
NELLAIEXPRESS' andthe trains shouldbe
abletocover the distancebetween Kanyakuman

" andMadrasin 12hours. would aisorequestthe

Govemmenttocompletethe broad-gauge con-
versionworkon trunk route between Madras and

Kanyakumari on warfooting.

(iii) Need to establishaCentral University at
Rourkelain Orissa

KUMARI FRIDATOPNO (Sundargarh) :
Sundargarh, atribal dominated districtinOmisa,
is one of the most backward districts in respect
of providing highereducation. Barring the Steel
city of Roukela which alone has the maximum
numberofcollegesinthedistrict, restpartsofthe -
district, have been deprived of the facility for
higher education. On publicinitiative itis very
difficulttoopen adegreeorpostgraduate college
as most ofthe people are poor and can hardly
affordtocontributetorunacollege. Sincethere
hasbeennoscopetforhighereducation, thereis
95 percentdropouts at Post Graduation level
amongthetribalstudents. Inhigherpositions
under the Central or State Governmentorin
otherpublic andprivate undertakings hardly any
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personisfoundfromthisarea. Intheyearsto
come this may turn outtobe amatter of great
public concern and which may lead to public
resentment. Sir, | therefore requestthe Central
Govemmenttoestablish a Central University at
RourkelainOrissa.

(iv) Needto develop GopatlpurMinorport
in Orissainto an Ali-weather Major port

SHRI GOPI NATH GAJAPATHI
(Berhampur) : The proposal for upgrading
GopalpurMinor Portto an Ali-Weather Major
Porthasbeenpendingsincelong. Apartfromthe
Major Port at Paradip, Goplapur is the only
Minor Portin Orissa coastiine.

Duetomassindustrialisation programmes,
the sea-bound traffic has increased consider-
ably. Moreover, due to éstablishment of coal-
fired Thermal Power Stations in the Southem
States, the demand for coastal movement of
large quantity of coal has surfacedin the recent
past. Many Southem States vigorously search
to provide portfacilities, formovement of coal.
Gopalpur Portis ideally located formeetingthe
requirement of entire Southem India. Thisis
possible, if freight-handiing capacity ofthe Port
is enhancedto 3,000to 4,000tonnes perday,
fromthe existing, 1,500t02,000tonnes perday.
itis necessary for augmenting the additional
ties. Since the vast hinterland of the Port
consists of backward andtribal areas, the up -
gradation of this Portwould act as acatalyst, for
the economic development of Southem Orissa
asawhole. The present Fair-Weather Portwith
aninfrastructure already created, remains idie
forsixmonthsinayear.

Hence to male the existing Port economi-
callyviable. | requestthe Central Govemment

thatthe Gopalpur Minor Portbe developedinto

an All-Weather Major Port.

MAY 12,1993
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(v) NeedforConstructionofSeparate
Bridges for Raod and Road Traffic on Rives
Ganga Katchhalain Uttat Pradesh.

[ Transtation]

SHRI RAJVEERSINGH (Aonla) : Sir,a
railway bridge is there on river Ganga at
Katchhala, whichis situatedinbetween Barely-
Badman-Mathura road. Metre-gauge trains as
well as vehicles pass through this bridge. This
bridge is very old and is in bad shape. The
experts have declared thatitcan collapse any
time, resultingin loss of property and life. There
is single line linking North with West going upto
Bombay. it will be totally blocked in such
notreachthere. Thisis singlelanetrack. Sol
would requestthe Union Govemmentthatsepa-
rate bridges for road and rail traffic should be
constructed, otherwise, a serious accident can
take place any time. It is necessary to take
appropriate measures to avoid such accident.

(vi) Need to bring L egisiation Banning all
Lotteries in the Country

[English)

SHRI DATTATRAYA BANDARU
(Secunderabad) : Mr. Chairman, Sir, therehas
beenamushiroomgrowth of private lotteries in
the country. The laudable philosophy behind
Govemment owned lotteries forthe purpose of
raising fundsto rehabilitate famine and drought
hit areas is no more visible. Now itis a scene
of commercial victimisation and rampantcheat-
ing to deceive the gullible public. The private
lotteries have been violating all norms in order
to allure the public with affiuent gains overight.

Alottery market in our country will reveal
anarray oflottery counters exhibtinghundreds
of operations with many denominations. There
arethe monthly, weekly, daily and even hourly
draws. This vividly reflects onthe faverbehind
amassingillegalwealth onthe party of the loitery
operators for what other logical reasonis avail-
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able to substantiate ‘hourly lotteries’. Infact, it
has been observed that many of the
lotteries especially the daily and hourly lotteries
are nothingmore than ‘MADKA BUSINESS'in
the guise of lottery.

The State Governmenthas notbeen able
to place properchecks andcontrols. The Gov-
emmentofMadhya Pradeshhas rightlybanned
alllottery businegs. In Andhra Pradesh withthe
ban on arrackthere willbe immediate tendency
onthe partofthe delinquentrichtochanneltheir
moneysintothelottery business. Morethan half
ofthe State Govemmenthave supportedbanon
lotteries and have appealed to the Central
Govemmenttobringabout alegisiation.

| requestthe Central Governmenttocon-
sider the immediate necessity of banning all
lotteries in the country by means of a central
legislation.

(vii) Need to provide financial assis-
tance to Orissa Government to tackle
drought and drinking water Problem in
Keonjhar district

SHRI GOVINDA CHANDRA MUNDA
(Keonjhar) : Mr. Chairman, Sir, Keonjhar dis-
trict in Orissa is now reeling under severe
drought. This year, droughthas beenprevailing
in all the three sub-divisions of the district.
Starvation deaths have beentaking place in
Ghatgaon, Harichandan Purandthe Juangbett
of Banspalblock. Despite increasingincidents
of starvation deaths. the matterhas notcometo
hme-light. The Administrationis not responsive
and no steps have beentakentocombantthe
droughtsituation.

The Kharif crops were aftected last year
duetoscanty rainfall. The rabicropsyieldinthe
plainareas were also notsatistactory forwant of
properirrigationfacilities. Droughtsituation has
prevailed nowasthere hasbeennorainsforlast
7to8months. This has alsoledtothe severe
scarcity of drinking water. The situationis very
grim. Therefore, itis necessary to distribute
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reliefinthe districtonwarfooting. The smalland
marginal farmers shouldbe supplied with cer-
tified seeds and good quality fertilisers free of
cost. The short-termloans takenby thefammers
shouldbe convertedintolong-termioans. The
loantaken upto rupeestenthousands by alithe
farmers may be waived. | also request that
special grants should be sanctioned by the
UnionGovemmenttotackie problems of drought
anddrinking waterin Keonjhar district.

(viii) Need to provide better road communi-
cationsystemin Barpeta, West Bengal

SHRIUDDHAB BARMAN (Barpeta): Sir,
my constituency Barpeta comprises ,costly of
rural areas with Assembly segments fallingin
three districts. It is very backward in road
communication system. In the absence of a
suitable road system, the people have tomake
alongandtedious roundaboutto reach Barpeta
town, the districtheadquarterof Barpeta district.
Naturally, the people in my constituency de-
mandthe improvementin the road system and
building up of newroads.

The long-standing demand of the people of
my constituency is to construct a lateral road
from North Salamara to Guwahati, connecting
Abhayapura, Lengtichinga, Kailgachia, Jamia
Bampeta, Hajo etc. Covering major parts of four
districts inlower Assam which are very back-
ward, both economically and socially.

The importance of this proposed lateral
road has been recognised by many personali-
ties, social and political workers. Asurvey had
alsobeenconducted. Thereisabroadagree-
ment of opinions in that. If built up, this road
would go a long way to help socio-economic
development of the potential of backward rural
areas. inadditiontosavingenergy consumption
and minimising the hardship of the people.

|urge uponthe Cehtral Govemmentto go
intothe matter and make steps forimprovinga
social and economically backwardarea..
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(ix) Need to expedite construction of
bridges on River Asanand PaliinMorena
district, Madhya Pradesh

[ Transiation]

SHRIBARE LALJATAV (Morena) : Mr.
Chairman, Sir, in my Constituency Morena, a
bridge is underconstruction on river Asan on
Agra-Bombay National Highway. The bridge
shouldbe immediately completed and opened,
as the river water swells up during the mon-
soons and thounsnds of trucks get stranded for
10days onboth sides ofthe river. Inthe public
interest, the construction of this bridge shouildbe
expedited.

The constructionwork of Palibridge, which
istolink Sheopurin Morenadistrictwith Rajasthan
border, should also be expedited. Theworkis
goingatasnails’ paceatpresent. Theconstruc-
tion work on Usaid ghatbridge, the foundation
stone of which was laid by Late Shri Raijiv
Gandhi and which is going to link Porsa in
Morena districtwith Uttar Pradesh, shouldalso
beundertakenatthe earfiest. |, therefore, would
like to request the Union Govemmentthatthe
above mentioned construction works shouldbe
completed on prioritybasis. -

[English]

MR.CHAIRMAN : The Housenow stands
adjoumedforLunchtill2.20p.m.

13.18hrs.

The Lok Sabha then adjourned for Lunch till
Twenty minutes past Fourteen of the Clock.

1427 hrs.
The Lok Sabha re- assembled after Lunch at
Twenty - seven minutes past Fourteen ofthe

Clock.

[SHRISHARAD DIGHE inthe Chair]

\

| English}

MR CHAIRMAN : Now, statementby the
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Minister, Shri Salman Khursheed.

14.28hrs.
STATEMENTBY MINISTER

RE: The visit of Bangladesh Minister of
Communicaton Col. Oliahmedto Chakma
Refugees camp onMay8-91
THEMINISTEROF STATEIN THE MINIS-
TRY OF EXTERNAL AFFAIRS (SHRI
SALAMAN KHURSHEED):

Sir, The Bangladesh Ministerfor Commu-
nications Col.(Rtd.) Oli Ahmrf paid a visit to
India atthe invitation of the ministerfor Raitways
Shri C K. Jaffer Sharief from may 2-9,1993.
Both Ministers held comprehensive and wide-
ranging discussions on cooperation in the
railway,sector. |accompanied Col. OliAhmed
onhis visit Tripurafrom May 8-9, 1993tomeet
with representatives of Chakma refugees with
a view to encouraging their early retum to

Bangladesh.

Inthis connection, it may be recalledthat
during the visit of the Prime Minister of
Bangladeshto Indiain May 1992, the two Prime
Ministers agreedtoarrangethe speedy repatria-
tion of all Chakma refugeestoBangladeshinfull
safetyandsecurity. Inthiscontactthe Bangladesh
side agreedto setup a representative Political
LevelCommittee that would encourage the refu-
gees to return. The Indian side assured the
Bangladesh delegation thatits authorities would
cooperate fully inthe process of repatriation.
Theissue of repatriation of Charkma and other
tribal refugees was discussed during our For-
eign Secretary’s visit to Dhakain August 1992
andthe visit ofthe Foreign Ministerof Bangladesh
toindiain November 1992. Theissuewasalso
discussed at bilateral meetings duringthe 7th
SAARC Summitheldin Dhakain April 1993.

Prior to his visit to Tripura on May 8-9,
1993, the Bangladesh Minister heldtalks with
the Home Minister as well as the Minister of
State for External Affairs ShriR.L. Shatiaonthe
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subject. In Tripura the two delegations had
formal discussions on May 8, 1993. The
BangladeshMinistervisitedthree refugeecamps
in South Tripuraand addressedtribal refugees
of Chittagong Hill Tracts on May 9, 1993. Fol-
lowing the talks as well as the visit to the
refugees camps, the twodelegations agreedon
thefollowing:

(a) Recallingthe Agreement reached be-
tween PM andthe Prime Ministerof Bangladesh
inMay 1992, the Bangladesh side reiteratedits
commitmenttotake backthe refugees whereas
the Indian side reiterated its willingness to
render full cooperationtofacilitate their retumto

Bangladesh.

(b) The Bangladesh side agreedtounder-
take all necessary measures that wouid encour-
age the refugees to retumn and restore their
homes andlegitimate properties and assured
thatthey will livein dignity, safety and security.

(c) The two side agreedto begin the pro-
cess of repatriation within 30 days and ex-
changed views onthe broad parameters of the

process.

(d) The Govemmentof Bangladeshagreed
to acceptalltribal Bangladeshirefugees from
Chittagong Hill Tracts basedupon the available
records of both side and information fumished
by the concemedyvillage headmen.

(e) The Govemmentof Bangladeshagreed
toensure retum of land andhomesteadbelong-
ingtoarefugee.

(f) The Bangladesh Govemmentagreedto
sustain by way of rations a refugee during his
stay atthe reception camp andalso give him
cashgrantforconstruction ofahouse andother
necessities for his rehabilitation.

Finally, boththe sides agreed thatone or
moreteams of concerned officials as consid-
ered necessary, could meetimmediately on
May, 19 19931ofirm-up alithe details sothatthe
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repatriation couldbe expeditiously implemented.

Asthe Hon'ble Members are aware, the
Primary concem ofthe Government of Indiais
the quick repatriation of the tribal refugees to
Bangladesh. Itis hopedthatthe Govemmentof
Bangladesh will now fulffill its commitments by
taking back all the tribal refugees from the
Chittagong Hill Tracts speedily. As regardsthe
Govemmentof india, we are alreadytoextend
fullcooperation and assistance tofacilitate the
repatriation of these Bangladeshinationals to
theirhomeland. We also hopethatthe repatria-
tion ofthese refugees to Bangladesh will pave
the way forthe resolution of other outstanding
issues between Indiaand Bangladesh.

MAJOR. GENERAL (RETD) BHUWAN
CHANDRA KHANDURI (Garhwal) : Mr. Chair-
man, Sir, the Communications Minister of
Bangladesh has visited our country on the invi-
tation ofthe Railway Minister. Now, werethese
Extemnal affairsitems on the agenda for discus-
sions orwere they off the cuff discussions? |
wanttoknow whetherthese discussions were
plannedalready ornot.

SHRI SALMAN KHURSHEED : Sir ,
althoughclarifications are not soughtinthe Lok
Sabha,the hon. Member has asked a pertinent
question. The Bangladesh Ministerhad come
prepared. He had sanction fromthe Govemn-
mentof Bangladesh andthe Prime Minister of
Bangladesh. He had detailed discussions with
the Home Ministerwhois alsopresenthere. |
had already made preparations for himto be
receivedinarefugeecamp andforall authorities
tobepresentthere. He had ameeting withthe
Chief Minister of Tripura also and everything
was laid out in order to facilitate maximum
exchange of views with the Bangladesh side
which was accompanied by six MPs of various
parties of Bangladesh in Parliament.

( Translation)

SHRI SATYADEO SINGH : Mr. Chair-
man, Sir, the Minister of Communications of
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[Sh. Satyadeo Singh]

Bangladesh visited India and held discussions
atseverallievels. Theissue of Chakmarefugees
alsocame up. The Bangladesh side agreedto
undertake all necessary measures for
repartiation of refugees andassuredtocreatean
atmosphere of safety and security forthem. |
would like to know whether any discussion was
held atany other level forthe measures being
takentosendbackthe Bangladeshiinfiltrates.
Does the Govemmentnot consideritanational
problem?

SHRI SALMAN KHURSHEED : The hon.
Member’'s questionis not related to Chakma
refugees. A discussionwas heldinregardto
Chakma refugees anditwas in this context that
the statement was given (Interruptions)

[English

MR. CHAIRMAN : Now, there are four
Statutory Resolutions ofthe same nature. Isit
the pleasure ofthe House that we take up alithe
four Resolutions together?

SHRIRAMNAIK (Bombay North) : That
would be better. Sir.

[ Translation]

SHRI MOHAN SINGH (Deoria) : There
should be separate discussions on the four
different resolutions. This will provide us an
opportunitytohave separate discussions onthe
different problems being faced by the different
States. The Proclamations by the hon. Presi-
dentwere made ondifferentdates. Forexample,
there was a proclamation made onthe sixth of
the month while another proclamations were
made on 16th ofthe month. itwouldtherefore not
be propertotake up allthe Resolutionstogether.
(Interruptions)

[English]

MR. CHAIRMAN : We can avoid duplica-
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in respectofU.P., M.P., Himachal
PradeshandRajasthan
tion of debate and it will save the time also.

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN ) : Mr. Chairman, Sir,
since the points which will be raised during the
debate are goingtobe the same almost, thereis
no pointin having separate discussions.

MR. CHAIRMAN :Doyou agree?
SOME HON.MEMBERS : We agree.

MR.CHAIRMAN : They willbe discussed
together. Minister may move the-Statutory
Resolutions now.

14.34 hrs.
[English]

STATUTORY RESOLUTIONS RE: CON-
TINUANCE OF PROCLAMATIONS IN
RESPECTOFUTTARPRADESH,
MADHYAPRADESH. HIMACHAL
PRADESHAND RAJASTHAN

THE MINISTER OF HOME AFFAIRS
(SHRI1S.B.CHAVAN) : Ibegtomove:

“"Thatthis house approves the continu-
anceinforce ofthe Proclamation. dated
the 5thDecember. 1992inrespectof Uttar
Pradesh.issued underarticle 356 of thr
Consittution by the President. fora further
penod of sixmonths with effectfromthe 6th
June, 1993."

" Thatthis House approves the continu-
anceinforce of the Proclamation, dated
the 15th December, 1992 in respect of
Madhya Pradesh , issued under article
356 ofthe Constitution bythe President, for
afurther period of six months with effect
fromthe 15thJune, 1993.”

" Thatthis House approves the continu
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Proclamation in respect
anceinforce ofthe Prgclamation, dated
the 15th December, 1992 in respect of
Himachal Pradesh, issued under article
356 ofthe Constitution by thePresident, for
afurther period sixmonthswith effect from
the 15th June, 1993."

" Thatthis House approves the continu-
ancein force ofthe Proclamation, dated

the 15th December, 1992 in respect of
Rajasthan, issued under article 356 ofthe

Constitution by the President, for a further
period of six months with effect from the
15thJune 1993 "

AstheHouseis aware, the President was
pleasedto issue a Proclamation under Article
356 ofthe Constitution imposing President's
Rulein Uttar Pradesh on 6th December, 1992
Similar proclamations were issued on 15th
December, 1992 in respect of the States of
Madhya Pradesh and Rajasthan. The Legisla-
tive Assemblies of all the four States have been
dissolved

TheProclamations imposing President's
Rule in Uttar Pradesh , Madhya Pradesh |
Himachal Pradesh and Rajasthan were ap-
proved by this august House on 23rd December,
1992 and bythe Rajya Sabha on 21stDecember,
1992 TheProclamationinrelationto the State
of Uttar Pradesh shall cease to operate on 5-6-
1993 whereas the proclamations in relation to
the States of Madhya Pradesh, Himachal
Pradesh and Rajasthan shall ceaseto operate
on 14-6-1993

As the hon Members are aware under
Clasuse(4)of Article 356 ofthe Constitution, a
Proclamationissued by the President and duly
approved by the Parliament shall, unless re-
voked, ceaseto operate onthe expiration ofa
period of sixmonths fromthe date of issue ofthe
Proclamation, providedthatifandsooftenas a
Resolution approving the continuancein force of
such aProclamation is passed by both Houses
of Parliament, the Proclamation shall, unless
revoked, continuein force for a further penod of
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Pradesh and Rajasthan
sixmonths from the date on which under this
clauseitwould otherwise have ceased to oper-
ate

We have made a careful and critical as-
sessmentofthe situation prevailing in these four
States, to determine if elections could be heid
without any further extension of the period of
President's Rule. Itis found that the internail
security andthelawand order situationnthese
States, though under control, is still fragile As
the hon Members are aware, the Ayodhya
incident of6th December . 1982 hadtniggered off
achainreaction invarious parts ofthe country
including inthese four States. This hadresulted
notonlyinloss of lives and properties butalso
in ageneral heightening ofthe communal ten-
sion. Following the imposition of President’s
Rule in these States and the decision of the
Union Government to ban certain communal
organisations, the fall out ofthe Ayodhya inci-
dentwas contained by firm action againstcom-
munal and fundamentalist elements from both
the communities. These forces are presently
lying lowand have not been altogether curbed.
Itis our assessmentthat, inthe event of elec-
tions being held nthese States intheimmediate
future, communal passions would inevitably be
aroused by political parties leading to confron-
tation and clashes betweenthe communities
The communal divide created by the riots had
left deep scars on the psyche of the people
While sincere efforts are being continuously
madetorepairthedamageand bndgethe dwvide
any announcement of holding elections at this
Juncturets boundto causes a set-back to the
process of normalisation which has been setin
motion by the administration of these States

The Process oftoning up the administra-
tion and purging the administrative set up of
certain communal elements which had taken
roots has beenintiated in right earnest inthese
States and itwould require sometime beforethe
sameis completed

inviewofthe obtaining position, as briefly
described by me. it1s our honestassessment

’
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thatthe process of normalisation and consolida-
tioninthese States should notbe allowedto be
affected inthe middle by diverting popular atten-
tionto the electoral process. Besides, the very
process of electioneering, inthe event of elec-
tions being announced, would most certainly
arouse and incite communal passions which

could pose a grave threat to the still delicate

communal situationin these States.

We, therefore, propose that President's
Rule in these States may be continued for a
further period of sixmonths with effect from 6th
June, 1993'in respect of Madhya Pradesh,
Himachal Pradeshand Rajasthan.

| would like to assure hon. Members that
restoration of popular rule in these States shall
" not be delayed a day longerthan whatis abso-
lutely necessary.

Sir, | solicit the approval of this august
Housetothe Resolutions moved by me.

MR. CHAIRMAN : Motions moved:

"The continuance in force ofthe Procla-
mation, datedthe 6th December, 1992in
respect of Uttar Pradesh . issued under
article 356 of the Constitution by the
President, for a further period of sixmonths
with effect form the 6th June, 1993."

"That this House approves the continu-
ance in force ofthe Proclamation , dated
the 15th December, 1992 in respect of
Madhya Pradesh. issued under article:
356 ofthe Constitution by President. for
a further period of six months with effect
from the 15th June, 1993 "

"Thatthis House approves the continu-
ance n force ofthe Proclamation, dated
the 15th December, 1992 in respect of
Himachal Pradesh, issued under article
356 ofthe Constrtution by the President,

15thJune, 1993

"That this House approves the continu-
ancein force ofthe Proclamation,dated
the $5th December, 1992 in respect of
Rajasthan, issued under article 356 ofthe
Constitution bythe President, fora fur-
ther period of sixmonths with effect from
the 15th June, 1993." :

SHRI RAM NAIK (Bombay North ) : Sir, |
begto move my amendmentto theResolution
inrelation to Uttar Pradesh:

"Thatinthe resolutiof\.- -

for"sixmonths” substitute“threemonths

Sir, | begto move my amendmentto the
Resolution in relationto Madhya Pradesh .

" Thatintheresolution,—

for / “'six months"” substitute ‘three
months”
Sir, |beg to move my amendmentto the
Resolutioninrelationto Himachal Pradesh

"Thatintheresolution,—

for "six months” substitute * three
months”

Sir, | beg to move my amendment to the
Resolution inrelationto Rajasthan

"Thatintheresolution, —
for'sixmonths” substitute “threemonths”

SHRI SUSHIL CHANDRA VARMA
(Bhopal): Thank you, Mr. Chairman Sir, oneis
greatly distressedto find thatthe Government of
India intend extending the Proclamation by an-
other sixmonths. Eventhe first proclamation
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under Article 356 was arbitrary, unjustunfairand
undemocratic. The situation certainly varied
from State to State. | am sure, my colleagues
fromthe States concerned would placetheir
caseinrespectoftheir States. But | would like
to highlightthe circumstances under whichthe
Proclamation under Article 356 was issued in
the States of Madhya Pradesh. The sequence
of events would show how frivolous, howunnec-
essary the action taken by the Government of
Indiawas' Article 356 very clearly says:

“Ifthe President, onreceiptofareport from
the Governor of a State or otherwise, is
satisfiedthat a situation has anseninwhich
the government of the State cannot be
carried on in accordance with the provi-
sions ofthis Constitutions, the President
may by Proclamation..”

There are several provisions. The pointis
tnatthe President may issuethat Proclamation

What was the justificationtocometothe
conclusion thatin the State of Madhya Pradesh
therewas a Constitutional failure? Inordertosee
tne problem inthe correct perspective, | would
I<e to refer to the sequence of events which took
viace lwouldrefertothereports whichwere
sent by the Governor of Madhya Pradesh from
time to timeto the Government of india.

Thewholething startedwithwhathappened
in Ayodhyaon the 6th of December. The Gov-
ernor sends areporton 8th of December saying
that the death -toll in Bhopal or in Madhya
Pradesh dueto unabated violence forthe second
day In succession in various parts of Madhya
Pradesh has risento 39; about half ofthemare
reported tobe in police firing. Deaths in police
finngtake placewhenthe policeis activeandthe
law and order machineryis alert. | cansaythat
with somekind of confidence having been my-
selfinchargeof lawand order, having worked
asthe District Magistrate for six years as also
as the Chief Secretary of the State of Madhya
Pradesh how the law and order situation
developes. Thereportsays atleast 365 persons
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wereinjured inthe violentincidents inthe State
Of them, 62 policemen were injured in Bhopal
alone

When do the policemen getinjured? itis
whenthey areactiveinthe maintenance of law
andorder. Thetotal number of police personnel
injured inthe State is said to be 90. Ofthe 39
deaths, 24 werein Bhopal, four in Burhanpur
whichis a very sensitivearea, twoin Jawara,
eightinUjjainand onein Jabalpur. The Gover-
norhimselfadmits that curfew has been clamped
foranindefinite period inthe police stations of old
Bhopal. Prohibitory order have beenimposed
in29towns of Madhya Pradesh. Inthe letter of
8th December, the Governor admits thatarmy
has been deployedinthe curfewbound areas of
Bhopal. Despitethat, despitetheshootatsight
orders which were given, fresh incidents of
arson, police firing stone throwing have been
reported inseveral localities. This does happen
whenthereis law and order problem. Nowto
tacklethe problem of continued violenceinthe
States capital, the State Government decidedto
replace the District Collector of Bhopal and
Superintendent of Police. The State Govern-
mentwas not satisfied with the performance of
the District Magistrate, the Superintendent of
Police. Very curiously enough, the Governor
onlytwo days afterthe law and order situation
developed inthe State says thatthe fact detenio-
rating law and order situation ofthe State inthe
wake of awide-spread acts of violence, arson,
looting and the lack of faith of the publicinthe
ability ofthe State Governmentto stemthetide
pnmarily because political leaderships overt
and covert support to the communal
organisations seem to point out that there is
break down ofthe administrative machinery of
the State. How prejudicial thewhole attitudes.
Fromthe action and inaction onthe part of the
State Government, . The Governor writes two
days after the situation developed, thekind of
situationthat | havereferredto, thatthe Govem-
ment ofthe State cannot be carned outin accor-
dancewiththe provisions ofthe Constitution of
India. Hence it is recommended that Your
Excellency, the President of india, should pro-
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claim the President's rule under Article 356 of
the Constitution of India and dissolvethe State
Legislature. Thisis aletter fromthe Governor
onthe 8th of December

I represent Bhopal constituency inthe Lok
Sabha |Iwas myselfpresentinthecitywhenthe
law and order situation developed. Onthe6th
evening we received reports about what hap-
pened atAyodhya Bhopalwas absolutely quiet
Nothing was happeningthere. | myselfreturned
from outside atabout one inthe morningand
Bhopalwas quiet Therewas nolawand order
situation inthecity atail. Eveninthe morning,
parents senttherr childrentoschoo!. therewere
buses piying on the streets of Bhopal itwas
absolutely quiet Suddenly. Idonotknowwhat
happened. in the afternoon there were these
cases-arson. looting. killingand alithat Bhopal
is not a city which has a history of communa!
tensionorcommuna!viclence. Butitsuddenly
developed. | made astatementthatriotingwas
being engineered by outside peoplewho were
not interested :n the continuance of the BJP
Government in the State ofMadhya Pradesh

The Governor shoots off another letter two
days after December 8 He says that acts of
violence. arson. looting continueinBhopal. The
deathtollhas gone upto62 tisafact. itcannot
bedenied Ittakestimeto getcontroloverthe
situation. | have handled the law and order
situation many times in my career as District
Magstrate. itis notthat something happens and
that twould be controlled within halfan hour or
twohours. Thetotal number of deaths reported

Nine deaths were reported in Ujjain ; four
in Burhanpur; three in Khargon; one each at
some other places. Look atwhatthe Governor
himself says. “Total number of arrested per-
sons is reportedtobee 5,000 ifthe State Gov-
ernmentwas not aliveto its responsibility do
youthinkthat theywould havetaken suchstrong
steps as to put behindbars, 5,000 persons? The

Governorwrites Several acts of arson, violence
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and liooting rocked new Bhopal area yesterday

Yesterday the district administration extended
curfew in all the three police stations of New
Bhopal. Indore was relatively quiet, on the first
two days. Despite curfew, violence eruptedin
onearea ofthecity yesterday, resultingin one
deathandinjuriesto 12 persons. The Governor
in this letter concedes that more columns of
army and polices forces had been requisttioned
inBhopal. Thisis his letter written two days after
hewrotethefirstletter.

Hewrites athird letter on December 13 The
Union Government in theirwisdomissues the
proclamation uddner Section 356: { do not know
what convinced them during this penod of six or
seven days, as to motivatethemto pass that
order. The 3rd letter of December 13 says that
the deathtoll in group clashes and poitce firing
in various parts ofthe State reached 125 onthe
13thmorning. Itwas ali subsiding “Thebreak
up ofthe deaths as distributed among different
cities was Bhopalwas leadingwith 100 Upjain
with Qwhich is a very sensitive area ) Khargon
with 9, Burhanpurwith five, noincidentatJabalpur
Indore, Neemach, etcwhich are very sensitive
otherwise Onthenightof 11th December police
had to resort to firing in Khargon to controi
clashes between two groups "Allthe actions
thatwere possiblewere beingtaken bythe State
Government. One \"SAF jawan was killed 1n
Govindpuri alocality in Bhopal Thearmy had
surrounded the areas and combing up opera-
tions were imdertaken. 1954 rioters were ar-
restedtill 12th December " The Governor him-
self explains allthese steps that were taken by
the State Government. \The army raided the
farm house at about six kilometers from Bhopal
onRaisenRoad. Thearmywas alertand active.
It arrested a number of persons and recovered
alarge quantity of arms and ammunition. Ac-
cording to eyewitness account narrated by the
Press, themiscreants exchanged firewith the
army inwhich some ofthemwerekilled. Itwas
allpre-planned.

Iwould notliketo say very clearly —Ido not
havethe proofto say —as towhowere engineer-
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ing all this. But, it is certainly not the State
Government. The Governor himself says that
this kind of happening strengthens his convic-
tionthatthe spate oftroubles leading to incalcu-
lableloss otlife and property is the handiwork of
well—organised and well — planned strategy of
anti—national elements. This is whatthe Gover-
norwrites, Inthe meantime, the Union Govern-
mentimposed a ban on certain organisations
The Governorwrites thatwiththe reported state-
ment ofthe Chief Minister Shri Sunderal Patwa
thatthe decision of banningthe RSS and VHR
was unfortunate, the State Governments cred-
'bility to sincerely implement the Centre's
direction inthe matteris undera cloud. He is
assuming alithesethings, heisjustimagining
and not citing a singleinstance of the Govern-
menttryingtoviolatethe directions issued by the
Union Government. The Governor admits that
Shri Lokender Singh who was BJP MP from
Santawas amested onthe 8th of December ; Shri
Ramjanand Singh. MLA Janata Dal was ar-
rested at Satna on 8th December. Shn Yogendra
Rana, former MLA BJP and Shri Seva Ram
Gupts. former MP, BJP were arrested at Morena
onthe 8th of December

15.00 hrs.

They are our own people inthe party they
are MLA's and MPs, yet action was taken
againstthem

The Governor forther write“ It is significant
to mentionthat BJP in Bhopal (he nowrefers to
me. ) Shn SushiChandra Verma. is reportedto
havedescribed the present riotin Bhopalas a
politicalgame.” 1shall prove after sometime
how and why itwas a political game engineered
by someother party At theendhesays “Ihave
reasons to be convinced that there should notbe
any further delay in imposition of President’s
rule accordingto Article 356 ofthe Constitution
" What arethe reasons which convinced the
Governor, | do not know. These are the facts of
thecass

On 15ththe proclamation was issued and
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on 18th itwas ratified by the Partiament. Now, |

willcometothelegalissues: howthefirstorder

waswrong andwhy itis not necessary to extend

the proclamation whichwas issued earlier

I have already read Article 356. Itis some-
times contended that the satisfaction of the
Presidentis beyondjudicial review. Article 361
of the Constitution of India is relied upon to
contend thatthe president orthe Governor ofthe
State cannot be made answerable to any court
forthe exercise and performance of the power
and duties oftheir Offices or forany actdone or
purportedto be done by them in exercise and
performance of their powers and under the
Constitution ltis alsoarguedthattheministenal
advicetendered tothe President by the Council
of Ministers orthe Union Cabinet cannot also be
inquired into by a Courtoflawas Article 74(2) of
the Constitution disables the Court frommaking
any inquiry into nature cfcontents of the minis-
terial adviceto the President Ifthis provision
hadnotbeenthere wewould have requestedthe
Home Ministerto lay onthe Tabie ofthe House
what kind of advice was given by the Union
Cabinetto the President asking himto issue
proclamation under Article 356

Clause 5 of Article 356 of the Constitution.
asit standstoday. had been substituted bythe
Constitution (Forty Fourth Amendment) Act.
1978 n place ofthe earlier clause inserted by the
Constitution ( Thirty Eight Amendment)Act, 1975
| am saying this because the High Court of
Madhya Pradesh has quashedthe order passed
by the President. Of course, the matter s sub
Judice. Itis pending beforethe Supreme Court.
Letus seewhatwill be the final outcome ofthe
appealthathas beenfiled.

Theoniginal clause, which sought tobarthe
judicial review of proclamation under Article
356 on any ground. reads as under

“Notwithstanding anything inthis Consti-
tution the Satisfaction of the President
mentioned in Clause( 1)shall befinaland
conclusive and shall notbe questionedin
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any Courton anyground.”

This has been done away with by the Forty
Fourthamendment and, therefore, the satisfac-
tion of the President as has been held by the
Madhya Pradesh High Court—is subjected to
judicial review.

The other connected Articles, which canbe
readas aid forconstruction and interpretation of
Article 356, are Articles 355 and 365. Article 355
says: .

“It shall betheduty ofthe Uniontoprotect

every State against external aggression
and intemnal disturbance andto ensurethat

~ theGovermment ofevery Stateis camedon
in accordancewith the provisions of this
Constitution.”

Article 365 says :

“Where any State has failed to comply with
ortogiveeffectto any directions giveninthe
exercise of the executive power cf the
Union under any of the provisions of this
Constitution, it shall be lawful forthe Presi-
dentto hold that a situation has arisenin

- whichthe Government ofthe State cannot
be carried on in accordance with the provi-
sions of this Constitution.”

This has not happened.

Sir, Article 356 of the Constitution is open
to judicial review. it can be declared wholly
extraneous, irregular and irrelevant —to the
purposeforwhich the power under Article 356 of
the Constitution has been conferred by the Con-
stitution, If the Union government is unableto
establish a reasonable nexus between therea-
sons disclosed for the Proclamation and the
satisfactionthe President. Therecannotbeany
— sweeping or drastic power conferred on the
President under Article 356 ofthe Constitution
forimposing the Presidential ruleina State and
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dissolving its Assembly.
15.01hrs.
(SHRI TARA SINGH inthe Chair)

It mayalso be noted, as a legal position, that
as the bar to judicial review imposed by the
foregoing Clause(5)in Article 356 of the Consti-
tutionwas repealed by Forty Fourth Amendment
Act, itis quite obvious that the proclamation s
opentojudicial review onthe ground ofillegality,
irrationality, impropriety or mollified orin short,
ontheground of abuse of power.

Article 356, authorises serious inroads into
the principles of federation. This is hitting atthe
very root of our Constitution. | would nowtake
you backtothe discussion whichtook placein
the Constituent Assembly when this Articlewas
finalised. ShriB. ShivaRaoin his famous book,
‘Framing of India's Constitution’ at page 10and
11 has traced the history ofthe debatesinthe
Constituent Assembly on the provisions of
Article 356 ofthe Constitution, whichwas then
Article278. Issues Relating to asituationina
Statewherethereis abreak down of Constitu-
tional provisions, the respectiveroles ofthe
Governor and the Union Government and the
functions and powers to be exercised by them,
evoked considerable discussion inthe Drafting
Committee.

“Inthe long and lively discussion onthose
article, anxiety was voiced by some members
lestinthe name of an emergency there should
beinroads into the autonomy oftheunits. Shri
H. V. Kamath was critical ofthe position likely
to be create®by these amendments, sincethe
President could thereby intervene in a State
evenwithout athreatto peace and order, onthe
ground thatthe Government of the State could
notbe carried on inaccordance with the provi-
sions ofthe Constitution. The President’s inter-
vention should not beinvoked, the leamed Mem-
ber, Shri Kamath agreed. “On the pretext of
resolving a ministerial crisis or of reforming
mal—administrationin aState. Evenassuming
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that the Government of Indiathoughtthat the
admunistration in the State was not upto the
mark. the solution did notliein issuing a Proc-
lamation under Article 356" “Shri Sibbanlal
Saxena supportedthis view. ShriKamath, said
the article would reduce the provincial au-
tonomytoafarce’ Thisis preciselywhathas
happened

“ShriHridayanath Kunjru also saw some
danger ir the misuse ofthe power under Article
356 ofthe Constitution Accordingto him, ifthe
powers were giventothe Centreto intervenein
a State it wouidcreate serious discontent, such
acts would be impression “nothing but the
undiluted autocracy cftheCentre

Dr Ambedhkar, himself more or less
agreedwiththis lvieu While defending the pro-
wsision he expressed the view that before sus-
pendingthe Government of a State the Central
Sovernment should first give awarningtothe
Stateconcerned !tthewarning fails thecentre
should order aneiection. aliowing the people of
the State to settle matters themselves ~ Itwas
only whenthoseremedies fa:ledthatthe Presi-
dentwould resorttothe power of imposition of
President s Rule The Assembiythen accepted
the provisions onthe premises, as explained by
O Amtedkar thatthe Union action underthe
Atticle mustnotbe aninvasionon provincial
autonomy DOr Ambedkar even acceptedthat

such an Article will never be called into
operation andthattwould remain adead letter

inthe workingofthe Constitution for morethan
40vyears however wefindthatthis Articlewas
resortedto by the Union Government onmore
than88occasions The State Governmentwere
dissolved most arbitrarily to suit the conve-
nience of the Governmentof india

“Incidents of varying magnitude of arson
looting and killings, as a reaction to Masjid
demolition at Ayodhya had disturbed several
parts ofthe country, giving riseto necessity of
gearing up the law and order machinery. inthe
affected States torestore peace and harmony
Thiswas sointhe State of Madhya Pradeshand

VAISAKHA 22, 1915 (SAKA)

ofUP.M.P. Hmachal 442
PradeshandRajasthan

also inother States like GujaratandMaharashtra
There i1s no material produced before the
country to support the imposition of the
President's rule only inthe State ruled by BJP
Himacha! Pradesh, where the BJF ruled and
where therewereno disturbances whatsoever
ofthetypes describedtohavetakenplaceinthe
State of Madhya Pradesh the imposition ofthe .
President's rulewas wholly unjustified There
wasnooccasiontoraiseany inference offailure
of constitutional machinery ever under Article
365 ofthe Constitution The Governor himseif
saidthatv/henthebanorder was issued certain
arrests vere made {tdid not make any differ-
ence scfarasMadhyaPradeshis concerned
ana 2insuin other States whetherthe BJP was
rulingthere cr the Congress was rulingin Delhs
itaid notmake any difference The Government
ofindiaissuedordersforbar andthose orders
werzzarnedout Thaveapersonalkrovwiedge of
that Thereawas nc question ¢fdisobeyingor
disrespectingtheordersissued by the Govern-
mentcind.a Inthereports ofthe Governoraisc
as!sa:dearte thereisnoscexficaiiegation
of allegec deeds ormisdeeds ofthe State Gov-
ernment i~ carrving our the arections of the
Union Gevernment

NMereworsening offawvanc orzar situation
Ina State ouietosudeenoutoreak cf viclence
does notcalled for extreme step of mpositicn of
Presigent srule Incapac:ty or helpiessness of
aStateto meetathreatto public order of peace
is nota permissibie grounc unlessiiresu'tsin
total paraiys's ofthe Government of the State
Thishas nothappened The Governmentwas
working Alisteps weretakento controi thelaw
andordersituation Lawand crderwas brought
under control. Armywas called inthe sensitive
cities of Madhya Pradesh. like Jabalp.r. Raipu?
Gwalior Where, therewas almost no lawand
order problem. The duty of the Govt s not
discharged only by proclaiming President's
rule Ifthe Governmentofindiafeltthatthe Siate
Government of Madhya Pradesh or of other
States werenotahinguptothemark The Gov-
ernment could have advisedthemto take such
steps The Government of india could have
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made offer of deploying more Army, more
forces Butnothingofthatkind happened.

The Governorsentthreeletters on 8th, 10th
and 13th February. On 15th December, the
proctamation under Article 356 was issued
Obvious by itwas improper use of the extraor-
dinary power under article 356 . itwas passed
with a purpose againstthe State Government
which does notbelongtotheparty in power atthe
Unionandwithan eyeon forminga Government
oftheirown in a State by taking advantage ofthe
circumstances. This is precisely whatthe Cen-
tral Government did.

It was purely politically motivated. This
has been borne out, this has been established
inthe historicjudgment given by the High Court
of Madhya Pradesh inwhichthey setasidethe
proclamation ofthe President; they have heid
thatthe satisfaction ofthe President is justifi-
able: it can be questioned beforethe court of law
thisis precisely what has beendone

Thejudgment ofthe High Court, Madhya
Pradesh. Jabalpur says as follows:

“We have held above that proclama-
tionwas invalid and beyondthe scope
of Article 356 ofthe Constitution ”

This isthedecision given by the High
Courtof Madhya Pradesh . It further
readsas follows

"The entire proclamation. 1n our opin-
1on, is based onthe grounds not ma-
terial and warranted for invoking the
extraordinary powers ofthe President
underArticle 356 ofthe Constitution. ...

This proclamation has been setaside. That
iswhatthecourt order says. Itis very unfortunate
that mostarbitrary actionwas taken inthe month
of December is how sought to be continued by
the Government for another sixmonths.
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Our BJP leaders have been telling the
Government ofIndiaandthe partyin power here
to—nhold elections, we are preparedtofacethe
challenge of election. Why are you then not
holding election? Why is the congress party
Circumventing theissue, idonotknowwhatthey
feelaboutthe election prospects oftheir party in
the State. Perhapsthey are not very confident
aboutthe outcome. Theirpleais, theirgroundis

‘thatthelawandordersituationinMadhyaPradesh -

or Uttar Pradesh or Himachal Pradesh or
Rajasthan is fragile. itis nothing butridiculous:
itis totally untrue

lwould, therefore, reques;that ittherulling
party herehas theguts letthem announcethe
election. Letthem facethe electorates; and let
them seewhethertheelectorates. the people are
withthem orthe people arewiththe Government
whomthey had the audacity to dismiss most
arbitranly and unjustly

[Transiation]

SHRIBHERU LALMEENA(Salumbar)
Mr Chairman, Sir theactiontaken under Article
355 of the Constitution was absolutely right
because followingtheincident of 6th December
ahorriblesituation had emergedthroughoutthe
country and to combat that situation it was
essentialtotake suchaction Itherefore supporn
the actiontaken by the Government

Theincident of 6th December triggered of
Communal violence which ultimateiv sent a
wave of severe resentment among the people
throughout the country andtherewas a horrible
sttuationallaround. This. subsequently. made
itimperativeto impose President’s Rule inthe
States of Madhya Pradesh. Rajasthan and
Himachal Pradeshonthe 15thofthemonth The
stepstaken by the Governmentwerenght to
meet such a horrible situation because the
authorities incharge of enforcingrules andlaws
hadthemselves turned into perpetrators of laws
Thestructurethatwas demolished in Ayodhya
ontheonehand s §atd to be a Mandir whileon
theotherhand, ttis arguedthat BabriMaspdwas
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buitt on that site forcibly. The Vishwa Hindu
Parishad and Bhartiya Janata Party areonly
organisations which are ofthe opinionthat a
Ram Mandir existed on the site of disputeand
that Ram was born . With the help of such
assertions an obnoxious situation has been
created thraaghout the country. The hon. Prime
Minister had been assigned with thework to
decidethe issuewiththe help ofallthe political
parties whetherthe structureis aMandirora
Masjid. Muslim leaguewas alsoinvited to pro-
videasolutiontothetangle Atthetimewhenthe
meetingwas held, therewas a Govt. of Bhartiya
Janata party in Uttar Pradesh which had given
an assurance that it would allow holding of
recitation of holy songs (Bhajan Kirtan) only
nearthe disputed structure andthat itwould not
fetthe structure bedemolished When the State
Government had assured of providing full pro-
techontothe structure, the Union Government
hadtobelievent Lateion, the Union Government
had totake such steps becausethe structure
was demolished in violation ofthe assurance
given by the State Government. We all are
awareofthesituationthatemergedinthecountry
as afall out of demolition ofthe structure

lfsomeoneelse ploughs my fieldthenthat
will naturalty irk me. | cannot allow some one
elsetoploughmy field even atthe costof my life
{tyou assumethatthere was onceaMandirthere
thenanother factalsoremainsthattherewasa
BabriMasjidtoo Youalisoacceptthatearlier
therewasaMandirthereandthattheMasjidwas
constructedthere lateron. TheB. J. P. andthe
Vistwva Hindu Panshad claimthat Ram Mandir
existedthere. fRam Mandir existed there, then
fromthat point of wew also this historical monu-
ment should haveto be preserved. This was
simply because ofthe beliefthatlord Ramwas
bomtherethat historical monument should not
havebeendemolished. Youhaveyourselfdis-
graced the nameof Ramand his birth place by
resorting to demolition of the structure. The
‘matter was already under consideration ofthe
countofiawand normally the verdict ofthe court
should havebeen acceptable toall. Thessitua-
tonofthecountry has beenworsened by pulling,
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downthestructure. ifthe Governmentis run by
such type of people and such people areallowed
toremain in power, thenthey would allowthe
situationto deterioratetoany extent. They follow
the policy of doable standard and thatis why
therewas aresentment againstthe people of B
J. P throughoutthe country andthatis why there
were communai riots The B J P. andthe
Vishwa Hindu Panshad had made a plantowh:p
up violence They spread rumours on several
placesthat Mandirs had been demolished on
particular places and that s why efforts were
made by themto createcommunairiots Wecan
think astowhatshould be donewhen the protec-
tors becomedestroyers iwould, therefore, like
to say that the act of dismissing the State
Governments was thecqmmendable step ofthe
Central Government. Hadthe Governmentsin
those States not been dismissed, the situation
of the country would have worsened further
resulting inworst consequences.

Mr. Chairman. Sir, there was violence
throughoutthe country includinginBombayand
Calcutta following the incident of 6 December.
Thereasonwas the samethatifsomebody else
comes to plough your field, then a quarrel is
inevitable. If some one tries to encroach the
rights of others, quarrelis inevitable. Dismissal
of Governments inthose States was absolutely
rightand moreover the situation as it prevails
thereis notconducive for holding election. Even
now some or the other disturbances keep on
taking placethere. | would, therefore, endores
thedecision of extendingthe period of President's
ruleinthose States

Mr Chairrman, Sir, | cansay itin unequivo-
caltermsthatthe persons who the Government
relied arethemselves responsible of worsening
the situation. It was only properto dismissthe
Governments being run by such persons. Nev-
ertheless, Iwould add thatthe parties respon-
sible for fanning— communal frenzy need be
banned. |would liketo submit thatthe period of
President's rule in those States should. inthe
first place, be extended and election inthose
States should be held only when normailcy and
peaceretumthere.
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SHRIMOHAN SINGH (Deoria): Mr. Chair-
man, Sir, lamsorrytonotethatthe Government
is avoiding holding of elections in 3 States in
" addition to Uttar Pradesh. There was some
special condition in December that necessi-
tated imposition of President's rule. The impo-
sition of President's rulewas the only alternative
inthose conditions. The Central Government
would have been guilty of failure in discharging
its responsibilities if it had not dismissed the
Governments in the four States and did not
imposethe President’s rulethere. Butnowthe
situation is under control in all the four States.
_ Moreover, we know that the provision of
President's ruleto be imposed in a Stateis a
temporary arrangement. The federal system of
india as provided in the constitution does not
allow the rule of the cnetre in any State for
endiess period. Itis unfortunate thatthe provi-
sion ofthe Constitution of India has been used or
abused by the Government for its selfish politi-
cal motives. The motive behind avoiding elec-
tions remains thatthe poiitical party in power at
the Centre does not enjoy the support of the

people ofthose States

Iwould liketo submittc the hon. Minister of
Home Affairs that notto taik of other states but
atleastin Uttar Pradesh, even after repeated
postponement of the Assembly elections, the
Congress will not comeinto power inthe State.
Delay in holding Assembly elections will further
-erode credibility ofthe Congress in Uttar Pradesh.
Afewhon. Ministers ofthe Central Government,
hailing from Uttar Pradesh and who won their

. seats with very narrowmargins, of one hundred
or one hundred fifty votes have got a vested
interestitextending the President's ruleinthe
State, becausethey can frequentiy traveltotheir
constituencies in helicopters toinfluence and
impress the voters. | condemn all this very
strongly. Thereis no law and order in the State
and nor developmentworks arebeingtaken up.
Police atrocities are ontherise. Police and Civil
Administration are on the collision path inthe
State. This state of affairs was never witnessed
earlier in the State. The party in power atthe
Centrehas voted notto sitin opposition for long.
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This very party has got no political programme
inU. P. except to replace the Governor. The
Congress is pursuing just one programme of
having the Govemnor of Uttar Pradesh replaced
and has gotno other political programme. How-
ever, |lamsorrytosaythatthe Congressin power
atthe Centre even does not care for its party
workers of the State. At all the forums the
demand forthe replacement ofthe Governoris
being voiced. Wheneverthe Hon. Prime Minis-
tervisits any religious place inthe company of
the Governorthe former gives animpressionto
the Congress workers thatthe Governorwill not
be replaced as the Governor hails from my
constituency. The Congressinthe Statehas got
justonepolitical programme even thatthe Cen-
tral Government is not eagertoimplement. This
is sendingwrong signals tothe Administration

The Central Government should categorically
make clear that the Governor will not be re-
placed. Atmosphere ofuncertainty prevailing at
political level in Uttar Pradesh should be re-
moved. This | would like to submit to the hon

Minister of Home Affairs ofthe Government of
India.

Secondly, bureaucracy is looting the State
with bothhands. Two months agoa controversy
aroseontheissue ofreduction of exportdutyon
the bulk export of molasses without consulting
theCentre under pressure of the distillery own-
ers, bythebureaucrats in Uttar Pradesh. How-
ever, when nowthe Centre has fully decontrolied
molasses, those very bureaucrats areraising
hueand cry. On being asked about raising hue
and cry onthis issue since they themselves
reduced export duty on molasses. Those very
bureaucratsinformed us that an understanding
was arrived at between the sugar mill owners
and the Minister at the Centre. And they are
against the secret deal to decontrol alcohol.
Looting of the Stateis on atthe hands of leaders
andbureaucrats. .. -

AN. HON. MEMBER : Who is the Minister
concermed?

SHRI MOHAN SINGH : Mentioning the
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name of the concerned Minister is against par-
liamentary norms. Of coursethename of the
officiats could be maintained buteventhiswon't
he proper. twould liketo submit that thoughthe
Central Government has decontrolied molas-
ses yet the State Govemmentis notimplement-
ingthe order. The State Governmentis taking
the plea that the law regarding molasses was
enacted much earlierinthe state. That's why it
is nota Centrai subject. Therefore, ifthe subject
does not comein the Union list so wilithe State
Govermment continue with control on molas-
ses? As aresutt of it therewill be a direct affect
onthe production ofingredients used in produc-
ngmolasses. The Central Govemment should
clearly state whether the order of decontrol of
molasses extends to Uttar Pradesh or not ?
Whether officials in Uttar Pradesh have goneout
of control to delay the orders of the Centre?
Therefore, taking the plea that it is upto the
bureaucracy in Uttar Pradeshto implementthe
orderwilldonogood The Centrat Government
should make its stand clear ontheissue.

Mr. Chairman, Sir, secondly, | would liketo
refertotwomoreincidents. inonesuchincident
students of Allahabad University protesting
against the entry of the officials of a banned
organisation were beaters up on 26th January
andtheofficials ofthebanned organisationwere
aliowedto deliver speeches. Though | brought
the issue to the notice of the hen. Minister of
Home Affairs yettill date the Home Ministry has
nottaken any action againstthe Civil or Police
Administration. Another incident pertains tothe
beating up a studentin Aligarh Muslim Univer-
sity. Itwas categorically assured thatthe Ad-
ministration will be hold up buttill date nothing
has been done. An announcement was made
regardinginstituting up of ajudicial inquiryinto
theincidentbut | amnot sure howtar associating
the concered o’ﬁclal will serve the purpose
impartially?

-

Mr. Chairman, Sir. we havegot no abjec-
tionto acceptingthe fact thatthe lawand order
situation is satisfactory in Uttar Pradesh. Even
whenthelawand order situation is satisfactory
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elections tothe cooperatives are not being heid.
Elections have been postponed becauseas per
the judgment of the High Court the persons
elected threeyears ago underthe Congress rule
atdistrict level will continue in office till fresh
electionareheld. Nowitis fearedthatthe same
setof persons may not be elected again. thatis
why the Government of Uttar Pradeshis time
and again postponing the elections tothe coop-
eratives. The same set of persons who areon
looting spree continue to be in office of the
Cooperatives. Therefore, ifthereis a hitchin
holding elections tothe Legislative Assembly
ofthe State then why not hold elections to the
Cooperativesimmediately.

Mr. Chairman, Sir, thirdly the Government
of india and the Congress are going tohold a
grand gala at Amethito propagate theideals of
RajivGandhiregarding the local bodies. | be-
lievethe Congress is not going tobefool none
else but itself as it may not be aware of the
realities regarding the local bodies inthe State.
Alithenational leaders hailing from Uttar Pradesh
since pre independence days started their pub-
lic life through local bodies. Pt. Jawaharlal
Nehur was even the Chairman of Allahabad
Municipality. He alsoused to get adefeat atthe
hands of Rajrishi Tandon. Maiviya Ji or the
members of his family. From 1922theselead-
ersstartedtheir publiccareer fromtheAllahabad -~
Municipality. Khalim Zama Choudhareem a
prominent !eader of the Musim League also
started his publiclife fromthelocal body Once:
Chairmanofthe District Council also usedto be
directly elected. Therefore, local bod:es ccn-
ceptis notnewto Uttar Pradesh whiie it could be
newforother states. Yes onethingis definitethat
sincethePresident's rule inthe Statethe Cent:i
Government is not s ‘ncere about holding elec-
tions tothe local bodies in Uttar Pradesh. in the
monthofJunetermcfheadsofwvilage panchayats
is expiring. | would lixe to submit that the
elections to the local bodies should beimmed:-
ately held if Assembly elections are notbein~
heldin viewofthe promise being made all ovi-1
the country and the convention being hsi<d -:
Amethi. itis being propagated vside: ; t+ «* 1
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cooperation ofthelocal bodiesis amustandall
thedevelopmentworks areto beentrustedtothe
localadministration. Therefore, elections tothe
local bodies should beimmediately held. When-
everthe officials of Uttar Pradesh approach the
Planning Commuissionthelatter suggests the
formerto internally mobilise Rs 600 crores.
Theofficials are notin a positionto mobiliseRs.
600crores. Through sales Taxthe Stategetsa
revenue of Rs. 2200 crores. Throug excise duty
Rs. 1700 crores were expected to be mobilised

However. |amsorrytosaythat sincethe bureau-
cracy has been madein charge ofthe adminis-
tration inthe state more than halfofthe quhor
contract¥have notbeen awarded ontime More
than2—3 moths havepassed. As aresultofthe
collusion between the officials and the liquor
contractors theloss on account of the excise
duty, the second highest revenue eamer, willbe
oftheorder ofRs. 300—400crores.

Butthe Central Governmentis nottaking
any interestinthis regard. The Centre should
give instruction to the effect that the districts
where auction of liquor contracts has nottaken
placeforthelastthree months duetotheincrtness
ofthe distnct officials, a disciplinary actionwill
betaken againstthem. they wilibe sacked oran
entry will be made into their character rolis |
want an assurance fromthe hon. HomeMinister
that he would not tolerate any loss to the re-
sources ofthe State

Underwhat circumstances the Union Plan-
mng Commission is instructing the Govern-
mentofU P tomobiliseresources worthRs.
600 crores. whereas the GovernmentofU P is
notin a posttionto do so as the bureaucracy of
the state 1s not capable of mobilising resources

andthereby intensify the developmentalworks
by using innovations. newdeas and new meth-
ods.

The State under President’s rule have a
Consultative Commitee, comprising members
from ali parties but { am soiry to say that even
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after a period of six months, you have again.
comeforwardwith proposalto exdend President's
rule for another six months but you have net
constituted a Consultative Committeecompris-
ing of Members of Parliament of al the parties
inU. P. The Stateinwhich you haveconstituted
suchcommittees have sofarnotorganised even
a single meeting. Therefore, | want a clear
assurance from the hon. Home Minister that
withinaweek's period such Committees wiltbe
constituted and these must have a meeting
every fortnightand the Governor should finalise
the developmentworks on the advice of stich
committees. inU. P. people arerunning from
pillarto postin hope of getting apost. Inorderta
earn favour within Congress he has favoured
someone by providing a car with red lightand
nominated some one as Voice— President of
Rashtrya Ekta Parishad with acarandentrusted
Vice — Chairmanship of Planning Commission
to some onewho has never been even distantly
relatedwith planning. The persons, who havenot
gotanything arecrying outin distressthat some
aretraveling ina carwhereas they arewalking
onfoot, why they were notgiven the Chairman-
shipof 20 point programmes Inthiscontext, |
wantto give a piece of advice to the Governor.
as the State is under President’s rule, the per-
sons who were rejected by the local people.
those who were not capable of being elected.
evenwhen Congress was in power mthe State
they losttheir deposits in every electionif such
peoplearebeing given Cabinet Status atthe cost
of State resources then this should be stopped.
If Central Government takes initiative in this
rega'rd then the logic behind your move for
extending the period of President's rulein the
state forthe next six month. isunderstandabie
for which you are seeking the permission ofthe
House

Kr. Chairman, Sir, withthesewords | con-
demn this proposal and want toteli the Home
Minsster that there 1s no logic in bringing a
proposal off and on beforethe Housesegardng
extendingthepenod An effortshouldbemade
to hold elections at any early date. Thisisnotthe
way that eachtime you are extendingthe pesiod
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of President’s rule by sixmonths forthreeyears.
Itcanbedonein very extraordinary situationsin
the state like Punjab and Kashmir Whetheras
per theopinion ofthe Home Minister, the situa-
tion of Uttar Rradesh is not different from the
situation of Punjab and Kashmirasterronsts are

also acquiring a firm footing in the State?

Mr Chairman, Sir. insultis beinginflicted
upon the Police AdministrationinU P The
Director General of Punjab Police says thatthe
bureaucracy and policeof U P has beenunable
to controltheterrorists therefore, we should be
transferred there and we will be ableto control
theterrorists there. There cannot be a greater
insultthanthis thata Director General of Police
from any other state comes to Uttar Pradesh
sayingthattheD. G. of Police of Uttar Pradesh
isincapablein putting acheck onterronsts. The
way you keep on changing Home Secretaries
and D. G Policefrequently isthe main hurdiein
the way of controthing the situation of law and
order in the State and Central Governmentis
responsible fort Therefore. | demand an early
«lections in Uttar Pradesh sothat President's
rule comes to an end. Home Minister should
also ensurethat he does not work beyond his
junisdiction

Withthesewords, | thank you for providing
an opportunity to meto express my views

iEnghsh)

SHRI AJOY MUKHOPADYAY
iKrnishnagar) Mr Chairman, Sir, the extension
of President's Rule in the four States is notatall
palatable Onthe contrary, itis nothing butto
prolongthe denial of fundamental nghtofthe
people, of having an elected Government for
them But Sir, it has now become a fait
accomph

We have all along been fighting for deletion
ot Article 356 ofthe Constitution  As a matter
offact. we had brought a Private Member's Bill
Alsuinthatrespect Becausewe considerthat
it1s one of the most undemocratic provisions
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havingthe scope ofbeing used arbitrarily against
the political opponents. In fact, Sir, sincethe
Constitution cameintobeing, this provisionwas
used morethan 90times so faras | canrecollect
in orderto gain political mileage in most cases
by dislodgingthe democratically elected Gov-
ermments belongingto Opposition parties. Butin
my view this is for the first time that the said
Article has been used to dismiss the Govern-
ments of four BJP ruled States not to subvert
democracy butto safeguardthe democraticand
secular fabric of our Constitution and the Judi- '
ciary and to up hold the rule of faw, though the
actionwas much belated and absolutely half—
hearted.

Sir. thereligious fundamentalists and the
obscurantist forces taking advantage ofthe ba-
sic weaknesses of the successive Congress
Governments were gaining ground over the
years. Abjectsurrenderstothefundamentaiists
were amply demonstrated throughtherr varnious
obnoxious steps taken particularly duringthe
regimeofRajivGandhi Toctteafewofthemare,
theenactment of MuslimWomen's Lawintotal
disregard of the Supreme Court judgment in
ShahBanu's case. unlocking ofthe place inside
the Babrn Masjid where 1dols had been put
surresptitiously with ulterior motive as far back
asin 1949 and whichwas locked sincethen and
lastly to give permussion for conducting
Shilanyas onthe disputed site and soon and so
forth Being nounshed intheseways the funda-
mentalists. the Hindu fundamentalists in par-
ticular, have grownieaps andbounds Now. they
have becomereckiess.

Sir, the demolition of Babr Masid. areli-
grous structure of morethan 450 years oldina
ceremonious way in the name of so—called
Hinutva by this saffron bnigade. 1s not only
unthinkablein any civiised country inthe mod-
ern world, butithas alsoreveatedthe danget of
rehgious fascismthatistrying to raise its ugly
headonthesoitotindia. itisadirectassautton
the democratic and secular foundation ot our
Constitution and judiciary Itis also a nakea
attackonthencble and composite culture and
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civilization ofthis land which has been built up
through the centuries. This barbaric act was
perpetrated in the broad dayiight underthe guid-
ahce and supervise ofthethen Government of
Uttar Pradesh and aided and abetted by theother
three State Governments lead by the Bharatiya
JantaParty.

Sir, the political leadership ofthe demoli-
tionand all that followed therefor throughout the
country was mainly given by the BJP and the
ShivSena. Thewholeatmosphere ofthe country
has been visited; the venom of hate campaign
has been spread all over the society. All reli-
gious minorities, Muslims in particular, are
suffering from a sense of isolation. They are
feehng frustrated.

itwas expectedthatthe Governmentwould
take lessons from their failure to perform the
constitutional obligations andto keep the prom-
1se given to the people of this country. But our
expectation has beenbelied Theyweretotally
reluctant to take timely action against those
fanatic Organisations which were uitimately
banned. Aboveall, iack of intiative and political
will ofthe Congress party and ts Governmentto
confront and combatthe communal forces po-
hitically are clearly visible even after the ghastly
incident of 6th December last.

Elections to the four States would have
been held withinthetenure ofthe first sixmonths
ofthe President's rule but for the paralystic role
ofthe Congress party and its Government and
their surrenderto thoseforces oneafter another

Duetothis, the BJPthe VHP —RSS Combine
and therr allies including Shiv Sena have infact
been further emboldened despite the:r ciminal
activities The Government has no guts to meet
the challenge of the ShivSena Chief Theyare
outto dowhateverthey like Itisamazing.

So far as the four States which are under
president's rule are concerned, itwas abso-
lutely necessary to streamilinethe general ad-
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- ministeation, police administration andthe ad-

ministration of para— military forces in conso-
nancewiththe secular objectives of State. The
deliberate exercise of power by the BJP Gov-
ernments to change the outiook ofthe gover- .
nance and to pollute the fields of education, -
culture andsociallife created a situation which
was needed to be corrected through compre-
hensive measures. But Central Government
havenot moved inthatdirection. Instead they
arerelying onthe police force only. ’

Asthelargest political party of the country
which according totheir declared objectiveis a
secular partytoo itwas the bounden duty of the
Congress andthe Government led by it torise
totheoccasionandto make allouteffortsto unify
and motivate all the secular and democratic—
minded patnotic people of the country andthereby
isolatethe religious fundamentalists alongwith
their obnoxious doctnne Haditbeendone. there
would have been no necessity of extension of
President's rule any further but instead ofthat
they are being guided by sheer opportunism

TheCongress friends should bearinmind
thatopportunismwili not pay Seculansmis not
adogmabuta guidetooutlife. Pleasedo not

* forgetthis

Iwould also request youto kindly realise
thatthe economic policy you are tryingto pursue
whichis in essence againstthe national inter-
ests and the behavior you are demonstrating
towards thereligious fundamentalists. the com-
bination ofthesetwo, 1s leadingthe countrytoa
disaster

Lastly, Iwould liketo urge uponthe Govern-
mentto make some introspectionandtotakea
correctiveapproachto savethecountry froma
disaster and to see that total normaicy is re-
stored sothat election can be held as quickly as

possible

Withthesewords. | express my reserva-
tionregardingthose Resolutions
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SHRIASLAM SHER KHAN (Bet—ul): Mr.

Chairman, Sir, | raiseto support the bill.
\

Two points arise fromthe discussions held
ihthe House. Firstly, why President's rulewas
imposed and secondly why it should be ex-
tended for another sixmonths. | rememberthat
when we came into power in the centre atthat
time we cameto knowthat the people ofMadhya
Pradesh gave their verdict against the then
Governmentofthe State. Atthattimethe state
leaders raised this issuethat consideringthe
feelings of the people, the Madhya Pradesh
Government be dissolved but Central Govern-
ment as well as the Prime Minister clearly
stated that they were not goingto dissolvethe
elected Government. TheB. J. P. Government
committed atrocities on Congress workers We
asked the Government to take action in this
regard but Governmentwas firmon ts decision
When the Prime Minister visited jJJhabua and
Sargujawhich were reeling under droughtthen
he declared it beforethethen ChiefMinister, Shn
Patwa. that no Governmentwould be dissolved.
Thenwhy they had to dissolve these popular
Govermnments?

| feel that these Governments were not
functioning properly therefore, they adoptedthe
strategy of reviving reining the Mandir—Masjid
dispute and felt that it the Government is dis-
solved forthis causethen let it be dissolved. The
way inwhich the Government started dealing
with this issuewas also acceptableto the Mus-
lims. They were realising that the situation
emerged after discussions or through court
would be acceptabletothem. Butleaving aside
allithesethings they adoptedtheway of confron-
tation and Masjidwas demolished. They even
expressed their sorrowover this matter buttheir
intention was clear, they fulfilted their promise
onthe basis ofwhichthey had secured votes
Itwas central Government's duty to dissolve
these Governments as afterthedemolition ofthe
mosqueitdid not have any otheroption They
nad created a big problemforus Thewholeof
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India started burning. Therewere riots inmany
part of the country as my hon. Colleague Shri
Vermaiji has said, | was also in Bhopal on 6th.
| was there in connection with the death of my
friend's mother. Anumber ofMuslims werealso
presenttherebutnothing happened unpleasant
on 6th. But after such an mncident taking place
inthe country, the Government did not make any
arrangement in a sensitive place like Bhopal.
Neither police was deployed in an adequate
manner nor Collectorwas presentthere and no
other arrangementwas madethere. inthebegin-
ningtherewas cases of arsoning and looting.
The police as well as the District administration
took notice of it very late as resuit of that the
impact of t also reached other parts of the city.
This is amatter of shamethat nextday, onthe
begets of some Minister of Madhya Pradesh,
riots were organised in other parts of Bhopal.
This way, Bhopal became ariots tom area and
thelawand order situation deteriorated. Curfew
was clamped and Armywas called whichmade
the people womed because Bhopal did nothave

ahistory of riots. One cannot differentiate be-

tween Hindus and Muslims in the culture of
Bhopal as they have common style of conver-
sation, lving styleand customs. Butwhensuch
circumstances were created thentherewas no
other way left with the Government but to dis-
solve the State Government

Mr Chairman, Sir, the present challenges
before us arebigger thanthe previousones The
Situation therers stifl not very good. Some Col-
leagues said that the situation has become
normal there but itis notso. Wounds are still
fresh, we haveto providethem a healing touch.
Butitwilitake sometime Recently therewere
nots in Indore butthe Government controlled
thoseriotswithinnotime Thesethingsteli that
situation s not normal yet and Government has
to put in more efforts in this regard

Justnows. oneofourcolieagues white speak-
inggaveanimpression as ifthemembers ofthe

Congress partyweren fulladvantagedunngthe
President's rule. however. sofaras | feel the
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Congressmen today are facing most difficult
time. Though, President's rule has been im-
posedthere, yetmajority ofthe peoplein various
departments such as police, administration etc.
are the same old persons having the same
mentality and majonty. Nodevelopmentworkis
‘ taking placethere. However, in spite of all this,
the need of the hour is to create a feeling of
the peopleinthe country. Today all the political
parties should rise above party politics to work
for it. if we play with the feelings of people to
achweve our political motives, the situationwould
detenorate, no party inthat condion would be
abletocontrol it. There s no doubtthat politics
dotake place atthetime of elections, asthehon
Members know that everythingis fairinlove and
war Durning elections political parties adopt
whatever tactics they can. Butif parties adopt
the sameattitude inthe prevailing circumstances,
the environmentwould be spoiled and situation
would be spoiled and situation would detenorate

agan?
16.00 hrs.

Theretfore, in view of alithis I would ke to
requestthe Government thatas the Panchayati
Raj Bill has been passed and to implementn
futurethe Government should takeimmediate
steps to hold elections in the states which take
immedsate steps to hold elections inthe states
which are under President’s rule and the other
bodies—whether these are municipal corpora-
tions, Panchayats of co—operatives sothata
beginning for people's participation in these
maytakeplace Theprocess shouldstartfrom
lower level leading ultimately to the elections for
State Assembiies

Mr Chawrman_ Sir_ thirdly | would like to
submit that we should take measures without
any delay to provide compensation tothosewho
have suffered heavy losses orto the families of
thosewhodied intheriots All of us shoujd stand
unitedto heid those who have suffered losses.
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thereafter we may think about having negotia-
tions withthem. | am confidentthatifthe Presi-
dent rule is imposed there for six months the
situation would improve and we may hold elec-
tions as soon as the situation becomes normal
there.

Withthesewords, | thank you.

SHRISATYADEO SINGH (Balrampur)
Mr. Chairman, Sir, on 23rd Decemberthis au-
gust Hpuse had approved the Motion regarding
imposition of President's Rulein four States on
thedemandofthe hon Minister of Home Affairs
Six months have aiready passed. Today the
Govemment should have announced elections
inthethese four States Holding elections to
restore normal situation is an integral part of
democracy The Governmentadvocatesthe
Constitution and the Judiciary, But| failtounder-
standwhy the President's rule s being extenced
therewhen sixmonths have already passed. th-
reasons given by the Governmentinthis regar -
arenotjustified

16.03hrs.
(SHRIPETER MARBANIANG inthe Charr)

Secondly. thoughthe law and order situa-
tion inthese State1s very bad yet the Govern-
mentis notin a position to admit t becauseitis
directly under the contrQ) ofthehon Minister of
HomeAffairs Then, whatarethecircumstances
that compelled the Government to bring the
resolution tothis effect inthis august House

Sir the Government has n away murdered
the Constitution by enforcing Article 356 thus
depniving people from their fundamental nght to
electtheir representatives to form the Govern-
mentinademocraticmanner Has the Govern-
ment made any assessment about the factual
situation. has it accepted ts political defeat and
notshown courageto announce elections Rather
itextended President's Rulethere Mr Chair-
man, Sir. the effect of Mandir Masjid dispute
exists even after theincident of 6th December
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The Members of the ruling party have been
demanding for a national discussion on secular-
ism as a matter of propaganda. However, we
have been demanding a national debate on
secularismiWith a primary focus to decide that
it is a matter related not only to a particular
political party or an individual but an effort to
definewhat national interests, social view point
stand for. Butthese people have been evading
such matters inthe House. These peopleare
never bothered about the excessive use of Ar-
ticle 356 thus destroying the federal structure.
Today , political, economic and socialtensions
prevaits all over the country while on the other
side constitution is being misused, Article 356
1s being enforced again and again—theseareno
signs of setting up of an effective systeminthe
country |would ke the Government to review
once again the imrtations to be mamtamed in
given circumstances and a clear idea ofwhatthe
preamble would be when the Constrtutional
machinery breaks down. Becausethistopicis
neverdiscussed Whythe Governmentevades
such matters?

Perhaps it 1s for the first time that the
present Central Government has imposed
President's Rule inthe States having opposition
Governments Peopleinthese States have lost
their faith in programmes being launched by the
Congress Party forthelast44 years Thisisthe
primary causethat people ofthese States gave
complete majonty of BJP inthe last elections
and enabled them to form their Governments
Thatis ademocratic method Today. wearein

- Opposttion here. wearenot atalisorry fort Nor
we have any grudgethatthe Congress partys
ruling the mostimportant factor in democracy
1s to honour the public opinion However, the
Government has been misusingArticle 356, the
matter has already been discussedinthe House
severaltimes The Constitution makers while
makingthe Constitutionwerenotawarethatthe
ruling parties could take disadvantage of their
power Rathertheywere bothered aboutmaking
a provision with the help of which the country
could prosper and open new dimensions for
development itwas forthis purposethat provt-
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sions were madein the Constitution and a holy
status giventoit. Therefore, itis the political and
moral duty of alithe political parties to maintain
thedignity ofit. Atthattime also, Members had
expressed their doubtsthat Article 356 could be
misused in future. Dr. Ambedkar had pointed
ot

[Engsh]

I sharethe sentiments that such Articles
will never be calied into operation and that
theywill remain dead letters.”

[Translation]

Ifmost frequent application of this Article
signifies thatitis a dead letter, | think thatwe are
payngour homageto Dr. Ambedkaron his birth
anniversary. itis once again under Article 356
againstthe sentiments of Dr Ambedkarthatthe
President's Rule has been extended for six
months

Further he had pointed outthatthis Article
should be enforced only whentherewas gnm
situation. He alsosawd.

[Engksh)

" Ihopethatthe firstthing he (meansthe
President)wsil do would betoissue some
warningto a province. thathas erred that
things were not happening in a way they
were intendedto happen underthe Consth-
tution

Whileenforcingthis Article onthese State
whether theGovernmenthadrealisedthatthings
arenothappenmgaccordingto Constitution The
Government had set up the Sarkana Commus-
sion about the Centre — States relations its
report s before you: it has been mentioned in it
howthe Centre — state relations can reman
balanced politically as well as economicatly in
the federal structure Theissuewas discussed
atthat ime but you are keeping mum on the
reporttoday The Sarkana Commussion has
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vastly mentioned about the things which should
be considered before imposing the provisions of
Articie 356 —

[Englsh]

“All attempts should be madeto resotve
the cnisis at the state level before taking
recourse to the provisions of Article 356."

[Translation]

Inspiteofthesewamings, the Government
1s continuously misusing the Article. this Article
was never used in its proper way and always
misused for your party interests. | would liketo
give an example. Whenever, you wished to
manipulate, the Assemblies were suspended.
When you sawthatyouwere unabletqreachthe
lever of power due to the State Assemblies
there, you suspendedthem

| would like to give more examples. the
Assembilies of Punjab, Rajasthan, Bihar , Uttar
Pradeshand Orissaweresuspendedin 1951,
1967. 1969, 1970 and 197 1 respectively. The
assembhes of AndhraPradeshand Uttar Pradesh
were put suspended ammationin 1973 and sofar
as | remember, thehon PnmeMinisterwas the
then Chief Minister of Andhra Pradesh The
Assemblies of Gujarat and Uttar Pradesh were
suspendedin 1976 and the Assembly of Manipur
was put under suspended animation twice, in
1977 and 1981 The Assembiies of Assam.
Punjab and Jammu —Kashmir were aiso put
under suspended animationin 1983 andin 1986
respectiveiy. the Governmentvanted to ma-
nipufate Theassemblies of Uttar Pradesh, West
Bengal. Gujarat. Nagaland and Punjab vere
2iso put under suspended animation in 1986.
1970—71,1%77 1977 1983 and 1985 respec-
tively, becausethe Governmentwantedtoruie
these States and by housetrading and destroy-
ing allthe democraticnorms. twanted toremain
npower Yourlustfor power has become your
nature and culture and thus 1S what you have
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giventothecountry oy thelast 44 years.

Sir, it is tragic that the Government is
evading the elections inthese states. Buthow
longthey candoso? Ifnottoday, after6 months
theywillhaveto facetheelections. You should
not avoid the masses, but should avoid your own
misdoing and should gain confidence of public
inthese 6 months, direct action is being taken
fromthecentreto increasethis period by another
6 months. The Government is appointing offi-
cials and governors ofits own choice and impos-
ing policies as they wish. the public representa-
tive Governments arenotthere anymore, then
why you are afraid of conducting elections there.
If you have courage and faith in yourselfwhy
don't you hold the elections? Do not take re-
coursetothis Article again and again

Do youhave any evidencein this regard. |
do notwantto say anything about Uttar Pradesh
now. It resigned after the incident of 6th of
December. Youhad statedthatthe Uttar Pradesh
Assembly will be dissolved and so itwas dis-
solved. Why theassembhlies of otherthree States
were dissolved ? Our Party was in majority
there. On what basis, the Governments of
Himachal Pradeshg, Madhya Pradesh and
Rajasthan were dismissed? | it for this reason
thatthe Chief Ministers and Ministers of those
State belongedtothe banned organisations and
you were afraid that they will not obey your
directions So. whether the assemblies were
dissolved onthis assumption? This is notthe
spintbehind Article 356 This how you protect
the Constitution and runthe democracy. Onthe
basts of hearsay and hypothetical assumptions.
the elected and majority Governments ofthe
states are bing dismissed, as if they are just
toys. Nowyoudonothavethecouragetofacethe
masses. The State Governments were dis-
missed onthe basis of apprehension, only. Do
you have any such evidence that between 6th
and 15th of December the concerned Chief
Ministers had notadheredtothedirections grven
by the hon. Home Minister in regard to the
Constitutional obligations of the
Government?
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Didthey causeany hindranceinthe attitude
of the Government towards the banned
Organisations and didthey not take any action
against them? Did they direct their District
Magistrates, Polices Superintendents orthe
chief secretaryto keep check sothatno action
i1s taken dgainstthe banned organisations? Do
you have any evidence inthis regard?

If the law and order situation in a state
suddenly gets worse, itis a sufficient reasonfor*
imposiny President’s Rule in the State. Butthe
present law and order situationinthe countryis
due to large scale unemployment prevalent
here. Duetothewrong policies ofthe Govern-
mentand starvation, the law and order situation
getsworse. Orissais facing such asituation
today. Land disputes are also areason behind
the break down of law and order machinery?
Murders aretaking place dueto land disputes
today

A question was raised here today in the
morning Thehon Minister was hesitating to
reply® Thelaw.and order Situation deteriorates
Juetoiand disputes and duetothe problems in
--arming livelihood Among allthe politicai par-
1 510 the country, theCongress ts most respon-
s bietorthe present situation of law and order in
ourcountry

I belong to Uttar Pradesh which has a
population of 14 crores | would hketo discuss
a few important points with the hon. Home
Minister.

Sir, in 1984. when a former Pnime Minister
was assassinated by a person, the entire com-
munity towhichthat person usedto belongwas
prosecuted Thousands of sikhs were killed and
Gurudwaras were burntdown but the Govern-
mentdid not utihise Article 356 then instead of
that, the Government issued such statements
that "Jab ek Per Girta Haito Dharti Hilti Hal " it
was the statement given by you people, then
wherewas the article 356 So, a sudden break
down in law and order is not enough reason for
imposingthe President's rule.
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[English)

The President should feel satisfied that
thereareenough reasons tofeelthatthe consti-
tutional machinery has totally broken down .« 1s
not; itis not the case with every political party

[Translation)

Under the federal structure there can be
different Government atthe centreandinthe
states andthe centre has norightto inteerfeere
intheir affairs. Regarding Article 356 tneChair-
man of Sarkaria Commissicn has said—

[English]

" ltcan be exercised correctly that Art.cie
356 may operate as a safety mechanisan
for the system abuse or misuse It can
destroy constitutional equilibriurn petween
the Union andthe States

{Translation]

These arenotmywords Thisis the view
ofthe responsible andiearned Chairman ofthe
Sarkana Commussion constitutedbyyou Sir it
1Issurprisingthatthehon Prime Minister was
againstthe imposition of Article 356 in these
states, but dueto the internal disputes in the
party. instead oftaking it up beforethe Cabinet
the Home Mimister first took the issue to the
Congress Party Working Committee and it was
decided there that Articie 356 would be impie-
mented from 15th of December and iaterthe
1Issuewas takentothe Cabinet Aiotofquota-
tions were given inregardto the role ofthe law

andthe Constitution regardingthe Kalyan Singh

Government Butnowyou are doingthe same
thingtoday You were not able tc check the
internal disputes in your party During the
party's meetingat Surajkund Rs 45lakhs Were
spentoncatenngarrangements only Butinspite
ofthat your internal disputes were not resolved

The Jabalpur High Court had given a
decision inthis regard it has not considered

»
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whetherthe President’'s Proclamation was valid
or not, but ithas clearly, statedthatitwas not
justified atall. This discussionis being held here
on the decision given by the Jabalpur High
Court, Otherwiseinthelast44 years, thisissue
was never given a serious consideration. Now,
itis being said thatthe President alone cannot
usethe Article 356 in a free and direct manner.

The Supreine Courtwill givea decision inthis -

regard. The matteris sub—judice.

Sir. 30 crore population ofthe4 States are
today governed by the President's Rule. The
Public voice has been suppressed. Earlier,
there used be queues of people in the Uttar
Pradesh Secretanatwho usedto comethereto
gettheirwork doneand nowthereistotal silence
There is no oneto listen to the people of Uttar
Pradeshtoday.

Sir. | would like to draw your attention
towards the speechyougaveon 23rd. | appre-
ciate

[English]

Noble sentiment. | appreciate that senti-
ment. Butlquote you; itis your lecture; #is your
delivery which you made very eloquently in this
august House and that was as follow :

“Wewill haveto bnng back againthesame
programme and seethatwe are abletodo
justicetothe poor section ofthe society so
thatwe have a balanced society wherein
everybody feels that they are invoived in
the upliftment of this entire country, ad-
vancement of the entire country . *

\
Very noble sentimentindeed.
[Transiation]
1 would like to know the hon. Minister of

rHomeAffairs as to what is being done in Uttar
Pradesh inthis regard We hadwipedtherule
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ofMafiainthe State and wewere abletoensure
ariot—freestate. Therewas oneincident ofriot
inKashi, butwewereableto check twithinone
week. Onthe contrarywhathappened duringthe
congress rule? Implementation of all the
schiemes fared during the rule of our party was
with held. You assured of development butthat
was never achieved. Theformer ChiefMinister
launched a Progress March (Vikas Yatra) He
neverbotheredtoassess the developmentword
during 44 years rule of congress party butwas
wormedtoassess the development madedunng
18 months of BJP ruie

[Enghsh]

Anunprecedented history inthe develop-
ment ofUttar Pradesh which we have achieved
as a BJP Government was never achieved by
any other Government whether succeeding or
preceding..(interruptions) | wiiltell you. Please
bearwithme

[Translation]

What are you doing now? You have not
been ableto collectany datainthatregard even
after sixmonths. Recently several Congress
MPs demanded in the SurajKund session of
AICC forremoval ofthe Governor. Theythink
that this edection is the last chance for the

Congress Party to rule the State.

Mohan Singh Ji explained it at length that
working Committee on 20 Pomnt Programmeis
nathingbuta Committeeto be constituted by the
men of Congress Party only. The Deputy Charr-
man of Planning Commission s also from
amongthemen of Congress. inspte of alithese
things the Governor was not ableto pleasethe
Congressmen. Nowthereis a persistent de-
mpﬁ withinthe party to removethe Govemor.

itis, however, notbeing done. A Tantnk and
thegoliscal Pandit of your party was instrumen-
talin appointing an adviser tothe Governor. In
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advisortothe Governoris being transferredto
another department. Similarly, thereis reshuf-
fing of officers in various departments. The
Home Secretary has also been removed. Most
ofthe MPs igthe StatewantCollector,S.P.,S.
D.,C.R.O.andA D. M. etc. oftheirownchoice.
They knowthatthe people are notgoingto vote
them to Power in ensuing elections, so they
garner upon the support of officers. You are
runningthe Governmentwith the help ofofficers.
Whatis happeninginyourrule? ... (Interrup-
tions)

You want to know as to what happened
duringthe B. J. P. rule in the State. The hon.
Minister of Food has perhaps left the House.
Thereareone hundredandfivesugarmillsinthe
State. Questions regarding the Sugar Mills in
Uttar Pradesh areraised again and again. The
issue of outstanding against the Mills of Uttar
Pradeshis alsoraised frequently. . (interrupbons)

SHRI RAMESH CHENNITHALA
(Kottayam) a Decision regarding sugarcane
wastakenrecently.

SHRISATYADEOSINGH: 1.77.921 metric
tonne sugar is produced by 105 sugar
‘nills . (Interruptrons)

{Enghsh)
| will cohclude just now

MR. CHAIRMAN : You have taken 22
minutes

SHRISATYADEOSINGH Uttar Pradesh
15 big a State. | am opposing the Motionwhich
i1s directly connectedwiththe wetfare ofthe State
and withthe rights of the people to exercisetheir
nghts enshrined inthe Constitutions. Therefore,
thesethings cannot be compressedin 20to 30
munutes. Letme appraisethe Minister

. MR.CHAIRMAN : Thirteen colisagues are *
speaking from BJP.
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SHRISATYADEO SINGH : Four States
Governments of ours have been dismissed
About40 crores of population has been brought
underthe President's rule

SHRIVIJAY NAVAL PATIL (Erandol ). Is
it your personal property?

[Translation)

SHRISATYADEOSINGH: Hon M - - :
of Home Affairs. | would liketo say thatf: -
you areinterested in ensuring developmer:t
Uttar Pradeshandinhavinga controlthere, th
inthe prevailing situation you cannot destroyt -
democratic set up in connivance with burea
crats. | would like to say that out of total 2
Parliamentary seats of Uttar Pradesh 3-4 seats
have also been, by mistake, bagged by th=
candidates of your party. They allareMinisters
You should set up a Committee o
Members_. (Interruptions)51 Members of our
party areetected from Uttar Pradesh.. (interrup
tions)

[Engiish)

The Congress Party has beenrejected at
the hustings in Uttar Pradesh. both inthe As-
sembly and intheParliament Wehavegottwo-
thurds majority Therefore. wehavegotthernght
to express the sentiments strongly and with
remorse. Thatiswhat!amdoing. (inferruptions)

[Transiation)

Iwouid liketo drawthe attention ofthe hon.
Minister of Home affairs to the fact that the
populationof Uttar Pradesh constitutes 16 per
cent of thetotal population ofthe country itis
unfortunatethat 46 per cent oftotal population of
the country 1s iving belowthe poverty line fortast
40years. Justice should bedonetothe State of
Uttar Pradesh. The States will not prosper
unless industries aresetthere Yousadthat 100
growth centres were provided to the State last
year Moreover. 100 more growth centres are
proposedtobesetup. Eachgrowth centrewalt
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cost Rs.30 crore. The Government has pro-
vided only 8 growth centres for Uttar Pradesh
which has a population of 14 crorei.e. 18 percent
ofthetotal population ofthe country. Thisisan
in Justiceto Uttar Pradesh. Lastyearin Decem-
ber, 1992 investmentin 1152industries of Uttar
Pradeshwas Rs. 24829 crore where as there
has between moreinvestmentin smailer States.
This iswhythe backwardness of Uttar Pradesh
1s a matter of serious concern foreveryone in
the States wherecomparatively more progress
1s made

[Enghish)

unemployment whether educated or
uneducateditisonthernse

[Translation)

Wheretherersnogrowth therethe problem
ofunemploymem becomegrave Theproblem
ofunemploymentisonincreaseinUttar Pradesh
There1s unrestamong the Youth of our State
as there are imited employment opportunities
avatlabie forthem Your party is in power at
centre Youhavenotdoneanythingsothattheir
dreams and aspirations might be fulfilled

Sir_hundreds of schemes are lying pend-
ingin Uttar Pradesh |woulaliketo mentionthe
names ofthosescheme Contimental! Float Giass
Projectis pendinginBanda Others ke News
Print Project. Ahgan), Moradabad Lube Ol
Refiming Compiex. D A P Fertiliser Project
Polyproplene Project. Mathura. Gas Based four
Fertiliser factories. Gas Cracker Complex
Auraiya. Fertiiser Project. Goraknpur are all
pending for the reasons best knowntothe Gov-
ermnmentonly  You willbesurpnsedtoknowthat
inthelast 20 years only oneroadwas declared
National Highway n 1984 Several ChiefMin-
isters and | myself submutted to the Government
timeand agamthatthere should be areview of
Natsonal Highways in Uttar Pradesh and that
their number should be increased But the
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Governmentdid notdothat. | donotliketorefer
tothedemands madeby us, butiwould certainly
liketo say thatthe work on allthe development
Schemes should be expedited. The hon. Min-
ister of Food has leftthe House. My districtis
the mostbackward district. Therewas aplan
of setting up a sugar mill in Pachwada. The
Governmentcancelledthelicensethere. Politi-
calinterests influence sugar crushing Sugar
Mills are not being set up keeping in view the
requirement offarmers

Funds should be utilised ondevelopment of
roads and bridges. The former Chief Minister
hadinaugurated the construction of Kodarn Ghat
Bridge overRaptirniverinGonda 7hatbndge
connectsthemostbackwardarea Itisascheme
ofRs 7-8crores. Atelegraphic messagewas
sentthat not even a single penny exceeding Rs
onecroreshould bespent there Do youintend
to punish the people of Uttar pradesh for votng
the Bhartiya Jannatato power? Doyouintendto
punishthepeople of Rajasthan. Madhya Pradesh
and Himachal Pradesh for the similarreason?
The general public of those States have already
hadenough of Congressrule Thatis whythey
are not ready to accept the rule of Congress
party Peoplewill now not be swayed away by
your failsehood ana holicw assurances The-.
have seenthrough your game

Severalirngation projects ofthe State are
lying pending For thelast 25 yearsthe Kanhaar
irngation Project Sonhbadra. 1s lylhg pending
Similarly. JaraniDam Project over Gola river
near kathgodam and the Ban sugar Projectcan
benefitU P MadhyaPradeshand aiso Bihar
Rajghat Dam Projects is proposed to be con-
structed over Betwariver Butallthose projects
arelying pending

ShriKalp Nath Rarhad beenthe Minister of
Stateinthe Ministry of Power earlier Nowhe
1s the Minister of State in the Ministry of Food
Earlier he played gimmucks inthe field of power
and now he will play gimmicks with farmers
The share of Uttar Pradesh is 2044 megawatt
in Central Sector which has a capacity of 6760
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megawatt of electricity. The percapita electric-
ity consumption of U.P. is 168 unit againstthe
national consumption of 253 units. Theshare
givento Uttar Pradesh is 30 per centofthetotal
energy WhereastheU P. Governmentis de-
manding 5o percentoftheelectricity asits nght.
Anpara i§ such a big project, which is going to
benefit every body. The Electricity production
will notbe limited to any particular area. The
development of Uttar Pradesh does not mean
thedestructionof Congress party The develop-
ment of Uttar Pradesh is co-related with the
development ofthecountry Article 356 wili not
be helpfulinthe development ofthe State. The
development of Uttar Pradesh depends uponthe
repeal of articie 356 and entrusting the people
withthis job

We have done radical basic changes in
the education system but today you ask to
change the syllabus. You want to teach' go'
for '‘Gadha' instead of '‘Ganesh' because it
hurts your seculansm.

Such is the law and order situation in U.P.,
that the persons. responsible for bomb
cxplosion in Bombay. of which you had been
a Chief Minister. have their access in Rampur

also The persons who planted bomb in a
scooter in Milak Tehsil were arrested but your
Governmentis putting pressureon U P Police
nottotake any action againstthe persons related
with this bomb explosion and the persons in
Milak teshil who gave sheltertothese persons

We madearecordinthe fieid ofimgation
Wehad anaimofdistributing Sthousand acres
ofland. | want to iet the House know that we
distributed 5076 acres of land and got the
individual possession oftheland in 1992 Not
only this, under section 11 about 10.99,075
cases of inheritance were pending for their
settlement and a lot of conspiracies were hatched
and land was transferred inthe name of some
other person instead of the actual person but

*hin a penod of 18 monththe Government of
14 P settledallsuchcases

In the field of Housing. we have done a

Pradesh and Rajasthan
tremondous progress which is equivalentto 332
per cent. The Central Governmenthasdatain
this regard. Theseare notour figures. Youcan
check these figures as we get finance and
revenue fromthe Central Government.

inthe last, iIwantto submitthatthedebate
nttiated by the Jabalpur High Court, whetheron
this account Supreme Courtwill decide in your
favour or not, is notknownto me but | knowthis
muchthatintheinterest ofthe nationwewi have
to subjugate thelure of using Article 356 in future
In order to save democracy we will have to
ensurethatit does nothave a violent stroke on
the federal structure of the country. You are
extending this period by 6 months but | feelthat
God will give you a good sense.. Though
otheiwise you get scared inthe name ofthe God
You start shivering in the name of “Jai Shn
Ram’ just now my collegue said that he was
suffering from 6 th December
phobia. (Interruptions) youkeep mum. Prob-
ably , ithas happened firsttime inthe history of -
indiathat a leader of the House did not vote on
aresolutioninstead he abstained

|Enghsh)

You have mstituhonahséd corruption in
this House. do notdothat again

[ Transiation)

PROF PREMDHUMAL (Hamirpur) Mr
Speaker, Sir. heis nght, wetalk of ShriRamand
you aretalking about Ramaswamy. thappened
yesterday nightonly

SHRI SATYADEV SINGH Inthelast |
wanttoraiseonemorepoint. Thehon Minister
ofHomemay extend it by 6 months but | request
youtofacethe publicatanearlydate Thepublic
ofthis country s very generous, itis possible
that it may forget your wrong doings with the
graceof Lord Ramand youwili getachanceto
present your side of affairs

Withthis | request youtowtthdrawthis Bill
| opposethis Bill and conclude
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SHRIVISHWANATH SHASTRI (Gazipur)
- Mr. Chairman, Sir, | oppose the Bill presented
by the Home Minister meant for extending the
period of President's rule by sixmonths in four
states | opposeit, becausethe present situation,
which has become a reason for imposing
President's rulein U.P. and other states has in
its base a force of communal powers. Before
this, you yourseifhad beenin search of commu-
nal powers and sometimes you even showed

themthe path. In Shahbano case youdid not’
implement the verdict ofthe Supreme Court

underthe pressureofthe fanatics. This actof
your provided a chance to other bigcommunal
powers of our countrytobecomeorganised. On
onehand in order to satisfy these fanatics, you
adopted a policy of appeasement and on the
other forthe appeasement of communal forces,
youwentahead with -'Shilanyas'. Younotonly
go for ‘Shilanyas’ but also surrender before
these. Communal forces by unlockingthe lock.
You either talk about fighting these force or
submitthatthese forces have spoiled the atmo-
sphere for it. Whatever suits you, you do it
accordingly. Therefore, | wantto suggestyou
that in order to save the Constitution of the
country you should be determined that you will
notjoin hands withthecommunalforces. Buton
the contrary, you do notwage any war against
communal forces. Having seenthe position of
the yesterday. nowit has become clear that you
cannotcombat corruption etther. Youaregoing
to surrender beforet. Theway youhave surren-
dered, can be amatter of pride for you but.

{Engish}

MR.CHAIRMAN . Please speak on the
resolution  Donotgo backto yesterday orone

yearago
{ Transiation)

SHR! VISHWANATHSHASTRI Iwantto
submit that much before the incident of 6 th
December. we hadreportedto the House about
the stuation prevailingthere by vistingthat area
butyou netther attached any importancetosuch
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information nor considered those matter and
whathappenedtherewas cuimination ofit- The
forces have been send there after the demolition
ofthe structure. Even afterthe sending ofthe
forces, the construction ofthetempletook place
for anather 36 hours. This clearly shows that
your saying is differentthan what youdo. The
way you take action againstthose forces even
aftertheimposition ofthe President's rule does
notshowthat you aredoingitearnestly. Onthe
contrary, therestrictions imposed by youseem
some sortofmockery and one can easilytellthat
theway, you have fight outthe communalismin
therecentpast, is still hauntingyou Itis youwho
istesponsible for the deteriorating situationn
the country. Tdday, you are not ready to make
any structuralchange:nourstateand as aresult
we arefacingthe work.

Sir, our colleague mentioned about devel-
opment; works. Beforethat ShriManmohan
Singh presented it with craftiness !wantto
submit that you are extending this period by
another6 months buttheway you havehandled
thecommunal elements and created the atmo-
sphereinthe state inrespecttothe development
ofthe vanous projects in the state during last six
months. does not provide any hopethatyouwll
do something better in the next 6 month In
Punjab. you have been quite successfultoCon-
troltheterrorism of course with the help of the
public, butinU P the situation is something
different. Inthe TerairegionofU P local crimi-
nals are also active vith terrorists and when
police puts pressure onthem, they migrateto
Nepal. Youmaytalk with Nepal Government in
this regard but till then you must goforaroadin
the Terai region bordering with Nepal from
Gorakhpuronwards Thearrangementofpolice
patrol should be made and police posts should
be setuptherebecausetherearejungles onboth
sides of the border where they can easily hide
themselves Therefore, the Government should
make some effective arrangement there for
proper patrolling ofthat area i

Sir. secondly, lwould like to say thatwhen
situation in Uttar Pradesh s normalthen whatis
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the difficulty in holding elections there. You
should hold Assembly elections in Uttar Pradesh
andswposayoudonotwantto hold it now, you
can atleasthoid elections forthe Cooperative
Societies. Thetenure of our Gram Sabhasis
also goingto expireinthe month of June. You
aretatking so much about PanchayatiRaj, so,
shouldwe expect any announcement fromthe
Governmenttoday forholding atleast Panchayat
elections which are going to complete their
tenureinnearfuture? The Governmentshould
make an announcement aboutitand hold elec-
tions for Gram Sabhas immediately. Thereis
no probleminit. Electionsto Gram Sabhas and
Cooperative Societies are not fought on party
basis. Therewill be nothing shamful to you if
your party is rejected by the people. Therefore.
you shouldimmediately hold elections for Gram
Sabhas and Cooperative Societies in Uttar
Pradesh.

The otherthingwhich | would liketo sayis
‘that sixmonths have passed sincetheimposi-
tion of President's rule in the State and in
absence of any elected representatives i think
there s no difficulty if Advisory Committees of
theMembers of Parliament from Uttar Pradesh
Jre constituted so that public problems could be
solvedthroughthesecommittees andtheir gnev-
ances could reach thebureaucracy. Andthese
committees can alsokeep awatch onthe devel-
tpmentworks. The Government s not paying
any attentiontowards t. |donotknowastowhen
you are goingtodoalithesethingsthere Simi-
tarly | would like to say that the Government
should reviewthe performance of Administra-
tive and police officers who have beenworking
There for quitealongtime ShriMohan Singh
has nightly said that the auction for hiquor
contracts have not been doneinthe State sol
would hike to knowthereason for not awarding
contracts sofar Whatactions are beingtaken
hy the Governmentagainst District Magistrates
{01 this? vithy the Government is not taking
iction against the police officers who were
involved in communal riots because there s
President’s ruleinthe State and alt reports are
Jivailablewiththe Government? it seemsthat
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the Government is not making any efforts to
bring normalcy inthe State forwhich we should
supportthe Government.

Inthe end. | oppose the Resolution and
would liketo say that Assembly elections should
be held atthe earliest in Uttar Pradesh and if
there i1s any difficulty in it the Government
should announce elections for Cooperative
Societies and Gram panchayats. |amthankful
to, yousir, for giving me an opportunity to speak.

[Enghsh)

SHRIiVIJAY NAVAL PATIL (Erandol) Mr.
Chairman, Sir, intoday's polttical life of India.
themost frustrated party isthe Bharatiya Janata
Party The dissoiution of four States was to
some extent in the interest of the Bharatiya
Janata Party, becausethe quarrels had already
started Theywerecoming to power by using
the plank of religion and their gcvernance was
very wellknown. We have seenthatinMadhya
Pradesh, after comingto power. they had made
40.000transfers. InUttar Pradesh, an Actwas
enacted making copying in the 12th Standard
examination as a cognizable offence That
resulted in 12 per centresultinthe 12th Standard
examination. (Interruptons)We are notencour-
agirg copying but a situation has deveioped
therathat your Government came into trouble.
There was a quarrel between Mr Patwa and
Kumar Uma Bharatijht So, you all were in
trouble EveninHimachalPradesh. oneofthe
Ministers. the Agriculture Minister resigned
without giving any reason  Sc. you were in
trouble onthe6th of December 1992 (interrup-
tons)

PROF PREMDHUMAL Mr Chairman,
Sir wiilhe name the Ministerwho resigned in
Himachal Pradesh?

MR CHAIRMAN He:s not yietding
PROF PREMDHUMAL reis making

false statements and heis mislieading the House
Letnim come out with the name ot the Minister
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whaoresigned in Himachal Pradesh. (/interrup-
trons)

SHRI VIJAY NAVAL PATIL : One of the
speakers said thatthey have distributed thou-
" sands of acres of surplus land in Uttar Pradesh.
Ithink itincludes SadhviRithamburain Mathura.

When youtalk about misuseofarticie 356,
you forgetthatin 1977 your Party had dissolvea
nine States at one stroke. (Interruptions) This
is not Badle kibhavana The actionwas right

(Vlmerrupo'ons)

The other Members from BJP said, if you
have guts you come out. Wewantto reply that
wehaveguts We have seen many elections.
Wearesitting inopposition in many States. We
were inthe opposition atthe Centre also. Sitting
inoppositionis not bad for us. Butitis problem-
atic for you because you, are unableto govern
property.

We are requesting the Home Minister to
seethat normaicy retumstothe States because
the danger is still potential there. There is
potential danger of violence during the elec-
tions. Itis only when normaicy is restored that
canbeheid.

Nowthings areimproving and the situation
1s becoming calm and we hope that by Decem-
ber, 1993 there will be proper atmosphere for
Assembly election. inthe meantime, whatever
demand is made by some Members here re-
garding elections to gram panchayats and
cooperative bodies, | urge upon the Government
thatthese elections should be held wherever
they aredue

Apoint has been raised regarding the ap-
pointment of Advisory Committee of Parliament
for advising the Governors of the States. |
supportthat becauseitis necessarytoguidethe
bureaucracy in governing such big States fora
longer time. ’
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lurge upon the Home Minister to appoint
the Advisory Committees in alithese four States

Reference was made heretotheinjustice
being doneto Uttar Pradesh. Wedonot agree
with that view. With the limited financial re-
sources, the congress party has givenoverthe:
last40 years lot of attention to Uttar Pradesh.
Almost everytaluk, tehsil headquartersis con-
nected with railways. Yousaythat notasingle
national highway has been declared duringthe
lasttwoorthreeyears. Youaretalking forashort
period. Ifyoutakethe history ofthe last40to 4%
years, the Government of India has given lot of
attentionto Uttar Pradesh and the development
ofUttar Pradesh s not neglected.

[ Translation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman, Sir, noroadin Uttar
Pradesh has been declared as National High
ways since 1984. | would liketo State itfor yous
information thatthe number of National High- _
ways are less in Uttar Pradesh and | have been
raising this matter for quite along time. itis not
aquestion ofone ortwo year.

(Engsh)

SHRIVIJAY NAVAL PATIL : There may be
somelacuna hereand thereinthe developmer: -
ofthe State but that does notmean thatwe have
not paid any attention dunng ourtenure, whenwe
were inthe Government during last year.

It was not done out of vindictive attitude
TheCongress Party has never keptthat attitude
inmind. Thatis why, we have been returnedto
power again and again.

Sir, the four States where the BJP was
goveming hadto face some peculiar stuations
The children thereweretaught a different sylla,
bus, a different type of history comparéq to the
children of our other States. It was becoming a
national problem. Wemustthank Godthatthe
situation developed to such an extentthatthe
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facts werebroughtto light. Now, we are rectify-
ingthosethings. This indoctrinationinteaching
~ thehistoryis notgoingto helpinthelong run. It
may be of some short-term gain to the BJP
friends. | know that. They also realised that
opposing Gandhiji'sideasis nothelpingthem.
Thatis why, now, at some intervals they have
started taking the name of Gandhiji. Butthe fact
remains that the history text books were dis-
torted and it necessitated the Governmentto
changethemto bringthem ontheright track.

| do not wantto gointo the judicial aspect
ofthe judgement given by the Jabalpur High
court. Butthefactremainsthatthe sovereignty
of Parliament, ofthe Presidential Order, inde-
pendence of judiciary, the legislature and the
executive has to be maintained. Inthat context,
lam surprised how one person can substitute
the satisfaction ofthe other person -whether it
,isaJudgeandthePresidentorthe President and
~ thatcounted and because hethoughthat condr-
tions prevailed forthedissolution ofthe Assem-
blies, twas done. That satisfaction cannotbe
substituted by the satisfaction of the other per-
sonwhether heis aJudgeorany other dignitary.
Thatis my opinion. Of course, this matteris sub
judice. That is why | do not want to express
.anything morein details, about my opinion on
thisissue Butthis hastobesortedout Such
things, that is. the Presidential Orders issued
under Article 356 in future should not be sub-
jectedtojudicial reviewon the one handandon
the other hand, as itis feared, it should notbe
misused for political ends But | am sureand
my Party is sure. We maintain again and again
thatthe conditions prevailed in which this order
had to be proclaimed. The conditions still
prevail under which we have nowto extend the
period” Thatis why these motions have been
brought beforethis Housetoday. |supportthe

SHRICHITTABASU (Berasat): S, with
much reluctance and hesitation, | could per-
suade myseifto agreetothe proposal forthe

\
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continuance ofthe President's Rule inthe four
States. Please note, Mr. Home Minister, that
persuasion cameafter understandingthereal
situation prevailing in the country. (Interrup-
tions)

17.00hrs.
[ Translation)

SHRI DAU DAYAL JOSHI (Kota) . Last
time youwere strongly opposing the Article 356
-(Interruptions)

[Enghsh)

SHRICHITTABASU Just wait. As you
know, we are opposedtothe very basicidea of
the incorporation of Article 256 ofthe Constitu-
tion. And if you kindly allow me to mention
certain remarks made by the Supreme Court
tself regarding Article 356, the Supreme Court
once mentioned and | quote

" If any drastic power that is Article 356
which if misused and over- abused. can
destroy the equillibrium between the Union
andthe State "

It is not merely my opinion It is the
Supreme Court’s view also regarding Article
356 Foracountry fike India of its vastness, of
its pluralistcharactenstics, of its multiplicity of
language andregion. the only cementing force
1sfederalism. Ifthereis no general principle of
federalism, the unity ofthe country wouid be in
jeopardy, ifundertheCongress rule. if tis under
their rule or if it 1s uncer our rule  The basic
principle for the unity of the country is the
acceptance and impiementation ofthe principle
of genuinefederalism Whenthis Article 356
was being debated inthe Constituent Assembly.
twas, | donothketo quotebut! v.anttoremained
the Home Miruster and all ofus. assumed that
twiti be very rarely used As amatteroffact,
the architect ofthe Constitution Mr Ambedkar
hadto comment, to satisfy the Constituent As-
sembly, that it will uitimately remain a dead
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letter ithas notremained adead letter. Atthis
time duning the iast 43 years. it has been
invoked 9Ctimes Therefore, by thisinvorcation
ofthis Articie there has been strain of relations
between the Uinion Government andthe States

Amore shamefui phenomenonisthatthis
nartrcular Articie ofthe Censtitution ofthe coun-
tryisa atualreplica ofthe 1535 Act As amatter
offact inChapter Viofthe 1535 Act the titiers
Provisior ncase of failure ofthe constitutiona!
machinery andthe sameword has been lifted
fromthe Governmentofindia Act of 1935 as
prepared and accepted by the Britishimpernial-
1sm. has beenlitedinto our Constitution There-
fore itmustgo Assoonasitgoes itisbetter
for the couintry. 1t strengthens federalism it
strengthensthe stabilitv ofthe country itbrings
aboutanewerainindia s progress

EvenMr Churchitfwas shudderedtothink
anoutthe vast power entcyed by the Governor-
Tneral in our country under their rule M
Churchitnad characternsedthe sweeping pov/-
=rs ofthe Governor- General of indiato be such
aswoularouse Mussoiini s influence

31 ‘aonotthinktnatMr Churchitwas a
democrat We foughtagainstMr Churchi! we
w»new nisimperaistic character But everan
imperiahistieager itke Mr Churchil hagtc com-
ment about the sweeping powver enjoyed by the
TSovernor->eneralof indiz unger 1935 Act which
accordingtonim was envy in the minc of Mr
tAusschini the greataarministrator

When {remember all these things. | feel
thatthis Article 356 is ablotonthe Constitution
of our country Many have refe!ied to the
Constituent Assembly debates and you know
much morethanthis and | do not liketo repeat
it Constituent Assembly debate made it clear
thatitwill not be broughtinto operation unless
there are extreme cases, but, herefor the politi-
calreasons. forthereasons ofthe party. forthe
reasons of resolving the internal feud of the
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ruling party. this Article have more than often
beenused There is agreatnecessity forjudicial
review. | do notknowwhatwou)d bethe view of
the Supreme Court regarding the urgency or
necessity ofjudicial review. But, to hanour a
minimum of guarantee, a minimum guarantee
forthe protection of federal spirit of our Consti-
tution inthechanged, altered political condition
incur country. Ithink. the principle of judicial
review so far as the application of Article 356 is
concerned. Isto bethoughtabout Thisisnota
newidea Asamatteroffact. inRajasthancase
N 1977 thatpnnciple cfjudicial reviewhas also
beenacceptedand | quote

" The principle has been accepted; but that
acceptance was specific oriented”

itisnot ingeneraiterms lwantthat#should
be apphcabieir. general terms | quote that
principle

ifthe satisfactionis malafide oris based on
wholly extraneous or irrelevant grounds. the
courtweuld have jurisdiction to examine it
becauseinthatcase. therewill be satisfac-
tion ofthe President inregard to the matter
nwhich hers requiredto be satisfied”

ipleadthatthe Sovernment atleastnowdo
consider the possibiity of incorporating some
prov.sions in the Constitution to enable it to
make this applicabie and justiciable in the court

Evenwnen these four States were brought
under the President s rule. |, on behaif of my
party expressed certainreservations, theres-
ervations were ofthis nature Thatis, sofaras
UP Governmentts concerned the Government
committed a mistake by not inposing the
Pres.dent's rule on time, namely certain date
which | haveforgotten, beforethe6thof Decem-
per. 1992 Thereasons arewettknown B, so
far as the position of the Government inother -
three States is concerned, we had some reser-
vation and | think the Government should un-
learn something by the expernencethey have
gamnedbythistime There are enough provi-
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sions eveninthe Constitutiontoday Therewere
suggestions madeby Dr Ambedkar that before
applying or beforeinvoking Article 356, the State
Governments areto be givenwarning Ifthat
does notwork, there should be an arrangement
for holding elections Ifthatis notpossible then
only Article 356 should be applied as the last
resort  Even Articie 257 of the Constitution
authorises the Union Governmentto issue in-
structions to State Governments to do certain
things and not to do certain otherthings. Even
after the demolition of the Babri Mas)d at
Ayodhya some kind of instructions could have
heenissuedunder Article 257 ofthe Constitution
tc the other three States Government, about
»hom. there would have been some genuine
apprehensionsthatthey may notimplementthe
Centre sdirectives That could have beentaken
recoursetc andalotof public criticism could
nave been avoided By taking such a hasty
actionasyoudid you haveonly strengthened
their baseofsupportinthose States Therefore
aiimese factors should betakenintc count

Tneretore Sir Lreiteratethatthe principie
t scicia review hastebeincorporated The
conceipie of grving warning the principle of
~ingeentamdirectves fromthe Unior Govern-
sentunder Article 257 ofthe Constitut:on. be-
temposingthe President ¢ Rule. etc haveto
neconsidered sothatthiskinc ofasituationis
<vorges infuture

Sir we want elections at the earliest pos-
sitietime Butimustsay anaconfessthatthe
situahioninthe ccuntry particularly the commu-
narsituation inthe country does not permitus
i hold etections 1n @ manner that would be
i«wndiy and farr andreflectingthe genuine aspr-
‘at.onsofthepeople Thepoisonofcommunal-
s has spread far and wide and unless thatis
notremoved fromthe mind ofthe people anda
sér ularand democratic poltical atmospherets
~ allowedto return. holding elections atthis junc-
ture may proveto bemuch moredangerousthan
notholdingthem

Mr Chairman Sir, just permit meto point
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outhowthe country 1s movingtowards disaster
The Shiva Senaleader gave an interviewtothe
Times International only a fewweeks ago He
remarkedthatif Mushmswere fleeing Bombay.
letthem goout. Ifthey do notgo, they mustbe
kickedout (Interruptions)

PROF PREMDHUMAL Whatconnec-
tion does it havewith the Presidential Order?

SHRI CHITTABASU  Ithas every connec-
tion because it affects the election prospects
Sir. my very first comment is that with utmost
reluctance and great hesitation i convinced
myseif for the continuance of the President's
Rule inthese four States Otherwise only option
1sto hold elections justtomorrow. As youcannot
hold elections , | am agreeabletothe suggestion
Youcannot hold the elections if you allow the
Shiva Senato propagate or spread communal!
poisoninthisway |thereare other courses also
butidonotwanttotakethetimeoftheHouse The
situation s suchthatelectiors should be held
at theearhestpossibletime We can hoidthe
elections atthe earliest possible time provided
secuiar and democratic polity is fuily quaran-
teedinour country My compiantagainstthe
Government 1sthattheywantto bein povveronly
by invocation of Articie 356 and not by winning
the support ofthe peoplete seculansetha Soci-
ety ana on the basis of a secularised soctety
stablise therr political position inthe country

Therefore Sir. with these reservations !
agree withthe proposal of continuance of the
President’'s Rule for some time provided the
Governmentis agreeableto make necessary
arrangements to hold elections at the eariiest
and for that purpose also carry on campaian fof
secularnsation ofthe society

[ Transiaton)

SHRIDAU DAYAL JOSHI(KOTA) M
Chairman, Sir. thehon Members are blindly
supporting this Bill for their own politicai gains

Sir. today | was going through the proceed-



487  Re. Continuanceof .
Proclamation in respect

[Sh. Dau Dayal Joshi}

ings ofthe Constitution Drafting Committeeand
Iwould like to drawthe attention ofthe House
towards the views expressed by Dr. Ambedkar
onthis Article when hewas repeatedly asked
aboutitbytheMembers. Dr. Ambedkar saidthat
according to his views, the article 356 would
remain dead forever. Butitis unfortunatethat
in spite of their claim to bethe followers of Dr.
Ambedkar, this Article was used 101 times
during 44 years . Hadthe departed soul of Dr.
Ambedkar been listening these things in the
heaven, he would have definitely been thinking
asto how his followers aremisusing this Article.

The way this Article is being misused is
highly condemnableand objectionable. Itwas
hoped that good sense would prevail after the
historic judgement of Jabalpur High Court One
ofour former ChiefMinister had even announced
27th June as elections date in Rajasthan be-
cause ofthe histoncjudgement of Jabalpur High
Courtand onthatbasis the Government would

" not gc to the Lek Sabha for extending the

Prestdent’s rule but | regret to say that the
Government has broughtthis Bifl for extending
President's rule for another sixmonths on one
pretextor the other.

" Thehon. Home Minister has said that the
law and order situations 1s not good and there-
fore, elections cannotbeheldthere Thereis no
law and order problemin Rajasthan. Two days
earher statementwas given by the Governor of
Rajasthan, Shri Reddythatthe law and order
stuationis normalinthe State.

17.19hrs.
[SHRISHARAD DIGHE i the Chaur]

Butthe Government says thatthe stuation
is not normal for holding elections. Actuallythe
position of thetr leaders is not good for elections.
Ifthere 1s any deterioration in the situation that
1s only on the borders of Rajasthan and the
Central Government is entirely responsibie for
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that. Theinternational borderin Rajasthanis not
securedtoday. The Government has sealed
border in Punjab but it has not done so in
Rajasthanand Gujaratandthearmsandammu-
nitions, A K. 56rifles etc. are being smuggled
from Rajasthan border only. Therefore, | would
like to submit that though the law and order
situation in Rajasthan s satisfactory yetdueto
the Government's attitude situation on the
Rajasthan border is very precarious. TheGov- *
emmentis quite incompetent. Therefore, it must
tender its resignation_ Ifelections aretobe held
thenfirsthold elections tothe Lok Sabhatojudge
the actual mood of the electorate and actual
conditions prevailing inthe country

An hon. Member of the Congress, a littie
while ago, praised the President's rule in
Rajasthan However, | wouldliketoremind the
hon Members ofthe Congress thatyesterdaya
senior congress leader from Rajasthan and ex-
Minister of Textiles. ShriAshok Gehlot. submit-
tedthat underthe President's rulecorruption has ,
increased A statement in this regard was
1ssued by ShriAshok Gehlotyesterday in Jodh-
pur Probably the Governor is being criticised
becausethe Congress inRajasthanis divided
intotwofactions One factionis supporting the
Governorwhilethe other is opposing the Gov-
ernor Oppositionis not something very seri-
ous The Governor is not being criticised for
hampenng developmentworks inthestate The
Governor has notrightly cometothe assistance
of any congressman The Governor is quite
justified because how long he could have ful-
filledthewishes ofthe Congressmen Sincethe
State 1s under the President’'s rule so. what
would the Congressmendonthestate Forhsts
regarding thetransfers and postings of Collec-
tors, DIGs and SPs are pending with the Gover-
nor. From each district four congressmen
approach the Governor with their lists Shri
Vidyacharan Shukia has been madeincharge”
oftheCongress party affairs in Rajasthan. Shn
Shukla 25 days back informed the Congress-
meninRajasthanthatthe President's ruledoes
notimplythe rule ofthe Congress. Shn Shukla
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advisedthem to remainwithin limits. However,
whatelse can the Congressmen do because

they have got nothing to do for the last 2to 3

months. The Congressmen have again started
wielding influence in Rajasthan under the
President's rule. The Congressmen havestarted
assuring the officials regarding thetransfers
and postings and approach the Governorwith
thelists TheCongressmen inthe Statearenot
bothered about industrial development in
Rajasthan No industry has been set up in
RajasthanunderthePresident'srule Onlyone
industry oftransfers and postings has prospered
inRajasthan. TheCongressmen arecharrging
betweenRs. 5 000toRs. 20,000 forthetransfers
and postings of SPsto Collectors. Therefore, |
urge thehon Minister of Home Affairs to check
this practice The Congressmen are daily
pressurisingthe Governorinthis regard Shn
V C Shuklais aware of alithese developments

Today also ninelists regardingthetransfers and
postings of Collectors and DIGs were submitted
tothe Governor of Rajasthan Exceptthis no
development activity 1s going on in Rajasthan

Today's new§papers carry a report that two
persons dies in Khedela after drinking non po-
table water | would like to submit to the
Congressmenthat Rajasthanis generally inthe
gnpofdreught because ofthe scarcity of water

Peoplein Rajasthan do nothave food to eat

There are areas In Rajasthan which do not
receverainfalifor 5to 7 years ata stretch When
childrengrowup after 5to 7 years and ifthere1s
rainfalithey asktheir parents, whatis happen-
ing Then parents inform themthatitis called
rainfall  This 1s the scenarno in Rajasthan

Therefore. | urgethe Governmentto ponder over
all this  Meetings of officials in Delhi are
convenedtimeand again. However the Gover-
nor of Rajasthan should convene a meeting of
the State MPs to discuss the ways and means
for brin-ing Yamuna water to Rajasthan Arbi-
tarvdecsions arebeingtaken That swhythe
tonmer Chief Minister of Rajasthan advised the
<V se-.nor of Rajastahn notto intervene inthe
matter  And as and when the Assembly 1s
dissuived the Governor cantake a decision in
thisregard The Governor is not competentto
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settletheissuewiththe centre.

Sir. Rajasthanis facingwater and power
shortage. Forthe firsttime developmenttook
placein full swing in Rajasthan under the lead-
ership ofthe ChiefMinister, Shri Bharoin Singh
Shekhawat. TheHon. Prime Minister should
call Shri Skekhawatto discuss the policies and
programmes framed by the latter in Rajasthan
The then Chief Minister of Rajasthan earlier
madeanannouncement dialiowing persons with
morethan two children from participating inthe
municipal and panchayat elections, the provi-
sionbeing incorporatedinthe 72nd amendment.
Under compulsions the Central Govérnment
has acceptedthis provision Shn Shekhawat
provided efficient leadershipin Rajasthan Just
becuase of one unsavory incigent 'n 3 smaill
town near Jaipur the Central Government de-
cidedto dismiss Shr Shekha .

Sir, Shri Shekhawat provided able,
prograssiveleadership in Rajasthanbutaliofa
suddenthehon Minister of HomeAffairsrelaised
that Shri Sheklhawat is not fitto continue in
office Only oneday beforethe dismissalof Shn
Shekhawat he was being showered praise for
prov:ding able leadership by the Governor of
Rajasthan Statewas marching forward under
the leadership of Shri Shekhawat but his Gov-
ernmentwas simply dismissed because of his
proximity to ‘Sangh Parnivar  Although Shri
Shekhawat ordered largescale arrest of the
RSSworkers. |throw downthe Gauntlettothe
hon Minister of Home Affairs andthe Congress
tocomeforward "Aac Maidan Mein, Ye Ghora.
YeMaidan Karao Chunav. Janta Jise Chahegt,
Chunlegt

Iknow it very wellthat my party wllwinthe
elections Janatawili decidethe fate of boththe
Congress and my party Eventhree births wall
not be long enough to win the elections inthe
State People will reject the congress for its
misdeeds {amoftheopinionthat the peopiewatt
electmy party People are onour sideandwill
continue to vote for us With these words |
conclude )
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(Periyakulam ). | am very gladto participatein

this discussion on behalfofthe AIADMK . ltis.

a matter of great regret and shame for the
Congress thatthey are moving this Housetoday
for approval of extension of President's Rule for
a further period of sixmonths in the States of
Uttar Pradesh, Madhya Pradesh, Himachal
Pradesh andRajasthan.

The population inthese States constitutes
morethan 40 per cent ofthetotal populationin
India. The suspension of democracy inthe four
States for a further period of Sixmonths sends
ashameful signal to the outside worldthat India
which is the second largest democracy inthe
world is outto destroy the very democratic fabric
onwhichthe Constitution of india is based.

The House may kindly recalithatthis Con-
gress Party which inefficiently handled the
BabriMasjidissue is a silent sepectator ofthe
demolition ofthe Babri Masjid on December6
lastyear

Sir. the House may kindly recall thatthe
Congress Party, which inefficiently handled the
Babri Masjid issue, was a silent spectatortothe
demolition of the Babri Masjid onthe 6 th De-
cember last year. Before the 6th December,
there werereports thattherewas a danger ofthe
disputed structure being demolished by the anti-
social elementsthere. fthe Central Govern-
ment had informationthat the demolition could
take place. they should have taken some ad-
vance action.

SHRIANNA JOSHI (Pune): Heis telling
so many important points aboutthe Resolution.
But onthe part ofthe Government nobody from
the Home Ministry is taking any notes. Howwill
they answer his questions?

MR CHAIRMAN: A Cabinet Minster is
here

MAY 12, 1993

ofU.P..M.P, Himachal 43
Pradesh and Rajasthan

SHRIANNAJOSH!: Ifthey do nothavethe
timeto take down the points beingmade , letus
adjournthe House forten minutes.

[Translation)

SHRIDAUDAYAL JOSHI Hon. Minister
is neither paying attention nortaking any note of
the points raised by us.

(Englsh]

SHRI CHANDRA JEET YADAV
(Azangarh): Mr Chairman. this is very objec-
tionable. Theobjectionisright. Therearethree
Ministers inthe HomeMinistry Afterall, we are
discussingthe proctamation issued by the Home
Ministry. One ofthethree Ministers could have
been here.

MR. CHAIRMAN ' Most of the time Shr
S B.Chavanwashere. Hehasjustgoneout He
was sitting here. Heisinchargeofit Hemust
have goneout for a fewminutes Butanother
CabinetMinister s here

THE MINISTER OF HEALTHAND FAM-
ILY WELFARE (SHRIB. SHANKARANAND)
Wearenotsupposedto listentothe cross-talks
ofthe Members of Parllament (Interruptions)

[Translation)

DR G L KANAUJIA(Kher) Mr Chair-
man, Sir. a very imporant matter regarding the
proposal of extending President s rule in four
states s being discussed intheHouse andthe
treasury benches areempty Itis nothingbutto
ridicule such an important matter. (/nterrup-
tions)

[Englsh]

MR. CHAIRMAN : Please go on Shn
Ramasamy.

Nowdo not raise any objections.
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SHRI B. SHANKARANAND: You know
that there is'a Cabinet Minister sitting here.
(Interruptions) The hon. Member should know
thatthere is a Cabinet Minister sitting here. We
havetg seeto so manythingsinthe House.

SHRIANNA JOSHI : You should nottake
itlikethat. Nobody from the Home Ministryis
here.

SHRIB. SHANKARANAND: Letus notbe
toetechnical when serious matters are being
discussed.

SHARTANNA JOSHI : The Hon. Member
was giving some important information. No-
body was taking notes from your side.

MR CHAIRMAN : Please sit down now.

SHRIR. NAIDURAMASAMY : TheCen-
tral Government should have taken advance
action to prevent the demolition of the Babri
Masyid (Interruptions)

MR CHAIRMAN : Why do you interrupt
now? Pleasesitdown

SHRI R. NAIDU RAMASAMY : By not
doingthat, the Congress Party atthe Centrehad
colluded with the anti-national and anti- social
elements in bringing down the symbol of secu-
larism as embodied in the Babri Masjid struc-
ture.

Atthe meeting of the National Integration
Council our dynamic leader Puratchi Talavi
demanded that the Babri Masjid should be pro-
tected and thewishes ofthemajority community
should berespected.

MR. CHAIRMAN: Piease do not disturd

SHRIR. NAIDURAMASAMY : Onlyifthe
Central Government had heededtothe sane

counsel of Puratchi Thalaivi, wewouldnothave -
cometothrs pause. Our seculsrimagewould

1feel extremely painedto chargethe Con-
gress Party with abetting the anti-national ele-
ments in bringing down the Babri Masjid struc-
tureand subsequently demolishing the Consti-
tution itself, by bringing down the four demo-
cratically eleted Governments.

|fthelaw and order situation was so seri-
ous and if secularism was in peril in Uttar
Pradesh, then, in that case, the responsibility
should have been taken jointly by the Central
Governments aswell asthe U.P. Government.
You havedismissedthe U.P. Government.

TheCentral Government should havealso
resigned accepting moral responsibility for fail-
ing to uphold secularism. The Congress Party
andthe Central Govemment havebetrayedthe
people of India by putting secularismin pen.
Secularismis no more safeinthe hands ofthe
Congress Party.

The Central Government, at the most could
havesuspendedthe U.P. Governmentfor failing
to maintain law and order on December6. Then
wecould have said thatthe Central Government
has not mutilated the spirit and letter of the
Constitution.. The Central Governmentwhich
does not believe in democracy has not only
dismissed the UP. Government as a genuine
one but also went berserk in dismissing three
more Govemments for noreasonthus subvert-
ing the provisions ofthe Constitation for cheap

The Congress Party has committed the
biggest crime on democracy by allowing the
disputed structure to be demolished and by
dismissing the democratically elected Govern-
ments by misusing the constitutional provi-
sions. Every Member assembied herehas a

rightto ask for a review of the Constitution itself

whethersuch drastic and dracenian provisions

" should any more exist in the Constitution

| fully welcome in this context that the
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Central Government has taken a welcomesstep
inbanning communal organisations. The Shiva
Sena, the BajrangDal andthe VHP have been
banned for the simple reason that they are
fanatics of religion. Therefore, in the
Government's view and in the view ofthe Con-
stitution, religious fanaticism and secularism
cannot go together. If that is the case, can
secularism, cannationalism, canpatriotism, on
~ theonehand, and anti-nationalism, terrorism
andcastetsm, ontheother hand, gotogether. For
example, letmetellacaseinrelationtothe State
of Tamil Nadu. Thereis anorganisationwhich
ts also a political party called the PMKwhich has
praised thekillers of Rajiv Gandhi as martyrs
andwhich has alleged links withthe ETTE and
otherterronst organsiations for the purposes of
therr political survival in Tamil Nadu. The
people of Tamil Nadu represented inthe Tamil
Nadu Legislative Assembly, unanimously
passed aresolution for banning the poisonous

organisation calledthe PMK TheCentral Gov-
emmentinstead of banningthe PMK tned under.

the auspices of the Congress President for an
electoral alhance inthebyeelections inthe State
that have been cancelled. Therefore, Icharge
the Congress Party that they have a nexus with
theterrorists and the LTTE. TheCongress s
promoting the PMKwhich has linkswith LTTE
to createlawand order problem in the Stateso
thatthey could have a handieto subvertdemoc-
racy in Tamil Nadu. .(/nterruptions)

SHRIM KRISHNASWAMY (Vandavasi.)

_InTamilNadu. during theirregime, allLTTE

peoplehadfied ...(interruptions)

SHRIR NADIURAMASAMY ' Ifthe Con-
gress Party believes that tis againstterronsm,
it1s aganst the kitlers of Rajiv Gandhi and it
wantsto paythe tnbutes to Shn Rapv Gandhifor
thegreat sacrifice he has done forthe country.
then the PMK should immediately be banned
Action should also be taken agaimnst ali the
congressmen including the TNCC President
«ho promoted the PMK cause. Thenontythe
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people of Tamil Nadu and the people of the
country can be convinced thatthe Congress
Party is againstterrorism and againstthe.as-
sassins of RajivGandhi.... (Interruptions)

SHRIM. KRISHNASWAMY : Sir, hecan-
not talk like this. He is talking about TNCC
President..(interruptions)

SHRI PG NARAYANAN
(Gobichettipalayam) : They cannot objectto
this.

SHRIR. NAIDURAMASAMY : | there-
fore, oppose the resolutions for extension of
President's Rule in U P, Madhya Pradesh,
Himachal Pradesh and Rajasthan. TheGovemn-
ment should give an assurance thatthe contin-
ued misuse of article 356 would be stopped and
electoral process would be commencedinthese
States

[ Transtation)

SHRI KRISHAN DUTT SULTANPURI
{Shimia)  Mr. Chairman, Sir, the President's
Ruleimposed in Himachal Pradesh under Ar-
ticle 356 1s goingto expireon 15-693 Inseto
supportthe proposal of extending the period by
six months  So far as the law and order in
Himachal Pradesh is concerned, the situation
has been quite good andthe environment s quite
healthy. People of Himachal Pradesh have
been aspiringto haveelections inthe Stateatthe

earliest so asto establish democracy there
o

Our leamed collegues have raised several
objections. ithas been allegedthat Congress
Party 1s solely responsibie for alithis. Everyone
1s making allegations on Congress Party-
whether it is CPM or AIDMK or any other
political party. None ofthem looks intotheirown
shortcomings. They are ignorant of how the
situation deteriorated 1n Himachai Pradesh. It
so happened that as soon as BJP came into
power inthe State. the very first decision they
took was to remove the chairman of the State
Electncity Board and spent about Rs 8lakhs
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610 cases were field on behalf ofthe Govern-
ment, however 193 caseswentagainstthe BJP.
Anadvocate belonging tothe same party was
paidRs. 50,000 per day in this connection. Itis
a matter of utter shamethatthe money ofthe
backwagd classes in Himachal Pradesh was
misused atlarge scale. Notonly this, |would
aisoliketo submitthat a conspiracywas hatched
to sell allthe 21 Public Undertakings workingin
HimachalPradesh. State Governmentempioy-
ees and officials were not only harassed but fake
cases were filed againstthem and the employ-
ees were lathi charged. The law and order
situation inthe statewas very bad. Thustheyare
stillindulging inthe same conspiracy.

TheCentral Government has aways been
keen to help not only Himachal Pradesh but to
allthe statewith a motiveto upliftthe nation as
awhole. However, BJPwasthe only ruling party
inthe Statewhich remainedtotally unconcerned
aboutthe State of affairs inthe State. Rather,
they preferredto misusethe Government funds

"1 would like to submit to the Members of the

Cabinetandthehon. Minister of Home Affairs in
particularto look intothe matter, because basi
cally he belongsto grass root level and has good
knowledge about the people. ifan investigation
is conducted with regard totheaftairs in Himachal
Pradesh, it would reveal how land deals were
madein anillegal manner, and that ultimatety
lead to the exploitation of people. The BJP
Government deservedto be removed. Earlier
all the leaders of this party marched from
Palampur to Shimla, but afterwards they
marched from Shimiato Dethi. They did sojust
toinstigatethe feelings of people, but pursuaded
the people of Himachal Pradeshthatthey were
demandingroyalty. Did these peoplenotcome
to power in 1977, could they not raise this
demand atthattime? Today, they havespoiltthe
atmosphere of Himachal Pradesh. itis truethat
the Central Government has decidedto extend
the President’s Rule inthe State under section
356 Isupportthis. People ofHimachal Pradesh
wantedto have elections inthe State butthese
people have deteriorated the law and order
situation inthe State. Nowthey have, raised
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another slogan -‘Ayodhya Chalo’. Allofthem’

wentto Ayodhya and claimed that they would
build Ram-Mandir in Ayodhya, Butwhat hap-
penedthereafter? They did goto Ayodhya but
failed to build the temple and thus returnedto
Shimla. Some of the stayed at Ghaziabad,
someat Paonta Sahib while others somewhere
near Dehradun. Thus, thisis the party which
indulgesin misappropriation of funds, forwhich
they exploit the labourers.

Mr. Chairman, Sir, | would like to submit
thatitis good that Presidents’ Rule has been
extended in Himachal Pradesh under Section
356. They assured the youth to give employ-
ment, butnobody gotemployment. About 35,000
workers were retrenched inHimachal Pradesh,
itwas justanactofrevenge. The members of
CPI, CPM, Janata Party or Congress Party may
be asked howthe BJP started functioning? The
children in schools opened in the State were
giventraining ofthe dril of RSS, RSS workers
wererecruitedthere |would liketotelithehon.
Minister of Home Affairs asto howthe scheme
was prepared. A scheme named ‘Baigopal' was
implemented underwhichRs. 300/- weretobe
given per month as salary. Howmany persons
were employed under there scheme - 'Van
Lagao, Rozo Kamao'? How many plants were
pianted underthat scheme? Thereafter Antyodya
Programme was launched under which five
personswere nominatedto form Panchayatin
each village. name of persons living below
poverty ine as shown in Government records
werenthousands butthe actual numberwentto
lakhs. Their scale continuedtonse. The Chief
Minister of the State boasted of converting
Himachal Pradeshto Switzeriand. Did thappen
s0? Ratherthey ruinedthe State. The Govern-
mentthat came into power knewnothing. As far
as | feel, they have caused so much damagethat
it may take years together to normalise the
situation, and still they blame the Congress
party for everything )

Mr_ Chairman, Sir, my submission that
teachers were not posted inthose school where
children of Harijans were studying, illegaltrans-
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fersweremade. The BJP chiefis presenthere,
he is aware of how many letters | wrote for
apprising him of what was happening there.
Today, they aliegethatthe Governorplaystothe
tune ofthe Congress party. The Govemorofthe
Stateis a very nobleman, behas alreadyworked
asthe Speaker andthe Ministerhere. He did not
indulge in Party politics in Himachal Pradesh.
He welcomes everybody to acquaint himseif
the development of Himachal Pradesh. Now,
the Members may bring to the noticeofthe hon.
Prime Minister or President the incidents in
which excesses were committed. TheHome
Minister might be aware that Himachai is paid
aroyalty of Rs. 200 crore. Himachai Pradesh
should be given its due and peaceful negotia-
tions should be held in this regard. We do not
want agitation nor dowe want large groups of
peopiefrom Haryana or Himachal Pradeshto
march in procession to Defhi. Buta group of
people from Himachal cameto Dethi. Maybe,
they knew that they would not succeed in their
mission. This issue came up beforethe entire
country. | am saying this because, justnowthey
said thatthey will fight the elections onthis issue.
lwould alsoliketo submit thatwe are not afraid
of elections. So far as elections are concemed,
when BJP was in power in Himachal Pradesh,
they had conducted the elections to the corpora-
tionthere andtheresults arebeforethem. None
ofther members was electedto the corporation.
=hn Shanta Kumarwas the then Chief Minister
otthe State. They could notdo anything evenin
nis regime and now they maketall claims and
say that our Government is totally worthless.

Alithosewho aresitting on that side wear-
irg saffron clothes were elected to this Housein
1589:inthe name of LordRama. |would liketo
submitthat we are aiso devotees of LordRama,
but have never deceived anyone in his name

| would itke to submt that the haryans,
acivasts and the poor were the worst sufferers
sunngtheB J P regimein Himachal Pradesh

MAY 12,1993

. ofU.P.,M.P. Himachal 500
Pradesh and Rajasthan

'Youwouldnotfind such anexample anywhere

Iwould liketorequest the Central Government
inthatregardthatall such decisions whichwere
takenthere duringthe B.J. P. regime and which
had neglectedthe interests of people, whether
Governmentemployees, villagers or students,
should be reviewed and relief should be pro-
vided to the affected people, as there is
President's Ruleinthe State at present.

Besides, our Governmenthadtaken some
important decisions sometime, ago, theB.J.P
Government had withdrawn those decisions,
such as the support price of apple was with-
drawn. Shri Shindeand | visited the area and
sawthat crops of 8 to 10 thousand people had
already destroyed. But thé B.J.P. Govemnment
did not pay any attention towerds it. |understand
thatthe Union Government is paying attention
towards this problem and has decidedto send an
experts teamin Himachal Pradesh which will
study the problems faced by the farmers there.
This should not be delayed. | want that our
scientists should study the problems faced by
thosefarmers.

Mr. Chairman, Sir, Ithank youfor givingme
time to speak, but | would like to reply to the
points raised by them by askingthem astowhat
happened duringthe B.J.P. regime in Himachal
Pradesh. Theyworkedwith a sense of revenge,
and made hasty appointment of personsinthe
corporationwithintwo-three months. iwantthat
aCentralteam should be sentthereto study the
problems infar-flung areas. Recently, ourHome
Minister had visited that place. | have not met
himyet. butwould like to request himthrough
you that attention should be paidtowards those
problems and an enquiry should be conducted
intothe excesses there.

ltis goodthat a resolution has been moved
hereto extend the penod of President's Rulen
Himachal Pradesh by another 6 manths, butthe
Government shouid not wait for 6 months for
conducting the elecgions, because | feel that
these peoplewilllosethe elections Theyhave
notworked in a proper way Somewherethey
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take ashes or somewherethey do something
else. They believein dramatisation. Theywill
haveto pay a heavy priceforthesedramas. We
only haveto take solid measures and should be
united againstthese fascist powers withthese
words, | supportthe resolutionand demandan
enquiry inthe matter.

{Enghsh)

MR. CHAIRMAN : Before | call the next
speaker, letus knowhowlongwe haveto sit.

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS )ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir. thereare
tv/o-three speakers now whowould liketo par-
ticipateinthediscussion. If everybody agrees,
we can extendthetimetiltabout 7 p.m. ithinkwe
shall be ableto completethis discussion by that
time

MR CHAIRMAN: All right, Does the House
agree”?

SOME HON. MEMBERS ' Yes, Sir.

MR CHAIRMAN ' Now ShriChandra Jeet
‘fadav

SHRI CHANDRAJEET YADAV
(Azamgarh) Mr Chairman , Sir, in a very
~pectal and critical situation, the Union Govem-
ment imposed President’s Rule in 4 States -
Uttar Pradesh, Madhya Pradesh, Rajasthanand
Himachal Pradesh. it may bejustified for Uttar
Pradesh but it is very difficult to justify the
enforcement of Article 356 ofthe Constitutionin
the other three States. Neither any report was
sought earlier northerewas any break down of
faw and order machinery inthese States So. t
1 difficulttojustify The peopleofthis country.
~howantto uphold thedignity ofthe Constitution
inimaintain cordial Centre-State retation which

VAISAKHA 22, 1915 (SAKA) of U.P. M.P, Himachal 502
Pradesh and Rajasthan

is an essential feature of democratic padiamen-
tary system. will find ithardto supportthis step.
lalso supporte it. becausethis step was taken

. inaspecial situation where the party ruling in

those 4 States. had not only disgraced the
Constitution and endangered the national unity,
but even attacked the root of our nationaf unity

whichis equality of all religions

By defying the provisions of the Constitu-

‘tion andbreaking down all laws, traditions and

theassurance giventothe Central Government
in the House and in the National Integration
Council, they demolished a place of worship
belongingtoa particutar community Notonly,
the ChiefMinisterwho belongedtothe Party. but
evenits eminentleaders openly said that they
willnot abide by the Constituticn or by any law
onthis question, whichwas attractinginterna-
tional attention and was attacking ourvery roots

In such a situation. the Unton Government had
totakethis step and itwas compelledtodo sc.
becauseitwas necessary. So, ifthedignity of
the Constitution has to be upheid and the partia-
mentary system hadto bemaintained, no party
can beallowedto grvean openchallengeandso
this fateful step was taken

Iwould request the hon. Minister that :t1s
rightthatthis resolution has been brought here
toextentthe President's Rule by 6 months more
but he should assurethe House that elections
will be conducted inthosestates within 5 months
| am afraid that you give assurances severai
times, butdonot fulfillthem Regarding Delhi
twas declared inthe House as well as outside
alsothatthe elections would be conducted atthe
earliest, butitwas nothe!dti nows Regaraing
Jammu-Kashmuiralso. tvas saidthatarrange-
ments for early elections are being made . but we
canseethatthe stuationthere s going from taa
toworse So, donotbringthesituationto such
apassthatafter oneyear. thisresotution's again
brought hereto extendthe Presigent s Rule tor
6 months more and we are asked to supportit
We will not support it then If such a th\ng
happens. you will be equai'y respons.hie for
weakeningthe demacracy ’
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Mr. Chairman, Sir, | would like to submit
another point. In Ayodhya, Babri Masjid was
demolished by defyingalithelaws. itistruethat
the State Government was basically respon-
sibleforits safety. Butbeinga national problem,
the Centrewas equally responsible for its safety.
Thosewho weretrying to weaken our roots had
openly attacked the faith of a particular religion
lunderstandthatthe Centrehad givenapromise
and assured this House and we used to take
those promises very seriously. The Centre had
said that itwas their responsibility and they will
nothesitateintaking stringent steps, comewhat
may but even after repeated assurances, itisa
matter of regretthatitwas notableto savethe
structure.

18.00hrs.

Itis unfortunate and thereforethereis no
escape for you from shouldering thatresponsi-
bility. | hold thatifthe Government continues to
be a failure like this in discharging its constitu-
tional and tegal responsibilities which have
direct bearning upon national unity and the basic
values ofthe country, thenwill it resuitinto the
weakening of the constitutional values and

"moreover thefatth of the people in the constitu-
tional system, will also erode.

Secondly, | would liketo know as towhat
has beentheaction ofthe Government dunngthe
by gonedays. The Governmenthadassuredthat
itwould solvethetangle.

Theassurancesthatyou gavebeforeelec-
tions are also there. The hon. Prime Minister
had, without giving any pre-thought, announced
that Government would reconstruct the Babri
Masjid on the very same site but later on he
himself ruled it out. Later on, the case was
refereedtothe Supremecourt Youwereaccus-
ingtheB.J.P. Government for allthat happened
anddid also say that you peoplewere not at all
responsible forthat. itwas said that the matter
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would be referred tothe Supreme Court forits
consideration onallthe fundamentalissues, but
the matter was sentto seek the opinion of the

‘Supreme Court. You could notimplement your

own decision even during President's rule. The
Government said thatitwould set up a trust. it
was said onthefloor ofthis House and moreover
setting up of twotrusts was also assured during
the course of Presidential address. Now, | ask
astowhat steps have beentakeninthis regard.
Whythetrusts announced earlier have notbeen
set up so far? Next, whether the construction of
maunder-masjed thorough the said trusts would
solvethetangle? | wouid likethe hon Minister
ofHomeAffairsto say hereinthe Housein clear
terms as to what the Government is doing to
solvethis problem which has shaken the very
foundation ofthe unity of this country? | would
like to know as to what concrete steps are
proposed to be taken by the Government?

Out colleagues ofthe B.J.P. should aiso
take note ofthe unfortunatesituation. TheB.J.P
was thereinpower |amsorrytosaythateven
after personal persuasions and persuations
thorugh letters to invitethe Members of Parlia-
ment for seeking their opinion, the chief Minister
ofthethen B J.P Government of Uttar Pradesh
never dunng thewhole of his period inthe office
paid any attention to this demand We also
belong tothe same state and we also represent
different constituteuencies ofthat state. The
B.J.P. Government has done nothing to its
credit. The development programmethat were
earlier in progress were suspended. Such a
situationwas createdthat tappeared thatthere
was a Government oftheworkers ofthe B.J.P.
Ithas near constiutionad necessarytoseekthe
adwiceof others. Allnght, the Government ofthe
B.J.P.was dismissed in Uttar Pradesh, butwhat
isbeing donetherenow. Atpresentthereisarule
of bureaneracy inthe State. Never had | seen
such a situation under President's rule as 1t
prevails in Uttar Pradeshnow

Ihaveto say with deep sense of sorrowthat
no adviser tothe Government has timeto re-
spondto letter orto meetus. When | writetothe
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Hon. Prime Minister, | get areply andwhen |
writeto you | getareply withinten days, butno
reply comes from the advisers of the State
Governmentwhen |writetothem. They are new
lords. They never respond eventothetelephone
calls.whena pérson like meis notresponded,
howcanacommonman expectanyreply. lhave
no appreciation forthe present Governors be-
cause | do not remember to have seen such
Governors. There are courts where thereis no
security hundreds of persons go there without
any hindrance. But to have a meeting with
bureaucrats andthe Chief Secretaries is very
difficult | havenever metany Secretary inmy
life. When | have anything tofalk, | talkto the
ChiefMinister or lwroteto him. Incases ofany
problem | hold tatks ontelephone. But nobody
responds eventotelephone calls.

| wouldlike to submitto thehon. Minister of
HomeAffairsthat itis notthat bureaucrats adopt
arbirtary attitude only in Uttar Pradesh, they do
adopt such an attitude in other states as well.
What | am saying is based on my personal
experience and not on hear say. The Govern-
ment should checkthis habit and instructions
should be passed thatthe bureaucrats should
meetthe Members and other persons to make
outways. | had personally requested the hon.
Minister of Home Affairs sixmonths back o find
out some solution tothe problems of Kashmir
and Punjab. Thatwas thetimewhen President's
rule had not been imposed. | had suggestedthat
the Government should keep contact withthe
public. State-level and district level Advisory
Committee should be set up. People of
reorgnised parties should be called fornegotia-
tions. There is arbitrariness at present. We
should assess the lawand order situation. The
Governmentofthe B.J.P. is accused of whatis
happening there. in KanpursomeHarizans and
some persons belongingto oppressed Class
have been murdered. Therelimbswerecut. The
local administration cameinto action onlywhen
other persons reachedthere. Therehave been
incidents of lathicahrge in Garakhpur and
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Siddharth Nagar. Youdo not needto gofar off,
just assess the situation in Ghaziabad.
Nonindustrilistis willing to set up any industry
in Ghaziabad. They fearthatthey may be kid-
napped or may beorecedto give money unduly
in casethey set up industries in Uttar Pradesh.
Thesituationthere is miserable. The Govern-
ment is not able to have a control over the
situation, the Uttar Pradesh Police seemstobe
toally inactive. There are anti-social people
presentin every district. There are gangs pos-
sessing illegal arms and they have nexus with
thelocal authorities.

Now | would like to draw your attentionto
some basic points that should be implemented
atleast during the President’s rule. The ordi-
nance based onthe report of Mandal Commis-
sion which was issued during the tensure of
Mualyam Singh and which provided for the
reservation of 27 per cent seats in Government
service was later on carried forward by the
Kalayan Singh Government. Unfortunately the
ordinance could notbe replaced by an Actbythe
Assembly during the period of Kalyan Singh
Government. | would liketo ask astowhythe
Govemmentis not getting it done. The provision
of 27 per cent of reservation should be imple-
mentedin Uttar Pradesh. Why is the reservation
for Scheduled Castes 1s not beingimplemented?
Shri Sitaram Kersirji has said here that the
earlier provision of reservation laid down inthe
report of Mandal Commission will be imple-
mented . The reservation in promotion is not
being given in Uttar Pradesh to the Scheduled
Castes. Thereis noresesvation forthe backward
class people in Uttar Pradesh. Annattitude of
arbitrariness is being adoptedthere. TheCentral
Government should get this work done during
the President's rule. Ifitis notdone, the Govern-
mentshould be readyto faceits consequences
. would like to submit that the Government
should gofor a special recruitment. The Govern-
ment should keep the decision of Supreme
Courtunderits consideration. ithas been stated
in the decision that the Government had not
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implementing the reservation for backward
classes peoplefor42years. itwas alsotherein
the decision thatthe provsions of reservation
should beimplemented in such away thatits
benefitis withdrawn soon afteritis provided. The
Committee assigned withthework ofidentifying
creamy layer is composed of such persons who
are againstthe policy of reservation. The Com-
mittee should bereconstituted . The Committee
has submitted its report but nothing isbeingdone
inthis regard in Uttar Pradesh. The Government
shoul8take steps to implement the provisions
ofreservation.

lam happy thatan university inthe name
of Dr. Ambedkar has been opened in Lucknow
Iwelcomethis step. The Governmenthas given
tthe status of a Central University butthere has
been no allocation for itinthe present Budget.
Land has yetto be purchased forthe university
Atpresent nowork onthat university is goingon
Justaboard ofthe said university has been put
up there. The university in the name of Dr
Ambedkar has of course been given the status
ofCentral University, but nowthe Government
should expedite the work by making special
provisions inthe Budget, sothatthe academic
activities in the university may begin soon

There is much discontentment following
the provisions made underthis Budget Thehon
Minister of Home Affairs should try to knowthe
reasons. The stipendament for the students
belongingtothe Scheduled Castes shouldbe
raised. When | raised this issue during the
meeting of Dr Bhimrao Ambedkar Centenary
Committee atthattimeadwvisor ShnR D. Sonkar
- had saidthatwhat inwas saying was corrent.
Stidents had resorted to strike, hunger strike
and satyagrah there. They were beaten upwith
lathi and were put behind bar. Their stipend
amountis notbeingraised. The stipend amount
being given is the same thatwas being given 25-
30years back Theprices havewas goneup. But
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the stipend has notbeenraised. You should be
considerate enough to acceptthe genuine de-
mands ofthe students belonging to oppressed
class. If you do nothave money even 1o pay
stipendtoblind, handicaps andwidowsthenhow
would things move. the Central Government
should find away out because you cannotim-
poseataxtilla popular Governmentis elected
The Government do not have a righttoimpose
ataxinastatewhichis underPresident's rule
Now, theCentral Governmenthas todo somthing
in this epecial situation as elections are not
being held and President’s rule is being ex-
tended. it should therefor, make a budget for
Uttar Pradesh

All development activities are standstill.
TheMembers sitting over here knowthatthere
is no developmenttaking placein Uttar Pradesh
exceptJawaharRojgar Yojana, forwhichmoney
is sent from here but that is too misued in the
name of constructing a 2000 meter road or a
pavement.(Interruptions) butin fact nodevelop-
mentwork is being wired out in the state. The
Hon. Minister of Home Affairs. U.P. is a back-
ward State. Although, populationwise itisthe
biggest State. It has several drawbacks. You
cannot rectify all of these during President's
rule. Actually this is the responsibility of the
Governmentthere butas you have gotan oppor-
tunity you must do some reforms in its struture
and administration so that people ofthe State
maywork untidily and most ofthe problems of
the State getresolved

Just now Shri Hari Kewal Singhji was
telling thatthe Governor has sanctioned a sum
ofRs 600 crores. IthoughtthatRs 300 crores
1s to be paid to the farmers as outstanding
amount for sugarcane but you canwellimagmne
aboutthegrievances ofthe peoplewhenRs. 600
croreis dueas arrearstothe sugarcanefarmers
The prices of fertilizers areincreased, therates
of electricity is raised, the students are not
awarded any scholarskips andinstrad their fee
israised. Whatis happeningin your State? Why
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, tooregularly?(Interruptions)Y ou arerightly say-
ing that sugar price has been raised but its
benefit is not reaching the farmers. Shri
Kalpanath Rsihad made anannouncementin
this regardin the“House. thatthe Government
would clearall such arrears by 31st March but
nothingcame forward in this regard. As per my
information thisamountis aboutRs. 300 crores
butthe amount mentioned by Shri Hari Kewalji
is much more but lam surethatin any condition
it is not less than Rs. 300 crores. You may
enquire about it and should take immediate
stepsto pay arrears tothem. You should stick
to yourword.

TheMunicipal Committee areinavery bad
shape. They have run out of their resources.
.~ They are unable to provide tubewells to the
people. Thereis no arrangement of the water
even duringwedding and festival season. There
1s no electricity no water and people have to
suffer. The Municipalities do nothavearrange-
ments for elearningand for payment of salaries
totheir employees. Neither the employees of
Water Deprtment nor the Municipalities have
been paid their salaries, therefore Mr. Hone
Minister you must giveita thought. Youarean
experienced hand and you canwell tnrace out
~ thereasons. We are paying 85 per centof our
budgetin appalling salaries and on establish-
ment and do not spend on developmentai works
There is need to take concrete steps in this
regard

It is high time to take measures as this
decade is going to be terrible one which will
witness great changes and confiict. The poorare
raising their voice againstthe exploitationand
atrocities being meted out to them. Here we
celebrate the birth anniversary of Baba Sahab
Bhim Rao Ambedkarandin manydistrictof U.P.
, his statues are broken and attaked. The advisor
has told that the Government have repaired
those statues by spedning a sum of Rs. 35
thousand. Butthereal questionis notofrepairing
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them but of mending those feudal elements.
Today, the Prime Minister stated that he had
called ameetingin respect of land reforms but
every little progress has been made on this front

Iwould request you to use this opportunity for
basic reforms sothat out values and systemis
strengthened.

SHRI KAMLA MISHRA MADHUKAR
(Motihari-); Sir, hon. Minister might remember
that6 months agoall leftists supportedthe move
to enforce Article 356 and impose President's
rule in a special situation inthese four states.
This special situationwas thatthe whole nation
was ablaze and the demolition of Babri Mosque
had notonly created communaldisharmony but
alsothe image of India had suffered a setback
inthewholeworld. It was posingthereatto our
constitution and national unity and overall devel-
opmentofthenation. Inthat condition, theleftists
and other parties except B.J.P. had supported
your move to impose President's rule in four
states. Buttoday | opposethe proposal brought
by youto extende the tenue ofthis rule. Why ?
Itis because countinuance of President’s rule
goes against the very spiritof Democracy. itis
anassaultonthe expectations and aspirations
ofthe people. Italso obstructs the impostiation
of the federal constitution. You cannot even
implement the recommendation ofthe Sarkaria
Commission, therefore, | opposeit.

Themostimportantthing, Mr. Chavan, is
whether the aim with which you have imposed
the President's rule is being achieved. Are you
headinginthatdirection?No, |donotfeelso The
way you have given your cooperation in the
demolition of the Babri Mosqu is known to
everybody. You hadreceived informationat 12
0'Clock butthe Government got paralysed and
did nottake any action. Even National Integra-
tion Councilwasignored Theassurancegiven
tothe countrymen notfulfilied and it created an
atmosphere of mistrust and fear among the
minorities. Hon. Members, the members of
B.J.P. have undertaken an assignment con-
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cerning Lord Ram. One hon. Memberwas say-
ing something about Lord Ram. would liketo
ask himtowhich Ram hewas referringto. The
one who is omnipresent or the one which 1s
"Ramante Jogin Hirday Seh Ram”or the one
aboutwhom Kabir has said;-

Hindu kahe MohiRam Pyara
Musalamanjaherahmanaji’
Aapas mein abulari-larimue:
Maram Nak Kahurjanare

Or the one which is called “Dashrathi
Ram", who had ordered to kill a Shudra just
because he dared to study Vedas. | want to
submitthatthere is an awakening amongthe
backwards, the Dalits. B.J.P. andCongress are
hatching a conspiracy to crush this awakening
andwantto rulethem.  wantto ask you whether
you are going to promote secular force or
strengthen the integrity ofthe nation duringthe
extended period of 6 months of President's rule
Does not Government propose scanning of per-
sonslongingtoR.S.S., V.H.P.andBajra:ng Dal
and remove them from administration in the
B.J.P. ruled States, partiicualry in Uttar Pradesh
Ifscanningis notdone your orders wili not be
complied by the officers be it D.M. orany other
officer The B.J.P. people have intruded and
infiltrated into the administration as well as the
paramiltary forces. Youwlihaveto singlethem
out

Sir, Iwantto give some suggestions One
ofthem, is to form committees constituting of
secularforces at every level for Developmental
works.

Secondly, R.S.S., V.H.P andBajrangDal
elemets should betraced outand removed from
the administration and corruption should be
wipedout.

Thirdly, the Police and Para Military forces
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should be scanned. Fourthly, elections to all-
locoal bodies should be held and such books )
which have been modified should be reviewed
fromthe point of view of National unity.

Sir, Iwantto submitthat timely elections
should be held. Social and Political scenario
should bechanged. Policy regarding reserva-
tion should beimplemented. We should get rid
of Brahmanvad

Withthesewords, | conclude.

PROF. PREM DHUMAL (Hamirpur): Sir
| raise to oppose the motion moved by hon
Home Ministerto extended the President's ruie
infour States. The President’s rulewas neither
justified in December last nor it is justified at
present when you talk about extending it by
another six months. The Home minister has
said in his statement thatthe work whichwas
started to normalisethe situation

[Enghsh)

The process of normalisation has started
and itwillbe hampered if elections are held

[Transiation)

What process of normalisation has been
started andwhatimprovement has been brought
aboutthere? Whenwas the law and order situ-
ationbad, particularly, iInHimachaiPradesh?

Mr. Chairman, Sir, recently thehon. Home
Minister visited/Shimla andthere he, himself
admitteditataPress Conference Thisissue
wasto bediscussed yesterday, hadtheissue of
Impeachment of Justice Ramaswamy not pro-
longed. The newspapers Tribune whichisan
importantdaiy in North India, wroten its edito-
nal columns yesterday that;

“Shn'S B Chavan' during hisrecentvista
tothe statetotake stock ofthelawand order
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thatthe atmoshpherin Himachal Pradesh
was conducive to hold elections. If his
assessmentwas nghtthere seemstobeno
valid reasons except political consider-
ations behindthe extension of President's
rule in four States where BJP Govern-
ments were dismissed inthe wake ofthe

Ayodhya incidents on December 6"

The newspapersays thattheres nothing
except political prejudice Inits concluding para-
graphthe papersays that

“Itis also clear that because of the weak
position of Congress party in Centrally
ruled States. the Governmentis afraidto
holdimmediate elections there Ontheone
hand the state Congress President and
former Chief Minister Shri Virbrabhadra
Singhisdemading immediate elections in
the State and the hon Home Ministeris
expressing satisfaction over the law and
order sttuations inthe State Whereas onthe
other hand the Government s thinking of
extending President's rulethere Whatis
paradox’

The hon Home Minister should ciarity the
position Notonlythis. the' Indian Express”had
termedthis steps inits editirial as ‘Regrettable
decision andithas been ciearly stated thatthe
decision of dismissing the State Governments
earhierwaswrong

{English)

" Apparently the Congress leadership con-
tinues to be nagged by a sense of uncertainty
about the outcome of such elections Fromthis
pointofview. therefore, twill be seferto expaend
President's rule for another term of sixmonths
beyondthe middie of Junewhenthepresentterm
1s due to expire’

ltgoes ontosay.

"Even atthis stage, the Governmentcan
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showa better regard for democratic norms by at
leastdeclaring its willingness to hola elections
well beforethe expiry ofthe proposed second
termofsixmonths of President's rule begining
from mid-June "

[Translation)

Our colleague ShriRam Natk has givena
good suggestionthatinstead of sixmonths it
should be extended for three months only and
fresh elections should be conducted thesewithin
thesethree months

Mr Chairman. Sir.the Tribune whichisan
importantnewspaperinNorth india further says
thatthe ShimlavistaofShriaS B Chavanthat -

|Engksh)

"~ As is his wont, heis coy on the urgent
necessity orthe pohtical comustions bethind
this move Thechances arethattherearenone
the Centre going by tts old instrvet of opting for
bad course fanned then being refuctantto giveit
up TneCentrecannotfind evenalameexcuse
to delay holding eiections to the Vidharn Sabha
by another six months The administrative
mach:nery has notbrooken down_ evenifthe
country was misled into believingthat it had in
tnewake ofthe December 6 outage in Ayodhya
Theres thus. novalid argumentto persistwith
the folly of imposing President s ruleinthe first
instance

{Translation]

These arethe comments of a Newspaper
which has beenwriting agamnst us and now itis
writing against your folly The Editorial com-
ments

{Enghsh)

"It will be hazardous for the Center to
imaginethat its petition would be upheid by the
apexCourt, particularly in view ofthe stand thad
takenin 1978inacases brought before tby the



515  Re.Continuanceof
Proclamation in respect

[Prof. Prem Dhumal)

Governmentof Rajasthan. ithad then saidthat
the Judiciary had the rightto decide whetherthe
Presidentwas provided with adequate material
to satisfy himselfthat constitutional working in
any State was not possible underthe circum-
stances.. The Center did not have any Valid
reasons for dismissingthe elected government
excepttheknown factthatthe BJP supportedthe
movement for building the Ram Temple at
Ayopdhya. ltis obviousthatthe Center feelsthat
an ear election would bring BJP back to power”.

[Transfation]

Mr Chairman, sir, justbefore meoneofour
colleague was saying thatthe general public
wantelections and their party President of State
unit also want elections but we do not under-
stands as towhythe Governmentdoes notwant
elections Many hon. friends referredtothe view
of Dr. Ambaedkaron Articles 278 and 278 -A
when Pt. Khunjriasked him a question;

[English]

“May laskmyhon friend Dr. Ambedkarto
makeone point clear?Isitthe purpose of articles
278 and #278 ato enabcelthe Central Govern-
mentto intervenein provincial affairs fortheask
of good Government inthe provinces”

. Dr.Ambedkarsaid:“No, no The Central
Government s not given that authority

[Transiation)

Not only this, many of our friends also
quoted the views expressed by Dr. ambedkar

“The proper thing thatwe wrought to expect
1sthat such articles wouldremain a

dead letter.”

Burtsir, instead of a dead letterthey made

MAY 12,1993

of U.P., M.P., Himachal 516
Pradesh andRajasthan

itadeadly weapontouseagainstthose Govern-
mentwhich are not oftheir own party.

[Translation) -

The BJP Governments were dismissed
butin spite of communalriotin Congress ruled
States the Governmentdid notfeel it necessary
touseArtiele 356 (Interruptions) Themisuse of
article 356 by the Central Government is a set
ofterrorism similarto he use of AK-47 rifles by
theterrorists against general public.

Himachal Pradesh s faeng serious finan-
cial crisistoday. Oneof our friends was asking
as to why | was raising the matter of royalty
Yesterday, | read inanewspaper, astatement of
acongress lederwho said that Shanta Kuamr's
Government in Himachal Pradesh could not
solve the problem. of overdraft during its 33
months rule whereas it has been solved in
Governor's rule within three months Today
again it appeard in the newspapers that the
Government of Himachal Pradesh is again fac-
ing financial crisis and the Government does not
have sufficient funds to pay evensalaries to its
employees. Thatiswhy [amraisinghte issue of
royalty All States are receiving royalties on
gas, coalandoil Therefore. Himachal Pradesh
should also be given royalty on hidro power
projects commisstoned before September, 1930
whichamountstoRs. 200 crores annually. Ifthe
Centralrule continues, the financial crisis will
also continue there and the situation would
deteriorate further

Inthe Eighth Five Year Plan the Govern-
ment has made proivison for Rs. 6000 per head
for Jammmu and Kashimir but for Himachal
Pradeshitisjust Rs. 300 per head Why this
discriminationin allocation of funds when both
states are hilly areas and Himachal Pradeshis
peaceful State Eventhough Jammuand Kash-
miris disturbed State, you allocated Rs. 6000
per head whereas forHimachalitis justRs. 300
perhead.
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Therewas anoverdraftofRs. 212 croes. it
was learntthatthe Governor ofthe State metthe
hon. Prime Minister and the financial cirisis of
the Statewas overandthe budged deficit of Rs.
100 croreswas conneyed. TheFinance Minister
saysthatthe Centre has notgivenany grant, but
onlythe State shareof Centraltaxes was given
Butnowagainthe Stateis facing financial crisis.
Therefore, Iwould liketo say thatwe shouldrise
above party politics and make ajointrequestto
theCentre. TheConferencewas attended bythe
representatives of 2000 Panchayats compris-
ing of 820 gram Pradhan, 744 up-Pradham 22
Chairmen, 30 Vice Chairmen of Panmchayate
Samities, 48 former MLAs and four M.Ps You
are ridiculing such a massive conference and
saying that people from Punjab and Haryana
werethereinthe Conference. |regretto saythat
my friend does not recognise the people ofhis
own State

So far as the transfers are concerned |
would liketorequestthe hon Home Minister,
who visited the State, to find out the actual
positionthere isitnotafactthattheofficials are
beingtransferredthere after two-three months
period of their posting? He shoulg also find out
whether political interference in administrative
matters has increasedthere The Administra-
tive head has said aboutthetransfer of some
particular category of staff OnefactionofCon-
gress Party asked fortransfers whilethe other
faction stopped them The hon Home minister
canfind outthefacts. | have someletters with me
which authenticateit, but you are denying it
Here s a letter written by a leading congress
leader and | would liketo read the last line of this
letter.

[Enghish)
MR. CHAIRMAN' That cannotberead
PROF. PREM DHUMAL: Why not? | will

authenticate itand placeitonthe Table ofthe
House
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MR. CHAIRMAN: There is some proce-
dureofdoingit. You cannotdo like this.

[Translation)

PFOF.PREMDHUMAL.: Altright, [ willtell
aboutitwithoutreadingit The Governorwas
requested notto implementthis decision other-
wise, it will prove detrimental to the election
prospects ofthe Congress.

[Engfish]

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV): Thatis the opinion of an indi-
vidual Itis nota Governmentopinion

PROF PREMDHUMAL: Thatis anindi-
vidualopinion of aleaderand thatis why | am
sayingthatyouare polttically inter-fernngthere.

[Translation)

Adiscussionon Ayodhya programmewas
held hereinthe house Underthis programme
ration was being supplied at cheapratestothe
beneficiary families Wheatwas being supplied
atRs 1perkg.rniceatRs 2 Sperkgandsaitat
Rs 0 25perkg. Aftertheimposition of President's
rule wheatis beingsoldatRs. 2 5perkgandnce
atRs 3. 5perkg Thisgiftwas giventothe people
ofHimachalPradesh

Other hon Members are also quite eager
tospeak. Therefore. Iwould liketo againurgethe
hon. Minister to hold elections in Himachal
Pradesh as atest case, to judgethe popularity
ofthe Congress because the congress party
claimsthatits prospects are every brightinthe
State Hold the electionsto gaugethe peoples
mood Only rarely you cometo the Holuse and
talk of extending the President's rule in the
State(Interruptons)

Thehon. Member from Ramtek predicted
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ourdeom becauseweproclaimto be Rambhakts
andwear Ram headband. Whilethe congress
swears by Ramaswami. The Congress should
feel ashamed forits yesterday's conduct. Even
thenthe Congress is belithingthe name of Ram.
The Congress is going to be doomed as is
evidentfromits deeds. Thecongress mustieam
alesson fromthe pastotherwise the Congress
party will be routed in the elections

Onceagain would liketo submitthat this
motion should be withdrawn and immediately
elections should be held inthe concened States

SHR! YAIMA SINGH YUMNAM (irner
Manipur). Sir, i riseto supporttheresoiutions
forthe continuation of the President's Ruie for
anothersixmonths. i had a very titter experi-
ence of the sufferings ofthe people when the
President's Rulewas imposed in my State With
thatfeeling lam supporting. Whilesupporting it
I havetorecallthe circumstancesthat calied for
theimposition of President s Rule inthese four
States. Whilerecallingthat | havetomentionthe
happenings of 6th December Thenationwasin
ananguishmood Sc. inthatcontext. the peopie
appreciate the imposition of the President s
Rulein U P. Rather. there was a complaint
against the Union Minister, particuiarly, the
Heme Minister was question as to why the
President' s Rulewas notimposed earlier to6th
December On that account also. the Home
Minister, clarifiedthe positiontimeandagainin
this House. |am particularly convinced by that
Because | am Member ofthe National integra-
tion Council. Whenthe Meeting ofthe NIC was
being held. ShriKalyan Singh gave an assur-
anceto the Councilthat he will take action to
protectthe structure. | alsothoughtthatthe chief
Minister of that State Shri Kalyan Singh would
keep hiswords. Buthe did notdo so. Thatisthe
trouble In view of that, | am supporting the
position ofthe Home Minister |agree with our
hon. Members when they say that if itis hap-

MAY 12,1993

of UP., M P, Himachal 520
Pradesh and Rajasthan

pened in my State, whatwill you do.

I'have really had a biter experience of this
President's RuleinManipur Thatiswhy lamnot
supportingthe President's Rule Butbecauseif
the circumstances that have now been created,
ithastobeextended. sinceithas beenimpaosed,
ithas to be extended because ofthetime factor

Now willnottake muchtime. | amrising
to support it with an understanding that the
Governmentwilltry its bestto hold elections as
early as possible. Why was it not held forthe last
fewmonths? | know underwhat circumstances
the eiection could be held inthose four States

Why was it not neld? That is what | am
making acharge againstthe Government Now
Isupport twiththe understandingthatthe Home
Minister should notcome again in this House
with another proposai for extension of the
President s Ruleinthose four states

The difference between the President's
Ruleandthe popular Ministry inthe State is that
people feei very much dissatisfied whentherets
President's Ruleinthe State becausethey not
getungany chance forinvolvementinthe devel-
opmentprogrammesinthe State, andthat s why
the people suffer; thatis afact Andthe bureau-
cratic approach towards the people while
President's Rule is there in any State. 1s very
muchdissatisfactory So, lamnotin farvorur of
imposition ofthe President's Ruleinany State

| havectted circumstances underwhichthe
President's Rulewas imposed in U.P and other
States Otherwise, ifthe situation of sixth De-
cemberwas notthere | thinkthe President’s
Ruleshould nothave beenimposed inthosefour
States because only onthat account thatthey
were ruied by other non — Congress parties

We are proud of our nation, our country
because of upholdingdemocracy, upholdingthe
principle ofdemocracy inthe country. |am proud
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upholding the principle of democracy in the
world.

While participating inthe discussion on
this Resolution, Iwouldliketomentionthatlam
against any proposal for the imposition of
President's Rulein Minaret: that s quite clear
Some hon Members have proposed itinthe
Atext thatthere had been communal riots or
somedisturbances inthat State Butitcannotbe
thereason becausethere had been bomb blast
in Bombay and the President’s rule was not
imposedthere. and in some other places also,
the President’s ruie was not imposed there,
aithough there had been some disturbance
Onlythe President's Rule was imposed inthose
four States because cf uphoiding seculansm
Thatwas my consideration ! may differ from
you. igonotmind butthatwastheconsideration
thati made

i wouid like to request the hon. Home
Minister to arrangetoc raise ex—gratiaamount by
the hon Prime Minister asthereliefforthose
who are affected by thoseriots

MR CHAIRMAN Weare notonManipur
atall

SHR! YAIMA SINGH YUMNAN - With
thesewaords, | conclude my speech

{ Translation)

SHRIS M LALJAN BASHA (Guntur)
Mr Chatrman, Sir, | oppose the motion moved
bythe Governmentforextendingthe Prdisdants s
ruleinthe four sates This arouses doubtregard-
ing the Intention of the Government because
besides these four states Maharashtra and
Gujaratalsowitnessed communal rits. Had the
President's rule been imposed in these two
states toothen we would have not doubted the
intention ofthe Government. However, nothing
ofthis sort was done. Therefore, doubting the
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intention of the Government is quite justified
From allthis it became clearthat the Govern-
mentis accustomed to misusing the provisions
of the article 356 of the constitution. Totally
diferent procedureis being followed by the Con-
gress Government regarding extending the
President’s ruleinthese four states in contrast
tothe procedure followed by the National Front
Government

Mr Chairman Sir |opposethis motionand
demandthat elections should be held immedi-
ately inthese four States where democratically
elected Govemments are notin office and mis-
uses ofthe Article 35€ ofthe Constitution should
be stopped immed:ateiy Withthesewords i
conclude my speech

{Engish)

SHKRIBUTASINGH Jalore) Whenisthe
Homed Minister sreply tothe debate. Si:?

MR CHAIRMAN We wili see. | go not
Know

SHRIBUTASINGH Letussayat7 O'clock

MR CHAIRMAN !supposeso cannot
assureyou

[Transiation)

DR LAXMINARAYAN FANDEYA
(Mandsaur). Mr Chairman, Sir, while opposing
themotion for extendingthe President'srulein
these four States | would liketo submitthat had
the hon. Minister carefully gone through the
judgment ofthe Madhya Pradesh High court. he
would not have come here for extending
President's rule atlastin Madhya Pradesnand
HimachalPradesh This motion has been moved
because neitherthe hon Minister northe Gov-
ernment has gotthe moral courage

Mr Chairman. Sir, therewere no apparent
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ostensible reasons whenthe Governments of
: thesefour states were dismissed and even now
thereis no any valid reasons for extending the
President’s ruleinthese States. The Madhya
Pradesh High Court has categorically stated
that no such conditions prevail there and the
Central Government has failed to substantiate
thereasons inthis regardtoo. Itis quite unfortu-
natethatdespite ali thisthe President’s rulewas
imposedinthe State. Thereare nosuch circum-
stances inthe State as may forcethe Govern-
menttoimpose orto extendthe President's rule
there. Thehon. Minister of Home Affairs has not
stated any reason forimposingthe President's
ruleand norhas given any reasons forextending
thesame. Situation s justnormalthereand law
and order situation is also normal. though the
State Administration is functioning smoothly
there yet nobody s listeingtothe Governor ofthe
State. Officers are funtioing in an arbitratry
mannerandthe State Administrationis clearly
handicapped. In Bastar poor aredying. lamnot
surewhether you have cometo knowor notthat
in Bastar 3 persona have died since the
President's rule was imposed. Havever, the
deaths have been officially confirmed. While
making a submission wouldliketo quote para
24 ofthe judgement delivered by the Madhya
Pradesh High court . Itis as follows-

[Enghsh]
“The Union of India has not been able to
support on any material produced before
us, theimposition ofthe President’s rule
only in the States ruled by the Bharatiya
JantaParty.”

[Transtation)

It has been clearly stated. Further it has
been stated.

[Englsh)

“Therewas no occasion ¢~ raice anyinfor-
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mation offailure of constitutional machinery
under article 356 of the Constitution, be-
causetherewas noCentral directives, which
weredisobeyed or disrespected by the State
of Madhya Pradesh. In the resorts of the
Governor, thereis no such speceiification of
alleged dees or misdeds of a State Govern-
mentin meeting the law and order situation
inthe State.”

[Translation)

TheMadhya Pradesh High court delivered
thejudgmentinthelight ofthe maternal evidence
produced beforeit. The counsel ofthe Govern-
mentwas present inthe Court and only after
hearingthe Counsel's argumentthe High Court
deliveredthejudgment. |wouldliketo quotefrom
it.

[English)

“The Governorinhis letter has mentioned
acts of commission onthe part ofthe State;
but has failed to specefythem. Reference
has also been made by the him to the
dilemma ofthe Chief ministerduetotheban
onRSSimposed underthe provisions of
Uniwaful Activities (Prevention) Act 1967,
The Governor has nowhere mentionedthat
the Government atany point oftime, had
actually failed to implement the ban on.
RSS.". (interruptions)

[Translation)

Iwould liketo submitthat instead of seeking
extension ofthe President's rule inthe atatethe
Legislative Assembly shroud have been re-
stored. Thenwrit repetition pending inthe Su-
preme CortFaisntgthe High Court’s judgment
could have been withdrawn. Had the Govern-
ment got full faith in the judiciary then the Judge-
ment of the High Court should have been
honoured | am sorryto say thatthe Government
is not honouringthejudgment. Thehon. High
courtin para 32 has statedthat;
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- “ThePresidential proclamation, therefore
forthereasons given by us abovedeserves
~ tobequashedbeing aninvaid exercise of
* power under articles 356 oftheconstitu-
tian.” C

I thick the High /Court has directed the
Governmentto decidethin the period of 14 day
whetheritis going to restoreto the Legeslative
Assembly oritis going to file an appeal against

‘the decision ofthe high Court. would still liketo
urgethatthe Legislative Assembly should be
restered; thereis no needto extend President’s
Ruleinthe State.

Infact, thereis no Government, as such,
People have beendying duetostarvation. There
is aacute shortage of drinking water inthe State,
specially inabout 36 districts which areina very
bad shape duetothe consistantdrinking water
cnisis prevailingthere. The elected Government
has been dismissed and the State Legislative
Assembly has alsobeendissolved. Theseshould
berestored sothatthe elected Governmentis
formed there and efficient and effusive adminis-
trative functioning may taken place. The hon.
Minister of Home Affairs cannot claimthat the
Central Government did not get a chance to
placedits caseinthe Court. The Central Gov-
ernment had gotan opportunity tothis effectin
this High Courtbut it failedtodo so. | feetthatthe
decisiontaketo dissolve the State Legislative
Assembly was notjustified. May bethe Gover-
nor had stated thatthereis a little deterioration
inthe law and order situation; butitwas notso
inHimachal Pradesh. Eventhe Rajasthan Gov-
ernmentwas dismissed. The Central Govern-
ment should clarify the reason for dissolving
Rajasthan Legislative Assembly. ltshould also
withdrawits appeal madein the Supreme Court
againstthe Judgment of the High Court; and
restore the elected Government in the
State.

President's Rule should notbe extendedin
any casein Madhya Pradesh, and an elected
Govemnment should beformed inthe State. With
this demand, | strongly opposethe proposal for
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the extension of President’s Rule. The High
Courtinthisregardhas strongly condemnedthe
Central Government fqr takingwrong action.

19.00 hrs.

The Central Governmentis again goingto
takewrong step, it should notdo so. Represen-
tatives elected by the people should begivenan
opportunity toruntheadministration. Withthese
words | oppose the motion.

[English)

MR. CHAIRMAN: We had extended the
time up to seven o'clock. I think now | will call
upon the Home Minister to speak and we will
extend thetime by halfan hour.

[Translation)
DR. LAXMINARAYAN PANDEYA: Mr.

Chairman, Sir, itis suchanimportant matter as
itwould be better if every Member gets a little

- chanceto speak. It is a matter related to the

extension of President's Rule in four
States. (Interruptions)

[Enghsh)

MR. CHAIRMAN : Your Party has already
taken alongtime. Aliright,

1will give you one ortwo minutes. Kindly
cooperatewith the Chair.

(Inferruptions)

MR. CHAIRMAN: | have called ShriFatmi.
LethimFinnish his speech. Thenweshall see.

PROF. RASASINGH RAWAT (Ajmer).
Please extentthetime. (Interruptions)

MR. CHAIRMAN: You are unnecessarily
wasting thetime.

(Interruptions)
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MR. CHAIRMAN: Please allow him to
speak. | havegiven himonly two minutes. Ithink
youarewasting your owntime. Do notinterrupt.
No commentary please.

[ Translation]

SHRI MOHMAD. ALI ASHRAF FATMI.

(Darbhanga): Mr. Chairman, Sir, | am very
thankfulto you for giving me an opportunity to
speak. | wouldtake only 2-3 minutesto express
may views sothatthe otherhon. Memberswho
wantto expresstheir views inthis regard may
also getan opportunity todo so.

| am against the proposal of extending
President's Rule. Really, whenthe incident of
6th Decembertook place, the country looked
towards the Central Governmentwith a hope.
Had the Governmenttaken atemely action at
thattime, the unfortunate indent that took place
in Uttar Pradesh could have been averted, had
the Government applied Article 356 beforethe
6th December incident , not only the lives of
thousands of people would have been saved, but
the demolition of Babrii Mashjid would also have
beenprevented |thatcase, itwasthe pfopere
use of Articie 356.

Whenever the Article 356 has been in-
vokedthe hon. Members may go thorough the
entire record it has invariable been insvoked
againstan opposition ruled state. lifwetake into
account the prevailing situation all over the
country after the incident of 6th December, we
would find that maximum number of nots took
placein Gujarat. We got an opportunity to visit
various places all over the country, and | do not
think thatthe situation in any ofthe States was
as had as that in Bombay and /Surat since
independence Afterall, whatwasthe reasons
that article 356 was not invalid in case ofthese
states, why twas invalid only againstthese four
sates | think that it was only to savethe image
ofhe Govemment after facing a severedefeaton
account ofthe Demofition of the Babri masjid,
thatis why the President's Rulewas imposed in
thefour states. The Govemmenthad alsowamed
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tobanthe Organisations like RSS, Bajrang dal
etc. However, | claim herethatRSS and Barjrang
Dal have been as much active all over the
country as they were earlier, | feelthatitis an
evidence of Government's failure that it did not
succeeded in restarting their activities even
afterthe imposition of Article 356.

Today, aparaliel Governmentis running in
Maharashtraparticularly inBombay, | had pointed
outafewdays back alsothat people of a particu-
lar community were being harassed. The hon
Members would not find such an example of
blatant harassment anywhere elseinthe coun-
try. itisa bare factthatwomen and children are
beingtorturedinthe police stations. The Govern-
ment, atpresentis not paqu'any attentionto it
Their own party is in power there, the hon
Minister of Home Minister belongtothe same
place, how can he speak anything about the
situation prevailing there. Ifthe Government
takes action againstthe culprit, nobody would
have any objection. However thereis an ex-
amplethroughout thecountry theway peopleare
being terrified in Maharashtra

Sofar asthedevelopment is concerned,
whattotalk ofthe four states, it has been almost
nil alloverthe country. The reasons being that
the Centersis unableto provide financial assis-
tancetothe States

Inmy opinion, the Congress party intends
totaketimeto improve its ownimage inthese
states. In view of Government utter failure is
tackling the situation with regard to the 6th
December incident, it is reluctant to face the
elections. ltis afraid that sincetheimage of BJP
as well as the Congress party have aiready
spoiled and the National Fornt and left Parities
may formthe Government in the four States
That s why the Government s reluctantto face
elections

| opposethe motion of extending President's
Ruleinthese states and demand elections so
that national Front and leftists may form their
Governmentthere.
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[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Mr. Chairman, Sir, |
must express my gratituteletothe hon. Mem-
bers who had the patienceto participate in this
debate . (Interruptions)

MR. CHAIRMAN: Itwas agreedto by your
Party.

SHRI S.B. CHAVAN; Sir.. in spite of a
marathon discussion thatwe had onimpeach-
ment motion, the debate could provide many
hon Members to express their vew aboutthe
extension of President’s Rulein the four States

Sir.intheinitial stage itself, | would like to
express may inability to say anything on the
imposition of President's Rule. Some ofthehon.
Members were pleased to stateaboutthejudge-
ment of Jabalpr High Court. Some hon Mem-
bers read out the judgement. But since the
matteris sub-Judice, ifthe hon. Members do not
followtherules, atieastiwilthaveto dothesame.
I cannot possibly refer to the judgment ofthe
JabalprHigh Court. And thatis why itwill notbe
possibie for not refer to that, (Interruptions)

[ Translation)

DR. LAXMINARAYAN PANDEYA. Ifit
has been published inthe nespapers, whatis
thenthe problem referingtoit.

[Enghsh)

SHRI'S.B. CHANVAN : Itis forthe Chairto
decide would notsay anything. The maters
which are subjudice are normally notreferred
tointhe Houseand thatis why | amtakingthis
abundant prceaution notto say onthisissue

My hon frniend, ShriChandra Jeet Yadav,
|amhappythathe has come, has saidwecan
understand and promulgation ofthePresident's
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RuleinUttar Pradesh. But, intheinitial stageitsel,
the seems to have some kind of adoubtin his
mindwhetherthe President's Ruleimposedin
the other three States is justified or not. Sir, |
would implose of himto kindly understandthe
implication of the statement that he has made.
Does hewantto suggest thatthe Govemments
ruled by BJP in the other three States were
actuated by differentkind of motivationsthan the
Uttar Pradesh Government Actually, everyone
knowthatthese four States were run on exactly
the sameideology which was given tothem by
the central organisation. How far itis applicable
inthe case of Utter Pradesh and how. different
itis goingto beinthe case of otherthree States,
wewill be mistaken by having a different kind of
assessment ? Atleast, | have nod doubtin my
mind that they were actuated by the same
obetuive Thatis why, the hon. Member, Shri
Mukertetookthe objection. He said thatwe could
have appreciated if the Governmen of India
would have acted under Article 36% before the
demolion of Ramjanmabhoomi Babri Masjid. |
can quitre appreciate his point of view

DR. G.L. KANAUJIA (Kheri) Siriamona
apointoforder. He cannottake the name ofhe
BabriMasjid as itis is disputed structure.

SURI S.B. CHAVAN: I would have quite
appreciated his point of view (Interruptions)

MR CHAIRMAN: There is no point of
order.
(Interrupbions)

[Translation)

SHR! PHOOL CHAND VERMA
(Sharjapur): Sir, the Babn Masjid dispute is
sub-judice Theissue of Madhya Pradeshis
also sub-judice, whenhessueofM.P. beinga
sub-judice matter cannot be mentioned here,
then howthe BabriMahid 1ss.¢ can be men-
tioned here. ttis also sub-judice. (Interruptions)
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SHRIGUMANMAL LODHA (Pali): Sir, the
President has madeareferencetothe Supreme
Courtfordecidingwhether Ram Mandirwas in
existence at the disputed site or not and this
matter is Sub judice. The hon. Home Minister
knows itvery well. He should refrain from malking
any assertionthat itis Babri Msjid

SHRIS.B.CHAVAN: lamsorry, | . need not
remin youthat you had beenthe Chief Justice of
theHigh Courtand that is why | need nottell you

" beecasue youaremoreleamed personand you
can teach me as to how the rules are to be
followed. So, | do notwish to gointo this kind of
acontroversy atall.

Solongasthe communalvirusistherein
the soceity and itis lying low, my only request
toyouis notto be under some kind ofa misgigving
thatthis virus has beentotally curbed. Itis very
much there. Some of the hon. Membrs have
even gonetothe exrtent of comapringthosewho
have destroyed the dispoted structue with our
martyrs saying that' there is the martyrwho has
donethatjob’. They aretryingto comparethis act
oftheirs with the martyrs ofthe country. Bhagat
Singhis also being compared witht the people
who have participated in thedstSuction ofthe
disputed structure. Sir, | do notwantto gointothat
aspect ofth question. Again, the kind of state-
ments which are being made- ShriKayan Singh,
thethenhon. ChiefMinister of Uttar Pradeshis
being paraded as amanwho has achetved some
kind of a tramandius hob clearly hob-clarly
indicates the feeling that they have in their
mind. (Interruptions)

MR. CHARIMAN: No interruption. | hve
interrupted. | heard allthe hon. Members with
raptattention. | never ojectd.

So, I do notthink we can be under awrong
impressionthatthe kind of a feeling die down. |
would merety request allthe hon. Members who,
infact, areinterested in the welfare ofthe country
atlarge, that by all means havea national debate
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onwhat exactly is the connectiona of seculari.
Certainly | have no obectiontothat. But, atthe
sametime, pleasetell us whether you believeor
you do nottry to mix up plitices and relgion? In
your manfesto it has been mentionedthatthis
was the mandate given to you. Very good. If
madate ori aregligious issueis given, whether
it is according to the /Representation of the
People Act or notis the matterwhichthe hon.
Members should apply theirmind to . At east |
have no doubtthatthosewho seek thevotes in
the name of religion, not only election petition
should be flied againstthem butthe Government
is seruoulsy considering as to before elections
areheld, whetherthis kind ofa party who, infact,
are trying to seek the vortes in the name of
religion. (Interryptions)

SHRI V. DHANANJAYA KUMAR:
(Mangalore). What about KeralawhereFridayis
declared as a holiday?

SHRI S.B. CHAVAN: Sir, a point was
aboiutthe Sarkaria Commission. Article 356
and SarkariaCommissionwas oneofthe (Inter-
ruptions) lamnotyeiding. Please sitdown. Sir,
a point was raised about the Saekaria
Commission. (Interruptions)

MR CHAIRMAN: Please do notinterrupt
Nobody is allowed to interrupt

SHRIS.B. CHAVAN: Sri, | quite see the
point. lam nottryingto comparethe represen-
tative Government with the Presidential rule
Thereis no comparison betweenthe two. Rep-
resentative government s always betterthan

~ thePresident'srule Atleast! havenodountin

my mind. Butwe haveto have a situationinmind
thatitis because of these emergency proviisons

_ underthe Consititutionthat they have been kept

aside (/nterruptions)

[Translation)

SHRIRAJENDRAAGNIHOTRI (Jhansi)
Letthe peopledecide..(Interruptions)
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SHRIS.B. CHAVAN: | alsounderstandthe
messes as much as you understand. You may
speak loudly as much as you can, but itdoes
not meanthatyouarespeakingthetruth. Please
listen patiently.

[Enghsh] .

Sir, besides the financial powers to be
delegatedto the State Gvoernments emergency
powers and especially under articel 356 if cer-
tain provsions arethere, thatis amatter which
istobe dicussed inthe Sub-committee ofthe
SarkariaCommissionand | havenodoubtinmy
mindthatwiththe counsell and withthe advice
ofihehon. ChiefMinisters, who arerepresented
there, wewill be ableto take a decision which,
infact, willbeintheinterest ofthe country. Article
356 cannot be totally gvien up is the opinion
which the Sarkaria Commission has aiso ex-
pressed. Buthe has modifiedthe statement by
saying that number of otherthings nead toi be
done. Thatis anissue inwhich we will have to
go. Beforethat itwill be difficult formetosayas
to how we proposeto gointothe matter.

I have beento all the four States and in al!
thefour States, unfortunately, we find thatthere
1s ahugedeficit. | can understand inthe case of
Himchal Pradesh. |hadgonetoHimchalPradesh
and a pointwas made before methatinthecase
of Speical Category States, non-plangap should
have been considered in a very sympathetic
manner by the Ninth Finance Commission but
some howthe Ninth Finance Commission went
by whatwe callthe normative approach.

On thebasis of certain norms their receipts
were caicuated and ponthe basis of certain other
norms the expenditurewas also calculated In
the cases of special category States what ap-
plies in the case of bigger States may not
necessarily hold good in the case of special
category States. So | have advisedthe public
representatives who cameto seemeand also
the Advisor and the Governor thatthey haveto
put up their case before the Tenth Fiancee
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Commission in a befitting manner and bring
beforetheir noticethat his is a special category
State and bridging ofthis non-plan gap is beyond
their capacity and so some other normwill have
tobeappliedinthe case of Himachal Pradesh.
Atleast | have nodoubtaboutit

SHRI GUMAN MAL LODHA . Sir, for
Rajasthan there is a surplus of Rs. 6 crores
whichwas told by the Minister(/nterruptions)

SHRIS.B. CHAVAN: ifthatis so, | will be
very happy.(Interruptions)

MR. CHAIRMAN: Unless the Minister
yields you cannot speak. You cannot go on
speakinglikethis., You havetorequesthimto
yieldifheyield, youcanspeak. Youcannotstand
up and go on speaking likethis. This is notthe
way

(Interruptions)

MR. CHAIRMAN: Please resume your
seat
(Interruptons)

SHRIS.B. CHAVAN: Sir, apointwas made
ablautlate Rajiv Gandhi's memory being com-
memorated buthe 73rd and 74th amendments
ofthe Constitution. Some Hon. Members said,
itwas satually athing done before. The Allahabad
case was brought before me . | think there is
somekind of misunderstanding. Ifthe provision
inthe 73rd and 74th Constitutional amendment
saregoneinto thereis a distinetdifference bet
ween the position as it is obtaing in Allahabd
caseandas ithas been incorporated inthe 73d
and 74thamendments

Apointwas made aboutthe Advisory Com-
mittee It was not possible to constitute this
committee within sixmonths. Some ofthe hon
Members wantedto knowwhy | think twas day
before yesterday thatthe hon Speaker, was
pleasedtosateinnottheHouseitseifthat | have
written aletterto the Speaker. andthe Chairman
inthis regard
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DR.LAXMINARYAN PANDEYA: Aftersix
months?

SHRIS.B. CHAVAN: Areyou notawareof
my letter(interruptions)

I havewnrittentothe Speakerandalsotothe
Chairman and they are going to nominate the
Members of both the Houses andthese advisory
committees will be constituted and where the
legislation is to be adopted by the President in

_ theseareas, these advisory committees willbe
abletooperatein thatareaand givetheiradvice.

A point was made by Shri Khan from
Madhya Pradsesh as towhat exactly is therelief
amauntwhich has beengiven. Thisis forMadhya
Pradesh. Therelieftothe families ofthose killed
inriotswhosenumberis 147isRs. 3, 19, 40,000,
The amounttothoseinjuredwhose numberis
357isRs, 4,96, 000. Thereare 7, 009 cases of
thosewo are suffering damagedtothe property
andthereliefgivenisRs. 2., 85, 132, 350. So,this
isthekind of reliefwhich has been already been
given. Might be that there may be a few cass
will cetainly look into those cases and seethat
properreliefis givento these people according
. tothenorms annouced by the Prime Minister in
this House.

Apointwas also madeaboutthe population
of U.P. which happens to beabout 16 per cent of
- thetotal population and the figures ofthosewho
are belowthe poverty line. |will only requestthe
hon. Member instead of askingmeto gointothe
details himself may try to find out as to what
" exactly is the reasons and he himself will be
conviced as to what is the rate of growth of
populationinthatarea. andthe kind of reliefwork
in which are given, ultimately, (Interruptions)
Within six months, Sir, whatever may be the
figuresthat| give, they aretheresult ofthework
done by the previous government. | do notthink
thatimmediately afterthe President’s Ruleis
applied(interruptions)
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ANHON. MEMBER: Thesameargument
isgiven.

SHRI'S.B. CHAVAN; Why? Whatis the
matter? | hope you understandwhat | say.

Aftertheyear ends, thereforwe getthefirst
quarterly reportwith effect the efficiency of the
Govemment, | donotthink thatthose officerand
the Govemor aftertaking the charge, withinthree
months they could have done anyting more; it
becomes theresponsibility ofthe Governorand
his advisedto seetheater resources which have
been promised atthetime ofactual plan discus-
sion - the actual plabn discussions clearty indi-
catedthatthe State Govemnment did nothavethe
resources, they promised resource mobilisation
ofaparticular order and invariably every State
Government is saying that ‘it is beyond our
capacity' One hon. Member has gone to the
extentof saying Sincewe arenow. Memberhas
goneto the extent of saying sincewe are now
asking for the extension of President’s Rule for
sixmonths, heistryingto penalise me by saying
thatthe Govemment of india should hear its cost.
Ido notthinkthat this is goingto be possible, but
whatever resources are available, they should
begiven. Thehon. Member, | don'tremember,
Ithinkitwas Mr. Mohan Singh,madea pointthat
theliquor shops werenot auctioned. Theinfor-
mation that | got is that out of 63 districts, 60
districts held auction. So, thepointis not correct
that auctions have been given up and certain
lobbies are being benefited by this kind of a
decision.

Sir, another pointwas made. Eighth growth
oentreshavebéengiventomtarpradeshisalso
oneofauctions he points which was made, might
belwan'tbeablautto givethe exact number, but
even in respect ofthese eighth growth centres,
1 wil requestthe hon. Members from that areas
to kindly give proper attention and seethat you
areableto makefull use of the growth centers,
which have been allotted, Out of 100 givento
different States. every State Government is
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tryingtotakefull advantageofthegrowth centres
granted tothem. |am surethat hon. Members
willalso dotheir bestto seethatthey willbe able
totakefulldvatgage ofthe growth centres.

Anhon. Memberwas pleased to statethat
Trusts have notbeen created. Sir, wehave been
ableto create a situation inwhich the Truststhe
means, are being finalised now. Itis aquestion
of setting upthe Trusteandregisteringandthem.
Thematteris alsoto be decided bythe Supreme
Courtinthe case of reference which as been
made under Article 143.

Apointwas also made, Sir, thatin spite of
the President’s Rule, why is itthatthe Govern-
ment could nottake the decision about taking
recoursetoArticle 138 (2)and why Article 143
Ithink this point has been debated so manytime,

as | haveclarifiedthewholething before,. But |-

must say that taking allthese litigations to the
Supreme Courtandwhilingawaythetimeinthat,
would have been a very dilatory process. In-
stead, a pointed reference was made to the
Supreme Courtthat ‘this is the point on Which if
youweretotake thedecision, then everything
will get settled. Thatis why .atleastihave no
doubtin my mind that our ideas are quite clear
thatArticle 143 hadto beresortedto becausewe
just wanted to have the clear verdict of the
Supreme Court.

MR CHAIRMAN : Oneminute. | willtake
itthatthe House agreesthatthetimeis extended
tillthe voting process is over

(Interruptions)
[Translation)

SHRILAL. K. ADVANI(Gandhi Nagar): |
rememberthatyou hadtriedto convince us that
Article 138(2) should bethere as Article 133is
useless. Now you are giving the same argu-
ments to me also. (Interruptions)

SHRI S.B. CHAVAN: | agreewith youthat
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| had said it at that time because there was
Kalayan Singh Government in U.P. Whenwe
triedtomakethem agree, they refereedtodo so
and sowewere unabletotaketherecourse of
Article.138. Ifwe had applied this Article on the
adviceofthe Governor, it could havebecomean
issue of morality. So, we did notdo so.

[Engfish]

Sir, somehon. Members raised the point of
not gettling any reponse from the Governor.
Regarding this, | have issued intructions that
whenthe publicrepresentatives sitetothem,
they shouldrespond, they should meetme people
and they should look into the ::
grievances and see thattothe extent possible
theytry to help them out. Then Chandra Jeetji
raisedthe pointaboutthe creamy layer commit-
teeformed by the Uttar Pradesh Government |
will certainly look into this matter and if the
members ofthat committee are anti-Mandal as
has been mentioned by Chandra Jeet | will see
that those who understand the problem are
represented inthat Committee. Then, aboutDr,
Ambodkar Central University, of course, | need
nottellMr. Chandra Jeet Yadavthatthereis no
provisions duringthe curse oftheyear. Butinthe
Supplimentary Demands we can ask for the
provisions. | do notthink this university is going
to languish because of lack of funds. Enough
funds will be provided to it and we will see that
this university takes shape as early as possible.

Sir, another point which was made was
aboutthearrears of sugarcane. (interruptions)

[ Translation)

SHRIMOHAMMADALIASHRAF FATM!:
When you are going to invoke Article 356 in
Maharashtra andto ban ShivSana?

SHRIS.B. CHAVAN; We have heard you
patiently, now you must listen to us too. (Inter-
ruptions)
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[English]

MR. CHAIRMAN: TheHome Miqisterwill
reply.

SHRIS.B. CHAVAN: Sir, apointwas made

aboutthe paymentofarrears. AimostRs, 1,200~

crores have been paid to the agriculturists and
outofthis Rs, 1,200 crores, aboutR. 90 crores
are still left and Shri Kalp Nath Rai gave an
assurance on the floor ofthe House that every
effortwill be madeto seethatthesearrears are
also cleared bytheand of his month. lam quite
sure, hewilllook into the matter.

Sir, | haveteiedto clarify mos ofthe points
whichthree hon., Members haveraised. So, |
naw requestthe Houseto kindly approvethese
resolutions.

SHRIRAM NAIK (Bombay North);What
aboutmyamendment?

SHRIS.B. CHAVAN: About the amend-
ment | would liketo statethat the Constitution of
India contemplates sixmonthstermtobegiven
provided itis not revoked earlier. If itis revoked
earlier, thenthree or four months can be given.
Butwhile asking for extension, the Constitution
of India provides for sixmonth's extension only.
So,  would requestthe hon. Memberto kindly
withdraw his amendment; otherwise, | would
request the House to reject the
amendment. (Interruptions)

[ Translation]

SHRIMOHMMAND ALIASHRAF FATMI:
When you are going to invoke Article 356 in
Maharashtra and when you are going to ban
Shiva Sena?

[English]

MR. CHAIRMAN: Maharashtra is notthere
ontheagendaatall. | supposethereis going to
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beadiscussiononthe Bombaybomb blasts. At
thattime, you can raise this point.

(Interruptions)
[Translation]

SHRILALK. ADVANI: Mr. Chairman, Sir,
during this debate many of colleagues have
discussed elaborately the misuse oftheArticle
356. Themisuse ofthis article had been made
onanumberoftimes, butitis forthe#irsttime
thata High Courttoo had pronounced categori-
callythatthedismissal ofthe'Madhya Pradesh
Governmentandthedissolution ofthe Legnsfa-
tive Assembly were entirely againstthe Consti-
tution. This case has been referred to the Su-
preme Court...(Interruptions).

Mr. Chairman, Sirladmitthatthere are so
many constitutional experts in india. Theytoo
havegiven their comments on the dismissal of
the Government onthe 15th December. ..

[English)

Thisis an outrageous assaultonthe Con-
stitution.

[Translation}]

This was stated particularly by those who
have criticised the Ayodhya incident. But | hold
thatitwas alameexcuseatthattime. Today |
hold thatthereis no such excuse as may call for
the extension of President's ruleinthese states
for further sixmonths.

[English]

While that was wrong, in this case, itis
blatantly and patently partisan.

[Translation)

Barring his party motive, the hon. Minister
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of Home Affairs cannot point out any other
justification for not holding elections atpresent.
Out of these four states, the case of Madhya
Pradesh may be differentas the Jabalpur High
Courtin Madhya Pradesh has stated that fresh
elections should notbe heldthere and the pre-
vious Assembly andthethen Government should
berestoredthere. Sothe Government can say
thatthey cannot, hold the elections there. But
they can hold elections in other three States.
Justnow itwas stated in your presencethatthe
elections can beheld there becausethe Govern-
mentitself statedthatthe lawand order situation
was very goodthere. Eventhenthe Government
is not holding elections there. Therefore, | hold
that

[English)

Thisis agross abuseofarticle 356, exten-
sion being given for sixmonths only for partisan
consideration

[ Translation)

| would certainly like to state that some-
times the people may forget but they cannot
forgetitsoearly. Iftheissue of Ram Mandirwas
proving detrimental for you at that time, the
Ramaswamy issue also will prove detrimental
foryou. Therefore, ifthe Governmentthinks that
by extending the President's rule for a period of
another6 months, the situation oftheir party will
improvethere, thenthey are grossly mistaken

Mr. Chairman, Sir, my colleagues do not
agreetothis resolutionand we opposeitandin
abidto demonstratethe protest we stage walk
outoftheHouse

19.38 hrs.

(Thereafter ShriLal K. Advaniand some
otherhon. Members leftthe House)

[English)

MR CHAIRMAN : | will nowtake up voting
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on each and every Resolution separately. | shall
first putthe amendment moved by ShriRam
Naiktothe vote ofthe House.

SHRIRAMNAIK : Letme respond tothe
request. Imustrespond first. Thenonlylcansay.

MR. CHAIRMAN : The hon. Minister re-
quested youtowithdraw youramendment. Are
youwithdrawing youramendment?

SHRIRAMNAIK: | mustsay something
andthen | will tell you. | should be allowed to
respondto his request. Itis myright.

| have suggested that the period of six
months should be reducedtothree months only
becausein Kerala and Tamil Nadu, some by
elections aretotake place afterthree months
So. withinthree months if elections can take
placeinKeralawherealready communal atmo-
sphereisthereaccordingto this Government's
decision, so, naturally withinthree months simi-
lar elections can be held in alithe four States. He
has said thatthe minimum pernod s six months.
No. it is not like that. The period can be six
months and lessthanthat. The period canbesix
months and less thanthat. Thatiswhy | have
suggestedthatinmyamendment. linsistthathe
must acceptthe amendment and if he is not
acceptingtheamendment, then, piease putitto
the vote ofthe House.

MR. CHAIRMAN : | am puttingto the vote
oftheHouse.

[Translation)

SHRIBHOGENDRA JHA (Madhubani) :
Mr. Chairman, Sir, {amona pointof order. My
point of order is that just now the Leader of
Opposition party —the Bharatiya Janata Party
has walked out ofthe House in the presence of
allofus. Iwantto knowwhetherthehon Member
has violated the party whip by staying in the
House or not and whether he is staying here
againstthe antidefection law. It may please be
clarified as to why he has stayed in the House.
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[English}

SHRIRAMNAIK : | had walked out of the
Houseand | havecomeinagain. Youdonotknow
whatis meantby Whip. Youareasenior Mem-
ber. whipmeans three—lines Whip. Ihavegone
outandthen | have comeinagain. Youarea
senior Member. If you do notknowthe meaning
ofthe Whip, then, youhave unnecessarily wasted/
yourthreetermsintheLok Sabha.. (Interruptions)

MR. CHAIRMAN : When his Party has
walked out, whether he should attend and press
his amendment is between him and his Party.
The House has nothingto dowithit.

(Interruptions)

MR. CHAIRMAN : | shall now put the
amendmentto the first Resolution moved by
ShriRam Naik to the vote ofthe House.

Amendment No. |was put and negative.
MR. CHAIRMAN : The Questionis:

"That this House approves the continu-
ancein force ofthe Prociamation, datedthe
6th December, 1992 inrespect our Uttar
Pradesh, issued under article 356 of the
Constitution by the President, for a further
period of sixmonths with effect from the 6th
June, 1993."

_ The motion was adopted.

MR CHAIRMAN : I shall now putthe
amendmenttothe second Resolution moved by
ShriRam Naik to the vote ofthe House.

Amendment No. |was put and negative.

MR. CHAIRMAN: The questionis:

‘Thatthis House approves the continuance
inforce ofthe Proclamation, datedthe 15th
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December, 1992 in respect of Madhya

Pradesh, issued urider article 356 ofthe

Constitution by the President, for a further

period of six months with effect from the
. 15thJune, 1993."

The motion was adopted.

MR. CHAIRMAN : | shall now put the
amendmentto the third Resolution moved by
ShriRam Naik to the vote ofthe House.

(Interruptions)

MR. CHAIRMAN : Are you on appoint or
order?

[Translation)

SHRIBHOGENDRAJHA: Mr. Chairman,
Sirl would like to seek a clarification fromthe
hon. Minister ofHome Affairs. Lasttime, thehon.
Minister of Home Affairs has assured us that
election can be held in any single state like
Himachal Pradesh any other State anditis not
essentialto hold elections in all the four States
together. it may be possiblethat elections are
heldinone State. Secondly, | would like to know
the time by which the 12 members Advisory
Committee would be set up in all the States.
Whatis the position regarding these two ques-
tions? '

SHRIS. B. CHAVAN : Elections Will be
heldin allthe four states togetherand notsepa-
rately. Secondly, | have already clarified regard—

ingthe Advisory Committees.
(Engish]
MR CHAIRMAN : | shall now put the

amendmentto the third Resolution moved by
ShriRamNaiktothe vote ofthe House

Amendment No. | was put and negative.
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MR. CHAIRMAN : The questionis:

“Thatthis House approves the continu-
anceinforce of the Proclamation, datedthe
15th December, 1992in respectof Himachal
Pradesh. issued under article 356 of the
Constitution by the President, for afurther
period of six months with effectfromthe 15
June, 1993.”

The motion was adopted.
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"That this House approves the continu-
anceforcein of the Prociamation, datedthe
15th December, 1992 in respect of
Rajasthan, issued under article 356 of the
Constitution by the President, for afurther
period of six months with effect from the
15thJune. 1993." :

The Motion ws adopted

MR. CHAIRMAN : The House Stands ad-

journedto meet again tomorrow on Thursday,
MR. CHAIRMAN : | shall now put the 13the May, 1993 at 1100 hours.
amendment movedby ShriRam Naiktothe vote

ofthe House. . 1944 hrs.

The Lok Sabha then adjoumed till
Eleven ofthe Clock on Thursday, May 13,
1993/ Vaisakha 23, 1915 (Saka)

Amendment No. | was putand negatived

- MR. CHAIRKAN : The questionis :
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